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LOK SABHA DEBATES

LOK SABHA

Wednesday, July 17, 1996/Asadha 26,
1918 (Saka)

(The Lok Sabha met at
\ Eleven of the Clock)

[MR. Deputy SpeakeR in the Chain

{Translation)

MR. DEPUTY SPEAKER : Question No. 101, Shri
Parasram Bhardwaj is not present.

SHRI KRISHAN LAL SHARMA (Outer Dalhi) : Today
is Prime Minister's day and he is not present in the
House. Please give some information about
him...(Interruptions). He has to come only one day.

[English]

A SHRI PRAMOD MAHAJAN (Mumbai North East)
Joday is the Prime Minister's day. He must be present
here, Where is the Prime Minister?...(Interruptions)

THE MINISTER OF RAILWAYS (SHRI RAM VILAS
PASWAN) : He is coming. Why are you worried?

[Translation]

It seems that you have very much affection for the
hon. Prime Minister...(Interruptions)

[English]
MR. DEPUTY-SPEAKER : Question No. 101. Shri
Parasram Bhardwaj is absent.
(Interruptions)
MR. DEPUTY-SPEAKER : Question No. 102. Shri
Shantilal Parostamdas Patel.
(Interruptions)

SHRI SHANTILAL PARSOTAMDAS PATEL (Godhra):
Question No. 102...(Interruptions)

SHRI SANAT MEHTA (Surendra Nagar) : Sir, who is
replying?...(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU}:
Sit, | have to answer the first Question, i.e. Question
No.101...(Interruptions)

MR. DEPUTY-SPEAKER : But the Member is not
present

{Interruptions)

“~ [Translation)

MR. DEPUTY SPEAKER : The . ember who asked
the question is not present...(Interruptions). He wants to
know whether the Member who asked question No. 101

is not presant? (interruptions) Is Shri Parasram Bhardwaj
present?...(Interruptions)

[English]

SHRI SANAT MEHTA : Sir, where is the hon.
Minister? You have called the name of Shri Shantilal
Patel. But who is answering the question?
...(Interruptions)

MR. DEPUTY-SPEAKER : Where is the hon.
Minister?
(Interruptions)

SHRI PRAMOD MAHAJAN : Sir, | request you to
adjourn the House till the hon. Minister comes here
...(Interruptions). Where is the hon.

[Translation]

MR. DEPUTY-SPEAKER : Any of you may please
reply.
[English]

SHRI PRAMOD MAHAJAN : Sir, the Prime Minister
is absent and the Minister concerned is also
absent...(Interruptions)

MR. DEPUTY SPEAKER : Please sitdown. |am on
my legs.

(Interrupiotns)
MR. DEPUTY-SPEAKER : Please sit down first.
(Interruptions)

[Translation)

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : | beg your pardon for coming
late.

[English]

MR. DEPUTY-SPEAKER : The Minister has
expressed his regrets. That is all.

SHRI PRAMOD MAHAJAN : He must read the reply.

ORAL ANSWERS TO QUESTIONS

[Translation]
Agreements with Entrepreneurs

*102. SHRI SHANTILAL PARSOTAMDAS PATEL
Will the PRIME MINISTER be pleased to State .

(a) the number of agreements made by the
Government with privavte entrepreneurs in power sector
in the country during the Eighth Five Year Plan period;
and

{b) the power projects undertaken and completed
in Qujarat during the period?
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[English]

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR.
S. VENUGOPALACHARI) : (a) and (b). A Statement Is
laid on the Table of the House.

STATEMENT

(a) From the time of the formulation of the private
power policy of the Government of India in 1991, upto
18th February, 1995, State Governments entered into
Memoranda of Understanding with, or issued Letters of
Intent to, private entrepreneurs for setting up power
generating stations. As on date, Government of India Is
monlitoring 84 projects, costing more than Rs.100 crores
each, that are proposed to be set up through this route.
Power projects costing less than Rs. 100 crores each
which do not require the approval of the Central
Electricity Authority (CEA) are monitored by the State
Governments. Further, according to information
available, as on date, 23 private entrepreneurs have
signed power purchase agreements with State Electricity
Boards for sale of power genaerated by thalr stations.

(b) In Gujarat, the 515 MW combined cycle power
plant at Hazira has been undertaken and completed by
M/s. Essar Power Limited in the private sector.

[Translation]

SHRI SHANTILAL PARSOTAMDAS PATEL : Mr.
Deputy Speaker, Sir, there is acute shortage of electricity
in Gujarat as well as in many other parts of the country.
Even new industries and farmers do not get proper
supply of electricity. |, through you, would like to know
form the Union Government as to how many companies
which had made agreement in Eighth Five Year Plan,
executed the work? | would also like to know the extent
of work executed by these companies in every State
and specially in Gujarat.

[English]

DR. S. VENUGOPALACHARI : Mr. Deputy Speaker,
Sir, six out of the 11 power projects are presently under
bidding.

Shall | read them out one by one or is It enough it
| confine only to the number of projects?...(Interruptions)

SHRI SANAT MEHTA . Sir, the first question was
this: How many power projects have been completed
by now and what are the pending projects, State-wise?

DR. 8. VENUGOPALACHAR! : Essar Power Project
was completed in Gujarat. They have started and
commissioned. This the only project which is completed.
The remaining projects are under bidding. The rest few
are under the consideration of the State Government.

Sir shail | lay the list of those projects under
consideration on the Table of the House?
...(Interruptions)

SHRI SANAT MEHTA : No.

JULY 17, 1906
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DR. S. VENUGOPALACHARI : Jegurupadu Power
Project In Andhra Pradesh is with a capacity of 216 MW
and promoted by GVK; Godavari Power Project is also
in Andhra Pradesh with a capacity of 208 MW, prémoted
by Spectrum Technology; Dabhol is a Maharashira with
a capacity of 715 MW, by Enron; Baspa HEP is in
Himachal Pradesh with a capacity of 300 MW, by JP
industries; Hazira in Gujarat with a capacity of 515 MW,
by Essar; Paguthan Is also in Gujarat with a capacity of
655 MW, by Torrent; Maheshwar HEP Is in MP with a
capacity of 400 MW, by S. Kumars; Tawa HEP Is also
in MP with a capacity of 12 MW, by HEG; Jojobera is
in Bihar with a capacity of 200 MW by Jamshedpur
Power Company;

GIPCL, Baroda in Gujarat with a capacity of 160
MW; Shivpur HEP in Karnataka with & capacity of 18
MW by Bhoruka Power Company, Maniyar HEP in Kerala
with a capacity of 12 MW by Carborundum Universal;
Adamtilla in Assam with a capacity of © MW by DLF and
Bansakandi Is also in Assam with a capacity of 15.5
MW by DLF. So, the total Megawatt comes to 3435.

These are the Power Projects that are under
consideration,

It is a project-wise statement.

SHRI SANAT MEHTA : Has the Government any
benchmark for the cost of production per megawatt and
cost per unit? Or is it to be agreed by the States? |
would like to know about it.

DR. S. VENUGOPALACHARI : So far as power
projects are concerned, the cost is roughly Rs. 4 crore
for one megawatt. It depends on the State to complete
it. The State has to complete the negotiations about the
project. They are to submit It to the CEA with PPA.

SHRI SANAT MEHTA : Regarding Gujarat, is It a
fact that allegations had been made that originally the
Essar company had indicated very low cost and
afterwards the cost was increased? Is the Government
aware of it?

DR. S. VENUGOPALACHARI : After seeing all the
reports from the State Governments, the CEA has
cleared the Gujarat-Essar Company. First, it started with
200 MW. Later It became 250 MW. The techno-economic
clearance was given by the CEA. Now, it is pending in
the High Court. | think, 1t is sub judice and we shall not
discuss It in Parliament.

[Translation]

SHRI ANANT GANGARAM GEETE : Mr. Deputy
Speaker, Sir, |, through you, would like to know trom the
hon. Minister whether the Dabhol Project in Maharashtra
is in progress or not and what is the Union Government's
role in this regard?

[English]

DR. S. VENUGOPALACHARI : The Dabhol Project
in Maharashtra has been clieared by the Cabinet.
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[Translation]

SHRI ANANT GANGARAM GEETE : Mr. Deputy
Speaker, Sir, | have asked the hon. Minister whether the
work is in progress or not?

)
[English]

DR. S. VENUGOPALACHARI : It is about to be
commissioned.

[Translation]

SHRI BRIJ BHUSHAN TIWARI : Mr. Deputy Speaker,
Sir, Uttar Pradesh, at present is facing acute shortage
of electricity and the major reason for it is that though
the Government of UP has signed the MOU on ail the
projects despife that the Central Electricity authority
has mot cleared these projects. |, through you, would
like to know from the hon. Minister as to how much
more time will Central Electricity Authority take in
clearing all these projects?

DR. S. VENUGOPALACHARI : Sir, generally, the
agreement with the CEA is made within four months.
The detailed project report takes nearly three to four
-, years. | have recently convened a meeting with the
" CEA. The hon. Minister of Power has given clear
instructions to minimise the period.

SHRI JAG MOHAN : Sir, there are seven Central
Projects—Rihand-Il, Unchahar-1l, Dulhasti, Faridabad,
Uri, Barsigsar and Jamuna Nagar - from which Delhi
was to get 400 MW as its share. In spite of the fact that
s0 many years have passed, not a single project has
come through with the result Delhi had not been able
to draw even one MW. All the power breakdowns, which
are now taking place, are largely due to the total
ineffactiveness of the Central Government to get its
projects through. What have you to kindly say about it?

DR. S. VENUGOPALACHARI : In Delhi, there is no
case pending at the CEA level. | think, the Government
of Delhi will look after it.

SHR! JAG MOHAN : | have given you the name of
the seven projects...(Interruptions) If you like, | can read
them over again. All these projects had to be done by
the Central Government. The State Government ot Delhi
has nothing to do with it. Delhi had only to get 400 MW
as its share after paying the price for it. None of these
projects has been executed.

The result is that the people of Delhi, the capital,
are put to lot of inconvenience and sufference; lot of
industries are suffetering losses due to the frequent
breakdown. What hilve you to say about that? My point
is, the projects have to be planned and executed by
you and Delhi has to get only a share as the other
States have to get their share.

DR. 8. VENUGOPALACHAR! : Sir, what the hon.
" Member Is saying is, Delhi is not getting enough trom
the central stations. Eighty per cent of the DESU powar
is suppliad by the Cantral Electricity Authority. Regarding
the projects specially mentioned by the hon. Membaer,
1 will look Into all the projects and let him know about
them.

ASADHA 26, 1918 (Saka)
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[Transiation]

SHR! DATTA MEGHE : Mr. Deputy Speaker, Sir, the
hon. Minister has just stated that we have started the
Dabhol Project but the hon. Chief Minister had stated
that he had cleared Nippon Denro which was to be
started in Vadodra under Vidarbha in, Maharashtra. |
would like to know the current position of Nippon Denro’s
500 megawat proposal to be built in Vadodra? Secondly,
a very good quality of coal is found In Vidarbha coal
mines which can be used by establishing a project
there. Is there any other project to be awarded to coal
mine?

[English]

DR. S. VENUGOPALACHARI : Nippon Denro Ispat
Limited is in Bhadrawati, Maharashtra. | think we have
to receive the PPA from the State Government; it is not
pending with the Central Government. We are to receive
the PPA; they have not sent the PPA. So, it is only with
the State Government now.

[Translation]

SHRI DATTA MEGHE : Where it is pending. The
State Government has sent it to you.

[English]

DR. S. VENUGOPALACHARI ; But, Sir, we have not
received the PPA.

[Translation]

SHRI GEORGE FERNANDES ; Mr, Deputy Speaker,
Sir, | would like the hon. Prime Minister to give reply to
my question. | would like to state that almost half of the
total amount of Rs.4387 crore which was to be incurred
on Congentrics Project of Karnataka i.e. Rs. 2090 crore
is being spent on such works which have no direct
relation with that project.

[English]

Wae agree that insurance and freight come to Rs.138
crore, turnkey fee and expenses come to Rs.214 crore,
pre-operational expenses to Rs.66 crore, consultancy
claims Rs.124 crore, tinance expenses - | do not know
what they are - come to Rs.186 crore, legal and
accounting expenses come to Rs.42 crore. sponsoring
and development expenses come to Rs.51 crore - | do
not know the meaning of this as o who is sponsoring
etc. - contingency comes to Rs. 157 crore and interest
during construction Is Rs.890 crore.

[Transiation]

Over all 48% of the amount is being spent on such
work. 22,000 crore rupees are being spent on
mechanical electrical work, clvil works, roads and
intrastructure and 48 per cent is being spemt on rest of
the Rems many ot which are meaningless.

| would like to know trom the Prime Minister the
details of the amount to be spent under sach head
while formulating the plan. It complete information is-
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available with him, what are the details thereof. You
should clarity the same in the House. People in
Karnataka and throughout the country are questioning
about environment clearance. The company personnel
in Bangalore are saying something else and you people
have entirely different version. What | am asking for is
that the Prime Minister shouid take this House into
confidence and 1tell us very clearly as to where this
matter stands...(Interruptions)

We would like that Prime Minister himself should
give the reply. Not because this matter is related to
Karnataka but because he has got the complete
information in this regard. Though he is present here,
others are replying.

MR.DEPUTY SPEAKER : You expressed your views.
It is not binding on the Prime Minister to reply to it.
Though if he desires to do so, | have no objection
whatsoever.

[English]

DR. S. VENUGOPALACHARI : Mr. Deputy Speaker,
Sir. Shri Fernandes has said that the cost of the
Cogentrix project is about Rs.2100 crore. it is not true.
So far as the other part of the question is concerned,
he is a very senior Mgmber. He knows it. | request the
hon. Member to put a separate question...(/nterruptions)

SHRI GEORGE FERNANDES : Mr. Deputy Speaker,
Sir, | seek your protaction. ...(Interruptions) The question
covers every project in the country. How can they run
away like this?...(Interruptions)

MR DEPUTY-SPEAKER : Pleasa listen to the Prime
Minister.

THE PRIME MINISTER (SHRI H.D. DEVE GOWDA):
With your permission, Sir, | would like to say that the
hon. Member has tried to attribute motives.

SHRI GEORGE FERNANDES : | have attributed no
motives, Sir. | have asked a direct question. | take strong
objection to it. | have not attributed any motives. How
can the Prime Minister make that statement? What
motives have | attributed, piease ask him...{Interrutions)

SHRI H.D. DEVE GOWDA : | have understood it
Let me answer...(Interruptions)

MR. DEPUTY-SPEAKER : Shri George Fernandes,
you had your say. Piease listen to him.
(Interruptions)
SHRi{ GEORGE FERNANDES : You piease ask him,

what motives have | attributed. He has to withdraw that
statement. | have attributed no motives.

SHR! H.D. DEVE GOWDA : | can also shout. | can
shout better.

MR DEPUTY-SPEAKER : Please sit down.

SHRI H.D. DEVE GOWDA : Sir, the Minister has
given a break-up. The Cogentrix Project has not yet
been cleared by the Central Government. The PPA is at
the level of the State Government, which is the
Karnataka Electricity Board. So far as this power

JULY 17, 1988
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purchase agreement and Its other aspects are
concerned, the State Government has to finally take a
decision. The Central Electricity Authority will then
examine the whole issue and only then will it come
before the Central Government. At this stage | am not in
a position to say as to what are the items that they have
agreed to the ultimately what the Central Government
is going to agree while giving the counter guarantee
agreement. At this stage, | cannot spell out the details.

[Translation]

MR. DERPUTY SPEAKER : It is an important question
and it has already taken twenty minutes. Therefore, |
am ailowing only one more supplementary. Later on,
you may take it up for half-an-hour discussion.

[English)]

SHRi. H.D. DEVE GOWDA : May | make a
submission, Sir? | myself appeal to the Chair that so far
as the power sector and the power policy are concerned,
this is an important question. In the last five years we
have not been able to produce even a single megawatt
of power. This is the situation that we are facing. My
colleague Minister has said that about 14 projects have
been cleared in various States. He has given the break-
up; in Andhra Pradesh, two projects have been cleared,
one project each has been cleared in Maharashtra and
Himachal Pradesh and two projects have been cleared
in Gujarat...(Interruptions) Please hear me. | have the
list of 14 projects which have been cleared and they
are at various stages of progress. When they will be
completed, we will be able to produce about 3,435 MW
of electricity. At this stage, | am unable to say as to
when they will be completed because there are a
number of problems.

Two fast track projects have been cleared. One was
cleared just about a week back, that was Enron. The
other one is in Orissa and that also the Orissa
Government I1s re-examining. It has been started. Other
six fast track projects, including Congentrix, have not
been cleared.

SHRI PRAMOD MAHAJAN : Maharashtra has
cieared the Bhadravati project.

SHRI. H.D. DEVE GOWDA : | have not given the
details. | am only saying that 14 projects have been
cleared. The Central Electricity Authority has cleared
about 94 projects but the detailed project reponts with
respect to 23 projects only have been received.

They are under various stages of scrutiny. We do
not want to delay this issue, | tell you very frankly. | am
not responsible for what happened in the earlier stages
| tell you frankly, we want to see and clear all those
projects with the cooperation of the State Government
There is no question of delay on our part whether the w
project belongs to Madhya Pradesh or Himachal
Pradesh or whichever State. My Primary concern is to
seo that this power problem is sorted out.

{ request the hon. Membars that this subject be
discussed separately because this is a very important



] Oral Answers

issue. | think, the whole matter cannot be explained to
the House during Question Hour because there are
various issues involved. | request the Chair that in
consultation with Business Advisory Committes,
separate time be allotted for an exclusive discussion on
power situation in the country.

so far as power projects are concerned, some have
been taken up under the MOU method, and some have
been taken up under the open bidding method.

The things mentioned by Georga sahab and others
can be discussed threadbare. | am prepared to answer
on all these points. There are many doubts iurking in
the minds of the hon. Members which cannot be cleared
during the Question Hour. So, my sincere appeal to the
Chair is, if the House agrees, to allow an exclusive
discussion on power situation in the country,
...(Interruptions)

[Translation]

MR DEPUTY SPEAKER : It can be discussed under
Rule 193. | am allowing only one are supplementary.

[English]

SHRI H.D. DEVE GOWDA : | request the Chair that
the Rule under which this can be discussed be decided
in the Business Advisory Committee...(/nterruptions)

MR. DEPUTY-SPEAKER : Right.

SHR! PR. DASMUNSI : Sir, the hon. Minister in his
reply had stated that 94 projects are monitored directly
by the Central Government ol which 23 entrepreneurs
have already signed Power Purchase Agreements. While
the Government welcome the private entrepreneurs to
participate in the power sector because it is the genuine
need of the hour, it was though of that per-unit-rate for
consumption by the public will be taken care of while
clearing these Power Purchase Agreements. May | know
from the hon. Minister, out of these 23 private
entreprenaurs that have signed the Power Purchase
agreements, who has signed at the lowest per-unit-
rate, and which is the State concerned? That is precisely
my point.

DR. S. VENUGOPALACHARI : As the hon. Prime
Minister has informed just now, only two projects are
cleared so far. As far as the Orissa project is concerned,
it is with the State Government. Our of 84 only 23 Power
Purchase Agreements are signed which include MOUs
as well as letters of Intent. As to the lowest per-unit-cost
and other detalls, we will inform the hon. Member
saeparately.

SHRI MANORANJAN BHAKTA : Mr. Deputy Speaker,
Sir. | would like to seek a clarification from the hon.
Minister. The hon. Minister has replied that in cases
where a project is worth less that Rs.100 Crore, the
States will be deciding. But nothing specific has been
mentioned as far as the Union Territories are concerned.
They are small territories and they being the Union
Territories the responsibility should be with the Union

ASADHA 26, 1918 (Saka)
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Government. | would like to know whether this aspect
will be considered by the Union Government or will it
be left to the Union Territory Administration?

DR. S. VENUGOPALACHARI : We have already
discussed it with the hon. Prime Minister, we will examine
the case...{interrutions)

[Translation]
Diseases Caused by Coal Ash

*103. DR. LAXMINARAYAN PANDEY : Will the
PRIME MINISTER be pleased to state :

{(a) whether attention of the Government has been
drawn to the growing incidence of Tuberculosis and
Asthma among employees of thermal power stations
due to pollution caused by coal ash, noise and unclean
environmental premises;

(b) if so, whether the Government have conducted
any survey/study to assess the number of employees
so affected in various thermal power stations across the
country;

(c) it so, details thereof, and

(d) the steps taken by the Government to chack this
hazard in the thermal power stations?

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. 8
VENUGOPALACHARY!) : (a) to (d). A Statement is laid
on the Table of the House.

STATEMENT

(a) to (d). Government has not received any Report
indicating the growing incidence of Tuberculosis and
Asthma among the employees of Thermal Powsr
Stations due to pollution caused by coal ash.

Environmental guidelines for Thermal Power Plants
provide that proper and adequate precautionary
measures should be taken :

(i) To check the emission of dust from coal
handling areas; workaers engaged in the coat
handling operations shouid be medically
examined regularly for lung diseases.
personal protection equipment such as dust
masks, raspirators, helmets, face shields etc
shouild be provided to the workers.

(i) To control the level of noise below 85 dB
(decible); workers are required to wear ear-
plugs or ear-mufts for their protection.

(il) Proper house keeping and cleaniiness
should be maintained, both inside and
outside plant.
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[Translation]

DR. LAXMINARAYAN PANDEY : Mr. Deputy
Speaker, Sir, the reply given by hon. Minister is
erroneous and far from reality. Various newspapers such
as Rashtriya Sahara, Janasatta have constantly been
publishing reports that the layers of the ash emitted by
these thermal power stations settle down in the houses
nearby resulting in breathing disorders asthma and
tuberculosis to the residents living there. The
Government maintains that it is not aware of any such
thing and it is very unfortunate that they have not got
any survey conducted. | would like to know from the
hon. Minister whether Government propose to get any
survey conducted with regard to serious diseases baing
caused by poliution and ash emitting from such thermal
power stations.

[English]

DR. S. VENUGOPALACHARI! : Mr. Deputy-Speaker,
Sir, as ! already mentioned, the problem is due to coal
ash, sulphur dioxide and the oxides converted into
nitrogen oxide. So far we have received information
specifically from Uttar Pradesh and Bihar. Even a
question in this regard has been raised in the Madhya
Pradesh Assembly during the last Session. No specific
complaint has been received regarding the workers
goi!ing any disease due to this. The Ministry of
Environment and Forests, concerned State Governmants,
the Central Poliution Board and the State Poliution
Boards are watching and notices are issued to those
who are violating the rules and regulations in this regard
to maintain adequate pollution control facilities.

So far, 73 such thermal projects are surveyed. Out
of 73, in 33 projects we have not found any major
defect of any kind and in 40 projects, implemantation of
machine control measuras is in progress. In Dethi,
notices were issued to Badarpur and |.P. Thermal
Stations for improvement and remaining 28 Thermal
Stations are under examinations Twelve notices were
served in this regard. This is the status.

[Transiation]

DR. LAXMINARAYAN PANDEY : Mr. Deputy
Speaker, Sir as hon. Minister has admitted that out of
total 73 stations, proper facilities are available only in
33 thermal power stations. There is no arrangement in
rest of th.e 40 thermal power stations to check the
pollution. In order to keep the environment free from
poliution, your have mentioned only Badarpur thermal
powaer station. Kindly give details of the action being
taken regarding the rest of the stations. During the last
Lok Sabha, | had made a similar query vide starred
Question No.313 dated 25 Aprii, 1985, At that time also
it was stated that such an arrangement will be made
shortly. More than one year has passed since. | am very
sorry and as | said and the newspapers have also
mentioned and published reports about its il effect on
the health of people and about the poison emitted in
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the nearby residential areas but hon. Minister states
that he has not received any such report and has not
such Information. | have specifically pointed out that in
Madhya Pradesh due to lack of such arrangement in
thermal power stations situated in Korba and Sangli,
the people are undergoing immense sufferings. | would
like to request hon. Minister to look into this matter and
give a specific reply.

[English]

DR. S. VENUGOPALACHARI : Mr. Deputy Speaker,
Sir, as far as the hon. Member Is concerned there are
some news reports about incidents of tuberculosis and
asthama. But no specific case has been reported by the
management of the thermal stations. In Madhya Pradesh
Assembly also, a question has been raised and an
answer has been given to the effect that no specific
case has been reported. In one area, prevalence is
there but mines are also located there. Our authorities
are unable to say whather it is due to mines or thermal
power stations.

As far as the thermal stations are concerned, there
is no specific case of prevalence of tuberculosis and
asthama.

[Transiation)

DR. LAXMINARAYAN PANDEY : The labourers have
writtan that they have got such a disease but their
applications are consigned to a dustbin.

[English]

DR. S. VENUGOPALACHARI! : Regarding the mini
old thermal stations, | will write to the SEBs to enforce
the standards again by way of using better equipments
We are helping the State Electricity Boards through
Power Finance Corporation. We have also issued
environmental measures to be undertaken by the
thermal stations.

[Transiation)

SHRI NITISH KUMAR : Mr. Deputy Speakar, Sir, the
reply given by the Government is itself evasive. Hon'ble
Minister is new in the Government, therefore, he is
giving reply on the basis of the material that the officers
of his Minisiry have provided to him. Being a politician
he must be having experience. Had he visited any
thermal power plant or gone around i, he would not
have given such a reply. Chandrapura Thermal Power
Plant near Bokaro, causes burns to the people. When
a Member, irrespective of the party, visits that plant,
peopie living there always complain that they are really
in agony. Now the hon'ble Minister has toid that the
environment Ministry has Issued guidelings in this
regard. Now, the management should make all these
arrangements. My first question is as to whether these
arrangements have been made by the management for
the safety of health of s workers or not? The people
living around the power plant who do not work in the
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plant suffer due to ash and other problems. My second
question is, whether the Government propose to take
some measures in this regard? The hon'ble Minister
has stated that a survey has been conducted but the
management has not submitted any report so far.
Therefore, the management is at fault, it should submit
the report. Sir, through you, | would like to ask whether
the Government propose to take some remedial

measures in this regard by conducting an inquiry on its
own?

[English]

DR. 8. VENUGOPALACHARI : Definitely, Sir, so far
no specific incident had been reported to our Ministry.
if the hon. Members have any specific incident, let them
intimate me. In addition to this, the States have their
own medical equipment As far as Thermal Power
Stations are concerned, the Central Government is
keeping them neat and hygienic. {n addition to regular
doctors, we are sending specialists there for periodical
medical chgck-up.

SHRI NITISH KUMAR : What about the peopie living
around the powaer plants? What are you doing for them?

DR S. VENUGOPALACHARI : In all the localities
the clinics are functioning. The specialists are also
visiting once a week. if there is any spacific case
pertaining to any State, the hon. Member may bring it
to my notice.

Now, | will come to air pollution. Coal is used in
thermal stations. We are constantly giving money for
controlling air poliuti. We are also giving equipment
like ESP etc. for reducing ash flying in open. Although
it 1s the responsibility of the Ministry of Power yet we
will again review everything.

SHRI NITISH KUMAR : He is saying that he will
review everything. This is an essurance.

[Transiation]

SHRI HARADHAN ROY : Mr. Deputy Speaker, Sir,
| also hail from coal mines area. There are many coal
mines apart from a thermal power plant there. The coal
handiing plant which has been buill there releases so
much dust that the entire area becomes dark thereby
reducing the visibility to almost zero. Not only workers
but even the people living in that area suffer from this
dust and it cases many diseases ilke pneumoconiosis.
This is an occupational disease. No inguiry is conducted
by the Government to check it and no compensation is
given to the patient. The previous Government had not
paid any attention to this problem. Now, | would like to
request the present Government that it should pay full
attention to it. | would like to know whather any action
is likely to be taken by the Government in this regard
or not?

SHRI THAWAR CHAND GEHLOT : Mr. Deputy

Speaker, the ash released by Korba, Sarani, Thorm.al
Power Plant in Madhya Pradesh causes asthma, silicosis
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and other lung diseases to the people. It causes
breathing problem also...{/nterruptions) Besides,
electronic items of the people are aiso gefting damaged
| would like to know whether, on behall of the
Government, hon'ble Minister would get same of the
workers medically examined by constituting an expert
committee and take action by laying the report of that
committee in this House. At the same time, will the
Government provide any special medical facility to those
workers who have fallen ill?...(Interruptions)

[English]

DR. S. VENUGOPALACHARI : Sir, we would issue
fresh instructions to the State Government to give us
status report for ensuring better compliance of emission
standards.

SHRI BASU DEB ACHARIA : Sir, it is a fact that the
Fly-ash of the thermal power stations creates a poliution
problem. There is also the problem of disposal-of fly-
ash. The Central Fuel Research Institute of Dhanbad
had developed a technology to utilise this fly-ash for
fertiliser and for making of tly-ash bricks.

May | know from the hon. Minister whether the
Central Government will assist the State Government
so that the fly-ash can be utilised for tertiliser as it has
been done in Kloaghat Thermal Power Station in West
Bengal and also in Bengal Power Station? | would also
like to know, in order to do that whether the Central
Government would assist the State Government in order
to mitigate the problem of fly-ash.

DR. S. VENUGOPALACHARI! : Mr. Speaker Sir, this
problem is coming only with the old thermal power
stations, even though for using the fertiliser, definitely
we will give instructions. The Central Government has
also instructed the State Government io establish some
fly-ash machines. Fly-ash machines have been set up
by the State Governments and the Central Govemmaent
is assisting all the States whenever the proposal are
raceived. The Central Government is giving the finance
tor this.

SHRI BASU DEB ACHARIA : They should also
utilise the fly-ash for tertilizer and for making bricks.

DR. S. VENUGOPALACHARI : | will examine this,
Sir.

SHRI MADHUKAR SARPOTDAR : Sir, this question
is very specific. Authentic information has been asked
for as to whether there are such cases and while giving
the reply the Government has said that there was no
report.

Sir, the notices of these questions were given 20
days in advance. Since all Members of Parliaments
from the respective areas are complaining very severely
that there are cases of tuberculosis and asthma, my
only question is, wherevar such thermal power stations
are there; has the Government received such repors?
| would also like to know whether the Central
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Government has takan pains to find out from the thermal
power stations, how many such cases are there and
what the remedies.

Whatever guidelines have been given are under
the provisions of the Act. We are not interested in
Knowing the provisions of the Act. We are interested in
the implementation of these provisions.

DR. S. VENUGOPALACHARI : Sir, we have received
almost all information from all State Electricity Boards.
The Maharashtra State Electricity Board has recently
conducted a survey in June 1994, They have told us
that there was no incident, Uttar Pradesh and Madhya
Pradesh Electricity Boards have also reported ‘no
incidents.' Similar answers have been given by the
remaining States.

In addition to that, again | will instruct all the
concerned State Electricity Board authorities to review
the prevalence of such diseases.

[Translation]
Satellite Survey

‘104. SHRI JAl PRAKASH AGARWAL : Will the
PRIME MINISTER be pleased to state :

(a) whether a Sateliite survey of the flood and
drought affected areas in National Capital Territory of
Delhi has been conducted/proposed to be conducted;

(b) it so, the details thereof; and
{(c) if not, the reasons therefor?

[English]

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDEKR K. ALAGH) : (a)
to (c). A Statement is laid on the Table of the Lok
Sabha.

STATEMENT

(a) to (c). A flood inundation map of Yamuna river
near Delhi was prepared using Indian Remote Sensing
Satellite data of December 14, 1995. currently, a project
entitied “Yamuna Morphological Studies” is being
executed jointly by Department of Space (DOS) and
Central Water Commission (CWC), which includes study
of the flood situation of Yamuna river near Delhi. Remote
sensing satellite data is being currently used for drought
assessment and monitoring in eleven states of the
country which are mostly agriculturally important and
vulnerable to drought, under a project funded by
Department of Agriculture and Co-operation and as
such, this project does not cover the National Capital
Territory of Dalhi. However, during the Ninth Plan period,
this project is expected to the entire country which would
include the National Capital Territory of Delhi.
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[Translation]

SHR! JAI PRAKASH AGARWAL : Mr. Deputy
Speaker, Sir, | wanted to know trom the hon. Minister as
to why Delhi has not been inciuded in the areas selected
for conducting satellite survey. Lakhs of people suffer
losses and people living on the banks of Yamuna are
rendered homeless whenever floods occur in Delhi.
The people living on the Yamuna banks suffer losses of
lite and property and their livestock perishes. In his
reply the hon. Minister has stated that a satellite survey
of Delhi has been conducted but in the very first and
last line of the reply it has been stated clearly.

[English]

“this project does not cover the National
Capital Territory of Delhi”

[Translation]

| would like to know as to why he is making self
contradictory statements at the same time. Does this
survey costs cores of rupees? Why this project was not
included in the Eighth Five Year Plan?

[English]

SHRIYOGINDER K. ALAGH : Sir, if the hon. Member
looks at the reply, he wili find that as far as floogs are
concerned, for Yamuna, the Yamuna Morphological Study
has been compieted and the resuits are avallable for
action. As far as droughts are concerned - the question
relates both to floods and droughts - the Space
Department is doing a special study for drought afiected
areas. Those are identified by the Planning Commission.
They are in different areas and Delhi is not a part of
that.,

Now, there is also a separale proposal to set up
State Level centres. Such centres are already there In
a number of States. It is our intention to extend that to
all the States in the Ninth Five Year Plan. | hope that
clarifies the position.

[Translation]

SHRI JA! PRAKASH AGARWAL : Mr. Deputy
Speaker, Sir, my point was at this project was not so
costly that it could not be included in the Eighth Five
Year Plan, He said that it would be taken up in the Ninth
Five Year with the rest of the country. During the ficods
last time 4 lakhs houses were damaged in Delhi and
almost 25 thousand cattle were dead. Will the
Government inctude Dethi in the project when this figure
reaches 10 lakh. What Is his parameter for its selection
in the Ninth five Year Plan and not in the Eighth Five
Year Plan.

SHRI YOGINDER K. ALAGH : Sir, | would like to
clarfty that in view of the tlood probiem In Delhi a study
of space for river yamuna Is being conducted. Results
of this study is available with the State Governments. in
regard to the drought prone areas.....
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SHR! JAl PRAKASH AGARWAL : Delhi is not a
drought prone area and my question relates to flood
problems.

SHR! YOGINDER K. ALAGH : Both the problems of
flood and drought have been mentioned in the question
and therdfore, | am replying to both the probiems. A
Morphological survey has been conducted on Yamuna
with the help of satellite facility and the facility is
available with the State Government. | am glad to say
that our scientists have done it with the halp ot remote
sensing within 6 days. The State Governments set up
remote sensing centres at their levels for detailed use
of these facilities through the remote sensing centre of
a nearby State. We will provide assistance if Delhi
Government intends to use it during the Ninth Five Year
Plan.

SHR! JA! PRAKASH AGARWAL ' Mr. Deputy
Speaker, Sir, no meeting has ever been heid or any
discussion held between the Government of Delhi and
the Central Government in this regard. There is no other
torum where it could be discussed then what would be
the impact of this report on Deihi.

SHRI YOGINDER K. ALAGH Wae have given the
information to State Governments through the
Department of space just as the Urban and Sium
Department of Delhi asked for information. Jawabharlal
Nehru University has prepared a project tor the rnidge
area in Delhi. The Dapartment of Space has provided
assistance for utilisation of water there. | am glad to tell
the hon Member that the lirst check dam has already
been constructed there and during last monsoon water
filled in #t which has gone below the earth now. This will
benefit that area. Municipal Corporation of Delhi has
given a proposal to solve this problem by conducting
an aerial survey in plac: of satellite survey. It is being
discussed with them. This project will cost rupees two
crores

SHR! JAI PRAKASH AGARWAL (Chandni Chowk-
Delhi) Mr Deputy Speaker, Sir, | wanted to know from
the hon. Minister as to why Delhi has not been included
in the areas selected for conducting satellite survey
lakhs of people suffer lasses and people living on the
banks of Yamuna are rendered homeless floods occur
in Delhi. The people living on the Yamuna banks suffer
losses of lite and property and their livestock perishes.
In his reply the hon. Minister has sated that a satellite
survey ot Delhi has been conducted but in the very first
and last line of the reply it has been stated clearly,

[English]

“this project does not cover the National
Capital Territory of Delhi”

[Translation]

The Department of Space will keep ready its aircraft
at their disposal. But it is hoped that study will also now
be taken up. The information from remote sensing
salellite is available at six metres. And we can obtain
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this information every sixth day. If that too is needed by
the State Governmants we will provide all help to them,
it they request us.

DR. ASIM BALA : Remote Sensing Satellite is a
good mechanism to identify unknown areas. Here it is
mentioned that ramote Sensing Satellites could be
utilised for assessing drought and agricultural areas. |
would like to know what the other area of operation is
That is one. Secondly, is there a proposal to help the
State Governments, if they approach the Central
Government for help?

SHRI YOGINDER K. ALAGH : The hon. Member is
quite right. Our Remote Sensing Sateliite are some of
the most advanced in the worid today. They are being
used for oceanographic studies, for cartographic
applications, in geographical information systems for
loca! planning, for climate and atmospheric studies.

Also, | am very happy to intorm him that there is a
lot of global interest in the data collected by our Remote
Sensing Satellites The U.S.A. based company, M/s
EOSAT has entered into a commaercial agreement with
the Department ot Space for the dissemination of data
from Indian Remote Sensing Satellites and marketing
other Indian remote sensing capabilities outside India
also. As the hon Member knows, Remote Sensing
Satellites have been used for drought, for monitoring
the water levels in our different dams and for a number
of other operations.

DR. ASIM BALA : | have asked another quastion,
that | have put as question numbar two.

MR. DEPUTY-SPEAKER : | have aliowed Prof. Rasa
Singh Rawat.

[Translation]

PROF. RASA SINGH RAWAT . Mr. Deputy Speaker,
Sir, through you. | want to know from the Government,
that in the reply given by the Minister now, it is written
that a! present remote sensing satellite data is being
used in the analysis and monitoring of drought. In eleven
such States, which are chiefly agriculturally important
and sensitive to drought, under a project conducted
through financial assistance from Agriculture and Co-
operative Department. | want 1o know the States
included in this project. Whether Rajasthan is included
or not? There are desernts also in Rajasthan. Now there
are also flash floods in Rajasthan, causing heavy loss
of lives and property. Rajasthan is aiso sensitive 1o
drought. Large areas are under drought. Has any study
been done in this regard and whether any conclusions
have been drawn?

SHR! YOGINDER K. ALAGH : Mr. Deputy Speaker.
the areas that are drought prone in Rajasthan...
PROF. RASA SINGH RAWAT : Which are the States

and whether Rajasthan is inciuded or not? It yes, what
are the conclusions of their study?

SHRI YOGINDER K. ALAGH : The number of drought
prone districts identified is 246. This includes the drought
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prone districts in all the States. Information is obtained
for all these districts through the ramote sensing sateliite.
These drought prone areas are in Andhra Pradesh,
Bihar, Gujarat, Haryana, Karnataka, Madhya Pradesh,
Uttar Pradesh, Rajasthan and Orissa. The Information
there, at the District Cropping and Cutting Experiments,
of the Agriculture Department is three-four years old.
But. we get this information which sooner through
satellites and this is passed on to the Agricuiture
Ministry... (Interruptions)

PROF. RASA SINGH RAWAT : But, you have not
told the conclusion.

SHAR!I YOGINDER K. ALAGH : We have a project.
One is, collecting information regarding the water bodies,
such as lakes, ponds, for immediate problems like
drought. Second is about the Cropping Pattern.
information regarding this is given rather early to the
State Governments. |f you see the report of 1987-88
drought-which is ready-it will be seen that information
is simultaneously available, regarding drought. On the
other level there is National Natural Resource
Management Programme. Under this programme,
through the satellite, assistance is sought for the long
term solution to the land and water problems, of these
districts. Becuase, from this it is known as to which are
the places where water can be stored. The places under
forest. And the ways to increase this forest cover.

[English]

SHRI XAVIER ARAKAL : Sir, after a lengthy answer
we are more confused than enlightened We are proud
that the satellite technology has improved tremendously
and they are supplying sufficient information. if so, why
is it that the country is prone to floods and droughts?
Since the technology is so advanced, why is the country
prone to such floods, droughts and earthquakes? Why
are the State Governments not in a position to meet the
calamities? Would you please specity these two
questions and answer them?

SHRI YOGINDER K. ALAGH : The sateliites are a
help in solving the basic problems that the hon. Member
is talking about. Information which can take sometimes
months to become available, becomes available over a
period of one or two weeks. As the hon. Member knows,
satellites by themselves. cannot solve the problems of
droughts and floods. Those problems need o be solved
in terms of the steps which have been indicated in our
Five Year Plans and the various flood control commission
Reports and other Reports. The satellite imagery is a
major aid for resolving these problems. | would request
the hon. Member to appreciate the efforts of the
Depanmant of Space in that light.

SHRI XAVIER ARAKAL : Sir, the hon. Minister has
not answered my question as to why the State
Governments are not in a position to meet the
challenges.

[Transiation)

MR. DEPUTY SPEAKER : You have asked your
supplementary. No second supplemantary.
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SHRIMATI SUSHMA SWARAJ : Mr. Deputy Speaker,
Sir, It Is a very good question. The Minister has said that
in the Ninth Plan, the is a possblilty of extending this
project in the entire country. In which the Nationai Capital
Region of Delhi will also be included. Since this is a
very important subject, | want to know from the Minister,
that in view of the fact that our country faces drought and
flood alternately. Therefore, would you give an assurance
in this House, to change this possibility into a certainty?

SHRI YOGINDER K. ALAGH : Madam, our satellites
pick up the information regarding the several flood prone
areas and the drought hit districts, and are given to the
State Governments. | want that at our Department, a
remote sensing centre is set up at the State Level At
presant, there are such centres in over 20 Statas. It will
be our endeavour to have such a centre in each State,
for which the State Govaernments would have 1o make
eftorts and we would help them. As the hon. Member
had said earliar, that there may be several requiremants
at the regional level, which can be solved by the States
themselves with the help of our satellites. And it they
have the sensing and imaging capability, they can avail
this facility. Some States have this capability. More than
20 States have this capability. it wouid be our effort to
see that each State has this capability.

WRITTEN ANSWERS TO QUESTIONS
[English]
LPG Cylinders

*101. SHRI PARASRAM BHARDWAJ : Wili the
PRIME MINISTER be pleased to state :

(a) the details regarding the tota! requirement of
LPG in terms of tonnage as against the production at
present;

(b) the details ot Government schemaes to increase
the production of LPG by expanding the capa.ities ot
existing refineries and through natural gas, separately,

{c) the proposals of the procurement of LPG
cylinders as against the present requirement thergof, and

(d) the number of units in each state where orders
for supply ol LPG cylinders have been placed?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU).
(a) The details of consumption through Public
Sector Oil companies and production of LPG in the country
during fast two years (1884-05 and 1995-68) are as given
below :

ligures in 000 MT

Year LPG Production LPG Consumption
1904-95 2858 3434
1995-98(Prov.) 3248 3838
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(b) Plans have been drawn to augment LPG
production through expansion of refining capacity at
existing refineries during IX Plan as per details given
below :

Existing Expansion Expecled
refining proposed year of

LPG Production
(000 M

capacity (MMT) commiss- 1996-97 2001-2002
(MMT) joning (EST) (EST)
Vizag 4.5 3.0 1997-98 128 203
Barauni 3.3 = 2.7 48 148
Ist Expn. 0.0 1999-2000
2nd Expn. 1.8 2001-2002
MRPL 3.0 6.0 2000-01 59 199
Koyali 8.5 3.0 2001-01 250 432
CRL 75 3.0 2001-02 251 277
MRL 8.5 3.0 2001-02 148 212
Mathura 7.5 0.5 1999-2000 207 233

Gas Authorlty of India Ltd., is putting up the
following new natural gas based LPG extraction plants
for recovery of LPG from natural gas.

S. Location LPG Production Expected year of

No. (000 MT) Commissioning

1. LPG Lakwa, 85.0 1998
Assam

2. LPG Usar 139.5 1998
Maharashtra

3. GPC Gandhar 370.0 1999-2000
Gujarat

4. LPG Auraiya 258.0 1999-2000
(UP)

The plantwise details of ONGC’'s actual LPG
production for the year 1995-96 vis-a-vis the plan, the
projected LPG production after completion of expansion
projects presently under execution and the projected
LPG production tfor the terminal year ot the IX plan
period are as under .

(Figures in 000 MT)
Plant LPG prod  1995-96 (Projected LPG production)

Pian Actual After Co- At the end
mmissioning of the
of expansion IX Plan

projects with time
frame of ¢completion
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Uran 450 590 §00 (May'87) 500
Hazira 455 483 530 (Sep!'97) 550
Ankleshwar 20 23 10 10
Qandhar 5 6 31 (Sept'98) N
Total 930 1112 1071 1091
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(c) The number of LPG cylinders required to be
procured in a year depends on the annual enrolment
target of new LPG customers, the issue of 2nd cylinder
facility (DBC) and the replacement of unserviceabls
cylinders. On the basis of proposed enrolment of 20
fakhs new customers and 20 lakhs DBC customers
during 1996-97 and on the basis of 2% replacement of
existing cylinders in circulation, about 60 lakhs cylinders
may be procured in 1996-97.

(d) The requisite information is given in the attached
statement.

STATEMENT

Statewise details of LPG cylinder manufacturing
units on whom orders for procurement of
LPG cylinders have been placed by Public
Sector Oil Cos. for 1896-97.

No. of Cylinders

S.No. Name of the State
: Manutacturing Units

1. Andhra Pradesh 10
2. Delhi 1
3. Gujarat 2
4 Himachal Pradesh 2
5. Haryana 5
6. Karnataka 4
7. Kerala 1
8. Madhya Pradesh 4
§. Maharashtra 5
10. Orissa 3
11.  Punjab 1
12. Rajasthan 5
13. Tamilnadu 5
14. Uttar Pradesh 4
15.  West Bengal 3
16. Pondicherry 1
56 —

New Power Policy
‘105 SHRI S.D.N.R. WADIYAR : Will the PRIME
MINISTER be pleased to state

(a) whether the Government have a proposal to
review existing power policy;

(b) if so, the details thereof; and

(¢) the specific measures proposed to be adopted
in the new policy to meet the damand of powsr in every
State?
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THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) to (¢). The Power Policy is
reviewed trom time to time keeping in view the changing
requirements. The Government have, inter-alia, initiated
the following measures to meet the demand of power
in the country :

(i) Capacity addition programme Including
encouragemant to the private sector to inves!,

(i) Renovation and Modernisation programme,
(iii) Demand side management,
(iv) Improvement in Plant Load Factor,

{(v) Reduction in transmission and distribution
losses, and

(vi} Effective utilisation of generation by transfer
from surplus region to deficit region through
intar-ragional links.

Poverty Alleviation Programme

*106. PROF. AJIT KUMAR MEHTA :
SHRI PRADEEP BHATTACHARYA :

Will the Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state :

(a) the amount aliocated in respect of poverty
alleviation programmes to different States and Union
Territories during 1994-95 and 1995-96;

(b} whether it is a fact that substantial amount of
the outlay for poverty alleviation and development
programme remains unutilised;

(c) it so, the State-wise outlay which remained
unutilised during the tinancial year 1995-96 and how
does it compare with the amount unutlised during the
financial year 1994.95;

(d) the reasons therefor;

{e) the overall impact on the poverty alleviation and
development programmes on account of the non-
utilisation of the outlay; and

(f) the steps taken by the Government in the matter?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
The Statewise allocation of tunds during 1994-85 and
1995-96 for major rural poverty alleviation programmes
namely (i) Integrated Rural Development Programme
(IRDP). (ii) Jawahar Rozgar Yojana (JRY); (iii)
Employment Assurance Scheme (EAS) i1s given in the
attached Statement {. The availability of funds for urban
poverty alleviation programmes namely Nehru Rozgar
Yojana (NRY) and Prime Minister's Integrated Urban
Poverty Alieviation Pregramme (PMIUPEP), is given in
the attached Statement-l.
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{b) The programme-wise utilization expressed as a
percentage of total funds avallable {(annual releases
plus the unspent balance at the commencement of the
year) for major programmes is given in the table
below :

Utilization of Funds as
% of total funds available
1994-95 1995-96

Integrated Rural Develop-

ment Programme 73.33 7295
Jawahar Rozgar Yojana 78.78 7712
Empioyment Assurance Scheme  69.59 64.00
Nehru Rozgar Yojana 70.893 109.40

Prime Minister's Integrated Urban Poverty Alleviation
Programme (PMIUPEP) was launched in November
1995.

(c) The amount ot unutilized funds for each
programme (Statewise) during 1984-95 and 1995-96 is
given in Statement - lil.

(d) The main reasons for unutilised tunds under
major rural poverty alleviation programmes are (i)
delayed release ot funds by the Central Government on
account of late submission of the audited statement of
accounts by the implementing agency; (i) delayed
submission o! expenditure/utilization certificates; (iit)
delayed release/non-release of matching share by the
State Governments. In the case of urban poverty
alleviation programmes, particularly Scheme of Urban
Micro Enterprises (SUME) and Scheme ot Housing and
Shelter Upgradation (SHASU) which are components of
Nehru Rozgar Yojana funds remained unutilized due to
delayed release/non-release by banks.

(e) Unutilized tunds at the end of any one year are
carried torward as the opening balance for the
implementation of the programme in the next year, this
would alleviate adverse impact on poverty alleviation
programmes on this account.

(f) To ensure maximum, utilization of tinancial
resources under major rural poverly alleviation
programmes (i) lunds are being released directly to the
implementing agencies 1.e. the District Rural
Development Agencies (DRDAs) in most States: (it
Furthermore, in order to streamline and minimise the
delay in the transmission of tunds a system o!
telegraphic transter to the DRDAs has been introducad
In the limited cases where funds released 1o Statas,
release advices' are sent through fax messages to the
Reserve Bank India; (iii) The Central Government tas
also been expediting the State Governments tc ensure
timely submission of the utilization certiticates and
autited statements of accounts, to circumvent delay in
the release of funds; (iv) At the time of the Annual Pian
exercise conducted in the Planning Commission with



25 Written Answers

the State Governments, an attempt is made to ensure
adequate provision of outlay for the major Centrally
Sponsored rural poverty alleviation programmes in the
State's Plan, to enable them 1o provide their matching
contribution,

‘ For the urban poverty alleviation programmes, in
the context of the NRY (i) a High Committee on
Institutional finance has been consituted to expedite
the release funds from banks for SUME and SHASU; (ii)
At the State and District level Urban Development
Agencies have been set up for more eftective
implementation of the programme, (iii) Furthermore, to
ensure maximum utilization of the total funds under
NRY, funds are being relocated from those States which
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are unable to utilise their allocations, to the better
performing States.

In a recent Conference of Chief Ministers of Basic
Minimum Services it was agreed that in the
implementation of Centrally Sponsored Schemes in the
areas of urban and rural poverty alleviation and
empioyment, the States would be given greater
involvemert, freedom and flexibility. In addition, the
Government is to review all anti-poverty programmes
with a view 1o redesigning and strengthening them to
ensure generation of more employment, creation of
productive assets and imparting of skills to the poor, in
order to enhance their income levels and to bring them
above the poverty line.

STATEMENT-|

Allocation of funds (Centre + State) under major rural development
programmes during 1994-95 and 1995-96

(Rs. in lakhs)
S.No. States/UTs IRDP JRY EAS’
’ 1994-95 1995-96 1994-85 1995-96 1994-95 1995-96
1 2 3 4 5 S 7 8
1. Andhra Pradesh 8344.00 8336.41 3334371 34529.69 12987.50 18187.50
2. Arunachal Pradesh 623.00 623.43 322.51 322.51 1200.00 232375
3. Assam 2747.00 2743.5¢ 8921.24 10342.01 §790.00 10025.00
4 Bihar 16222.00 16218.24 70386.81 73436.21 12987.50 20287 .50
5 Goa 142.00 141.87 348.46 348.46 -
6 Gujarat 3063.00 3059.22 13835.36 13470.93 4475.00 8712.50
7 Haryana 736.00 735.33 2389.61 2770.19 3600.00 4150.00
8 Himachal Pradesh 240.00 239,78 1107.26 1107.26 625.00 562.50
9 Jand K 1000.00 999.09 3103.75 2676.25 3687.50 8425.00
10. Karnataka 5603.00 5594.91 22811 .44 2344694 8187.50 13712.50
11 Kerala 2038.00 2036.15 6620.11 7674 .44 1700.00 231250
12  Madhya Pradesh 10573.00 10565.39 49583.34 4740358 18170.00 28675.00
13 Maharashtra 9096.00 9087.73 39760.18 39325.20 9027.50 14325 .00
14  Manipur 450.00 449,59 41336 413.36 1237.50 1125.00
15  Meghalaya 478.00 477.57 483.68 483.68 800.00 312 50
16  Mizoram 201.00 201.82 20375 203.76 2000.00 1500.00
17  Nagaland 337.00 335.69 518.46 518.46 1400.00 2600.00
18  Orissa 6769.00 6763.85 29128.18 29464 .45 9855.00 14325.00
19. Punjab 523.00 521.53 1699.26 1969.93 -
20 Rajasthan 43983.00 4388.01 18835.61 18810.26 12375.00 17537.50
21 Sikkim 56.00 55.95 188.76 188.76 200.00 412.50
22. Tamil Nadu 7543.00 7537 .14 27752 .94 30758.29 4927 .50 10512 50
23.  Tripura 643.00 641.42 §36 .90 §36.90 2272.50 1950.00
24. Uttar Pradesh 20335.00 20316.50 74376.76 B81799.68 13737.50 18450.00
25  Waest Bengal 7478.00 7472.20 30410.53 31985.78 9622.50 11550.00
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1 2 3 4 5 6 7 8
26. A and N Islands 71.00 70.94 152.70 152.69 40.00 40.00
27. D and N Haveli 15.00 14.99 82.89 82.88 20.00 30.00
28. Daman and Diu 28.00 27.97 48.83 48.83 0.00 20.00
29. Lakshadweep 7.00 6.99 76.55 76.55 100.00 100.00
30. Pondicherry 58.00 57.95 149.47 149.48 -
All India 109822.00 109721.16  437692.38 454497 41 141025.00 213163.75
* Totai funds reieased (Centre + State). No Statewise allocations are made under EAS, as it is a demand-driven scheme
STATEMENT-II 1 2 3 4
) 'F;J'nds available ungar. ma;;ogrg:rggn p;v:ggs o6 Meghalaya 1829 3408 38.92
alleviation programmes during -85 an | -86. Mizoram 3277 3030 19.46
(RS, in lakhs) — \ogaland 1458 583  108.65
States/UTs NRY* PMIUPEP** Orissa 24133 21884 269.17
. 1994-95 1995-96 1895-95 Punjab 288.53 144.84  306.30
1 2 3 4 Rajasthan 521.08 469.96 506.27
Andhra Pradesh  738.01 65242  980.58 S"‘""“N 3141 3070 3892
Arunachal Pradesh  46.65 66.66  68.11 Tamil Nadu 836.00 82374  1046.37
Assam 25920 19717 26594 Tripura 3235 2835 19.45
Bihar 584 09 64750 819 37 Uttar Pradesh 231840 164188 158474
Goa 16.42 16 41 90.00 West Bengal 56147 630.18 679.43
Haryana 166.52 148.64  183.03 Chandigarh 10.69 6.38
Himachal Pradesh ~ 77.92 7982  87.57 D and N Haveli 525 450
J and K 89 48 96.21 136.22 Daman and Diu 712 15.30
Karnataka 569.26 32227  634.59 Delhi 30.00  30.00
Kerala 35197 21242  263.20 Pondicherry 3332 1867 30.00
Madhya Pradesh 853.05 714.00 77287 All India 9898.31 8404 14 10580.00
Maharashtra 703.76 72188 948 60 .
Mani 8703 8102 4865 Centre « State
anipur ) ) ** Central Release
STATEMENT-INl
Amount of funds unutilized under poverty alleviation programmes during 1994-95 and 1985.96
(Rs. in lakhs)
S.No. States/UTs IRDP JRY EAS NRY
1994-95 1995-96 1994-85 1995-96 1994.95 1095-96 1094-85 1995.96
1 2 3 4 5 6 7 8 8 10
1 Andhra Pradesh 132186 207065 474307 6119.38 113430 707226 (-)61.36 (-)76 08
2 Arunachal Pradesh 285.87 326.25 149.66 97.02 501.02 868.22 19.17 28.05
3 Assam 245551 1318.39 274372 2810.09 329810 3501.12 (-)69.04 39.59
4  Bihar 9306.35 702948 29829.67 3557038 7627 10 1501348 §82.09 (-)20.92
§ Goa 104.52 25.30 167.50 160 12 2.35 (-)7 64
6 Gujarat (-)72.29 8468 318565 421827 312507 608582 147.87 162.41
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1 2 3 4 5 6 7 8 9 10

7 Haryana 508.31 345.15 618.12 1048.12 1354.62 1689.90 21.78

8. Himachal Pradesh 111.47 (-)225.70 486.90 706.99 551.26 658.21 77.92 24.23
9 Jand K 371.90 332.59 1395.00 141498 2258.65 3968.46 89.48 (-)10.53
10. Karnataka 2157.83 2765.16 5965.58 4821.78 3009.86 4577.45 431.97 (-)0.66
i1, Kerala 284 .85 69545 (-)61.94 843.37 352.42 423.02 2177 97.16
12. Madhya Pradesh 875.50 369683 12539.11 14266.44 4826.25 10549.59 367.11 (-)781.94
13 Maharashtra 3270.86 193151 1241060 1348574 428664 8316.15 300.64 12.98
14 Manipur 53.56 120.66 389,83 262.43 618.09 405.98 66.36 (-)20.79
15. Meghalaya 62.99 183.73 588.23 803.20 934.12 746.82 1820 (-)23.23
16  Mizoram 18 67 8.22 1718  (-)38.39 72.66 (-)451.21 (-)84.63 (-}6.69
17.  Nagaland 125,54 355.56 220.40 705.69 348,98 1479.5¢ 14.58 5.83
18.  Orissa 1851.67 1793.54 1100086 985177 2253.71 344.91 241.33 (-)117.00
19. Punjab 72 61 58.66 1863.65 2440.53 - (-)15.867 (-)50.43
20 Rajasthan 131275 115854 508985 571138 65146.69 791413 4580 (-)7.e8
21 Sikkim 16.04 20.28 92 .40 26.72 B1.69 (-)284.12 31.41 (-)34.31
22  Tamil Nadu 2029.97 573.32 (-)2370.24 (-)1616.72 151743 4448.70 444.01 5§06.50
23.  Tripura (-)106.76 237.30 63.59 114.98 0.00 628.97 15.08 9.28
24  Ulttar Pradesh 3268.46 7663.46 1524113 1859895 7688.35 10407.37 527.82 37.60
25 Waest Bengal 6722.19 6709.57 B325.88 ©703.77 28B49.53 4469.86 (-)404.71 (-)624.26
26 A and N Islands 1§70 (-)21.83 (-)8.56  (-}10.12 548 35.20 11.21 9.50
27 Chandigarh {-)21.42 25.89
28 D and N Haveli 4.66 (-)6.66 1.93 62.67 20.33 30.16 343 3.05
29 Daman and Diu 16.34 14,05 37 .61 46.70 1.54 8.48 7.12 {-)6.18
30 Delhi - 25.43 30.00
N Lakshadweep (-)4.07 0.78 15.97 61.97 114.06 169.73
32 Pondicherry 90.24 14 .03 231.95 108.22 19.77 372

All India 36633.20 39287 92 114988.75 1324959.24 53981.25 96178.39 2876.97 (-)780.09

[Translation] {b) and (c). The Central Government has been

Employment Opportunities

*107  SHRI DATTA MEGHE .

KUMAR! UMA BHARATI :

Will the Minister of RURAL AREAS AND
EMPLOYMENT be pleased to state :

(a) whether the Government have promised to pay
more attention towards Rural Areas and Employment,

(b} whether the Government have formulated any
scheme for faster development and genersation of more
employment avenues in rural sector, and

(¢} It so, the details thereot?

THE MINISTER OF RURAL AREAS AND
EMPLOYMENT (SHRI K. YERAN NAIDU) : (a) Yes, Sir.

implementing several programmes for faster develoment
of rural areas and generation of more employment
opportunities. The major rural employment programmas
are (i) Jawahar Rozgar Yojana (JRY), (i) Employment
Assurance Scheme (EAS), and (iii} Integrated Rural
Deveiopment Programme (IRDP).

The primary objective of the JRY is to provide
additional gainful employment to the unempioyed and
under-empioyed rural poor. The secondary objectives
include creation of sustained employment by
strengthening the rural economic infrastructure. With
eftect from 2nd October, 1993, another major wage
employment programme namely Employment Assurance
Scheme (EAS) is aiso being implemented in backward
blocks situated in tribai areas, drought prone areas,
desert areas, hilly areas etc. Currently EAS is' being
implemented in 3206 such blocks in the country. EAS
aims 1o provide assured employmaent ol 100 days of
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unskilled manual work to the rural poor who are in
need of employment and seeking It and in the age
group of 18 to 60 years. A maximum of two aduits per
family are to be provided employment under the scheme.
In order to give special emph sis on backward districts
in the country, the Intensified JRY was also introduced
during 1993-94 in 120 selected backward districts of
the country which have a concentration of unemployment
and under-employment.

Besides the wage employment programmes, self-
employment programmes are also being implemented
through out the country to provide self-employment
opportunities to the rural poor. IRDP is the major self-
employment programme which aims at providing
financial assistance to the rural poor for taking up self-
employment activities. The financial assistance is given
in the form of Government subsidy and term credit from
banks. The target group for IRDP consists of small and
marginal farmers, agricultural labour and arlisans below
the poverty line. Safeguards are also provided tor
Scheduled Castes, Scheduled Tribes, women and
physically handicapped.

The Government has strengthened the poverty
alieviation programmes during the Eighth Plan with a
view 1o providing a better safety net to the poor during
the period of reforms. A number of new initiatives have
also been taken to improve the efficiency of the
programme for creating better self-employment
opportunities. This includes raising of level of
investment, targetting of credit, increase in allocation
for infrastructure development, encouragement 1o group
activities and ntroduction o! a new category of
benasficiary for educated unemployed.

[English]
Supply of Gas
*108. SHRi BADAL CHOUDHURY ' Will the PRIME

MINISTER be pleased to state .

(a) the rate of per cubic litre gas supplied to Assam
and Tripura; and

(b) whether the Govaernment 1s agreeable 1o supply
the gas to Assam and Tripura at par rate?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI TR. BAALU):
(aj and (b) The price of natural gas in both Assam and
Tripura is Rs. 1000 per thousand cu.mirs There Is aiso
a provision for a discount of Rs. 400 per thousand
cumirs on a case to case basis

Domestic Oii Products
‘106 DR. RAMKRISHAN KUSMARIA -
SHRI ANANTH KUMAR :
Will the PRIME MINISTER be pleased to state :
(a) whether the Government had appointed a
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committee to study opening up of the domestic oil
products market;

(b) it so, whether the committee has submitted its
repont;

(c) if so, the details of recommendations; and

(d) the action taken by the Union Government
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU)
(a) to (d). Government has constituted a ‘Strategic
Planning Group' on restructuring of the National Oil
Industry with members comprising of top management
from public and private sector and leading experts from
academic and research institutes. The group has not
yet submitted its repon.

[Transiation]
Backward District

*110. SHRI SHATRUGHAN PRASAD SINGH Will
the Minister ot PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state -

(a) whether the Government have formulated any
programme for the development of backward districts,

{(b) if s0, whether the Governmant propose 1o include
certain districts of Bihar in the said programme; and

(c) it so, the details thareo! and it not, the reasons
theretor?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) (a)
to (¢). The Planning and Develoment of an area and
allocation of funds for this purpose is primarily the
responsibility of the concerned State Government
However, Planning Commission helps the States.
including Bihar, in overcoming the problems of
backwardness through Speical Area Programmes and
allocation of Special Central Assistance under Tribal
Sub-Plan in addition to providing weightage ‘o!
backwardness In the tormula for normai Central
Assistance.

Muilti-National Companies in Qil Sector
*111  SHRI SATYA DEO SINGH Will the PRIME
MINISTER be pleased to state

(a) whether there Is large scale entry of Mults.
national Companies In oil sector;

{b) it 8o, the details thereol;

(c) whether ONGC has urged the Government to
prevent the monopolising of the market by these MNCs,

{d) # so, the reaction of the Government therelo,
and

(e) the steps taken by the Goverment thereon?
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THE MINISTER OF STATE IN THE MINISTRY OF

PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU): ! 2

(a) and (b). The oil sector has been opened up for 3 Rexwood - Okland Corporation GK-0S8/5 n

private investment including investment by muli- USA. Gujarat -

nationals in the exploration and production of oil and Kutch

gas, as well as refining and marketing of petroleum Offshore

products. The details of foreign companies participating Basin

in such investments in the oil sector are given in the '

attached Statement SIXTH ROUND :

(¢) No, Sir. 1. HOEC, India - Vaalco Energy Inc. CB-OS/1 in
(d) and (e) Do not arise USA Tata Petrodyne (P). Ltd. India Cambay
Oftshore
basin.
STATEMENT !
2 Samson - Imernational Lid., USA CB-ON/7 in
{(a) Exploration and production of Oif and Gas Cambay
There have been nine rounds of bidding for onshore
exploration and two rounds of bidding tor the basin
development of smalil-sized and medium-sized fields 3. HOEC, India-Samson International CB-ON/2 In
under ptoduction sharing arrangements. The details of Ltd. USA - Gujarat State Petroleum Combay
the contracts awarded 1o consortia involving foreign Corl oration, India . onshore
companies are given below : P ' ' basin

F . .

‘__C_?_LfTH ROUND 4. Command Petroleum Holding NL, CB-0S$/2 in
Name of Company Name of the Australia, Tata Petrodyne (P} Ltd., Cambay

- ) block New Delhi. oﬂshore

] > basin
1 Consortium Compnsing M/s Albion KG-0S-80/1 DISCOVERED FIELDS
International Resources, Inc . of in Krishna SMALL-SIZED FIELDS :
USA, Complex Resources Limited Godavarn
of Australia, M/s Nike Resources  Offshore Name of Company/consortium Field
Canada and HOEC of India. Basin 3 S 5 S v
" 1. Gujarat State Petroleum Corporation Hazira,

2 Consortium Comprising M/s Pan  GKeON-90/2 Ltd. (GSPC, India - Niko Resources. Cambay
Energy Resources, USA, Stirling in Gujarat Canada Bhandut
Resources Australia, Okland Oil Kutch Mat Id
Company, USA, Pan Pacitic Onshore atar &n
Petroleum NL. Australia and Trans Basin Sabarmat
Asia Consultants, India. 2 Larsen and Toubro, India-Joshi Dholka,

3 Shell International, Netherlands RJ-ON-90/1 Technologies. USA. Wavel

tn Rajasthan 3. HOEC. India - Mosbacher Energy  PY-1
gnshore Co.. USA Petrodyne Inc. USA
asin

4. HOEC, India - GSPC, India - Asjol

4 Consortium of HOEC of India. CY-08-90/1 Petrodyne Inc . USA
Vaalco Energy Inc. of USA and in Cauvery _ .

Tata Petrodyne of India. oftshore Medium-Sized fields .
basin 1 Enron, USA - Reliance industries, Mid and

FIFTH ROUND India South Tapti

1 HOEC. India-Tata Petrodyne, India- CY-0S/2 in ':“”a and
Vaalco Energy, USA Cauvery anna

oftshare 2 Essar Od Lid.. India and Premier  Ratna and
basin Qil Pacific, UK R.-Series

i Command Petroleum, Australia - KG'OS/G n 3 Command Petroleum, Australia - Ravva
Videocen, iIndia Krishna Videocon India - Marubeni, Japan

Godavar
oftshote 4 Compaginie Geofinanciers, France - Kharsang

basin Enpro Services india
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(B) Marketing, Distribution and Supply of Natural Gas

GAIL has signed a Joint Venture Agreement with

M/s. British Gas Plc., U.K. for the purpose of marketing,
distribution and supply and natural gas in Mumbal.

(C) Refining :

(i) HPCL has sef up a Joint Venture Company,
Hindustan Oman Petroleum Company Limited with M/s.
Oman Oil Company, Oman for setting up a 6 MMTPA
grassroot refinery at Deoghar in Maharashtra.

(i) BPCL has set up a JVC, Bharat Oman Refineries
Ltd. for setting up a 6 MMTPA grassroot refinery at Bina
in Madhya Pradesh.

(iii) Kuwait Petroleum Corporation (KPC), a National
Oil Company of Kuwalit has been selected by 10C with
the approval of Government as Joint Ventrue partner for
sotting up a 6 MMTPA grassroot refinery in Eastern
Indla.

The Government has also approved the foliowing
two grassroot refineries :

(1) A refinery of 7 MMTPA capacity near Rae Barellly
In U.P. under Joint Ventrue between Bharat Petroleum
Corporation and Shell International.

(i) A refinery in Punjab of 6 MMTPA capacity under
Joint Venture between Hindustan Petroleum Corporation
and Aramco, a company of Saudi Arabia.

(D) Manufacture and Marketing of Lubricants and
Development of Infrastructure

The Government have approved the formation of
following JVCs for manutacture and marketing of
lubricants within the country :

1. 10C Mobil JV - I0C has formed the JVC with
Mobil International Petroleum Inc., USA
for hjending and marketing mobil brand
lubricants.

2 BPCL - Shell JV A JV between BPCL and
Shell Overseal Investments for blending and
marketing of Shell brand high performance
lubricants.

3 HPCL - Colas JV - A JV between HPCL and
Colas, SA of France for manufacture of
bitumen.

4 1BP Caltex JV - A JVC between IBP and M/s.
Caltex Petroleum, USA for manufacture and
marketing of lubricants and greases.

$ Balmer Lawrie - NYCO JV - Balmer Lawrie and
Company has formed a JVC with M/s. NYCO,
SA of France and I0OC for manufacture of spaecial
purpose lubricants.

6 Baimer Lawrie - Fuchs JV - Baimer Lawrie and
Company has formed a JVC with M/s. Fuchs
Petrolub, AG, Switzeriand for blending and
marketing of lubricants.
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7. A Joint Venture has been formed for setting up
oll terminalling facility between 10C, IBP and
M/s. Oiltanking Gmbh of Germany.

8. MRL - Chevron for manufacture of Lube
Additives. -

9. Other Multi-Nationals who have obtained
approval for investment in development of
intrastructure like port facilities and LPG bottling
plants and marketing of LPG are as follows :

(a) M/s. Southern LPG Limited.
(b) M/s. Western Energy India Limited.

(c) M/s. Hindustan Aegis LPG Bottling
Company Limited.

(d) M/s. Western India Industries Limited.

(e) M/s. Punjab Petroleum Corporation Ltd
(f) M/s. Western india Petroleum Lid.

(g) M/s. Petronas India Holding Company Ltd.
(h) M/s. ELF Gas Indla Limited.

(I) M/s. National Engineering Industries Ltd.

10. Balmer Lawrie - Van Leer, Netherland for the
manufacture of Plast Drums.

11. Balmer Lawrie - Tectranas - Okura for the
manufacture of Marine Freight Containers

[English]
Amendment in Electricity Act

*112. SHRI KODIKUNNIL SURESH : Will the
PRIME MINISTER be pleased to state °

(a) whether the Government have proposed some
retorms/measures to provide Energy for all by 2012 AD
and amend Indian Electricity Act, accordingly;

(b) it so, whether the Government have also
considered the draft renewable energy policy as
suggested by the Sharad Pawar Committee;

(c) ! so, the details thereof;

(d) whether the Government propose to allow the
private firms to distribute power generated from
renewable energy sources and imposition of a carbon
cess to fund non-conventional energy projects; and

(e) if so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES. (DR
S. VENUGOPALACHARI) : (a) No, Sir. However, steps
to improve the physical and financial performance "‘
the electricity sector including restructuring of- State
Electricity Boards have been inltiated. The various lega!
provisions governing the electricity industry are aiso
being reviewed so as to facilitate augmenting the
availabllity of electricity in the country.
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(b) and (c). The report of the National Development
Council (NDC) Committee on Power under Shri Sharad
Pawar has been submitted and It is yet to be discussed
in the NDC.

{d) and (e). The existing policy allows private firms
to distribute electricity upon obtaining a license from
the concerned State Government. One of the elements
in the comprehensive policy on renewable energy being
worked out, is a cess to fund non-conventional energy
projects. The full implication of levying such a cess would
be studied before a decision is taken on the subject.

Mejia Thermal Power Project in W.B.
*113. SHR! SUNIL KHAN
MINISTER be pleased to state :

(a) whether first unit of Mejia Thermal Power Project
in West Bengal has been functioning;

© Will the PRIME

{b) if so, the details thereof, and

{(¢) the time by which 2nd and 3rd units of this
project are likely to be made functional?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SQURCES (DR. S.
VENUGOPALACHARI) : (a) and (b). First Unit of 210
MW of Mejia Thermal Power Project being executed by
Damodar Valley Corporation was synchronised since
March, 1996

(c) The Second and Third unit of 210 MW each are
scheduled to be commissioned by September, 1986
and March, 1887 respectively.

Gas Grid in Gujarat

‘114 SHRI| GIRDHARI LAL BHARGAVA : Will the
PRIME MINISTER be pieased 1o state -

(a) whether the Government of Rajasthan has
requested the Union Govarnment for portion of
associated gas from the proposed gas grid in Gujarat
to Rajasthan;

(b) it so, the details thereof, and

(c) the action taken by the Union Government to
provide associated gas from the proposed gas grid of
Gujarat to Rajasthan so that industries in Sirodhi and
Jalore could be developed?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI. T.R. BAALV)
: (a) and (b). The Governmant ot Rajasthan have asked
for an allocation of 20 MMSCMD from the HBJ pipeline
for power generation, fertiliser and methanol projects,
LPG Extraction, petrochemical projects and ceramic
industries.

(¢) The gas projected to be avallabie along the HBJ
pipeline is fully allocated and It is not feasible to consider
additions! aliocation of gas at present.
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Jawahar Rozgar Yojana

*115. PROF. PREM SINGH CHANDUMAJRA : Will
the Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) whether gross irregularities in the
implementation of Jawahar Rozgar Yojana have baeen
reported in various States particularly in Punjab;

(b) if 80, the namas of the other States where such
irregularities in the implementation of employmeant
schemes in rural areas have come to the notice of the
Government;

(c) whether the Government gathered any factual
information regarding financiat irregularities committed
under the employment schemes; and

(d) ¥ so, the details thereof and action proposed to
be taken by the Government in this regard?

THE MINISTER IN THE MINISTRY OF RURAL
AREAS AND EMPLOYMENT (SHRI K. YERRAN NAIDU)
(a) No, Sir. However, some complaints regarding
irregularities in the implementation of Jawahar Rozgar
Yojana (JRY) have been received from States/UTs
including Punjab in this Ministry.

(b) Complaints have been received from the
following States during 1995-96 and 19986-87 :
(i) Assam
(i) Bihar
(i) Gujarat
(iv) Madhya Pradesh
{(v) Maharashtra
(vi} Orissa
(vii) Punjab
(viil) Rajasthan
(ix} Tamil Nadu
(x) Uttar Pradesh
(¢) The complaints are immediately forwarded. to

the State Government tor taking appropriate remedial
action.

(d) Question does not arise.

[Translation]
Power Generation

*116. JUSTICE GUMAN MAL LODHA .
DR. MAHADEEPAK SINGH SHAKYA .

Wit the PRIME MINISTER be pleased to state

(a) the generation capacity of power in hydel,
thermal and nuclear areas in the country at the end of
March, 1996,

(b) whether electricity is being generated as per its
installed capacity;
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(¢) it not, the average generation of electricity in
hydel, tharmal and nuclear sectors on the basis of total
instalied capacily on national level, separately;

(d) whether the cost of production ot electricity in
the country has increased due to less production as
compared to the total installed capacity. and

(e) if so, the approximale increase in the percentage
of cost of production in these three sectors?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARYI) : (a)The instalied capacity for
power generation in the country as on 31.3.1996 was
as follows:

(in MW)
Total 'Hydel Thermal Nuclear
Capacity Capacity Capacity Capacity
83287.96 20976.08 60086.87 2225.00

(b) and (¢). The targets for energy generation in
billion units (BUs) as well as the Plant Load Factor for
thermal & nuclear generation during 1985-96 was as

“.under .

Category Energy Generation PLF(%0)
(BU)
Target  Actual  Target Actual
Thermal 297.0 299 6 62.3 63.0
Nuclear 7.8 8.0 472 485
Hydel 723 72.5
Total 3711 380.1

(d) and (e). The fixed cost per unit of electricity
increases wijth a reduction in the leve! of generation
since this cost is spread over a smaller quantum of
generation. However, with the increase in PLF of thermal
stations which account for about 79% of total generation,
from 55 3% in 1991-82 to 63% in 199¢5-96, the cost
Increase on this account has been minmal.

[English)
Qil and Natural Gas Corporation

*117 SHRI MOHAN RAWALE
MINISTER be pieased to state

Will the PRIME

{a; whether it 1s proposed to reduce Government's
sharehoiding in the Oil and Natura! Gas Corporation to
B0%

(b) the amount of expanded equity in the Qil and
Natural Gas Corporation,
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(c) whether some equity in the Oil and Natural Gas
Corporation (ONGC) has since been disposed of by
inviting bids from the fanancial institutions/mutual funds;

(d) if so, the details thereof and the rajes thersof,

(e) whether it is proposed to make a public offering
of shares of ONGC in the domestic and international
capital market; and

(f) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU)
(a) It has been decided in principle to reduce Govt's
shareholding in the ONGC to B0% of equity capital

(b) the existing equity capital of ONGC is Rs.
142593 crores.

{c) and (d). Yes. Sir, The details of ONGC shares
disposed of by the Government by inviting bids from
financial institutions/mutual funds, etc . are given below -

Bids invited No of shares Total amount  Waighted
during sold realised average price

realised

(Nos ) (Rs in crores) (Rs /shate)

October, 1984 68,57,000 1051 53 1533 51
(pre-bonus) (pre-bonus)

October, 1995 1.92.810 515 267 09
(pre-bonus) {pre-bonus

(e) ONGC do not have a proposal at present to
make a public offering of shares.

{f) Does not arise.

Indo-Oman Pipeline Project

‘118, SHRI SANAT KUMAR MANDAL . Wili the
PRIME MINISTER be pleased to state .

{(a) the progiess made so far in the Indo-Oman
submarine pipeline project for which §5 billion
commitment has been made by the Omanese
Government,

{b) whether a delegation comprising the officials of
his Ministry and Gas Authonty of india Ltd (GAIL)
recently visited iran to discuss the iranian otfer to export
liquified natural gas (LNG),

) it so, the outcome of the discussions held
particularly in regard 1o the altarnative of a2 deep-sea
route for the pipeline, skirting the exclusive economic
zone (EEZ) of Pakistan in view of Pakistan's intransigence
for over a year, which has resulted in the project having
got bogged down;

(d) whether the Indian team also made any study
of iran's offer 1o export LNG and setting up facilities
involving massive costs, and

(8) # 80, their findings?
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THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU)
: (@) The Oman Oil Company has taken up the feasibility
study for the Oman-India pipeline project The feasibility
study is yet to be completed.

(b) Yes, Sir.

(c) It was decided In the meeting that etforts to
obtain the consent of the Government of Pakistan for
the survey of the pipeline route through Pakistan's EEZ
should continue. It was also agreed that further
information is required before a decision is taken to
study the feasibility of the deep-sea route.

(d) and (e) Iran has indicated that they have taken
up the feasibility study for an LNG project. Iran may
ofter to export LNG to India after the feasibility study is
completed.

ADB Assistance for Power Sector

*119  DR. T SUBBARAMI REDDY Will the PRIME
MINISTER be pleased to state

(a) whether the Asian Development Bank has
agreed to provide $ 150 million aid for financing
renewable energy development agency.

(b) f so, the projects to be undertaken under ADB
loan.

(c) the time by which the work on the projects are
likely to be started,

(d) whether IREDA has signed a MOU with ADB to
carry out studies in specific renewable energy sectors;
and

(e) if so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) ' (a) to (). A technical Assistance
Agreement was signed between Government of India,
iIndian Renewable Energy Development Agency
(IREDA) and Asian Development Bank (ADB) tfor
conducting a technical, financial and economic
evaluation of three renewable ebergy sources
cogeneration, Methane Gas Generation and Solar
Thermal systems Subsequently, Wind Electric
Generation was also included in the study The study
recommended a loan of US $ 130 million trom ADB to
IREDA for market development in the above tfour
sectors

The Asian Development Bank (ADB) fielded a Fact
Finding Mission trom 20th May to 3rd June, 1995 and
subsequently an Appraisal Mission tfrom 21st August to
4th September, 1995 The Mission submitted its Aide
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Memoire and recommended a loan of US $ 150 million
for harnessing the above sectors. The amount of loan
and associated terms and modalities are being worked
out in consultation with ADB.

Petroleum Products

*120. SHRIMATI SHEELA GAUTAM :
SHRI RAMESHWAR PATIDAR :

Will the PRIME MINISTER be pleased to state

(a) the new. oi/gas reserves discovered from 1995
onwards, both onshore and off-shore., that are
commercially viable for production of petroleum
products; and

(b) the time by which the production is likely to
commence and the quantities expected annually
therefrom?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL CAS (SHRI T.R. BAALU)
(a) Oil/gas recerves have been discovered at
the following places in the country during 1985 and
1996 -

1. Kamboi - Cambay Basin

2. Bhubandar - Assam Arakan Fold Beft

3. Adivipalem - Krishna Godavari
Oniand

4. Mullikipalle - Krishna Godvari Onland

5. Lankapalem - Krishna Godvari Oniand

6. Mahadevapatnam - Krishna Godvari Onland

7. Kizhvalur - Cauvery Basin Onland

8. Pundi - Cauvery Basin Onland

9. Bhekulajan - Assam

10. Rajali - Assam

11. Rungaliting - Assam

12 Borhapjan - Assam

13. Tamulikhat - Assam

14. Gumnewala - hajasthan

15. WO-16 - Bombay Otishore
16. B-1583 - Bombay Ofishore
17. WO - 15 - Bombay Offshore
18 C-39 - Bombay Otfshore

The commercial viability of these tunds is under
assessment.

(b) The following discoveries have already been
put on trial production for further assessment of their
potential .-

1 Kamboi
2. Pundi
3. Lankapaiem
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Mullikapalle
Bhekulajan
Rajali
Rungaliting
8. Tamulikhat
Two more discoveries namely Kizhvalur and

Adavipalem are likely to be put on trial production by
August’ 96 and early 1997-98.

The schedule of putting the balance structures/fields
on production would depend upon the result of further
techno-economical evaluation/assessment.

N o n s

As regards quatum of production likely to be
obtained from these new oil/gas fields/structures, the
same can be firmed up after generation of field
production potential data to be established through
delineation drilling, trial production data, assessment of
recoverabie reserves, petrophysical properties etc.

NRI Investment in Land

804. SHRI RAMCHANDRA VEERAPPA : Will the
PRIME MINISTER be plsased to state :

(a) whether the Government propose to encourage
NRis to purchase iand and investment in housing
industry;

(b) f so, the details thereof, and
{c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (c). The
Government has formulated a scheme for encouraging
non-residents of Indian nationality/origin to invest in
urban development and housing. The scheme is open
to individuals as well as Overseas Corporate Bodies
(OCBs) predominently-owned by non-residents of Indian
nationality/origin. The activities covered under the
scheme as eligible for investment are -

() Development of serviced piots and
construction of buifl-up residential premises;

(ii) real estate, covering construction of
residential and commercial premisss,
including business centres and offices,

(1ii) davelopment ot townships;

{iv) city and regional-lavel urban infrastructure
facilities, including roads and bridges,

(v) manufacturing of buiilding materials;

(vi) participatory/coliaborative ventures with
indian builders/entrepreneurs in (i} 1o (v);

(vi) investments in Housing Finance Companies;

(vib) acquisition with repatriation of investment
benefit of residential properties upto a
maximum of two such properties;
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(ix) acquisition of commercial immovable
propserties with repatriation of investment
benefit; and

(x) gifting of two residential properties to a
relative.

N.S.A.P.

805. SHRIMAT|I VASUNDHARA RAJE : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) the name of the States where the National Social
Assistance Programme is being implemented;

(b) since when such programmes are being
impiemented and the main components of this
programme;

(c) the tunds allocated to difterent States during the
last one year under the programme and the
achievements made so far during the said period; and

(d) the steps taken to :mplement the programme
effectively? :

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEQ PRASAD VARMA) : (a) The National
Social Assistance Programme (NSAP) is being
implemented throughout the country.

(b) The NSAP is being implemented with effect from
15.8 1995 The three components of the NSAP are -

(i) The National Old Age Pension Scheme
(i) The National Family Benefit Scheme
(iii) The National Maternity Benetit Scheme

{c) The Statement regarding allocation of funds to
the States/UTs during the iast year 1995-86 alongwith
the physical and financial progress achisved for the
said period is attached. The States of Arunachal Pradesh,
Assam, Gujarat, Karnataka, Meghalaya, Rajasthan and
Union Territories of Andaman & Nicobar islands,
Chandigarh, Lakshadweep, Pondicherry and NCT of
Delhi have yet to send their reports.

(d) The important steps taken for the effective
implementation of the NSAP are -

(i) Guidelines have been prepared

(i) Constitution of Advisory Committee on'NSAP
at the Central level

(ili) Constitution ot State and District Level
Committees to oversee the implementation
o! the programme.

(iv) Involvemant of field level public functionarnes
and voluntary organisations and panchayats

(v) Arrangements to monitor and evaluate the
programme.

(vi) Publicity through the print and electronic
media to create awareness among the
people about the programme.
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[Translation]
LPG Agencies

806. DR. SATYANARAYAN JATIA : Will the PRIME
MINISTER be pleased to state :

(a) the names of places in Madhya Pradesh for
which advertisements for allocating LPG agencies
appeared during the last three years;

(b) the reasons for not setting up LPG agencies
there so far; and

(¢) the location-wise details of inclusion of such
places in marketing plan, advertisement and the dates
of interview?

THE MINISTER STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (c). During the last three years. 179 LPG
distributorships were advertised in Madhya Pradesh by
the Oil Marketing Companies. Interviews were completed
by the Oil Selection Board in 80 cases, out of which §8
distributorships have already been commissioned. 99
cases were reported pending with the Oil Selection
Board tor conducting interviews.

[English]
Grant of Full Pay Leave

807 SHRI RAM NAIK . Will the PRIME MINISTER
be pleased to state

(a) whether the Government of india 1s aware that
Government of Maharashtra grants full pay leave to
their employees for treatment ot serious ilinass due to
T.B Cancer, Leprosy, Paralysis etc;

(b) whether Government of india grants similar
facility to therr employees.

ic) if so, the details of Governmen! order under
which it is granted, and

(d) if not, whether the Government of India would
also consider to grant the above facility to their
employees?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SR
BALASUBRAMONIYAN) fa) The Government of India
does not monitor the service Rules ot the State
Governments However, a copy of the reievan! rules of
the Maharashtra Govt s presently available with the
Department of Personnel & Training

{b; and (c) Extracts ot Rules embodied In the
Centrat Civil Services (Leave} Rules. 1472 relating to
the treatment of various ilinesses (including T.B , Cancer
etc ; are given in the enciosed statement

{d) The Fourth Central Pay Commission had
observed that “The existing leave rules are quile
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comprehensive and do not require any major
modifications.” Also, the Conditions of service of the
Central .Govt. employees are presently under
consideration of the Fifth Centrai Pay Commission. There
Is, therefore, no proposal at present to review the Leave
Rules to grant any extra facility.

STATEMENT

31. Leave not due

(1) Save in the case of leave preparatory to
retirement, leave not due may be granted 1o a
Government servant in permanent employ or quasi-
permanent employ (other than a military officer) limited
to a maximum of 360 days during the entire service
on medical certificate subject to the following
conditions -

(a) the authority competent to grant leave s
satistied that there is reasonable prospect of
the Government servant returning to duty on
its expiry;

(b) leave not due shali be limited to the half-pay
leave he is likely to earn thereafter;

(c) leave not due shall be debited against the
haif-pay leave the Government servant may
earn subsequently.]

(1-A) Leave not due may aiso be granted to such
of the temporary Government servants as are suffering
from TB, Leprosy, Cancer or Mantal iliness, for a period
not exceeding 360 days during entire service, subject
to tulfiiment of conditions in '[ clauses (a) to (c) of
sub-rule (1) ] and subject 1o the foliowing conditions,
namely —

(i) that the Government servant has put in a
minimum of one year's service,

(it} that the post from which the Government
servant proceeds on leave is likely to last ull
his return to duty, and

(1i1) that the request for grant of such leave Is
supported by a medical certificate as
envisaged in clauses (c) and (d) of sub-rule
(2) of Rule 32

(2)(a) Where a Governmen! servant who has been
granted leave not due resigns from service
or at his request permitied 1o retire voluntarily
without returning to duty, the leave not due
shall be cancelied, his resignation o1
retirement taking effect from the date vn which
such leave had commenced, and the leave
salary shall be recovered.

1 Substituted. vide G 1, Dept of Per & Trg . Notification No
11012/1/85-1 E (1) dated the &th June, 1988, published
as GS AR No 476 in the Gazetle of India, dated the
18th June, 1988 and takes effect from the 18th June.
1988
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(b) Where Government servant who having
availed himselt of leave not due returns fo
duty but resigns or retires from service before
he has earned such leave, he shall be liable
to refund the leave salary to the extent the
leave has not been earned subsequently :

Provided that no leave salary shall be recovered
under clause (a) or clause (b) if the retirement i1s by
reason of ill-health incapacitating the Government
servant for further service or in the event of his death:

'[Provided further that no leave salary shall be
recovered under clause (a) or clause (b), If the
Government servant is compolsorily retired prematurely
under Rule 48 (1) (b} of the Central Civil Services
(Pension) Rulaes, 1972, or is retired under Fundamental
Rule 56 (j) ot Fundamental Rule 56 (l)]

32. Extraordinary leave

(1) Extraordinary leave may be granted to a
Government servant (other than a military officer) in
special circumstances .

{a) when no other leave 1s admissible :

(b) when other leave 1s admissible, but the
Government servant applies in writing tor the
grant of extraordinary leave

(2) Unless the President in view of the excepfional
cirtcumstances of the case otherwise determin%. no
Government servant, who is not in permanent entploy
or quasi-permanent employ, shall be granted
extrordinary leave on any one occasion In excess of
the tollowing limits -

(a) three months where the Government servant
has competed ‘[one years continuous
service] on the date of expiry ot leave of the
kind due and admissible under these (a) and
his request for such leave Is suppored by
a medical cemficate as required by these
ruies.

{c) Deleted.

(d) eighteen months, whete Government servant
who has completed one year's continuous
sarvice I1s undergoing treatment for-

(1) Puimonary tuberculosis or pleunsy of
tubercular orngin, In a tecognised
sanatorium.

NOTE -The concession of extraotdinary ieave up to
eighteen months shall be admissibie also to a
Government servant sutfering from pulmonary tuber
culosis or piecurisy of tubercular origin who teceives
treatment at his residence under a tuberculoss

1 Substituted, vide G| DP & A R . Noftficaton No P
11012/1/77 E IV (A). dated the 21st November 1979

2 Deleted. vide G| . DP & AR Notficaton No P 1101/V/
77-E IV (A}, dated the 21st Novembe: 1979
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specialist recognised as such by the State
Adiministrative Medical Officer concerned and produces
a certificate signed by that specialist to the eftect that
he is under his treatment and that he has reasonable
chances of recovery on the expity of the leave
recommended.

(i) tuberculosis of any other pan of the body
by a qualified tuberculosis specialist or a
Civil Surgeon or Statf Surgeon;

or

(iir) leprosy in a recognised leprosy institution
or by a Civil Surgeon or Statf Surgion or
a specialist in leprosy hospital
recognised as such by the State
Administrative Medical Officer concerned.

‘tiv) Cancer or for mental iliness, in an
Institution recognised for the treatment ot
such disease or by a Civil Surgeon or
Stalt Surgeon or a specialist in such
disease

{e) twenty-four months, where the leave Is
required for the purpose of prosecuting
studies certified 1o be in the public interest,
provided the Goverment servant concerned
has completed threa year's continuous
service on the date of expiry of leave of the
kind due and admissible under these ruies.
including three months’ extraordinary leave
under clause (a).

(3)(a) Where a Government servant 1s granted
extracrdinary leave in relaxation of the
provisions contained in clause (e) of sub-
rule {2). shall be required to execute a bond
in form 6 undertaking to retund to the
Government the actual amount of expenditure
incurred by the Goverment during such leave
plus that incurred by any other agency with
interest thereon in the event ot his not
returning to duty on the expiry of such leave
or quiting the service before pernod of three
years after return to duty.

(b) The bond shall be supported by suretias from
two permanent Government servants having
status comparable to or higher than that of
the Government servant

(4) Government servants belonging 1o the
Scheduled Castes or the Scheduled Tribas may. for the
purpose of attending the Pre-Examination

44. Special disability leave tor injury intentionally
inflicted

(1) The authority competent to grant leave may grant
special disability ieave to a Government servant

1 Inserted vide GI, DP & AR Notuficahon No P 1019
77-E. IV (A). dated the 21st Novembe:. 1879
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(whether permanent or temporary) who is disabled by
injury intentionally inflicted or caused in or In
consequence of the due performance of his official duties
or in consequence of his official position.

(2) Such leave shall not be granted unless the
disability manitested ifself within three months of the
occurrence to which it is attributed and the person
disabled acted with due promptitude in bringing it to
notice :

Provided that the authority competent to grant leave
may, if it is satisfied as to the cause of the disability,
permit leave to be granted in cases where the disability
manifested itself more than three months after the
occurrence of its cause.

(3) The period of leave granted shall be such as is
centified by an Authorised Medical Attendant and shall
in no case exceed 24 months.

(4) Special disability leave may be combined with
leave of any other kind.

(5) Special disability leave may be granted more
than once if the disability is aggravated or reproduced
in similar circumstances at later date, but not more
tham 24 months of such leave shall be granted in
consequence of any one disability.

(6) Special disability leave shall be counted as
duty in calculating service for pension and shall not,
except the leave granted under the provison to clause
(b) of sub-rule (7), be debited against the leave account.

(7) Leave salary during such leave shall, -

(a) for the first 120 days of any period of such
leave including a period of such leave
granted under sub-rule (5), be equal to leave
salary while on earned leave: and

(b) tor the remaining period of any such leave,
be equal to leave salary during half-pay
leave :

Provided that a Government servant may, at his
option, be allowed leave saiary as in sub-rule (a) for a
period not exceeding another 120 days, and in the
event the period of such leave shall be debited to his
half pay Ileave account.

NOTE—Leave salary in respect of special disability
leave granted to a Government servant who has ?
service under more than one Government may be
apponioned between the Government accordance with
the normal rules.

(8} {a) In the case of a person to whom the
workmen's Compensation Act, 1923 (8 of
1823) applies, the amount of ieave salary
payable under this rule shall be reduced by
the amount of compensation payable under
clause (d) of sub-section (l) of section 4 of
the said Act.
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(b) in the case of a person to whom the
Employeas’ State Insurance Act, 1948 (34 of
1948) applies, the amount of leave 'salary
payable under this rule shall be reduced by
the amount of benefit payable under the said
Act for the corresponding period.

(9) (a) The provisions of this rule shall also apply-

(i) to a Civil Government servant disabled
in consequence of service with a military
force, If he discharged as unfit for further
military service, but is not completely and
parmanently incapacitated for further civil
service; and

(i) to a civil servant not so discharged who
suffers a disability which is certified by a
medical board to be directly attributable
to his service with a military force.

(b) In either case, any period of ieave granted fo
such a person under military rules in respect
of that disability shall be reckoned as leave
granted under this rule for the purpose of
calculating the pariod admissible.

Training Course at the centres notified by the
Government from time to time, be granted extraordinary
leave by head of Department in retaxation of the
provisions of sub-rule (2).

(5) Two spells of extraordinary ieave, if intervened
by any other kind of leave, shall be treated as one
continuous spell of extraordinary leave for the purposes
of sub-rule (2).

(6) The authority competent to grant leave may
commute retrospeclively periods of absence without
leave into extraordinary leave.

45, Special disability leave for accidental injury

(1) The provisions or Rule 44 shall apply aiso 1o a
Government servant whether permanent or temporary.
who is disabled by injury accidentally incured in, or In
consequence of, the due performance of his official
duties or in consequence of his official position, or by
illness incurred in the performance of any panicular
duty, which has the effect of increasing his liability to
lliness or injuty beyond the ordinary risk attaching to
the clvil post which he holds.

(2) The grant of special disabliity ieave Iin such
case shall be subject to the further conditions-

(i) that the disabliity, if due to disease, must be
certified by an Authorised Medical Attendant
1o be directly due to the performance of the
panticular duty,

(i) that, it the Government servant has
contracted such disability during service
otherwise than with & military force, it must
be, in the opinion of the authority competent to
sanction ieave, exceptional in character; and
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(iit) that the period of absence recommended by
an Authorised Medical Attendant may be
covered in pan, by leave under this rule and
in part by any other kind of leave, and that
the amount of special disability feave
granted on .eave salary equal to that
admissible on earned leave shall not exceed
120 days.

46. Hospital leave

(1) The authority competent to grant leave may grant
. hospital leave to-

(a) Class 1V Government servants, and

(b) such Cilass |l Government servents whose
duties involve the handling of dangerous
machinery, explosive materials, poisonous
drugs and the like, or the performance of
hazardous tasks,

while under medical treatment in a hospital or otherwise,
for iliness or injury If such lliness or injury Is directly
due to risks incurred in the course of their official duties.

(2) Hospital leave shall be granted on the production
of medical certificate from an Authorised Medical
Attendant,

(3) Hospital leave may be granted for such period
as the authority granting it may consider necessary, on
leave salary-

(i) equal to leave salary while on earned ieave
for the first 120 days of any period of such
ieave; and

(i) equal to leave salary during half-pay leave,
for the remaining period of any such leave.

(4) Hospital leave shall not be debited against the
leave account and may be combined with any other
kind of leave which may be admissible, provided the
total period of leave, after such combination does not
excead 28 months.

(5) (a) In the case of a person to whom the
Workmen's Compensation Act, 1923 (8 of
1923) applies, the amount of leave salary
payable under this rule shall be reduced by
the amount of compensation payable under
clause (a) of sub-section(i) ot section 4 ot
the said Act.

(b) Inthe case of parson to whom the employees’
State Insurance Act, 1948 (34 of 1948)
applies, the amount of ieave salary payable
under this rule shall be reduced by the
amount of benefit payable under the said Act
for the corresponding period

47. Seamen's sick leave

{1) A Government servant serving as an officer,
warrant officer or petty officer on a Governmant vessel
may, while undergoing medical treatment for sickness
or injury. either on his vessel or in hospital, be granted
leave, by an authority competent to grant leave, on
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leave salary equal to full pay for a period not exceeding
six weeks:

Provided that such Ieave shall not be granted if a
Government medical officer certities that the Government
servan! is malignering or that his ili-health is due to
drunkenness or similar self-indulgence or to his own
action in wifully causing or aggravating disease or injury.

(2) A seaman disabled in the exercise of his duty
may be allowed leave on leave salary equal to full pay
for a maximum period not exeeding three months, if the
following conditions are fulfilled, namely :- '

(a) a Government Madical Officer must certity
the disability;

(b) the disability must not be due to the seaman’s
Own carelesness or inexperience;

(¢) the vacancy caused by his absence must not
be filled.

(3) (&) In the case of a person to whom the
Workmen's Compensation Act, 1823 (8 of
1923) applies, the amount of leave saiary
payable under this ruie shall 'be reduced by
the amount of compensation payable under
clause (d) of sub-section (1) of Section 4 of
the said Act.

(b) In the case of a person to whom the
Employees’ State Insurance Act, 1848 (34 of
1848) applies, the amount of leave salary
payable under this ruie shall be reduced by
the amount of benelit payable under the said
Act for the corresponding period.

Tribal Farmars

808. SHRI MANIKRAO HODLYA GAVIT : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) whather the Union Government have sought
report from the State Government of Maharashtra
regarding the cases of indebtedness and settlement of
the persons involved panticularly the tribal tarmers of
the State, and

(b) If so, the details thereo! and reliet provided to
them?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) No such report
has been called by the Union Government from the
State Government ot Maharashtra.

(b) Question does not arise.

DRDA

808. DR. JAYANTA RONGP! - Will the Minister of
RURAL AREAS AND EMPLOYMENT be pleased to state

(a) whather DRDA functions are entrusted to Zila
Parishads and Autonomous Councils in certain Stales,
and
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(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) and (b). States
have been advised that District Rural Development
Agencies (DRDAs) should function under the overall
supervision, control and guidance of Zilla Parishads.
Chairman of Zilla Parishad would be ex-officio Chairman
of the Governing Body of DRDA and would preside
over its Meetings. Chief Executive Officer of Zilla
parishad would be Member Secretary ot the Governing
Body of the DRDA. District Collectors/DMs/Deputy
Commissioners are to be designated as Chief Executive
Officer/Executive Director of Zilla Panshad and will
preside over the Meetings of the Executive Committee
of the DRDA. Provision has also been made for
inclusion of the Ex. MPs/MLAs/Member of minonty
community in the Governing Body ot the DRDAs

[Transiation]

Land Reclamation

810 SHR! VISHAMBHAR PRASAD NISHAD - Will
the Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) the unit-wise total amount released to the offices
of the Land Reclamation Departments located in
Fatehpur and Banda Districts of Uttar Pradesh during
1995-96 and 1996-97;

(b) the item-wise details thereof:

(c) whether the land-reclamation work has been
got done against the prescribed norms.

(d) it so, the reasons therefor,

(e) whether complaints letters have been received
from the district Magistrate Fatehpur and Banda,

() it so, the action taken thereon, and
(@) M not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) 1a; to (g) The
required information will be laid on Table ot the House

Generation of Electricity through
Non-Conventional Energy Sources

+811 SHRI ANAND RATNA MAURYA Wil the
PRIME MINISTER be pleased 1o state

{a; whether the attention of the Government has
been drawn towards the news-item under the caption
"Desh Bhar Mein Bijli Sankat Genhrane Ka Andesha”
Published in ‘Dainik Jagran' /New Delhi Edition) dated
June 24 1996.

(b) whether the Government! keeping In view the
prevailing power crisis propose to generate electricity
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through non-conventional energy sources i.e. through
solar energy;

(c) if so, the steps proposed to be taken by the
Government in the near future to ensure the solar energy
easily accessible to all and make available its equipment
to the public at the lowest price;

(d) the total expenditure proposed to be incurred
on this scheme and the time by which it is likely to be
implemented; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (DR S
VENUGOPALACHARI) : (a) Yes, Sir.

(b) and (c¢). Keeping in view the overall energy
needs and resources in the country, the Government
has been promoting the generation of electricity tor
both grid supply and for decentralised use Over %00
MW of power generating capacity based on wind energy.
small hydro power and biomass has already been
installed in the country Over 20 MW of decentralised
systems using solar photovoltaic and biomass energy
sources have also been installed. Proposals tor
expanding these activities during the 9th Five Year Plan
are being developed. Among other measures planned
are .

1. Wider use ot solar hot water systems 1o
reduce the load on conventional power
supply.

2 Soft loan schemes tor tinancing the projects
of solar hot water systems

3 Large scale use of solar pumps and solar
lighting systems in order to improve the
energy supply In rural areas

4 Establishment ot showrooms dedicated to
renewable energy products to ensure easy
accessibility of these products to the public

(d) An amount of Rs BO crores has been proposed
for expenditure on various solar energy and gnd power
generation programme during 1996-97

(e) Does not anse
[Enghish)
Power Project in Jammu and Kashmir
812 SHRICHAMAN LAL GUPTA Will the PRIME

MINISTER be pleased 10 state .

(a) the hydel power projects identified in Jammu
and Kashmir on the River Chenab with its capacity

(b) the projects taken up for execution-both in the
State and Central sectors along with the amount spent
on each such project,

(c) the total amount spent on the power seclor
during last three years by State Government iIn each
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region and power generation capacity of each such
project, both excuted and still under execution; and

(d) when the Sewa Hydel Project was taken up for
execution and amount spent so far on it the time
schedule fixed at the time of launching of the project
and its estimated cost?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHR! S.R.
BALASUBRAMONIYAN) : (a) The following major Hyde!
Project have been identified in J & K on Chenab
river -

S.No. Name of Project Capacity in MWs

Stage-l Stage-ll Total

1 Salal HEP 345 345 690
2 Bulhasti HEP 390 350 780
3 Sawalkote HEP 600 600 1200
4 Baghlihar HEP 450 450 900
5 Rattie HEP 170 170 340
6 Pakaldul HEP 1000 1000 2000
7  Bursar HEP 1020 - 1020
8. Naunatoo Naigarh

HEP 400 - 400
9  Kirthat Naunatoo

HEP 750 - 750

5125 2955 8080

(b) None of the above projects has been taken up
for execution by the State Govt The amount spent in
the Central Sector by NHPC for execution of the
following powaer projects is indicated below -

Amount spent by
end of June 1996
(Rs in crores)

1 Salai HE Project St-l (345 MW) 651 48
2 Salal HE Project St-lI (345 MW) 258 07
3 Dulhash HE Project St-! (390 MW)
4
r,

1412 56
Baghhar HE Project {450 MW) 17 16 (Under
Sawalkot HE Project (600 MW) 8 64 transter
to State
Govt)

Other projects are yet to be taken up

(c) The total expenditure on power sector for the
State durning the last three years Is as under -

(1) 19683-84 Rs 174 56 crores
(n) 1994.95 Rs 259.31 crores
(i) 1995-96 Rs 290 60 crores

The regionwise break-up of these expenditure
figures are nol maintained by the State Government.
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The power generation capacities of projects both
executed and still under execution during the last three
years are as under :-

(i) Upper Sindh Hydel
Projact Stage-f (Kmr)

105 MWs (Under
execution}

(i) Small Hydel Projects in 3.40 MWs -do-
Kashmir e.g. Pahaigam
(2 MW) Machil (0.35
MW), Asthan Nallah
(1 05 MW)

(ni) Small Hydel Project
in Jammu region e g
Chenani-ill {2 MW),
Chenani-ill (7.5 MW)
Sewa-lll (9 00 MW)
and Baderwah (1 MW)

(v) Parna Hydel Project
in Jammu

19.50 MW  -do-

37.5 MW  -do-

(v) Sewa-ll Hydel Project
In Jammu.

(vi) Smal/Mini Hydel Projects 225 MW -do-
In Leh & Kargil e g.
Sanjak (1.26 MW)
Haftal (1.00 MW)
Marpacho (075 MW)
igo-merchiliong (3 00 MW)
Dumkar (4.50 MW)
Chutak (12 00 MW)

{vil) Iqba! Bridge MHP (375 455 MW (205 MW

120 MWs -do-

MW) Hunder. Sumoor & capacity
Bazgo (08 MW) Commiss-
oned)

(viii) Gas Turbine Project 100 MWs Commiss-
Kashmir (Phase-ll) wned

Besides the above projects, the following main
generation projects belonging to the State are in
operation for the past many vyears -

(i) Lower Jehium HEP (Kashmir) 105 MWs

(ii) Upper Sindh HEP Stage-! 22.5 MWs

(iliy Ganderbal HEP (Kashmir) 15 MWs

{iv) Chenani HEP Stage-| 24 MWs
Jammu

(v) Gas Turbine Phase-i & 75 MWs

Phase-ll Kashmir

(d) Sewa Project is proposed to be exectted in
three stages Stage-lil ot the Project was taken up for
exacution with an installed capacity of 9 00 MWs in
1992, 1t 15 targetted to be commissioned in 1997-98
The onginal estimated cost of the project was Rs. 16 92
crores which has been revised to Rs 43 00 crores The
expenditure ending 3/86 15 Rs. 27 19 crores Stage-ii ot
the Project envisages an installed capacity ot 120 MWs
The onginal estimated cost of Stage-ii was Rs 178 00
crores which has been revised to Rs 325 00 crores
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Expenditure incurred on infrastructural works of the
Project ending 3/86 was Rs. 34.54 crores. The
infrastructural works on the Project were started in 1890
and the schedule for completion was & years. However,
on account of paucity of resources, the project has
been proposed for private participation. The revised
target for its completion in 2002-03. Stages-l is yet to
be fully investigated.

Power Projects

813. SHRIGULAM RASOOL KAR : will the PRIME
MINISTER be pleased to state :

(a) the number of power projects cleared/awaiting
clearance of the Union Government for the State of
Jammu & Kashmir;

(b} the amount of power being supplied through
Nationat Grid to J & K;

(c) the steps being taken to expedite the clearance
of power projects and ensure regular power supply to
the citizens;

(d) the funds allocated, project-wise; and

(@) the time by which these projects are likely to be
cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE [N THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHAR!) : (a) and (c) to (e). There are
three cieared ongoing Schemes in Jammu & Kashmir.
The details are as foliows -

S No. Name of the Scheme Capacity Funds
(MW) allocated for
1995-96
(Rs. tn crores)
1. Upper Sindh-ll 2x35 350
2 Pampore-ll GT 4x25 €0
3 Upper Sindh-il Extn 1x35 5.0

Three Schemes namaly New Ganderbal HEP (3x15
MW), Parkhachik Panikhar St | & Il HEP (5x12 MW) and
Uri HEP St I (Ph-l) (4x70 MW) are under examination
in Central Electricity Authority.

The project authorities have been requested to
furnish additional information/claritication sought by the
Central Electricity Authority. The status of these projects
is being monitored reguiarly by the Ministry of Power
and Central Electricity Autherity to expedite the
clearances Periodic discussions are heid with the
project authorities/promoters in this regard

(b) The amount of power actually drawn by the
Jammu & Kashmir State from the Central Sector during
the months of April to May, 1986 was 412.0 MU as
against the entitiement of 559.8 MU.
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D.D.A. Flats

814, SHRI UDAYSINGRAO GAIKWAD : Wil the
PRIME MINISTER be pleased to state :

(a) whether D.D.A. in 1979 had launched some
New Pattern HUDCO scheme of flats;

(b) it so, the details thereof with areas and cost
fixed under scheme, category-wise;

(c) whether some tlats under the scheme have since
been allotted,;

(d) if so, the details thereof locality and category-
wise and draw-wise;

(e) whether the Government propose to allot more
such flate in future during 1996 and 1997 by holding
more draws; and

()  so, the details thereof and if not, the reasons
theretor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b). DDA
has reported that a Scheme titled New Pattern
Registration Scheme was launched in 1879 for allotment
of Janta, LIG & MIG flats. The amount of registration
deposit, plinth area and tentative cost indicated in the
brochure o! the scheme was as under :-

Cate-  Plinth Area Tentative  Amt of registration
gory Cost (Rs ) deposit (Rs )
GEN SC/sT
MIG 60-65 Sqm 42.000/- 4500/-  3500/-
LIG about 33 Sgqm 18.000/- 1500/- 1200/-
Janta  Upto 24 Sqm 8.000/- 250/- 200/

(¢) Yas, Sir.

(d) Flats are allotted through araw of lots heid trom
time o time. Category-wise number of allotmants made
under this scheme upto 31/3/86 is as under :

MIG LiG Janta
30769 48702 58276

The localiies, in which these flats are located are
given in the aftached statement.

(e) and (). There are 31,204 registrants under this
Scheme to whom tlats are ye! 1o be aliotted. Keeping
in view the constraints of availability o! land and
provision of services by other agencies, DDA plans to
aliot flats to all the awaiting registrants of the Scheme -
within a period of two years Howaver, no registrants
of Janta category is now awaiting allotment of flats
under this scheme
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STATEMENT
1. Rohini 2. Narela
3. Bindapur 4. Janakpuri
5. Dwarka 6. Nasirpur
7. Madipur 8. Hastsal
9. Lawrance Road 10. Pul Pahladpur
11 Mayapuri 12 Paschim Vihar
13. Vasant Kunj 14. Kalkaji
15 Sidharth Enclave 16. Rajouri Garden
17 Shalimar Bagh 18. Motia Khan
19 Sarai Khalil 20 Pitampura
21 Jahangirpuri 22. Madanpur Khadar
23 Jasola 24, East of Loni Road
25 Jatrabad. 26 Mansarovar Park
27. Nand Nagn 28. Jhilmil
29 Dishad Garden 30 Trnlokpuri
31 Mayur Vihar 32 Kondli Gharoli
33 Ashok Vihar 34 Jai Dev Park
35  Vikaspun 36 Hari Nagar
37 Chilla Village 38 Khirk
39 Dakshin Pun 40. Sarita Vihar
41 Badarpur 42, Toda Pur
43 Posangipur 44 Mangla Pun
45 Kalu Sarai 46 Adhchini
47 Basant Gaon 48 Panchsheel
49 Peera Garhi 50 Gazipur
51 Raghubir Nagar 52 Shastn Park

Jawahar Rozgar Yojana-||

815 PROF RASA SINGH RAWAT Wil the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state -

{a) the reasons for stopping grants to the States
under Jawahar Rozgar Yojana-il stream,

(b) the exact date when the grants was stopped,

(c) whether requests regarding revival of Jawahar
Rozgar Yojana-!l stream have been receved from State
Government; and

(d) f so. the details thereo! and action taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA} - (a) and (b) The
Jawahar Rozgar Yojana (JRY)-Il stream has been merged
with the Employment Assutance Scheme (EAS) from
1.1 1996 and uncovered blocks of JRY-il stream districts
has been covered under the EAS

(c) No, Sir
{d) Does not anse.
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Construction and Development Work in
Constituencies

816. SHRI THAWAR CHAND GEHLOT : Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to State :

(a) Whether Members of Parliament! have been
authorised to carry out construction and developmental
works in their respective constituencies by making
recommendations under the Member of Parliamant Local
Area Development Scheme (MPLADS);

(b) whether the administration has ordered for
suspending such developmental works recommended
and approved under the above authority of the Members
of Parliament during the period from January, 96 to
May' 96;

(c) if so, since when and the reasons therefor;

(d) whether the authority of the Members of
Parliament tor making recommendations for conducting
works has also been withdrawn;

(e) f so, since when and the reasons therefor;

(1) whether the Government propose to restore the
said scheme soon for the newly elected Members of
Pariiament; and

(9) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHR! YOGINDER K ALAGH) (a)
Under the Member of Pariiament Local Area
Development Scheme (MPLADS), each Member of
Parliament (MP) has the choice 1o suggest to the District
Collector works to the tune of Rs. one crore per year 1o
be taken up in his/her constituency/chosen distrct as
per the guidelines of the scheme Based on the
recommendations made by the MP, the works are to be
got implemented by the concerned Collector through
Government! agencies by tollowing established
procedures.

{b) and (¢). No instructions suspending the works
under the scheme from January, 1996 onwards had
been i1ssued However instructions were issued to al
the Collectors, who were advised not t{o take up the
execution of new works from 19th March, 1996 onwards
because of the following reasons :

(i) The Model Code ot Conduct for elections
cama Into force with effect from 19.3.1996.

(i) tn the Writ Petition Number 8200 of 1996
filed by Shri K.V.S. Murthy, the Andhra
Pradesh High Court had directed the Election
Commission 1o iIssue necessary instructions
forthwith to restrain all the MPs both Lok
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Sabha and Rajya Sabha from spending out
of the fund of Rs. 1 crore under the scheme
until the elections were over. The Election
Commission, accordingly, issued instructions
on 28.4.19986 directing the Chie! Electoral
Officers to bring to the notice of all the MPs
the contents of the Andhra Pradesh High
Court Order for information and strict
compliance.

(iii) Certain policy measures had to be taken
especially with regard to matters pertaining
to the period of transition between dissolution
of the Tenth Lok Sabha and the constitution
of the Eleventh Lok Sabha. The Collectors
were, therefore, advised not to take up new
works for execution pending a policy
decision in the aforesaid matters.

(d) The scheme has not been discontinued. in fact,
all the Collectors have been requested to contact the
newly elected MPs from their districts and inform them
about the details of the scheme and make them familiar
with the guidelines.

(e) 10 (g). The question does not arise.

Poverty Alleviation Programmes

817. SHRI K.P. SINGH DEO :
SHR! SOUMYA RANJAN :

Will the Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state .

(a) the details of various poverty aligviation
programmes being implemented. implemented for the
benefit of Scheduled Tribes in rural areas under the
Eighth Five Year Plan;

{b) the allocation made for the same, and the
expenditure incurred thereon, State-wise;

(c) whether any target has been tixed under the
programmes;

(d) i so, the progress made in this regard so far;
and

{e) the number of beneficiaries, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRi YOGINDER K ALAGH) ; {a)
The major poverty alleviation programmes being
implemented In the rural areas of the country during the
Eighth Five Year Plan are (i) Integrated Rural
Developmant Programme (IRDP); (ii) Jawahar Rozgar
Yojana (JRY) and Employment Assurance Scheme
(EAS) These programmaes also cover the Scheduled
Tribes.

JULY 17, 19988
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(I) Integrated Rural Development Programme
(IRDP), a Centrally Sponsored Scheme s
being implemented In ail the blocks of the
country. it aims at providing self-employment
opportunities to the rural poor through
assistance in the form of subsidy and bank
credit to enable them to acquire productive
assets and appropriate skilis to cross the
poverty line on a sustained basis. The target
group consists largely of small and marginal
farmers, agricultural labourers and rural
antisans whose annual income is below the
poverty line. Within the target group there is
an ensured coverage of 50% tor SC/ST
families.

(i) The Jawahar Rozgar Yojana (JRY)
programme s a wage employment
programme which is being implemented
throughout the country since 1989 with the
basic objective of generating additional
gainful employment for the unemployed and
under-employed persons in the rural areas
and also to strengthen rural infrastructure
and assets in favour of the rural poor. Under
this programme preference is given to SC/
ST.

(ili) The Employment Assurance Scheme (EAS)
was launched on 2nd October, 1993 in 1752
identitied backward blocks situated in drought
prorne, desenr, tribal and hill areas, in which
the revamped public distribution system was
in operation. The EAS has now been
extended to cover 3206 blocks of the country
in all States and UTs excluding Goa, Punjab,
Chandigarh, Dethi and Pondichaerry, Of these
1115 blocks covered under the Integrated
Tribal Development Project (iTDP) and 133
blocks are under the Moditied Area
Development Approach (MADA) having a
larger concentration of tribal population
Under this scheme assured employment for
100 days of unskilled manual work has to be
provided to those who are seeking it, during
the lean agricultural season. The secondary
objective is the creation of rural infrastructure
and communily assets.

(b) There is no specific allocation made tor
Scheduled Tribes under these povaerty alleviation
programmes,

(c) There is no specitic target fixed for Scheduled
Tribes under these poverty allgviation programmes,

(d) Does not arise.

(e) The Statewise coverage of Scheduled Tribes
under these poverty alleviation programmes during the
firsgtour years of the Eighth Plan (i.e. 1982-83 10 1995-
96) is given in the attached statement.
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STATEMENT

Integrated Rural Deveiopment Programme
(No. of tamilies assisted)

S.No. States/U.Ts 1992-93 1993-94 1894-95 1995-86
(Prov.) (Prov.)
1 2 3 4 5 6
1. Andhra Pradesh 18188 52829 16225 12827
2  Arunachal Pradesh 13642 15207 11756 14381
3 Assam 9957 16164 15037 14248
4 Bihar 49860 70168 48713 47113
5. Goa -
6. Gujarat 22075 27983 25320 15188
7. Haryana ' -
g Himachal Pradesh 840 834 923 716
9 Jammu & Kashmir 799 2231 1163 641
10  Karnataka 6666 8936 9430 9021
11 Kerala 1853 1969 1493 1262
12 Madhya Pradesh 67179 92068 72968 69801
13 Maharashtra 31135 36378 33751 28205
14 Manipur 2040 4126 5770 1849
15 Meghalaya 3011 2617 5922 . 4519
16  Mizoram 3474 4684 2006 5085
17  Nagaland 3996 5489 1220 211
18  Ornssa 28838 50246 40631 35843
19 Punjab
20 Rajasthan 20099 22315 21087 18748
21 Sikkim 387 4665 529 1080
22 Tamilnadu 3644 5306 3763 2849
23 Tripura 3785 5234 798 5327
24  Utlar Pradesh 2378 2486 2871 3300
25 Waest Benga! 9171 1210 10828 9804
26 A & N Islands 275 230 159
27 Chandigarh -
28 D & Haveb 274 341 267 265
29 Daman & Diu 68 133 57 42
30 Delhi
31 Lakshadweep 156 81 100 18
32  Pondicherry 18 : . 40
Total 303816 432734 332887 302393
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Jawahar Rozgar Yojana

S.No. States/U.Ts (Employment generated in Lakh mandays).
19982-93 1993-94 1894-85 1995-96

(Prov.) (Prov.)

1 2 7 8 9 10
1. Andhra Pradesh 120.66 14417 97.88 105.87
2. Arunachal Pradesh 6.52 485 5.58 8.24
3. Assam 27.80 108.15 74.05 55.18
4. Bihar 266.85 307.81 184.68 216.16
5. Goa 0.09 0.00 0.00 0.00
6 Gujarat 114.34 96.46 101.10 95.24
7. Haryana 0.00 0.00 0.00 0.00
8. Himachal Pradesh 1.40 1.93 2.22 2.37
9. Jammu & Kashmir 435 5.67 13.73 6.77
16. Karnataka 39.47 52.59 42.55 56.61
11 Kerala 7.25 7.42 4.64 6.39
12 Madhya Pradesh 288.77 295.55 269.94 256.28
13. Maharashtra 198.46 265.18 188.25 212.97
14  Manipur 3.58 547 5.27 6.25
15. Meghalaya 8.83 9.39 8.05 4.86
16. Mizoram 478 6.32 572 3.98
17. Nagaland 15.47 16.02 8.47 5.76
18. Orissa 119.73 182.12 170.00 218.49
19. Punjab 0.00 0.00 0.00 0.00
20 Rajasthan 97.13 118,55 105.15 84 .59
21, Sikkim 377 3.79 2.98 4.17
22, Tamilnadu 13.62 13.91 27.65 31.30
23. Tripura 580 10.58 13.16 8.89
24  Uttar Pradesh 11.10 12.00 10.04 13.83
25 West Bengal 78.75 76.28 67.43 41.12
26. A & N Islands 0.57 0.58 0.85 0.85
27 Chandigarh 0.00 0.00 0.00 0.00
28. D & Haveli 2.65 2.30 2.06 0.64
29. Daman & Diu 0.09 0.54 0.40 0.55
30. Delhi 0.00 0.00 0.00 0.00
31 Lakshadweep 2.68 2.21 1.81 1.08
32  Pondicherry 0.00 0.00 0.00 0.00
Total 1445.51 1749.84 1413.77 1448.81




69 Written Answers ASADHA 26, 1918 (Saka) Written Answers 70

Intesified Jawahar Rozgar Yojana Employment Assurance Scheme
(Employment Generated in (Employment Generated in
Lakh mandays) Lakh mandays)
~8.No. States/U.Ts 1993-94 1994-95(P) 1995-96 1993-94 1894-95 1995-96
(Prov.) {Prov.) (P) (Prov )
1 2 " 12 13 14 15 16
1. Andhra Pradesh 29.40 24 11 10.28 NR 83.98 §5.37
2 Arunachal Pradesh 3.61 20.84 50.67
3. Assam NR 3493 61.08
4. Bihar 30.85 62.02 . 40.68 NR 82.31 86.15
5 Goa - - -
6. Gujarat 14.84 39.38 16.65 486 16.75 41.33
7 Haryana 0.00 0.00 0.00
8. Himachal Pradesh 0.05 2.24 2.85
9. Jammu & Kashmir 0.24 0.00 0.00 0.31 NR NR
10 Karnataka 4.21 11.52 6.91 3.27 17.18 26.26
11 Kerala 0.51 433 45
12 Madhya Pradesh 34 65 181.94 62.97 27 .91 195.29 187.39
13.  Maharashtra 18.58 86.14 26.77 8.02 59.28 73.65
14 Manipur NR NR 15.96
156. Meghalaya 0.00 1.23 6.82
16 Mizoram 8.52 41.71 35.28
17. Nagaland 33.92 28.81 34 .46
18 Orissa 18.31 68.66 29.66 16.60 143.89 157.45
19. Punjab
20. Rajasthan 27.32 74.34 13.63 17.15 77.84 70.00
21 Sikkim NR 2.67 1.78 0.20 272 4.87
22 Tamilnadu NR 21.86 21.49
23  Tripura 7.18 26 .46 13.85
24  Utar Pradesh 0.46 1.66 0.77 NR 5.47 53
25. West Bengal 12.14 18.46 7.57 NR 43.31 24.67
26. A & N Islands NR 0.514 0.08
27 Chandigarh -
28. D & Havaeli . 0.04 01 0.14
29. Daman & Diu 0.00 0.1 0.01
30 Delhi -
31 Lakshadweep 0.00 0.34 1.02
32. Pondicherry
Total 191.00 570.90 217.67 132.15 911.48 980.86

The (JRY) and (EAS) were launched in 1993-94
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Clearance to New Power Projects

818. SHRI SURESH KALMADI :
DR. KRUPASINDHU BHOI :

Will the PRIME MINISTER be pleased to
state .

(a) whether several Power Projects are awaiting
for the clearance of the Central Electricity Authority
(CEA):

(b) #f so, the details thereot; and

(c) the steps taken for their expeditious ciearance?

JULY 17,
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THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) to (c¢). 14 private sector
projects aggregating to 7706 MW and 15 state and
central sector projects aggregating to 8477 MW are
currently under various stages o! examination in the
Central Electricity Authority (CEA). The details of the
projects are given in the attached statement, The techno
economic clearance of these projects by CEA are
pending, for various inputs from the project authorities,
which cover statutory and other clearances from the
State and central agencies. additional information on
project costs and financial packages, fuel and other
linkages, environment clearances and detailed project
report from the promoters of the project.

STATEMENT

List of Power Projects under examination by the Central Electricity Authority
for accord of techno-economic clearance

S.No. Name of the Project

Capacity (MW)

1 2 3
State/Central Sector Schemes (as on 30 6.1996)
HYDRO
Jammu & Kashmir
1 New Ganderbal HEP 3x15
2 Parkhachik Panikhar St. | & St. Il HEP 5x12
3 Un HEP St. Il (Ph 1) (PDC. J & K Govt) 4x70
Maharashtra
1 Chikaldara HEP (Pumped Storage Scheme) 2x200
Onssa
1 Sindol HEP 320
THERMAL
Guyarat
1 Ghoga Lignite TPS (GPCL; 2x120
2 Pipavav GTPP (GPCL) 615 .
3  Coastal TPS (GPCL) 1000
Maharashtra
1 Uran GTPP Extn (MSEB) 400
Andhra Pradesh
1 Simhadn TPS (NTPC) 2x500
2 Hyderabad Metro CCGT St | (NTPC) 650
Karnataka
1 Yelanka DGPP Extn (KEB) 2%x23 .4
EASTEAN REGION
1 Maithon R/B TPS (DVC} 4x250
2 Mejia TPS-1i (DVC) 2x210
3 Taicher STPP-1I (NTPC) 4x500
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1 2 3
HYDRO
Himachal Pradesh
1. Karcham Wangtoo HEP (M/s. Jai Prakash Ind. Ltd.) 4x250
2. Malana HEP (M/s. Rajasthan Spinning & Weaving Mill) 2x43
Uttar Pradesh
1 Vishnuprayag HEP (M/s. JIL) 4x100
2. Srinagar HEP (M/s. duncans Ind. Ltd.) 5x66
THERMAL :
Haryana
1 Yamunanagar TPS (M/s. Yamunanagar Power Co. Ltd.) 2x350
Uttar Pradesh
1 Rosa TPP (Ph ) {M/s. Indo-Gul Fertilizers and Chemicals Corpn. Ltd.). 2x250
Gujarat
1 Jamnagar (Near Sikka) TPP Ph-1 (M/s. Reliance Power Ltd.) 2x250
2. Surat Lignite TPP (M/s GIPCL) 2x125
Madhya Pradesh '
1 Korba (West) TPP Extn. (M/s. India Thermal Power Ltd. promoted by M/s. Mukand Ltd.) 2x210
2. Korba (East) TPS (M/s. Daewoo Power (India Lid ) 2x525
Maharashtra
1 Patalganga CCPP (M/s. Reliance Patalganga Power Pvt. Ltd.) 410

Andhra Pradesh

1 Vizag TPS (Hinduja National Power Corpn. Ltd. promoted by M/s. Ashok Leyland Ltd.

india and M/s. National Power PLC UK.)) 2x520

2 Ramagundam Extn. (M/s BPL Power Project) (A.P. Ltd.) 2x260
Ornissa

1 Dubri TPP (M/s Kalinga Power Cotpn. Ltd.) 2x250

Sewerage Disposal Scheme

819 SHRIMATI SUMITRA MAHAJAN : Will the
PRIME MINISTER be pleased to state

{a) whether the Madhya Pradesh Government has
submitted any sewerage disposal scheme for Indore
City to Central Government for clearance;

{b) i so, whether any financial assistance is
provided by the Central Government to such schemes,
and

{c) it s0, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR U. VENKATESWARLU) : (a) to (c). The
Government of Madhya Pradesh has submitted
sewerage and sewage disposal scheme tor Indore town
in December, 1880 tor technical clearance. The State
Public Health Engineering Department was asked to

modity the proposal based on the commants of Cantral
Public Health & Environmental Engineering
Organisation (CPHEEOQ) and resubmit the same for
technical clearance. The State Government was last
remanded in the matter in December, 1995. No financial
assistance is provided by Central Governmant for such
schemes.

Operation of Schemes and Projects

820. SHRI AJIT KUMAR PANJA : Will the Minister
of PLANNING AND PROGRAMME IMPLEMENTATION
be pieased to state .

{(a) the projects and schemes operating in various
States and Union Territories for which hundred percent
Central assistance is provided,

{b) the fund released in this regard trom 1981-92
to 1885-86, project-wise, State/Union Terrtory-wise;
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(c) whether each State and Union Territory has
spent such fund for the purpose for which the same was
given,

(d) if not, the details thereof, including the steps
taken against the defaulters; and

(e) the States, who failed to furnish the account for
such Central fund from 1991-92 to 1994-957?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRPYOGINDER K. ALAGH) : (a)
to (e). Scheme-wise assistance for State Plans has been
discontinued from the Fourth Five Year Plan onwards.
However, there are some Centrally Sponsored Schemes
which are hundred per cent funded by the Central
Ministries/Departments from their Budget. These
Centrally Sponsored Schemes are formulated by the
Central Ministries/Departments in consultation with the
State Governments/Union Territories and are
impiemented by the State Governments/Union Territories.
These schemes are monitored by the administrative
Ministries concerned. The Planning Commission does
not have any direct role in their implementation. It,
however. generally reviews the implementation of Plan
Schemes during the Annual Plan discussions with the
State Governments/Union Territories and Central
Ministries/Departments.

[Translation]
Supply of Petroleum Products

821 DR G R. SARODE

SHRIMATI JAYAWANT! NAVINCHANDRA
MEHTA -

Will the PRIME MINISTER be pleased to state -

(a) the demand made by each State for supply of
petrol. diesel and kerosene during the each of the last
three years;

(b) the actual quantity of these products supplied
during each of the last three years;

{c) whether the Government have received fresh
demand for enhancing the quota of these products. and

(d) 1f so. the reaction of the Union Government
thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI TR BAALU)
{a) 10 (d) Petrol and Diesel are supplied in full as per
the requirement all over the country, Kerosene is an
allocatea product and Central Government makes bulk
allocaticn to the States on historical basis, who manage
s retail distribution

Requests are received for additional allocation of
kerosene from time to time However, on account of
constraints of product availability. foreign exchange and
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heavy subsidy involved, it is not possible to meet the
full demand of the States. Nevertheless, a-three percent
increase was given in the allocation of kerosene for
the country as a whole during 1993-94, 1994-95 and
1995-96 over the previous years, wherein additional
quantity was allocated to States/UTs having less per
capita consumption and vice versa to reduce the inter-
state disparity.

The quantity of petrol, diesel and kerosene supplied
State-wise during the last three years, is given in the
statement attached.

STATEMENT
State/Union Territory M.S. SK.O. HSD
1 2 3 4

Andhra Pradesh 24159 590.76 2191 01
Assam 50.76 254 61 346 23
Bihar 136.19 511 11 1329 35
Goa 28 85 27 28 141 39
Gujarat 31043 789.82 1771 64
Jammu & Kashmir 46 .40 103 98 133 55
Kerala 15572 270 18 959 69
Madhya Pradesh 17375 405.22 1487 00
Tamil Nadu 261.98 666 19 2233 12
Maharashtra 56181 152313 2969 98
Karnataka 252.34 452 49 1388 03
Onssa 58 92 174 86 534 11
Punjab 247.37 326.56 1441 67
Rajasthan 146.25 286 38 1640 35
Uttar Pradesh 360.09 976.20 3362 54
Waest Bengal 144 18 761.53 1404 01
Haryana 122.56 156 98 1076 75
Himachal Pradesh 25.29 3778 135 80
Manipur 8.92 21.51 21 11
Meghalaya 1570 16.53 72 90
Nagaland 10.03 11.00 2272
Sikkim 2 66 5 81 6 21
Tripura 5.38 21 24 29 15
Andaman & Nicobar 217 4 27 42 66
Arunachal Pradesh 11 61 12.91 51 4%
Chandigarh 37 15 2193 44 64
Delhi 375 21 238 11 839 54
Dadra & Nagar Hav 233 3N 16 64
Daman & Dw 2 01 4.35 - 531
Lakshadweep . 32 284
Mizoram $ 62 6.68 1528
Pondicherry 912 14.73 98 14
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States M.S. H.S.D. SK.O. 1 2 3 4

Chandigarh 37.2 438 17.9 Nagaland 10.57 12.60 28.75

Delhi 407.7 9248 241.2 Tripura 5.89 23.32 3274
Yaryana 1322 12201 157.6 Arunachal Pradesh  16.20 11.94 59 42

Himachal Pradesh 257 148 1 38.8 Mizoram 6.08 7.04 17 77

Jammu & Kashmir 459 2017 106.1 Bihar 156.04 607 97 1564 .25

Punjab 285.1 1599 .1 335.0 Orissa 72.22 222.19 627 47

Rajasthan 1604 17788 306.6 West Bengal 158.58  816.04 1644 49

Uttar Pradesh 3620 36426 1025.4 Sikkim 4.56 10.17 8.51

Assam 517 349 4 256.5 Andman & Nikobar 2.35 5.08 '44.22

Arunachal Pradesh 14 9 54 B 12.7 Goa 32.06 28.27 171 33

Manipur 8.8 215 223 Gujarat 39313  811.80 2401 16

Meghalaya 157 785 164 Madhya Pradesh 21585 48134  1922.03

Mizoram 5.2 171 6.4 Maharashtra 71973 154525 3814 67

Nagaland 105 24.9 1.2 Dadra & Nagar Hav.  3.50 311 38 65

Tripura >4 318 223 Daman & Diu 2.97 3.16 9 04

Sikkim 49 149 11.9 Andhra Pradesh 31438 61380 2863 64
, Binar 1447 14573 558.7 Kerala 20568 29142  1176.21
- Onssa 632 378 8 1971 Tamil Nadu 33664 68352 2866 63

West Bengal 1494 15211 7832 Karnataka 31617 49356 1774 02

Andaman 24 399 48 Lakshadeep ] 20 7

Maharashtra 625.6 3183 6 15142 Pondicherry 12 09 1484 106 19

Gujarat 3296 1927 3 807.8

Madhya Pradesh 1815 1662 8 447 3 The figures are provisional

Goa 28 1 164 8 29.2 .

Daman 20 74 1.5

Dadra & Nagar Havell 27 229 31 Poverty Line

Dy 04 M T4 822. SHRI KACHARU BHAU RAUT .

Tamil Nadu 2019 24471 666 6 SHAI RAM TAMAL CHOUDHARY

Kerala 174 3 1056 8 272 4 SHRI RAM NAIK |

Pondicherry 87 822 14.6 SHRI RAMENDRA KUMAR

Kainataka 2744 15161 4615 SHRI RAM KRIPAL YADAV .

Andhra Pradesh 268 4 2414 9 599.3

SHR! MAHESH KUMAR M KANODIA -

S-talg;LTmon Territory MS SKO HSD SHRI DATTA MEGHE
Will the Minister ot PLANNING AND PROGRAMME

! 2 3 4 IMPLEMENTATION be pleased 1o state
Jammu & Kashmir 45 99 124 99 195 04 (a) the criteria laid down to determine the povery
Punjab 31326 352 58 1766 41 iine,
Rajasthan 185 71 329 51 2142 .60 (b) the estimated number of people living beiow the
Uttar Pradesh 394 60 1082 19 3700.20 poverty line, State-wise/Union Territory-wise,
Haryana 148 98 164 60 1350 86 {c) the total amount spent during the last five years
Himachal Pradesh 26 09 37 08 169 99 till date to bring people above the poverty ine, including
Chandigarh 42 42 1957 52 56 the number of such beneficianes,
Delht 43637 240.23 1152.76 (d) whether the amount tor the above purpose has

54 81 265 92 353 20 been misused and if so, the details thereo! and the
Assam . 16 22"q 23.85 reasons therefor,

1 A8 .

Manipur 16.97 88 48 (e) the details of the strategy chaiked out to
Meghalaya 17 89 : : eradicate poverty: and
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(f) the time by which this poverty monster is likely
to be tamed ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
The Poverty line in India is based on the
recommendations of the Task Force on Projections of
Minimum Needs and Effective Consumption Demand,
which submitted its report in 1979. The poverty line is
defined as the per capita monthly expenditure required
for an average consumption basket for 1873-74 which
would provide calorie requirements of 2400 calories
per person per day in rural areas and 2100 calories per
person per day in urban areas.

(b) The latest estimates of State-wise number of
people below poverty line for the year 1987-88 is given
in enclosed statement.

(¢) During the year 1990-91 to 1995-86, an amount
of Rs. 4469.69 crores has been spent under Integrated
Rural Development Programme (IRDP) benefitting
110 92 lakh families. Under Jawahar Rozgar Yojana
(JRY) and Employmant Assurance Scheme (EAS), Rs.
17986.77 crores and Rs. 3128.87 crores have been
spent generating an employment of 44646.75 lakh
mandays and 6669.89 lakh mandays raspectively.

{d) No, Sir.

(e) The strategy to eradicate poverty is based on a
three pronged attack, i.e; (i) acceleration of economic
growth: (ii) human and social development through
literacy, education, heaith. nutrition. meeting the
minimum needs, upgradation of social and economic
status of the weaker sections of the society etc and (iii)
direct attach on poverly through various programmes
such as integrated Rural Development Programme
(IRDP). Jawahar Rozgar Yojana (JRY) and Employment
Assurance Scheme (EAS)

() The target date for the eradication of povarty will
be determined in the exercises relating to the formulation
of the Ninth Five Year Plan

STATEMENT

State-wise Number of People Below Poverty
Line in 1987-88

S No. States No of people below
poveny hne (Lakhs)
1 2 3
1 Andhra Pradesh 165.16
2 Assam 37 .44
3 Bihar 278.12
4 Gujarat 56 12
5 Haryana 14 .24
6 Himachal Pradesh 349
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1 2 3
7. Jammu & Kashmir 7.81
8. Karnataka 117.08
9. Kerala 38.63
10. Madhya Pradesh 195.71
11. Maharashtra 183.67
12. Orissa 119.61
13. Punjab 9.59
14. Rajasthan 84.31%
15. Tamil Nadu 1682.23
16. Uttar Pradesh 389.35
17. Waest Bengal 142.60

All India 2014.08

NB: (i} The number of persons below poverty line relates
to the population as on 1st October, 1987

(i) The results are based on National Sample Survey
on consumer expenditure relating to 43rd round
(July 1987-June 1988).

[English]
LPG Agencies

823. SHR! E. AHAMED
SHRI MULLAPPALLY RAMACHANDRAN

Will the PRIME MINISTER be pleased to state

{a) the number of agencies for opening of petrol
pumps/LPG sanctioned In each district of Kerala during
each of iast three years,

(b) the existing number of LPG agencies in Keraia
in each district;

(c) whether the new LPG agencies are likely to be
finalised dunng the current year. and

(d) i so. the details thereo!?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI TR BAALU)
(a) During the 3 year period, from 1893-94 1o 1995-96,
38 Retail Outiet dealerships and 32 LPG distributorships
have been allotted n Kerala. '

(b) As on 14,1996, there were 192 LPG
distributorships functioning in Kerala

(c) and (d). 48 LPG distributorships have been
included in the LPG Marketing Plan 1994-96 for Kerala
[Translation]

Setting up of Sub-Station

+
824, SHR! HARIVANSH SAHAI Will the PRIME
MINISTER be pleased to state :

(a) whether there 18 any proposal 1o set-up sub-
power stations in Bhagalpur, Bhulbani and Bankata
blocks of Devaria district in Uttar Pradesh;
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(b) if so, the details thereof, and

(c) the time by which the sub-power stations are
likely to be Installed?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) According to information
received from Uttar Pradesh State Electricity Board, a
33/11 KV Satraon Sub-station in Block Bhagalpur and
33/11 KV Sub-station Bankata Bazar in block Bankata,
District Deoria are proposed to be constructed during
the year 1996-97. However, there is no proposal for
construction of any 33/1t KV Sub-station in Block
Bhulbani, Block of Deoria District in the year 1996-97.

(b) The detailed aestimate for 33/11 KV Satraon Sub-
station and associated 33 KV line is under preparation.
The estimated amount for execution of the work is Rs.
102 lakhs which is proposed to be mat from Poorvanchal
Vikas Nidhi The construction of 33/11 KV Sub-station
Bankata Bazar has been inciuded in the approved work
programme for execution during 1996-97 at an estimated
cost of Rs. 27 lakhs

(¢} The construction of the above two Nos. o! Sub-
stations are targetted for completion by end of March,
1997

Consumption of Power

+
825 SHRI! NITISH KUMAR -

SHRI NAWAL KISHORE RAI
Will the PRIME MINISTER be pleased to state :
(a) whether a major pan of the totai generation of
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electricity is consumed by industry and agriculture sector
in the country;

(b) if so, the percentage of total generation
of electricity being utilised in industry, agriculture,
domestic consumption and in Governmant sector
separately;

(c) whether industrial and agriculture sectors
experience an acute shortage of elaectricity;

(d) if so, the factual position in thig regard,

(e) whether the Government are corftemplating to
minimise the utilization of electricity in unproductive
sectors; and

() it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. §
VENUGOPALACHARI) : (a) and (b). Pattern of energy
consumption by different categories of consumers during
1993-94 is given in the statement attached.

(c) and (d). Distribution ot power to various
categories of consumers is primarily the responsibility
of respective State Governments. Power supply to
various consumers is decided by state authorities
keeping in view the overall demand and availability of
power. Agriculture sector and Core sector industries
have been accorded priority in power supply.

(e) and (f). Governmant has taken several measures
tor efficient use of energy by various sections through
a variety ot demand side measures and several actions
in supply management.

STATEMENT
All India Energy Sales (Utilities only) During 1983-94
(GWH)
Category Energy sold % to total Energy sold % to total % increase in
during sales In durnng sales in sales over
1993-94 1993-94 1992-83 1892-83 previous year
1992-93
b-;;esnc 43343.66 18.17 38717.08 18.00 9.13
Commercial 14143 .83 593 1265276 §73 11.78
Industrial Power 94503 24 39.61 90169.55 40.86 4 .81
Public Lighting 1839.37 0.81 1901.07 0.86 2.01
Railways/Tramways 5620.34 235 5067.73 2.30 10.80
Agriculture 70699.48 29.64 63327.79 28.70 11.64
Public Water Works
& Sewage Pumping 4837.91 2.03 4376.56 1.98 10.54
Miscelianeous 3481.15 146 3461.06 1.57 0.58
Total 238568 98 100.00 220673.60 100.00 8.11
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[English]
Consumption of Petroleum

826 SHRI SOUMYA RANJAN : Will the PRIME
MINISTER be pleased to state -

(a) the measures taken to reduce the consumption
of petroleum and petroleum products; and

(b) the volume of these products saved during 1995-
96 so far as a result of those measures?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU)
: (a) Government have initiated various measures to
promote conservation of petroleum products in the
transpon, industrial, agricultural and domestic sectors.
An important promotional activity has been the multi-
media campaign for creating mass awareness about
the need tor conserving petroleum products and for
informing and motivating users to take concrete steps
to actually conserve such products. Other steps taken
include :

In Transport Sector ' Adoption of measures and
practices which are conducive to increased fuel
efficiency, training programmes for drivers and trainers,
establishing model depots and garages etc.

In Industrial Sector Modernisation ot boilers,
turnaces and other oil operated equipments with efficient
ones and promotion of fuel efficient practices and
equipments.

In Agriculture Sector Rectification of existing
pumpsets to make them more energy efficient, setting
up of demonstration centres, educating the farmers
through exhibtions, Kisan Melas etc

In Household Sector Development as well as
promotion of the use of fuel efficient equipments and
appliances like kerosene and LPG stoves. imparting
education on better cooking habits etc

{b) As a result of these measures, it 1s estimated
that petroleum products worth Rs 1169 crores have
been saved during 1994-95 The savings during 1995-
96 are yet to be worked out by the various agencies
involved In conservation measures

Enron

827 SHRI ANIL BASU Will the PRIME

MINISTER be pleased to state

(a) whether Enron Company has signed any
agreement to set up power projects in vanous States of
the country.

b) 1t so the names of the States with whom
negotiations are going on.

{c) whether FIPB clearance has been approved for
such projects; and
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(d) if so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) As per the information
available, the Enron Development Corporation has
signed an agreement to set up the Dabhol Power Project
in the State of Maharashtra.

(b) A letter of intent (LOI) has been issued by the
Government of Rajasthan to M/s. Amoco-Enron tor
setting up of 50 MW solar photo voltaic power plant in
Rajasthan.

(c) and (d). The proposal of M/s. Enron to set up
Dabhol Power Project in the State of Maharashtra has
been cleared from foreign investment angle.

[Translation]

Tehri Dam

+
828. SHRI RADHA MOHAN SINGH

DR RAMESH CHAND TOMAR

SHRI DEVI BUX SINGH .

SHRI MANABENDRA SHAH

SHRI SANTOSH KUMAR GANGWAR .

Will the PRIME MINISTER be pleased to state

(a) whether the Union Government had recently
announced that an expert Committee would be set up
to consider the various objections raised with regard to
the Tehri Hydro-electric project,

(b) if so. whether the committee has since been set
up.
(c) if so. the details and composition thereof,

(d) it not, by when the committee i1s likely to be set
up,
(e) the reterence of the atoresaid committee, and

(f) the tme by which the work on the project s
hkely to be started?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR S
VENUGOPALACHARI) * (a) to (f) In the contex! of
objections raised against the Tehri Project by Shr
Sunderlal Bahuguna who went on tast in April, 1996
demanding review of the Theri Project and in order to
facilitate a proper solution to the problem Government
have agreed to provide all facilities to examine the
relevant scientific and technical reports and other
information relating to the satety of the Tehrt Dam by a
group of four experts suggested by Shrn Sundelal
Bahuguna These experts have since been requested
to examine the relevant reports and make available
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their recommendations for careful consideration by
Government for ensuring that all necessary steps are
taken to ensure the safety of the dam.

Government have also shown willingness to have
the acological aspects, including the impact of the
project on the people of the area and resettlement of
displaced persons examined by another group of
experts including those nominated by Shri Bahuguna.
Shri Bahuguna has since been requested to nominate
2-3 experts for the purpose.

Construction activities at the Project site are
continuing and the coffer dam has been raised to a
height of EL 660 metres.

[English)
Cases in Central Administrative Tribunal

829 SHRI RAM TAHAL CHAUDHARY :
SHR! KASHI RAM RANA

Wil the PRIME MINISTER be pleased to state :

{a) whether the cases In Central Administrative
Tribunatl (C.A.T) are increasing every year,

(b) It so, the reasons therefor;

{c) the number of cases pending till 31 December,
1995 and the details thereof year-wise for the last three
years.

(d) the number of cases liled during the last three
years and disposed of il 31 December, 1995, and

(e) the steps being taken by the Government to
dispose of these cases speedily?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R
BALASUBRAMONIYAN) (a) to (c) The cases In the
Tribunai as on 31st December of 1993, 1994 and 1995
were 40028, 39849 and 41970, respectively which do
not show ever Iincreasing trend

(d) the cases liled/disposeo of during the last three
years are as foliows -

Ye.ar No of No. of cases
cases disposed of
filed

1903 27067 28074

1994 26230 26409

1995 25789 23668

{e) Eftorts are being made to fill up vacancies of
Vice-Chairman and Members of the Tribunai as
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expeditiously as possible so that the functioning of the
courts in the Tribunal is not disrupted. All the Ministries/
Deparmaents have also been advised to ensure promopt
handling of cases before the Tribunal so as to help in
their speedy disposal.

Refinery Project

830. SHRI VINAY KATIYAR :
SHRI DHIRENDRA AGARWAL :

Will the PRIME MINISTER be pleased to state .

(a) whether Hindustan Petroieum Corporation
Limited propose to set up a new refinery project in the
country,

(b) whether the Hindustan Petroleum Corporation
Limited (HPCL) propose to expand its operations in
petroleum sector; and

(c) it so, the details of the plan of HPCL in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU)
{(a) Hindustan Petroleum Corporation Ltd, (HPCL) has
approval to set up two new joint venture refinery projects
in the country as follows -

(i) Western India 6 MMTPA Refinery at Deogarh
In Maharashtra as a Joint Venture with Oman
Oit Company

(iiy A 6 MMTPA Refinery in Punjab as a Jomn!
Venture with Saudi Aramco.

HPCL 1s also expanding the capacities of their Vizag
Refinery by 3 MMTPA and joint sector Mangalore
Refinery by 6 MMTPA.

(o) and (c). HPCL has signed on MOU in June,
1996 with leading Indian Financial tnstitutions, viz. ICICI,
TOICI and HDFC for setting up an Exploration and
Production Company, to, inter alia, operate in the
upstream sector consisting of oftshore and onshore
explorations, development and production of
hydrocarbon resources, including crude oil, gas and
other petroleum products 1n India and 22rsad and also
trading and transportation thereof and R & D activities
in all the associated areas. The proposed company wili
be formed with an initial equity of Rs 20 crores. in
which HPCL will have 50% share and the balance will
be ICICI 35%, TDICI 10% and HDFC 5%.

Power Projects in Orissa
831. DR KRUPASINDHU BHOI : Will the PRIME
MINISTER be pleased to state :

(a) the name and number of different power projects
set-up in Onssa both in Public and Private sector;
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(b) the installed capacities of each power project;

(¢) whether all those projects have started
commercial production; and

(d) if so, the steps taken to increase power
generation in Orissa.

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : The required details are given
in the statement enclosed.

{b) Various steps being taken for optimum utilisation
of installed capacity include ensuring adequate tuel
availability, better managerial practices and liquidity
timely plant up keep and maintenance.

STATEMENT

Performance of Power Stations in Orissa

Name of the Capacity (MW) Energy Generation
Station (MU)
April-June, 1986
Ib Vailey (T) 420.0 374
Balimula (H) 360.0 375
Hirakud (H) 307.5 193
Rangalt (H) 250.0 151
Upper Kolab (H) 320.0 183
Taicher (T) 4600 361
Taicher STPS (T) 1000.0 Units  out since

3.10.95 and 29 6.96
due 1o generator
damage and various
maintenance work.

T = Thermal, H = Hydro.
[Transiation)

Supply of Drinking Water

832 SHRI MAHESH KUMAR M. KANODIA . Wiil
the PRIME MINISTER be pleased to state :

(a) whether efforts are being made by the
Govemment for supplying sate drinking water 1o every
family in urban areas;

‘b) ff so, the efforts made by the Government in this
regard: and

fc} the details of the success achieved as a result
thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR U. VENKATESWARLU) : (a) to (c). Yes,
Sir. However, Water Supply being a State subject, the
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preparation of water supply scheme, their execution
and maintenance Is the responsiblity of the State
Government, The 8th Plan Working Group estimated a
requirement of Rs. 23,634.55 crores under water supply
and sanitation sector against which total outlay provided
for the 8th Plan period is Rs. 5892 crores, out of which
Rs. 5494 crores is under the State plan. In order to
provide water supply to small towns having population
less than 20,000 (as per 1981 census), a Centrally
Sponsored Accelerated Urban Water Supply Programme
has.been launched in 1993-94 midway through the 8th
Plan. The cost of the scheme is shared between the
Central and State Government in the ratio of §0:50. Out
of 2151 towns aligible under the scheme, schemes for
204 towns at a cost of Rs. 161.63 crores have been
sanctioned upto 31.3.96. Out of the 8th Plan allocation
of Rs. 50 crores, Rs. 48.49 crores have been released
to the States upto March, 1996.

[English]
Break Down of Power in Kanpur

833. SHRI JAGAT VIR SINGH DRONA Will the
PRIME MINISTER be pleased to state :

(a) whether the Union Government are aware ot
constant break down of power in Kanpur which caused
great difficulties to the inhabitants of Kanpur;

(b) # so, the reasons thereof, and

(c) the remedial measures taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S
VENUGOPALACHARI) : (a) and (b). Supply of Power in
a particular area in a State is within the authority of the
State Government/State Electricity Boards

(c) Various measures to improve the availability of
power in Uttar Pradesh include maximising the
genaration from the exisling capacity, implementation
of R and M programme, reduction in Transmission and
Distribution losses. effective load management and
energy conservation measures and obtaining assistance
from neighbouring States/Systems

[Translation)
Bharat Petroieum

834. SHRI SANTOSH KUMAR GANGWAR Wil
the PRIME MINISTER be pleased to state :

(a) the numbaer of years since when the zonal office
of Bharat Petroleum in Bareilly district of Uttar Pradesh
has been working,

(b) whether the Government propose 1o shift the
above mentioned zonal office; and
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(c) if 8o, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R.
BAALU). (a) to (c). The Divisional Office of BPCL at
Barellly had been functioning since January, 1984, It
was shifted to Agra in January, 1893, in order to have
better coordination with Mathura Retinery and to
provide batter sarvice/attention to the consumers. The
Corperation is presently having its Area Sales Office
at Bareilly.

[English]
Fluoride Water

835 SHRI M. RAMAKRISHNA REDDY
SHRI L. RAMANA

Will the Minister ot RURAL AREAS AND
EMPLOYMENT be pleased 10 state .

(a) whether any plan has been outlayed and
villages identified for Centrally Sponsored Fluoride
Water Scheme in the Country including Andhra
Pradesh;

(b) f so, the details of villages identified, State-
wise; and

(c) tunds earmarked for the scheme during 1995-
96 and 1996-977

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) and (b).
According to the survey carried out by the States
duning 1991-93, 28,348 habitations were 1dentified as
atfectad with excess fluotide in drinking water as on
1.4 1994 The State-wise details are given in the
Statement enciosad.

(c) During 1995-96, Rs 5569.725 lakhs were
released to various States/Organisations for tackling
the problem of excess tiuoride in drinking water.
During 1996-97, an outlay ot Rs. 10020.0 lakhs
{provisional) has been earmarked for the Sub-Missions
programme under Rajiv Gandhi National Drinking
Water Mission. The amount required for dealing with
the problem of excess fluonde will be met out of the
above total outlay tor the Sub-Missions

STATEMENT

Statewise details of habitations affected by excess
fluoride in drinking water
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1 2 3
3. Goa -
4. Gujarat 2413
5. Haryana 387
6. Himachal Pradesh 738
7. Karnataka 880
8. Kerala 237
9. Madhya Pradesh 201
10. Maharashtra 39
11.  Manipur 0
12. Meghalaya 33
13. Mizoram 0
14. Orissa 1138
15.  Punjab 1113
16. Rajasthan 14643
17.  Tamil Nadu 527
18. Uttar Pradesh 1072
19.  Waest Bengal 21
20. UTs 46

Total 28348

S.N. State Name Fluoride
1 2 3
1 Andhra Pradesh 4856
2 Bihar 12

Fund Allocation to West Bengal

836. SHRI P.R. DASMUNSI : Will the PRIME
MINISTER be pleased to state :

(a) the total plan allocation in 94-95, 95-86 and
non-plan support to West Bengai so far for urban
development;

(b) the total World Bank amount sanctioned for specific
projects tor said period for Calcutta and Howrah
Corporations of West Benga!; and

(c) the amount utilised out ot them and the details
thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLUY) : (a) The 1otal plan
alliocation for West Bengal for urban development
programmes during 94-95 and 95-96 is shown in the
Statement. There has been no non-plan support given 1o
West Bengal for urban development.

(b} None, Sir.

{¢) The details of amounts utilised as against the
allocations for 94-95 and 95-96 under various programmes
are shown in the Annexure. *
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STATEMENT
(Rs. in crores)
Name of Scheme Amount Amount Tota! Amount utilised
allocated allocated upto 31.3.96 as
19984.95 1985-96 reported by
State Gowt.
Integrated Development of
Small and Medium
Towns (IDSMT) Scheme 0.71 1.10 1.81 0.17
Mega City Scheme 16.10 18.08 34.18 *79.31.
Scheme for provision of — **20.00 20.00 1.05

Infrastructure Facilities in
Displaced Persons Colonies of
West Bengal

* Includes expenditure against the total releases made from 1993-94 to 1995.96
* Include Rs. 2.33 crores remmbursed to Government of West Bengal against expenditure already incurred

[Transiation]
Adulterated Mobil Oil

837 SHRI PANKAJ CHOWDHARY : Will the
PRIME MINISTER be pleased to state

(a) whethar the Government aie aware that
adulterated mobil oil is being sold in the country,

(b) if so. the details thereof;

(c) the number of persons arrested by the
Government in this regard and the action taken against
them; and

(d) the effective steps taken by the Government to
check to selling of adulterated mobil oil 1n the country?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI TR. BAALU)
(a) to (c). No complaints regarding the sale of
adulterated Mobil Oil in the country have been received
by the Government

However. durning 1995-96, a total number of 3457
Lube sampies have been drawn by the Oil industry, out
of which 131 samples have failed to meet the
specifications wherein action has been initiated as per
the provisions of Marketing Discipiine Guidelines against
the concerned dealers.

(dy To ensure that no adulterated Mobil Qil is
marketed through Retai Outiets, the Oil Industry
conducts surpnse as well as regular checks at the Retail
Outlets and draws samples for taest purposes. In respect
of samples not conforming to the specifications, action
unaer Marketing Discipline Guidelines 1s taken.

[English]
Oil Well in Godavari Basin

838. SHRI DADA BABURAO PARANJPE . Wil
the PRIME MINISTER be pleased to stale

(a) whether the repont of the one man enquiry
committee set up by the Government to go nto the
causes of the blow out ot ONGC's well at Pasarlapud
in Krishna Godavatri Basin is still under the consideration
ot the Government;

(b) if so, the steps taken by the Government to
make public the repont;

(¢c) the number of families displaced due to fire, and
(d) the raliet given to these tamilies by ONGC"?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI TR BAALU)
(a) and (b) The Government has already considered
the report of the One-man Enquiry Committee and 1t is
not proposed 1o make the reporn public

(c) and (d). While some temporary evacuation was
necessaty, no tamily was displaced due to the blow
out

Land Ceiling

838 SHRI HARIN PATHAK : Will the Ministet o!
RURAL AREAS AND EMPLOYMENT be pleased o
state .

(a) whether the Union Government have any
proposal under consideration 0 re-determine the land
holding limit ceiling;
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(b) i so, the details thereof;

(c) the action taken against Benami Land holdings
during the last three years:

(d) whether some State Governments have
submitted proposals to raise the maximum limit of tand
holdings, and

(e) if s0, the reaction of the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) and (b). There
is no proposal under consideration with the Union
Government to redetermine the land hoiding limits
ceiling.

{c) The issue relating to taking action against
Benami Land Holdings has been inter-alia discussed at
various fora including Revenue Ministars/Chiet Ministers
Conterences. in the recently concluded Revenue
Ministers Conference held on 27.12.95 it was inter-alia
decided that panchayats should be allowed to assist
the Revenue officials at various levels in unearthing the
surplus land which inciude Benami holdings in addition
to detection of concealed tenants and unrecurded share-
croppers The recommendations of the Conference have
been forward to the States for taking appropriate steps
in the matter.

(d) and (e). The State Governments of Maharashtra
and West Bengal had submitted the proposals to raise
the maximum limit of land hoidings. Subsequently, both
the States have withdrawn their proposals. The
Government of India have not taken any decision to
raise the maximum limit of the land holdings.

Power Projects in Maharashtra

840. SHRI RAM NAIK : Will the PRIME MINISTER
be pleased to state °

(a) whether sevetal new power projects of
Maharashira are awaiting clearance o! the Union
Government;

(b) it so, the details thereot,

{¢) the reasons for delay to give clearance to these
projects; and

(d) whether any time bound programme has been
framed o clear all the projects within the stipulated
time?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOFALACHARYI) : (a) and (b). The details of power
projects of Maharashtra, which are under examination
in the Centra! Electricity Authority (CEA) for accord ot
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techno-aconomic clearance, are given below :

S.No. Name of the Project Capacity (MW)

1. Patalganga CCPP 410
(M/s. Reliance Patalganaga
Power Pvt. Ltd.)

2. Chikaldara H.E. Project 2x200
(Pumped Storage Scheme)
3. Uran G.T.PP. Exam. 400

(c) and (d). Patalganga Project has been accorded
in-principle clearance. Additional! intormation/
clarification have been sought from the project
authorities by the CEA for consideration of accord of
techno-sconomic clearance to the other two projects.
The project authorities are required, as per the
prescribed procedure, to obtain besides the techno-
economic clearance from CEA, the requisite statutory
and other clearances from the sanctioning agencies at
the Centre and in the State. The status of these projects
is being monitored regularly by the Ministry of Power
and the Central Electricity Authority to expedite the
requisite clearances.

[Transiation)
CAPART

841. SHRIi LALIT ORAON : Will the Minister of
RURAL AREAS AND EMPLOYMENT be pleased to
state

(a) whether social organisations of Bihar have bean
provided grants under '‘CAPART' scheme trom January
1, 1994 to June 30, 1996; and

(b) if so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) Yes, Sir.

(b) CAPART has reported that during the period
1.1.1994 to 30.6.1996, it has sanctionad 436 projects to
voluntary agencies in Bihar. Out of the sanctioned
amount of Rs. 12.97 crores fci these projects, CAPART
has since released Rs. 6 crores 1o the concerned
voluntary agencies.

[English)
Utllisation of MP’'s Funds

842. SHRI RAJIV PRATAP RUDY : Will the Minister
of PLANNING AND PROGRAMME IMPLEMENTATION
be pleased to state :

(a) whether the funds earmarked through MPs’
recommendations in the States of Bihar, UP, Onssa
and West Bengai have not been utilised for 1994-85
1995-96;
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(b) it so, the detalls thereof;

(c) whether the Government have decided to spend
the unused funds on the recommendations of the
elected Members of Parliament; and

(d) f not, the reasons and justlfications thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHR! YOGINDER K. ALAGH) : (a)
No, Sir. It is not correct that funds earmarked for MPs’
recommendations in the States of Bihar, U.P., Orissa
and Waest Bengal have not been utilised for 1994-85,
1995-96.

(b) The details of funds released and sxpenditure
incurred since the start of the Schema, in the States of
BIhar,U.P., Orissa and West Bengal are as under :

(Rs. Lakhs)
State Release Expenditure
(As on 31.3.96
based on infor-
mation recei-
ved upto
(17.6.1996)
Bihar - 15515.0 6826 .4
Uttar Pradesh 244400 12797.6
Orissa 6250.0 20348
West Bengal 11685.0 4359 1

(¢) and (d). The matter regarding the utilisation of
the unspent funds for recommendations made by
orstwhile MPs of the Tenth Lok Sabha is under
consideration ot Government. As for the newly-elected/
re-elected MPs ot the Eleventh Lok Sabha, they will be
entitled to an amount to the tune of Rs. 1 crore for the
current tinancial year for implementing their
recommendations.

{Translation]
Unemployment

842 SHR! VIRENDRA KUMAR SINGH :
SHRI VISHAMBHAR PRASAD NISHAD :
SHRI BANWARI LAL PUROHIT :

Will the Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state :

{a) whether unemployment in the country is
increasing tremendously,

(b) if 80, whether the Union Government propose to
have a policy programme initistive to create more jobs
to check the growth of unempioyment;
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(¢} i so, the detalls thereof;
(d) if 80, the reasons therefor;

(e) whether the targets fixed for each of the flve
year plan to remove the unemployment;

(f) the total number of educated unemployed;

{g) whether there is any proposal to provide
unemployment allowance;

(h) it so, the total annual expenditure likely to be
incurred as a result thereof, and

(h it not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHR! YOGINDER K. ALAGH) ' (a)
to (e). Estimates of unemplioyment are based on the .
comprehensive employment and unemployment surveys
conducted at roughly quinquennial intervals by the
National Sample Survey Organisation (NSSO).
Comparable estimates of unemployment (Usual
Principal Status) based on successive surveys
conducted are given below :

NSS Round (Year) Unemployment (miilion)

32nd Round (1977-78) 10.79
38th Round (1983) 7.86
43rd Round (1987-88) 11.53

Recaent trends in unemployment will be known when
the results of the 50th Round NSSO survey conducted
in 1993-94 are finalised.

Expansion ot employment opportunities through
growth of sectors and sub-secjors with high employment
intensity such as agriculture, agro and rural industries,
rural infrastructure, small and decentralised
manufacturing sector, urban informaf sector and services
and through special employment programme Is a thrust
area in the Eighth Five Year Plan. Employment
generation will continue to be a thrust area in the Ninth
Plan also.

(f) Educated unemployment was estimated to be
4.5 million in 1987-88 according to the 43rd Round
Survey of NSSO.

(g) There is no such proposal under consideration
of the Central Government,

(h) Does not arise.

(I) 1t is feit that available resources should be spent
on creation of addiional employment opportunities
through faster growth of the economy supplemented by
special employment schemes where necessary rather
than on payment of unempioyment aliowance.
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Ambedkar Villages

844, SHRAI VISHAMBHAR PRASAD NISHAD : Will
the Minister of RURAL AREAS AND EMPLOYMENT be
pleased 1o state :

{a) the number of Ambedkar villages in the country
particularly in Uttar Pradesh;,

(b) whether all these villages have been fully
developed;

(c) if so, the details thereof; and

(d) it not, the reasons therefor and the time by
which the all Ambedkar villages are likely to be {ully
developed? )

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEC PRASAD VARMA) : (a) to (d). The
information is being collected and will be laid on the
Table of the House.

[English]
Mid-Term Appraisal of Eighth Plan

845. SHRI PRADEEP BHATTACHARYA : Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state :

(a) whether the Mid-term appraisal of the Eighth
Plan has since been finalised;

(b) It so, the salient teatures thereof;

(¢} whether on several aspects Planning
Commission and Finance Ministry differ; and

{d) if so, the details thereof and the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
No. Sir.

(b) 1o (d). Do not arise.

Houses for Weaker Sections

846 SHRI MANGAL RAM PREMI : Will the PRIME
MINISTER be pleased to state :

(a) the total number of houses constructed for
economically weaker sections of the society in the
country, State-wise and Union Territory-wise in the iast
three years, year-wise;

(b) the total number of houses required to be
constructed for the EWS in the country and by when all
these houses are likely to be constructed;

{c) the number of jhuggi jhonpri dwellers resettied
in planned houses in Delhi so far and the number of
people still living in J.J. clusters and by when they are
likely to be rehabilitated in developed areas; and
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(d) the reasons for loading the portion of cost of
building houses for EWS on MIG allottees of DDA
housing cooperative societies when the scheme is
undertaken by the States/Union Territories?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLLU) : (a) A Statement
indicating nuber of houses constructed, State-wise and
Union Territory-wise for Economically Weaker Sections
of the society during the last three years, i.e., 189394,
1994-85 and 1995-96 is annexed.

(b) As per tha estimates there is a shortage of 8.23
million houses in urban areas as on 1.3.1991. However,
no specific information is maintained by the Union
Government for EWS housing.

(c) As per the survey and food cards issued by the
Civil Supplies Department of Government of National
Capital Territory of Delhi, there ware 929 JJ clusters/
squatter settiements comprising a population of
approximately 13 lakhs in 1990. Al present it is estimated
that there are about 1080 JJ ciusters comprising 20
lakhs jhuggi dwellers in Delhi containing about 4.80
lakh jhuggi households though no specific survey has
been made. Relocation/resettiement of the eligible JJ
dwellers Is undertaken by the Municipal Corporation ot
Delhi at the request of the land owning agencies, who
share the relocation cost. During the period 1.4.90 to
30.6.96, 5943 eligible jhuggi tamilies were relocated by
the Municipal Corporation of Delhi.

(d) As reported by the Delhi Development Authority,
the disposal cost of flats is arrived a! as per policy
decision taken by the Authority from time to time. The
disposal cost of flat is decided broadly on “No profit No
loss” basis for the project as a whole. Accordingly to
provide relief to the Economically Weaker Sections of
the society, Authority has provided reliel/subsidy in the
land rates and other overhead charges by loading the
MIG/SFS tlats and Cooperative Group Housing
Societies.

STATEMENT

Number of Houses Constructed Under EWS
During the Last Three Years

S.No. States/UTs 1993-94 1994-95 1995.96
1 2 3 4 5
1.  Andhra Pradesh 55424 48082 55034
2. Assam 294 1412 771
3. Bihar 42 0 192
4, Goa 20 0 0
5. Gujarat 2445 4383 2474
6. Haryana 641 56 3
7. Himachal Pradesh 30 15 30
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1 2 3 4 5
8. Jammu and Kashmir 1 2 1
8. Karnataka 7521 7846 4572
10. Kerala 22051 19526 30373
11. Madhya Pradesh 6013 5558 4254
12. Maharashtra 4410 4987 1500
13. Manipur 0 0 0
14, Maghalaya 547 0 0
15. Mizoram 100 0 0
16. Orissa 2723 5538 4477
17. Punjab 421 0 388
18. Rajasthan 1994 2911 1382
19.  Sikkim 40 - 150
20. Tamil Nadu 9948 7676 7366
21. Tripura 387 507 0
22, Uttar Pradesh 5122 4653 3810
23. Waest Bengal 25 2000 o
UNION TERRITORIES
24. A and N islands 0 0 0
25. Daman and Diu 10 0 0
28. Delhi 2686 1763 831

Total 122895 116817 113646

Drinking Water

847. DR. T. SUBBARAMI REDDY : WIll the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) whether in Marth-April, 1896 12 districts were
affected due to hail storms and 74 villages of
Mehboobnagar district were felt shortage of drinking
water;

(b) whether Union Government had agreed to
provide financial assistance to meet the drinking water
situation; and

(c) if so, to what extent?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) to (c). No
proposal has been received from the State Government
of Andhra Pradesh for providing financial assistance to
meet the drinking water situation in the villages affected
due to hail storms in the state.

CBI Inquiry

848. SHRI CHITTA BASU : Wili the PRIME
MINISTER be pieased to state :

(a) the numbaer of corruption cases lying with the
CBI involving political personalities and Bureaucrats in
the country since June 1881, till date;
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(b) the prasent position of the investigation being
conducted by the CBl and the time by which the
investigations are likely to be completed;

(c) whether the Government have devised a
monitoring mechanism to keep a watch on the progress
of investigation; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI  8.R.
BALASUBRAMONIYAN) : (a) So far as cases against
Political personalities are concerned, there are 12 cases
registered against political personalities on corruption
charges pending investigation with CBI.

As regards cases against bureaucrats, it is Informed
that as on 30.6.1996, a total of 1210 cases registered
against public servants of various ranks on or after
1.6.91 under corruption charges were pending
investigation with the CBI,

(b) As aiready intimated in reply to part ‘(a) these
are the details of cases that are pending investigation.
As regards probable time by which these cases are to
be finalised, it is informed that in CBI there is a time
frame prescribed for disposal of the cases i.e. 6 months
for an ordinary RO and 4 months for an ordinary PE. In
complicated cases this time frame is, however, not
possibie to be adhered to. Efforts are made to expedite
investigations by frequent monitoring of cases by senior
officers. The time taken in the Investigations depends
on the nature and ramifications of each case.

(c) In CBI there is a system of monitoring the
progress of investigation of each and every case.
Branches send progress report of all the important cases
on weeklyAornightly/monthly basis to the higher officers
depending on the importance of the cases. The senior
officers also conduct meethings with the Zonal/Regional
DIGs to keep watch over progress of the cases. Director,
CB! also takes a meeting with all DIGs and Joint
Directors every quarter to review the progress of each
and every case and guide the officers wharever,
necessary. Suitable instructions are issued to expedite
investigation of cases from time to time.

(d) Does not arise.

Wasteland Development

849. SHR! JAG MOHAN : Will the Minister of
RURAL AREAS AND EMPLOYMENT be pleased to
state :

(a) the wasteland targeted for reclamation and
developmant at the time of setting up of the National
Wasteland Development Board In 1985 and thereafter
under the current Five-Year Plan;

(b) the land actually reciaimed and developed
during the last three years;
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{c) the cultivable land has bacome waste during
the aforesaid period; and

(d) the new strategies are contemplated to
alleviate the present unsatisfactory conditions and
increase the pace of reclamation and development of
wastelands?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) No targets were
set for development of wastelands at the time of setting
of the National Wastelands Development Board in 1985.
During the Eighth Five Year Plan an area of 6.9 million
hectares was envisaged to be developed with an outiay
of Rs. 4020 crores.

(b) During the last three years, 1.80 lakh hectares
of land was developed under various schemes of
Nationa! Wastelands Development Board at an outlay
of Rupees 163.12 crores.

(c) The reclamation of wastelands for cultivation is
not the mandate of National Wastelands Development
Board.

(d) The new strategies contempiated include
formulation of Common Guidelines adopting an
integrated watershed approach for area based
programmes like Drought Prone Area Programme
(OPAP), Desert Development Programme (DDP).
Integrated Wastelands Development Programme (IWDP)
and Employment Assurance Scheme (EAS).

Kayamkulam Project

850. SHRI V.M. SUDHEERAN : Will the PRIME
MINISTER be pleased o state :

(a) the progress made so far regarding the
Kayamkulam power station in Kerala;, and

{b) the details thereot?
THE MINISTER OF STATE IN THE MINISTRY OF

POWER AND MINISTER OF STATE IN THE MINISTRY

OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) and (b). Kayamkulam
Combined Cycle Power Project (400 MW) to be
implemented by National Thermal Power Corporation
(NTPC) has been accorded government approval based
on funding through external commercial borrowings and
internal resources of NTPC. However, in view of the
availability of tunds under World Bank time slice loan,
the matter was pursued with them. World Bank has
confirmed availability of fund in May, 1996 subject to a
satistactory solution of the mode of tuel transportation.
NTPC has agreed to abide by the advice of the
consuitant appointed for the purpose.

The award recommendations for the main plant turn-
key contract for the project have the concurrence of
World Bank. The award will be placed by NTPC after
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revisad Government approval is accordad to the project
based on World Bank funding.

Land for the project has been acquired and
infrastructural activities at site are in progress.

[Transl/ation]
Empiloyment Scheme

851. SHRI BACH! SINGH ‘BACHDA' RAWAT : Will
the Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state :

(a) whether the Government have launched any
new employment oriented scheme in the backward
blocks of the country;

{b) if so, the criterion laid down for selection of
such blocks in the hill areas of the country;

(c) whether all hill districts of Kumaon and Garhwal
division of Uttar Pradesh have been included under Hill
Areas Development Programme; and

(d) # not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHR! YOGINDER K. ALAGH) : (a)
The Employment Assurance Scheme (EAS) was
launched on 2nd October, 1993 in 1752 identified
backward blocks situated in drought prone, desen, triba!
and hill areas, in which the Revampaed Public Distribution
System was in operation. The EAS has now been
extended to cover 3206 blocks of the country in all
States and UTs excluding Goa, Punjab, Chandigarh,
Delhi and Pondichery. The additiona! blocks include the
newly identified Drought Prone Area Programme (DPAP)
and Desert Development Programme (DDP) blocks,
blocks under the Modified Area Development Approach
(MADA) and those in the flood prone areas of the
country. Under this scheme assured employment for
100 days of unskilled manual work has to be provided
to those who are seeking it, during the lean agricultural
season.

(b) In the hill areas of the country all those blocks
are covered under EAS where the Revamped -Public
Distribution System (RPDS) is in operation.

(c) Yes, Sir.
(d) Does not arise.

[English)
Rurai Sanitation

852. DR. T. SUBBARAMI! REDDY : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) whether the Government of Andhra Pradesh
had submitted detailed project report on integrated Rural
Seanitation Project (1985) and on JRY,
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(b) ff so, the detalls of the project; and

(c) the time by which the tunds additional funds are
likely to be provided to the State Government to
implement the project?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) Yes, Sir,

(b) TheeProject proposal is estimated to cost Rs.
226 crores in 22 districts in Andhra Pradesh for
construction of 10 lakh household latrines, 2.5 lakh
bathing cubicles, 3.5 lakh metre length of village
drains and two camps per village towards awareness
camps.

(c) Considering that the total budget under Central
Rural Sanitation Programme is Rs. 60 crores only, the
State Government was requested to revise the project
like adoption of low cost models of sanitary latrines,
Information, Education and Communication (IEC)
component for creation of felt need/demand, health
aducation and awareness, in order to explore the
possibility for external assistance alsoc. This revised
project is yet 1o be sent by the State Government.

Employment Opportunities

853. SHRI S.D.N.R. WADIYAR : Will the Minister
of RURAL AREAS AND EMPLOYMENT be pleased to
state :

(a) whether some Employment Generation Schemes
have been introduced in different States during the
Eighth Plan; and

(b) if so, the details of scheames sanctioned for
providing employment in the rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) and (b). Yes, Sir.
Integrated Rural Develoment Programme (IRDP),
Jawahar Rozgar Yojana (JRY) and Employment
Assurance Scheme (EAS) are the major employment
schemes being implemented by the centre. The scheme
of IRDP was launched in the mid seventies as a self
employment programme for rural poor in 2300 blocks
and later on extended to cover all the blocks In the
country with effect from 2nd October, 1980. Under the
programme, the target group consists of small and
marginal farmars, agricultural labourers, £rtisans etc. In
addition to the above, the programmfe also provides
safeguards to SCs, STs, Physically handicapped
persons and women. Similarly, JRY is being
implemented w.ef. 1.4.89. The main objective of the
JRY is to provide additional gainful employment to
unemployed and underz?a‘loyed persons in rural areas.
Besides, EAS is being fmpiemented w.e.f. 2nd October,
1993. The scheme provides assured employment for
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100 days to manual workers between the age group of
18 to 60 years. At present the scheme s being
implemented in 3200 backward blocks in the country
which are situated in drought prone areas, desert areas,
hill areas etc.

Power Project in india

854. SHRI PARASRAMB HARDWAJ : Wil the
PRIME MINISTER be pleased to state :

(a) whether a leading Japanese industrial house
plans to invest nearly 10 billion doHars to set up power
project In India;

(b) i so, the detalls thereof; and
(c) the reaction of the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARY) : (a) No, Sir.

(b) and (c). Does not arise in view of reply to (a)
above.

Arms to Ex-Servicemen

855. SHRI RAMCHANDRA VEERAPPA : Will the
PRIME MINISTER be pleased to state :

. (a) whether the Government propose to provide
arms to the Ex-Servicemen of J and K;

{b) if so, the time by which these are likely to be
provided; and

(c) if not, the reasons thersefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS {SHRI S.R.
BALASUBRAMONIYAN) : (a) to (c). The State
Government have informed that they-have already
provided arms to some ex-servicemen who have been
enlisted as members of Village Defence Committees to
strengthen the etforts to combat terrorist violence,
particularly in the Doda and Border districts of Jammu
region. In Doda and Udhampur district, 200 such Village
Defence Committees have been set up so far, which
have over 1680 members many of whom are ex-
servicemen. More such Committees are in the process
ot being set up. Ex-servicemen have also been
appointed as Special Police Officers as a part of the
overall effort to strengthen the security arrangements.
in addition, 17 Coys of ex-servicemen have been raised
as a par of the local police and are performing various
security related duties.
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[Translation]
Supply of Cooking Gas

856. SHRI JAl PRAKASH AGARWAL : WIll the
PRIME MINISTER be pleased to state :

(a) whether the Government are considering any
scheme to supply cooking gas through pipelines In the
- Natlonal- Capital Territory ot Delhi:

(b} if so, the detalls thereof;

(c) the areas In Delhi where the above mentioned
scheme has already been implemented or proposed to
be implemented; and

(d) the progress made in this regard so far?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALL):
(a) to (d). Presently, there is no proposal to supply LPG
through pipeline in the National Capital Territory of Delhi.

However, GAIL has taken up a project for the supply
of natural gas through pipelines to the domestic and
commercial sectors in Delhi. Areas such as Bapanagar,
Kakanagar etc. are proposed to be connected in the
first phase. Feaslbility study for the project has been
completed.

[English]
Fair Price Shops in Jammu and Kashmir

857. SHRICHAMAN LAL GUPTA . Will the PRIME
MINISTER be pleased to state :

(a) the foodrains imported in Jammu and Kashmir
through F.C.I. and other agencies during last three years;

(b) the Foodgrains supplied in each district every
year through Government agencies during the said
period;

(c) the financial loss suffered every year on supply
of foodgrains and other rations in the State,

(d) whether there are complaints of inferior quality
of rations including wheat and rice, being supplied
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through ration depots, the steps taken for remedial
measures; and

(e) the quantity and value of foodgrains and other
rations damaged in the stores?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS

" AND MINISTER OF STATE IN THE MINISTRY OF

PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) The foodgrains supplied
to J and K during the last three years are indicated below :

(In MTs)
Year Rice Wheat
1993-94 1,860,814 1,25,569
1804-85 1,53,866 1,12,427
1995-08 2,79,850 1,056,525

(b) A Statement is annexed.

(¢) No financial loss is being sutfered on supply of
foodgrains by the State Government.

{d) Complaints of inferior quality of foodgrains are
sometimes received. There are standing instructions that
in case of specific complaints of inferior quality of
toodgrains, such inferior quality foodgrains should be
got replaced immediately and returned back to FCi
godowns.

(8) The quantity and value of foodgrains and other
rations damaged in stores is indicated below :

Commaodity Qty Value
(MTs) (Rs. Lakhs)

Jammu Division (i) Wheat 110 449
(liy Flour 25 1.21
(i) Rice 11.4 0.75
Kashmir (i) Wheat 699 30.00
(i) Flour 1514 66.91

() Rice (JR-8) 2167 121.35
(v) Rice (PRIO6) 1134  75.41

STATEMENT

Statement indicating districtwise supplies made of foodgrains during the last three years (In MTs)

District Rice Wheat
1993-94 1994-95 1095-96 1993-94 1954-85 1995-96
1 2 3 4 5 6 7
1. Kathua 1344 600 1036 1900 460 437
2. Jammu 6001 8029 9512 33292 24375 19020
3. Poonch 1591 872 1524 1667 314 1359
4. Rajouri 2499 2424 5699 2806 3023 5368
5. Udhampur 7040 6847 9150 23785 227590 25284
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1 2 3 4 5 6 7

6. Doda 8177 7867 10127 22077 20110 22484

7 Anantnag 29943 20665 37008 2106 1634 2232

8. . Pulwama 15879 12186 26536 853 877 1659

9. Badgam 10251 7882 20421 2500 1134 3791
10. Srinagar 34736 46575 65275 4009 2460 3734
11, Baramula 22224 17088 35400 2690 1400 3177
12. Kupwara 19666 16138 24579 2684 1243 619
13. Leh 3786 4100 3800 3947 3754 4195
14,  Kargil 4440 4770 4600 4563 5301 5062
[Translation] (c) whether any contact was established with the

Per Capita Income

858. JUSTICE GUMAN MAL LODHA :
PROF. PREM SINGH CHANDUMAJRA

Will the Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pieased to state :

{a) whether there has not been increase in the per
capita average annual income in the country over the
years;

(b) if so, the per-capita income in the country during
1891-92;

(c) the estimated per-capita income in the country
by the end of 1995-96; and

(d) the estimated per-capita average annual income
in the country likely to be by the end of 2000?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
The per capita income has steadily been growing over
the years.

(b) Rs. 2175 at constant (1980-81) prices.

(¢) Rs. 2506 at constant (1980-81) prices.

(d) Such esfimates will be p 2pared for the targets
of the Ninth Five Year Plan.

[English]
Release of Hostages

859. KUMARI UMA BHARAT! :
SHRI VINAY KATIYAR :

Will the PRIME MINISTER be pleased to state”

(a) when the foreign tourists were kidnapped by Al-
Faran outftt of militants in Kashmir including their names
and the steps taken for their release;

{b) whether the persons have beesn identified who
had abducted those foreign touristsy,

abductors and demands made by them for release of
abducted tourists;

(d) when the last contact was established with

abductors/tqurist,
{e) th2:etalls of hostages killed,

() whether the help of some foreign agencies was
sought to secure the release these hostages and the
outcome thereof, and

(g) the place where the Al-Faran headquarters is
located? .

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHR! SR
BALASUBRAMONIYAN) : (a) to (g). Six foreign tourists
viz Paul Waells, Kieth Mangan, John Childs, Donald
Hutchings, Dirk Hassert and Hans Christian Ostro were
kidnapped on 4-8 July, 1995 in Pahaigam area of
Jammu and Kashmir. One of them, John Childs
managed to escape on 10 July, while another, Hans
Christian Ostro was brutally killed by the kidnappers on
12 August, 1895. The whereabouts of the remaining
four houstagés are unknown. Ever since the kidnapping
took place, ihtensive efforts were made to try and locate
their whereabouts and to secure their safe release
However, the Government refrained trom taking any
precipitate action which could have jeopardised the
lives of the hostages. The Government foliowed the
approach of dialogue and pursuasion to prevail upon
the abductors to release the hostages without bringing
any harm to them. In this process indirect contacts were
also established with representatives of the abductors
on several occasions between the date of kidnapping
and the end ot November 1985, alter which there have
been no contacts. During these contacts efforts were
made {o prevail upon the abductors to release the
hostages on humanitarian grounds and to desist from
bringing any harm upon them. Humanitarian appeals
by the Government, International and National Human
Rights Organisations, local Organisations in the State,
Governments of the concerned countries and the
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tamilies of the hostages were also issued, and the act
of abduction was uniformly condemned.

2. As part of the policy of treansparancy, and with
the aim of making a joint effort 10 secure the release of
the hostages, right from the beginning, the Government
maintained close and continuous contact with the
diplomatic representatives of the countries whose
nationals have been abducted, Experts from these
countries were also associated from time to time in this
process. This mutual consuitation, cooperation and
interaction continues.

3. The abductors claiming to belong to a group
calied AL Faran had demanded the release of 22 named
and unnamed militants, including a number of Pakistan
Nationals/rasidents of POK who are importantactivists
of the Pakistan based international Terrorist Group, the
Harkat-ul-Ansar. The socalled Al-Faran group has not
been heard of before, and all the available information
clearly indicates that it is nothing but a front of the
Harket-ul-Ansar. Action has also been taken through
diplomatic channels to prevail upon the Government in
Pakistan to use their influence to secure the release of
the hostages. At the same time efforts are continuing to
identily, the individuals who perpetrated the abdcution
and to locate the hostages as well as the abductors.

Natural Gas

860 SHRI SHANTILAL PARSOTAMDAS PATEL :
Wil the PRIME MINISTER be pleased to state :

(a) the quantity of natural gas being utilised
currently in Gujarat State;

{b) the quantity of gas flaring up every day in the
State, and

(c) the quantity of gas being processed into LPG
and the plan for Incteasing LPG production in the State?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) Around 15.5 MMSCMD o! gas is currently being
utilsed 1n Gujarat,

{b) 0 84 MMSCMD ot gas is currently being flared
in Gujarat,

(c) At present around 7 MMSCMD of gas is being

processed for LPG extraction in Gujarat. GAIL has
proposed setting up a new 370.000 MTPA LPG plant at

Gandhar

Minera! Deposits

861 DR LAXMINARAYAN PANDEY : Will the
Ministet of SCIENCE AND TECHNOLOGY be pleased
to state

(a) whether sea-floor hydro thermal system of
mineral deposits has been discovered near the
Andaman and Nicobar Isiands;
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(b) It so, whether these deposits are rich in vast
mineral resources, rich in platinum, gold, silver and
other metals;, and

(c) the steps so far taken/proposed to be taken to
develop and exploit the resources and the results
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
Surveys carried out by the National institute of
Oceanography, Goa have identified hydro thermal
activity near the Andaman Nicobar isiands.

(b) While the hydro thermal activity is conducive to
the formulation of deposits rich in metalis like platinum,
gold, siiver etc., NIO is conducting surveys to locate
such depaosits.

(c) Government is putting together an inter-
departmental programme for detailed exploration of the
hydro thermal activity areas.

[Translation]
LPG Misuse

862. SHRI SATYA DEO SINGH :
SHRI PRABHU DAYAL KATHERIA :

Will the PRIME MINISTER be pleased to state :

(a) whether petromax (gas iantern) are being sold
on a large scale in the country thereby encouraging the
biack-marketing of LPG;

(b) if so, whether the Government have taken any
action to check the illegal sale of these petromax;

(c) # so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU)
. (a) to (d). During February 1993, Government had
permitted, under the parailel marketing scheme, private
entreprensurs to import and market LPG at market
determined prices through their own network. No
complaint has been received regarding diversion of
LPG from Public Sector Oil Companies for use In
Petromax (gas lanterns). However, oil companies
reguiarly conduct inspections of their distributors at
various levels. If any distributor is found diverting
domestic LPG for any other purpose, action is initiated
under Marketing Discipline Guidelines against the erring
distributor.

However, it is understood that some private sector
companies are selling petromaxes, based on ditferent
petroleum fuels, for which they may have obtained
necessary approval from concerned authorities.
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{English]
Review of Schemes

863. SHRI KODIKUNNIL SURESH :
PROF. PREM SINGH CHANDUMAJRA :
SHRI NITISH KUMAR :

Will the Minister of RURAL AREAS AND
EMPLOYMENT be pleased to state :

(a) whether it has been decided to review the
various schemes relating to rural development as also
the schemes relating to poverty alleviation;

(b) if so, the names of such schemes and the
reasons for their review;

(c) the time by which the review report of the said
schemes is likely to be presented;

(d) whether the Government propose to allocate
more amount during the current year to States as
compared to the last year for States various
development programmes; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) to (c). Rural
Development and Poverty Alleviation Schemes such as
JRY, EAS, IRDP and Rural Water Supply and DPAP/DP
are continuously reviewed through periodical reports.
State level Coordination Committee Meetings, Project
Director's Workshop etc. Moreover, review is also done
through Area Officer scheme under which senior officers
are assigned one or two states for review of schemes
with a view to improve quality of implementation

Apart from this regular review, there is another
proposal 10 review the schemes.

(d) and (e). Yes, proposals are under consideration
for enhancement of allocations under rural development
and povery alieviation schemes during 1896-97
compared to 1995-96.

LPG Agencies

864 SHRI GIRDHARI LAL BHARGAVA . Will the
PRIME MINISTER be pleased to state

(a) the number of applications received for allotment
of petrol pump/diesel pump and LPG gas agencies in
Rajasthan. particularly in Jaipur,

(b) the number of applicant lkely to be aliotted
petrol pump/diese! pump and LPG gas agencies;

(c) the reasons for the delay in sanctioning the
same; and

{d) the time by which such >llotment 18 likely to be
made”?
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THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (d). A large number of applications have been
received by Oil Marketing Companies for 59 Retail
Outlet dealerships and 47 LPG distributorships
advertised in Rajasthan, out of which § Retall 'Outlet
dealerships and 5 LPG distributorships pertain to District
Jaipur. It normally takes 1 1/2 years for commissioning
a dealership/distributorship after advertisement and
selection of the dealer.

Petroleum Products
865. SHRI E. AHAMED : Wil the PRIME
MINISTER be pleased to state :

(a) whether any institution have conducted
exploration work for finding out petroleum products in
the country particularly in Kerala in recent years;

(b) it so. the criteria for getting funds to conduct
such explorations;

(c) whether the Union Government is aware that
the natural gas, which is a by-product of petroleum is
being wasted in many of the refineries especially in
Bombay and Cochin; and

(d) # so, the details and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU)
(a) and (b). Yes, Sir. Apart from the ONGC whish has
carried out exploration work in the Kerala onland and
offshore areas, Govt. of india has also offered blocks to
private parties in different parts of India including Kerala
- Konkan offshore under the various bidding rounds In
ONGC funds for exploration are aliocated on the basis
of technical and commercial parameters.

(c) and (d) Natural Gas is not produced in a refinery
However, while processing crude oil in a refinery, some
light gas called “refinery gas” is produced This refinery
gas is mostly utilized in relinery processes however,
some minimum refinery gas has to be flared from
technical and safety consideration in all refineries
including those at Bombay and Cochin

[Translation)
Power Consumption

+
866 SHRIMTI SHEELA GAUTAM ' Will the PRIME

MINISTER be pleased to state :

(a) whether eastern area of the country has 50% ot
the total hydel power capacity but only 2% capacity 1s
being utilised’ in this area;

(b) # so, the reasons therefor, and

(c) the special measures proposed 1o be taken to
increase the percentage of utilization of hydel power
capacity of that area?
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THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARY) : (a) The total potential for hydel
power in the Eastern area, i.e., Eastern and North
Eastern Regions, is 37447 MW at 60% load factor out
of which 1232.67 MW (3.3%) has been developed and
1021.56 MW (2.7%) is under developmant.

(b) The leve! of utilisation of hydro potential is fow
especially in the North Eastern Region, due to low
demand, power evacuation difficulties, opposition of
some States to large hydro projects, law and order
difficulties, inter-state aspects and environment and
forest clearance problems.

{c) Some of the special measures taken by the
Governmant towards harnessing the hydro potential are
moditication in the financial, administrative and legal
procedures to attract private investment, creation of
central/joint sector corporations, increase in outlay
for development of hydro projects, increase in
budgetary allocation for central/joint sector projects and
arranging funds for hydel projects through external
assistance.

[English)
Crude Oil

867 SHRI SOUMYA RANJAN : Will the PRIME
MINISTER be pleased 1o state :

{a) the total quantity of crude oil being produced
presently in the country,

(b) the production of crude oil likely to be achieved
duning the year 1996-97, and

(c) the locations where exploration of crude oil is
being conducted at present in the country?

THE MINI!STER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) and (b) The crude oil production during 1995-96
was 3516 MMT The production is expected to be
around 36 MMT during 1986-97.

(c) The exploration for hydrocarbons is being
carried out In the following areas —

. West Coast Offshore including Gulf of Kutch,
Deep Waters of Kerala-Konkan.

- East Coast Otffshore

. Coaslal ateas of AP trom Kakinada in the
north to Nizamapatnam in the South

. Cauvery basin in Tami Nadu including Union
Tarritory of Pondicherry.

. Areas In Uppet Assam, North Bank of
Brahmaputra, Dhansiri Valley and Cachar in

North East.
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- West Bengal, Tripura, Bihar, Cambay Basin
in Gujarat.

- Himalayan Foothills in H.P. and J and K.
- Vindhyans/Gondwanas in M.P.

-, Rajasthan.

- Saurashtra Ofishore.

- Ganga Valley in UP.

[Transiation)

Demand and Supply of Power

+
868. DR. SATYANARAYAN JATIA : Will the PRIME
MINISTER be pleased to state :

(a) the position regarding supply and generation
of power at the time of peak demand period during
the iast one year till June, 1996 in the country, State-
wise;

(b) the present power-generation capacity of
N.T.P.C. and other power-generating plants (Private
and under Union Government) in the country, State-
wise;

(c) the measures being taken to generate power to
meet its demand in the country;

(d) the number of times the Madhya Pradesh
Government have made a demand for installation of a
gas based power piant in Madhya Pradesh; and

(8) the time by when the dacision is likely to be
taken by the Union Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) State-wise peak demand,
peak met and tha deficit in the country during July,
1995 to June, 1996 is given in the attached
Statement - 1.

(b) State-wise power generation capacity in the
Central, State and Private Sectors in the country as on
31.03.96 is given in the attached Statement - Ii.

(c) Amongst the measures undertaken for increasing
power generation are higher utilisation of instalied
capacity, monitoring the supply of proper quality and
quantity of coal for thermal stations and modernisation
and uprating of existing powaer stations. Besides,
initiating schemes for reducing transmission and
distribution losses, steps have aiso been undertaken
for speedier implamentation o ongoing projects in
the public sector both at the Central and- State
levels. Participation of private sector is also being
encouraged.

{d) and (e). Madhya Pradesh has submitied the
following schemas for gas based power plants tor
techno-economic appraisal by Central Electricity



1156 Written Answers JULY 17, 1998 Written Answers 116

Authority. These schemes could not be processed as no gas linkage Iis avallable.

Name of the scheme Capacity Date of Receipt Remarks
(MW) In CEA _
Gwalior CCGT 200 7/93 Fresh scheme to be submitted upto gas
linkage is confirmed.
Gwalior CCGT 817 6/91 Retumed as gas from HBJ pipe line could
not be tied up.
Jhabua CCGT 3x100 (GT) 10/88 ‘ -do-
+1x150 (ST)
= 450,
Rajgarh CCGT 3x100 (GT) 10/88 -do-
+1x150 (ST)
= 450.
Vijaypur CCGT " 2x30 (GT) 7/91 -do-
+1x30 (ST)
STATEMENT - |
State-wise peak demand and peak met (July, 1995 - June, 1986) (Figures in Net MW)
State/System Peak Demand Peak Met Deticit %
1 2 3 4 5

NORTHERN REGION :

Chandigarh 166 166 0 0.0
Dethi 2150 2022 128 6.0
Harayana 2150 1795 355 16.5
Himachai Pradesh 506 506 0 0.0
Jammu and Kashmir 825 580 245 29.7
Punjab 4000 3840 1860 4.0
Rajasthan 2850 2754 96 3.4
Uttar Pradesh 6550 5024 1524 23.3
Total N.R. 17800 15937 1963 11.0

WESTERN REGION :

Gujarat 6100 4584 1618 249
Madhya Pradesh 5500 4255 1245 22.8
Maharashtra 8850 8084 856 9.6
Goa 204 204 0 0.0
Total W.R. 18760 16740 3020 15.3

SOUTHERN REGION

Andhra Pradesh 5830 4278 1554 26.7
Karnataka 4250 2047 1303 30.7
Kerala 2005 1568 437 21.8
Tamil Nadu 5365 4284 1081 201

Total S.R. 18170 12350 3820 23.6
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2 3 4 5
EASTERN REGION
Bihar 1710 831 779 45.6
D.v.C. 1530 1207 323 21.1
Orissa 1960 1581 369 19.4
West Bengal 2775 2339 436 15.7
Total E.R. 7792 5845 1947 25.0
NORTH EASTERN REGION :
Arunachal Pradesh 54 43 1" 20.41
Assam 500 472 28 5.6
Manipur 76 73 3 3.9
Meghalaya 87 87 0 0.0
Mizoram 47 47 0 0.0
Nagaland 36 36 0 0.0
Tripura 88 68 20 227
Total N.E.R. 860 770 90 105
All India 60881 49836 11145 18.3
STATEMENT-H
Generating Plant Installed Capacity As on 31.03.96 (Provisional) Abstract State-wise
S. Region/ Instalied Capacity (MW)
No. State/U.T. Hydro Thermal Nuciear Total
1 2 3 4 5 6
L. NORTHERN
1. Haryana 883.80 896.42 0.00 1780.32
2. Himachal 288.57 0.13 0.00 288.70
3 J&K 184.06 181.76 0.00 365.82
4. Punjab 1798.94 1710.00 0.00 3508.94
5. Rajasthan 967.58 1013.50 0.00 1981.08
6. U.P 1504.55 4570.19 0.00 6074.74
7. Chandigarh 0.00 2.00 0.00 2.00
8. Dethi 0.00 653.60 0.00 653.60
9. Cen. Sec. (NR) 1530.00 6862.00 885.00 9287.00
Total (NR) 7157.60 15889.60 895.00 23942.20
i WESTERN
1. Goa 0.05 o 0.00 0.16
2. Gujarat 487.00 4841.47 0.00 5328.47
3 M.P 845.86 3017.50 0.00 3863.36
4, Maharashtra 1780.22 8247.00 0.00 10027.22
S. D & N Haveli 0.00 0.00 0.00 0.00
6. Daman & Div 0.00 0.00 0.00 0.00
7. Cen. Sec. (WR) 0.00 4652.00 860.00 §512.00
Total (WR) 3113.13 20728.08 860.00 2473121
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1 2 3 4 5 6

. SOUTHERN o
1 AP. 2655.94 2551.50 0.00 5207.44
2 Karnataka 2408.55 967.82 0.00 3377.47
3. Kerala 1491.50 0.00 0.00 1491.50
4. Tamil Nadu 1947.70 : 3119.35 0.00 5067.05
5 Pondicherry 0.00 0.00 0.00 0.00
] Cen. Sec. (SR) 0.00 4170.00 470.00 4640.00
Total (SR) 8504.69 10808.77 470.00 19783 .46
IV. EASTERN ’
1 Bihar 164.90 1603.50 0.00 1768.40
2. Orissa 1271.92 420.00 0.00 1691.92
3 West Bengal 96.51 3478.88 0.00 3575.39
4 Sikkim 30.89 270 0.00 33.59
5 Cen. Sec. (ER) 144.00 6217.50 . 0.00 6316.50
Total (ER) 1708.22 11722.58 0.00 13430.80
V. NORTH-EASTERN
1. Arunachal Pradesh 23.55 15.81 0.00 39.36
2. Assam 2.00 595.19 0.00 597.19
3. Manipur 2.60 9.41 0.00 12.01
4 Meghalaya 186.71 7.05 0.00 193.76
5. Mizoram 3.37 21.07 0.00 24 44
6. Nagaland 3.20 ' 3.62 0.00 8.82
7. Tripura 16.01 53.35 0.00 69.36
8. Cen. Sec. (NER) 255.01 167.50 0.00 422 .51
Total (NER) 492 .45 873.00 0.00 1365.45
VI.  ISLAND
1. A & Os: AMDS 0.00 29 .47 0.00 29.47
2. Lakshdweep 0.00 5.37 0.00 5.37
Total (Islands) 0.00 34.84 0.00 34 .84
C. Sector 1929.01 22069.00 2225.00 26223.01
SS+PS 19047.08 38017.87 0.00 57064.95
All India 20976.09 60086.87 2225.00 83287.96
% of Total 2519 72.14 2.67 100.00
[English] (c) the estimate of energy produced, year-wise

during the last three years, through these sources?

THE MINISTER OF STATE IN THE MINISTRY OF
869. DR. KRUPASINDHU BHO! : Will the PRIME ~ POWER AND MINISTER OF STATE IN THE MINISTRY

Harnessing of Non-Conventional Energy Sources

MINISTER be pleased to state OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
) . VENUGOPALACHARI) : (a) In order to produce/save

@) the schemes under implementation during the energy through non-conventional energy sources during
8th Plan period to produce energy through non- 8th Plan period a wide range of Non-conventional
conventional energy sources, energy programmes such as improved chulha, biogas,

(b) the funds set apart for the purpose; and blomass gasification, solar photovoltaics, solar thermal,
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wind enbérgy, smail hydro power, biomass combustion
and co-generation energy recovery from Urban and
industrial waste etc. are under implementation.

(b) A Plan provision of Rs. 842 crores (Includes Rs.
85 crores under IREP) was made for the purpose for
the 8th Plan period.
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(c) The year-wise estimated energy produced/saved
during 1993-94, 1804-85 and 1995-88 through various
non-conventional energy sources such as wind, small
hydro, biomass combustion and co-genseration, biomass
gasification, biogas, Iimproved, chulhas, solar
photovoltaics and solar thermal systems and devices is
glven in the statement enclosed.

STATEMENT-|

Estimated Energy/Biogas Produced/Fuel wood saved through various Non-conventional
Energy Systems and devices during 1983-94, 1994-95 and 1995-96.

S.No. Programmes Period/Year
1993-84 1984-85 1995-96

1. Power generated under wind, small hydro, biomass

cumbustion & co-generation, solar photovoltaics

(million Kilo watt hours) 417.56 532.17 894.76
2. Solar Thermal Energy (million kilo watt hours) 4.40 540 8.80
3. Solar photovoltaic lighting systems (miliion kilo watt hours) 4.58 540 6.80
4 Biogas plants (biogas produced in lakh cubic meters) 11.50 10.80 9.70
5. Improved Chulhas (estimated fuelwood saving in lakh tonnes

per annum) 9.70 10.70 12.53
6. Biomass Gasifiers (million Kwh) 28.00 40.00 48.00

Maintenance and Repair Funds

870. SHRI DADA BABURAO PARANJAPE : WiIll
the Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) whether the Government have taken a decision
recently regarding increase in maintenance and repairs
funds for Accelerated Rural Water Supply Programme
and implemented retrospectively;

(b) it so, the details theraof;
(c) i not, the reasons therefor, and

(d) the time by which the decision is likely to be
taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) No, Sir.

(b) Does not arise.

{c) and (d). In accordance with the guidelines tor
implementation of Accelerated Rural Water Supply
Programme, 10% of the annual plan funds are 10 be
utllised for maintenahce and repalrs of Rural Water
Suply Schemes. Similarly, 10% of the State Sector
Minimum Needs Programme funds can also be utilised
for operation and maintenance. The remaining
requirement of funds for maintenance and repairs is to
be maet out of the non-pian tunds of the State Government
and contribution by the users.

Fire on Panaki Grid

871. SHRI JAGAT VIR SINGH DRONA : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government are aware of fire
incidence in Panaki Grid, Kanpur;

(b) 1t so, the details thereot;

{c) whether any enquiry has been constituted in
this regard;

(d) if so, the details of enquiry;
(e) the total foss suffered due to this incidence; and

() precautionary measures taken/proposed to be
taken to avoid such recurrence in future?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES. (DR.
S. VENUGOPALACHARI) : (a) No major fire iIncidant
has taken place during this calender year at 400 KV &
220 KV sub-station at Panaki, Kanpur.

(b) to (f}. Do not arise.

Oll Drilling

872. SHRI HARIN PATHAK : Will the PRIME
MINISTER be pleased to state :

{a) the number of NRIs and multinational companies
who have applied for permission for oil drilling in
western India; .
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(b) the number of applications received so far by
the Government from NRIs and mulitnationals during
1992-93, 1993-94 and as on date;

(¢) the details of the companies who have been
granted permission during the said period and the terms
and conditions thereof;

(d) the numbar of centres selected by the NRIs and
multinational companies in Western India for oil drilling;
and

{e) the time by which these companies are likely to
start commercial/production and the estimated
production per annum?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) and (b). The number of NRIs and multinational Cos.
who had submitted their bids for exploration and
deveiopment of oil and gas in Wastern India during
1992-93, 1993-94 and 1994 (April) todate are given
below :

Period No. of NRIs/Multinationals
1992-93 35
1993-94 20
1994 (April) todate 1"

(c) and (d). The names of companies and the
Expioration blocks/discovered fields in Western india
for which contracts have been signed during said period
are given below :

1992-83 - Nil

1993-94 - Nil

1994 (April) todate :

Name of Location Exploration Blocks
Block Contract signed between
RJ-ON-80/1  Rajasthan GO!l, ONGC, Shell India

"Production Development
BV Netheriand

Small & Medium Sized Discovered Fields

Name of Location Contract Signed Between
Field
1 2 3

Bhandut Gujarat Gujarat State Petroleum
Corpn. Lid. Indian and Niko
Resources of Canada.

Matar do- -do-

Cambay -do- do-

Sabarmati <do- -do-

Hazira do- -do-

Panna-Mukta Bombay GOI, ONGC. Reliance

Oftshore industries Lid., India, Enron

Exploration Co.

Mid & South -do- ~do-

Tapt:
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1 2 3

Asjo! Gujarat HOEC, Indla, GSPCL, India

and Petrodyne Inc. USA.

Dholka ~do- L & T Ltd, india and Joshi
Technology International
Inc. USA.

Wavel do- -do-

Indrora -do- Selan Exploration
Technologies Ltd. New
Delhi.

Bakrol -do- do-

Lohar -do- -do-

Baola -do- interiink Petroleum Ltd.,

Baroda.

The contracts of exploration blocks are Production
Sharing Contracts with a contract period in case of
crude oil and associated gas, of upto 25 years.
Companies are exempted from payment of bonuses
and statutory levies. The Government of India would
have the first right of refusal in respect of the oil
produced under these contracts, with companies being
paid for their share of oil at international prices. Provision
for participation by ONGC/OIL in the venture at the
exploration and/or the developmen! stage has been
made and ONGC/OIL can take a participating interest of
30% to 40% in the venture. Provisions have also been
made for the development of commercially exploitable
natural gas resources.

The medium-sized fields would be developed
through joint ventures between Oil & Natural Gas
Corporation Lid. (ONGCL)/OIl India Limited (OIL) on the
one hand and the private companies on the other.
ONGC/OIL would take a 40% share in the venture The
small-sized fields would be developed by companies
on their own, with no participation by ONGC/OIL, under
production sharing contracts to be signed by the
companies with the Government of India. In both cases,
companies would also be required to bear their share
of statutory levies like royalty, cess, etc. Foreign
companies involved in oil exploration wouid be levied
income-tax at a fixed rate of 50% while Indian
companies would be governed by the relevant
provisions of the Income-Tax. In addition private
companies would share profit oil with the Government

(e) The production during 1995-96 from the
discovered fialds was 0 64 MT of curde oil and 328.9
mitllion Cubic Meters of gas.

Panchayati Raj institutions

673. SHRIRAM NAIK : Will the Minister of RURAL
AREAS AND EMPLOYMENT be pleased to state .

(a) whether two year back, the legisiation provided
for administrative and financial powers 10 the panchayati
raj institutions;

(b} if so, the extent to which this legisiation has
been implemented, State-wise;



125 Written Answers

(c) the namas of States who have so far falled to
hold the scheduled panchayati election; and

(d) the names of States where State Finance
Commissions have been set up and have submitted
their reports?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) and (b). Yes, Sir.
The Constitution (73rd Amendment) Act, 1992 on
Panchayats, which has come into force on 24th April,
1993, among other things, provides tor endowing
powers, authority and responsibilities on Panchayat by
the State Legislatures. All the States and UTs where
provisions ot this Act are applicable, have passed
nescessary State Legislations and have initiated steps
to implement them.

(c) Elections to all tiers of Panchayats are due in
Bihar, Tamil Nadu, Orissa,} Lakshadweep and
Pondicherry. In Uttar Pradesh, elections to Panchayats
in the hill districts are due. in Manipur and Goa, elections
1o district level panchayats are due.

{d) State Finance Commissions have been set up
in almost all the States where the provisions of
Constitution (Seventy-third Amendment) Act, 1892 are
applicable. The State Finance Commissions are required
- 10 submit their reports to the Governor of the respective
States for taking necessary action thereon. SFCs of
Punjab. Rajasthan, Assam, Kerala and West Bengal
are reported to have submitted their reports.
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Gas/Coal Based Power Plants

874. SHRIMATI VASUNDHARA RAJE : Will the
PRIME MINISTER be pleased to state :

(a) the number of gas based and coal based power
plants jaunched by NTPC in different parts of the
country;

(b) the installed capacity of each of such coal-
based and gas-based power plant;

(c) whether these power plants have started power
generation; and

(d) if so, the total MW of power being produced by
each of these plants, separately?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES. (DR.
S. VENUGOPALACHARI) : (a) National Thermal Power
Corporation has, so far, commissioned 11 coal based
projects and 5 combined cycle gas/liquid fuel based
power projects located in diftarent parts of the country
In addition to these, one combined cycle power project
(Naptha) and extension of two existing coal based
projects have been approved.

(b) to (d). The details showing installed capacity
and generating capacity of the power plants are given
in statement enclosed. All the powser plants which have
been commissioned are generating power.

STATEMENT
Commissioned/On-going Power Projects

I Commissioned Projects

S Name of the Project Present Generating Location (S!ate)
No instalied capacity
capacity (MW) (MW)

1 Singrauli STPP (Coal) 2000 2000 Uttar Pradesh

2 Rihand STPP (Coal 1000 1000 Uttar Pradesh

3 Nation Capital Power Project (Coal) 840 840 Uttar Pradesh

4 Feroz Gandhi Unchahar TPP Stage | (Coal) 420 420 Uttar Pradesh

5 Dadn CCGBPP (Gas) 817 817 Uttar Pradesh

6 Anta CCGBPP (Gas) 413 k13 Rajasthan

7  Auraiya CCGBPP (Gas) 652 652 Uttar Pradesh

8  Vindhyachal STPP Stage | (Coal) 1260 1260 Madhya Pradesh
9 Korba STPP (Coal) 2100 2100 Madhya Pradesh
10 Kawas CCGBPP (Gas) 645 645 Gujarat
11 Jhanor-Gandhar CCGBPP (Gas) 648 648 Gujarat

12 Ramagundam STPP (coal) 2100 2100 Andhra Pradesh
13 Farakka STPP (coal) 1600 1600 West Bengal

14. Kahalgaon STPP (coal) 840 840 Bihar

15. Taicher STPP (coal) 1000 1000 Orissa

16  Talcher Thermal Power Station (coal) 460 460 Orissa

Total-l 16795 16785
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SI.  Name of the Project approved present generating location (State)
No. capacity installed capacity
(MW) Capacity (MW)
(MW)
1. Kayamkulam CCPP (Naptha) 400 Nil NA Kerala
lil. ON-GOING EXPANSION OF EXISTING PROJECTS
1. Feroz Gandhi Unchahar 420 Nil NA Uttar Pradash
TPP Stage 1l. (coal)
2. Vindhyachal STPP Stage !l (coal) 1000 Nil NA Madhya Pradesh
Total l1+!ll 1820
Total I+11+111 18615 16795 16795

fn addition to above 500 MW for Farakka STPP. Stage Il is also approved. However, the project is not taken up

due to lack of demand in Eastern Region.

STPP . Super Thermal Power Project

TPP : Thermal Power Project

CCGBPP : Combined Cycle Gas Based Power Project
CCPP :  Combined Cycle Power Project.

Prices of Petroleum Products

875. SHRI G.G. SWELL : Wili the PRIME
MINISTER be pleased to state :

(a) whether the prices of crude in the internationai
market have registered a fall and will fall further with
impending permussion to trag to sell 2 billion tons of
crude;

(b) the prevailing price of crude at the world spot
market; and .

(c) the reasons for the abnormal raise of
admirustered prices of petrol and petrol products in the
country?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
{a) and (b) The ol market 1s a dynamic market and the
oll prices are volatile and are governed by changes in
supply/demand fundamentals; market sentiments,
political deveiopments in major oil products/consuming
countries etc.

{(c) The price increase has been necessitated to
contain the deticit in the oil pool account and thus
enable oil companies to maintain uninterrupted supply
of petroleum products 1n the country.

Oustees of Damodar Valley Corporation

876. SHRi CHITTA BASU - Will the PRIME
MINISTER be pleased to state :

(a) whether a large number of villagers have been
ousted from their native villages as a result of the

implementation of various projects of Damodar Valley
Corporation;

(b) if so, the details thereof; and
(c) the steps taken for their rehabilitation?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES. (DR.
S. VENUGOPALACHARI) : (a) and {b). There are 20,646
tamilies (approximately) ousted from their native villages
as a result of implementation of various Damodar Valley
Corporation Projects.

{c) DVC has paid full compensation to all the
alfected ousted families. All the infrastructural faciiies
necessary for day to day life have been provided al the
rehabiiitated sites. First preference has been given to
these ousted tamihies for appointment in DVC in
workcharged establishments as well as as muster roll
engagements. Under the Social Integrated Programme
(SIP) oustees have also been given sott loans and free
training for their rehabilitation.

Salal Hydro Power Project

877. SHRI GHULAM RASOOL KAR ' Will the
PRIME MINISTER be pleased to state :

(a) whether Salal Hydro Power Project is not
generating the power according 10 its power generating
capacity;

{b) the reasons therefor. and

{c) the steps taken to improve its generating
capacity?
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THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES. (DR.
S. VENUGOPALACHARI) : (a) and (b). Power generation
from Salal Hydro-electric Project of National Hydro-
electric Power Corporation, located in Jammu & Kashmir,
depends, inter-alia, upon the inflow of water. During the
current year, against a target of 619 million units for the
period April-June 1996, actual generation has been
698.39 million units.

(c) The project expenences problems in operation
in monsoon months due to heavy silt content of water
which causes trequent outages of generating units.
NHPC s taking technical measures to contro! siltage
and to improve the performance of the power station
further.

Conversion of Leasehold Tenure.

878. SHRI SURESH KALMAD! : Will the PRIME
MINISTER be pleased to state :

{a) whether the Government have modified the
scheme of conversion of ieasehold tenure of land into
freehold 1n Dethi; and

{b) 1t so. the salient features thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR U VENKATESWARLU) . (a) Yes. Sir.

(b) Modification in the scheme provide for remission
in charges as under

(1) Remission by 50% In the case of ongtnal
leases in rehabilitation colonies in whose
cases hirst sale in exempled from payment of
unearned increase and lessees are hable to
pay nomunal ground rent of Re. 1/- as per
terms and conditions of the lease.

(1) Remission in conversion fee by 33 1/3% Iin
respect of ready buiit flats/tenements allotted
by DDA, flats constructed by Group Housing
Socieities and the tenements allotted’
administered by L&DO.

() Remission in conversion charges by 25% in
respect of other feases and also in cases
where properties have changed hands after
seeking sale permission. pursuant to the
lerms and conditions of the lease.

{iv) The scheme has been available to the
allottees/leases in Asiad Village Compiex.

[Translation]
Petrol Pumps

879. SHRI BACHI SINGH 'BACHDA' RAWAT : Will
the PRIME MINISTER be pleased to state .

(a) whether there 15 acute shortage of petrol pumps
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in proportion to' the geographical area in Akora and
Pithoragarh hilly districts of Uttar Pradesh.

{b) it so, whether the Government propose to provide
petrol pump facilities at each Tehsil and Biock
Headquarter; and

(¢) if so, the time by which these are likely to be set
up?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (c). Retail Outlet dealerships are opened at places
which meet the Oil Industry’s Volume-Distance norms
and not on the basis of covering each Tehsil and Block
headquarters. Accordingly, one location for setting up 2
retail outlet dealership in Almora district of U.P. has
been included in the RO Marketing Plan 1993-96. i
normally takes 1 to 2 years from the date of
advertisement to the commissioning of the facility.

[Enghsh]
A.P. State Electricity Board

880. SHR! 7. SUBBARAMI REDDY : Will the
PRIME MINISTER be pleased to state -

(a) whether some time back the Andhra Pradesh
State Electricity Board has requested Power Finance
Corporation for sanctioning a loan ot Rs. 280 crores for
executing the work of Kothagudem Thermal Power
Station;

(b) if so. the reasons for delay; and

(c) the time by which the amount is likely to be
released”?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR S
VENUGOPALACHARI) : (a) to (c). On an application
made by the Andhra Pradesh State Electncty Board
(APSEB). the Power Finance Corporation has already
sanctioned an amount of Rs. 280 crores as lease
financing for the Kothagudam Therma! Power Station
An amount of Rs. 234.27 crores has already been
released to the APSEB on the basis of the claims made
by them. The balance amoun! will be paid as soon as
APSEB raises claims tor the supphes made to the TPS
As can be seen from the above there has been no
dMay on the part ot the Power Finance Corporation tor
granting the loan 1o APSEB.

Militancy in Jammu and Kashmir

881  SHRI CHAMAN LAL GUPTA Wili the PRIME
MINISTER be pieased o state -

{a) the number of persons killed/injured and arrested
in Jammu and Kashmir in the miltancy related violance
dunng 1996, Month-wise,
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(b) the number out of them Security Personnels and
terrorists/subversives,

(c) the number of houses, both private and public
including school institutions damaged in the militancy
related incidents every month since January this year;

(d) the reasons for increasing violence especially
of abductions; and

(e) the number of extortion cases reported to the
police and the amount etc. incurred?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) According to the
information made available by the Government of
Jammu & Kashmir, 1372 persons were killed, 1070 were
injured and 1192 were arrested in militancy related
violence during 1996 (January to June 1996), the
monthwise details are as under :-

MONTH KILLED INJURED  ARRESTED
January 224 118 99
February 235 136 94
March 23 100 134
April 259 238 241
May 234 226 38
June 189 202 39

(b) The persons killed include 702 civilans, 604
militants and 66 Security Force Prsonnel. 795 civilians
and 225 Security Force Personnel were injured.

{c) 418 private bulldings and 92 public buildings/
property were reported to have been damaged/destroyed
in terrorist violence dunng the period.

(d) As compared to the previous year there has
been a reduction in the level of overall violence,
although acts of killing and abductions of innocent
civihans by militants have remained at a high level. 352
persons were abducted during the period. These trends
reflect the increasing tendency of the terronsts to take
recourse 10 sneak attacks against soft targets, and refiect
the growing desperation among them caused by
increased and eflective pressure from the Security
Forces. as also on account of the visible anger and
disillusionment of the people with therr activities.

(e) As per information made availabie by the State
Government. 79 cases of extortion were reported during
the period involving an amount of Rs. 14,99,668/-

Training to The Members of Panchayats

882 SHRI PARASRAM BHARDWAJ - Will the
Miruster of RURAL AREAS AND EMPLOYMENT be
pleased to state

{(a) whether a project is being sponsored through
indira Gandhi National Open University, Planning of
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education and training of the elected members of
Panchayati Raj institutions; and

(b) it so, the details regarding objective behind it
as well as the procedure being followed in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT({SHRI
CHANDRADEO PRASAD VARMA) : (a) Yes, Sir.

(b) In the wake of 73rd Constitution Amendment
Act, 1892, this Ministry has embarked upon a massive
programme for education and training for elected
functionaries of Panchayati Raj Institutions through
distance mode of education in close cooperation with
Indira Gandhi National Open University (IGNOU). The
Basic objective of the programme is empowerment of
rural masses through elected functionaries for effective
participation in the process of sell-governance. In the
initial phase the programme is being addressed to the
elected members of Gram Panchayats in one selected
State, i.e. Madhya Pradesh. A multi-media approach
i.e. sefl-learning print material, Audio-video Programme
and contact programmes in local and simple languages
are being used in the project for the benefit of the target
groups.

[Translation]
Annual Plan Outlay

883. SHRI JAI PRAKASH AGARWAL : Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state :

(a) the details of annual plan outlay for the years
1994-95, 1995-96 and 1996-97 for various States
including National Capital Territory of Delh;

(b) the details of major plan heads and sub-heads,
State-wise. and

(c) the details of the estimated per-capita outlay per
year for States inciuding Delthi on the basis of their
estimated half-yearly population, as on date?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHR! YOGINDER K ALAGH) : (a)
to {c). The statements indicating Annual Plan Outlay for
the years 1994-95 and 1995-96 under different
Major/Minor heads of development for all the States
and Union Terntories are provided in Annual Plan
documents of the Planning Commussion for 1994-85
and 1995-96 respectively which are available in the
Parhiament Library. The Annual Plan outlays for the year
1996-97 for the States and UTs have not ye! been
finalhised.

A statement regarding per-capita plan outlay for all
the States and NCT of Delh: for the years 1994-95 and
1995-86 is Annexed.
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STATEMENT

Annual Plans 1994-95 & 1995-96—States and
NCT of Delhi—Per Capita Outlay

(in Rs.)

S. States Annual Plan Annual Plan

No. (1994-95) (1995-96)

Per Capita  Per Capita
Outlay Outiay
1. Andhra Pradesh 302 441
2. Arunachal Pradesh 3571 4901
3. Assam 436 576
4. Bihar 258 263
5 Goa 1458 1650
6. Guarat 511 585
7. Haryana 579 692
8. Himachal Pradesh 1181 1337
9. Jammu & Kashmir 1142 1235
+10  Karnataka 691 744
11. Kerala 413 501
12. Madhya Pradesh 389 402
13. Maharashira 522 688
14 Manipur 1210 1477
15. Meghalaya 1467 1564
16. Mizoram 2715 2877
17 Nagaland 1638 1732
18  Ornssa 580 481
19  Punjab 681 775
20. Rajasthan 519 664
21.  Sikkim 2987 4111
22 Tami Nadu 476 549
23.  Tnpura 1042 1148
24  Uttar Pradesh 309 365
25 West Bengal 237 282
26. Delhi 1473 1569

Note Based on population estimates of Otfice of
Registrar General of India.

[Enghish)
State Electricity Boards
884. SHR! S O.N.R. WADIYAR : Will the PRIME
MINISTER be pleased to state :

{a) whether the Government propose to review the
performance of the State Electricity Boards (SEB's).

(b) i so. the reaction of the State Governments
thereon; and
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(¢) the steps taken to make the SEB’s more viable
and effective?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S
VENUGOPALACHARI) : (a) In view of the persistently
unsatisfactory ,physical and financial performance of
State Electricity Boards (SEBs) in general, Government
of India has emphasised in its various communications
to the State Governments. the need for reforms/
restructuring of the State Power Sector.

(b) Diagonstic studies aimed at improving the
physical and financial performance have been initiated
in several States namely. Haryana. Uttar Pradesh.
Rajasthan, Bihar, Andhra Pradesh and Karnataka A
new reform legislation namely, the Orissa Reform Act.
1995 has been enacted and made effective in the State
of Orissa from 1.4.1996. A tew other States are also
considering taking similar steps.

(c) Besides encouraging the States to restructure
their State Electrncity Boards. the steps betng taken to
make the State Electricity Boards more viabie include
improving their generation. reducing transmission
and distribution losses, reducing establishment
costs, promoting better management practices and
project implementation capabilities and capstal
restructuring.

[Translation)
Power Generation

+885. JUSTICE GUMAN MAL LODHA .
SHRI NITISH KUMAR :

Will the PRIME MINISTER be pleased to state -

(a) whether the Government have fixed targets for
power generation in the country during the rinth five
year plan,

(b) i so, the details thereof;

(c) whether the targets of power generation of the
seventh plan could not be achieved;

(d) it so. the facts in this regard;

(e) whether the Government have chalked out
concrete steps for achieving target on the basis ot past
experiences. and

(H 1t so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR
S. VENUGOPALACHARY!) . (a) and (b). No. Sir Targets
tor power generation in the country for the 9th Five Year
Plan have not yet been tixed.
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{c) and (d). The target of generation and actual
achievement during various years of 7th Plan was as
follows :

(in BUs)
YEAR TARGET ACHIEVEMENT %
1985-86 170.00 170.3 100.0
1986-87 190.0 187.7 88.7
1987-88 205.0 201.9 98.5
1988-89 226.5 221.1 97.6
1989-90 251.3 245.4 97.5

(e) and (f). To facilitate achieving targets of
generation several steps including ensuring adequate
fuel availability, better managerial practices and
liquidity, timely plant up keep & maintenance have been
Initiated.

[Enghsh]
Clearance to Power Projects

886. SHRI E. AHAMED Will the PRIME

MINISTER be pleased to state :

(a) whether the Union Government asked all the
power projects which have been given in principle
clearance by the Central Electricity Authonty (CEA) to
submit therr detaitled project repors;

(b) f so. the details thereof. and
(c) the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE (N THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) to (c). Yes, Sir. All tne State
Governments/State Electricily Boards have been
directed to ensure that the promoters of all the private
sector power projects which have been granted 'in-
principle’ clearnace by Central Elecincity Authonty
(CEA) submit their detailed project reports (DPRs) along
with firm cost estimates by 31.3.1997 for obtaining the
techno-economic clearance of CEA.

Rurai Development Schemes

887 DR KRUPASINDHU BHOI :
SHRI K.P. SINGH DEO :

Wil the Minister of RURAL AREAS AND
EMPLOYMENT be pleased to state :

{a} the details of the schemes formulated and
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implemented during the last three years for the
betterment of the poor people in the rural areas;

{(b) the achievements of these schemes State-wise
during the last three years; and

(c) estimate of the number of people provided
gainful employment through these schemes during the
last three years, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) to (c). The major
schemes being implemented by the Government of India
for the betterment of the poor people in the rural areas
all over the country are (i) Integrated Rural Devleopment
Programme (IRDP), (n) Jawahar Rozgar Yojana
(JRY), (i) Employment Assurance Scheme (EAS) and
(iv) Accelerated Rural Water Supply Programme
(ARWSP)

The objective of IRDP 1s to enabie identified rural
poor famnies living below the poverty Iine to augment
their income and cross the poverty line through
acquisition of credit based productive assets which
would provide self employment on a substained basis
TRYSEM a sub-scheme of IRDP is also being
impiementated by the Centre with the aim to provide
basic technical and managenal skills to rural youth
from families below the poverty line to enabie them to
take up seif employment and wage employment n
various sectors of the economy

The JRY 1s being implemented with the objective to
provide gainful wage employment to rural poor by
creating useful community assels, particularly in tavour
o! SC/STs. The indira Awaas Yojana (lAY) and the Million
Wells Scheme were continued as sub-schemes of JRY
til 31.12.1995. From 1.1.1996 1AY and MWS are being
implemented independently. The EAS was started on
2nd October, 1993 in 1758 blocks in 27 States of the
country. This scheme 1s aimed at providing assured
employment to all persons in rural areas who are below
poverty line and are seeking employment but are unable
to find it. At present EAS s being implemented in 3206
blocks of the country in rural areas.

The ARWSP s being implemented in rural areas
with the main objective of providing sustainable safe
dnnking water to entire uncovered rural population in
the country.

The Achtevements under differen! programmes

“including the number of people provided gaintul

empioyment under the above schemes during the
last three years enciosed as State wise statemeni.|
fo Iv.
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STATEMENT-!
Physical Achievement Under IRDP & TRYSEM
S  States/UTs IRDP TRYSEM
No. No. of families assisted during No. of trained youth emp-lnc;y-ed
19983-94 1994-95 1995-96 1993-94 1994.95 1995-96
1. Andhra Pradesh 259697 159908 122863 9516 9840 10569
2. Arunachal Pradesh 9972 18764 14381 797 332 920
3. Assam 63172 62584 58547 2826 2944 3059
4. Bihar 332625 224736 + 265525 6728 6300 7363
5 QGoa 2747 2192 2448 696 1797 0
6. Gujarat 79725 72418 55686 4630 6519 4132
7. Haryana 33000 28285 29771 3708 2489 2258
B. Himachal Pradesh 7005 7355 6750 732 3831 699
9. J&K 7266 13545 13176 147 103 422
10  Karnataka 122275 125810 119685 5551 4210 8200
11. Kerala 53698 46294 43357 41033 5321 4265
12. Madhya Pradesh 240486 210629 210692 32442 15343 35733
13. Maharashtra 206267 196677 181597 12190 8437 3321
14 Manipur 6302 7658 2774 258 144 77
15. Meghalaya 2561 6020 4534 114 45 162
16 Mizoram 4684 3345 5085 554 414 524
17  Nagaland 4368 1220 211 450 450 0
18 Ornssa 160000 139837 120669 9087 10612 4498
19  Punjab 33736 2270 11786 2441 2240 1690
20  Rajasthan 116567 107799 92818 3778 2313 2798
21 Sikkim 1218 1281 2843 0 0 0
22 TYami Nadu 214888 201221 150648 5552 6628 1750
23  Tnpura 16297 21818 14657 545 1723 1665
24  Utar Pradesh 445403 369725 355916 35505 28887 31507
25  Wesl Bengal 73818 158722 161724 8347 10022 10232
26 A & N Islands 1171 1126 591 53 124 95
27. D & N Havel arz2 302 274 0 0 0
28. Daman & Dw 507 97 89 0 6 0
29 Lakshadweep 81 100 18 0 1 6
30 Pondicherry 1407 1221 1563 173 356 326
All India 2538320 ~ 2214390 2050678 150923 131431 136271
STATEMENT-!I
Expenditure/Employment Generation Under EAS
SI.  Name of the Expenditure Employment Generated
No  State/UT (Rs. in lakhs) (Lakh Mandays)
1 2 1993-94 1994-95 1995-96° 1993-94 1994-95 1995-96
2 3 4 5 6 7 8
1 Andhr Pradesh 2566.02 13787 18 12249 54 62 42 277 24 252 41
2. Arunacha! Pradesh 136.17 862.81 1956.55 364 20.84 50.67
3  Assam 963.09 411531 9822.98 3175 95 50 181 85
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1 2 3 4 5 6 7 8
4. Bihar 1608.36 9639.54 12901.12 31.44 193.72 254.44
5. Gujarat 146.21 1809.97 5751.65 6.75 35.26 92.45
6. Haryana 993.85 2901.53 3814.72 15.20 34.64 52.11
7. Himachal Pradesh 2.47 115.02 455.55 0.05 3.20 6.86
8 J&KkK 133.75 2338.55 6715.49 3.46 59.85 129.96
9. Karnataka 678.26 8024.38 12144.91 32.12 177.45 268.74
10. Kerala 171.20 1901.38 2241.90 2.60 27.64 32.47
11.  Madhya Pradesh 2503.49 17959.01 22951.66 51.26 363.78 388.02
12. Maharashtra 430.10 7617.01 10295.49 31.53 233.89 293.23
13.  Manipur 116.89 1327.52 1337. 11 3.06 28.60 31.21
14. Meghalaya 0.00 65.88 499.80 0.00 1.39 8.30
15.  Mizoram 470.98 2206.36 2023.87 8.52 41.74 40.91
16. Nagaland 975.15 1124.87 1470.39 33.92 28.81 34.46
17. Orissa 1280.35 11656.94 13133.80 31.43 281.24 311.06
18. Rajasthan 926.99 10876.32 14770.06 50 00 273.11 288.02
19.  Sikkim 20.27 243.04 778.31 0.82 8.50 16.01
22. Tamil Nadu 319.48 4409.34 7581.23 10.96 141.29 211.35
21. Trnipura 659.35 2375.65 1321.03 16.14 60.35 28.03
22. Uttar Pradesh 647.68 8908.28 16731.98 15.00 165.63 318.23
23. West Bengal 2621.00 89220.72 9929.64 52.53 184.79 143.08
24. A & N islands 2.41 42.11 10.28 0.10 057 G.11
25. D & N Haveli 1.51 3.16 20.17 0.04 0.10 0.23
26. Daman & Diu 0.00 3.46 13.05 0.00 012 0.36
27. Lakshadweep 0.00 10.94 44.33 0.00 0.34 102
18375.03 123545.28 170966.61 494.74 2739.56 I 343559
* Provisional - T

Note - EAS is a demand driven scheme. Hence there s no targels under EAS

STATEMENT—II

Employment Generated And Expenditure Incurred
Under Jawahar Rozgar Yojana

S.No. States/UTs Employment Generated Expenditure I‘n.c‘lx_r»red'
1993-94°  1994-95°  1995.96°  1993-94°  1994.95°  1995.96°
{lakh Mandays) (Rs. in Lakhs)

1 2 3 4 5 6 7 8
1. Andhra Pradesh 1028.90 812.25 701.57 3281559  36264.38  34556.90
2. Arunachal Pradesh 4.85 5.58 8.24 191.60 222.22 357 12
3 Assam 278.24 263.29 179.08 7911.51 10386 .94 9583.33
4. Bihar 1474.25 986.88 1197.03  68523.99 5073149  62281.95
5. Goa 8.53 6.45 8.38 353.83 372.24 363.47
6. Gujarat 232.64 25848 20042 1171595 14166 06  12824.42
7. Haryana 33.29 33.96 33.50 2164.35 2583.42 3304.78
8 Himachal Pradesh 34.54 28.87 21.45 1303.08 1150.10 1001.19
9. J&K 32.16 86.04 48.23 1406.91 3813.23 2534.38
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1 2 3 4 5 6 7 8
10. Karnataka 651.30 499.67 524.89 19257.68 23746.02 24908.70
11. Kerala 120.43 101.01 127.75 7788.38 7234.60 8888.24
12.  Madhya Pradesh 849.24 1075.25 759.46 40178.27 50503.16 42377.25
13. Maharashtra 1188.50 1100.73 1014.47 27015.01 36760.33 39801.56
14.  Manipur 6.68 7.16 9.34 301.82 370.54 506.22
15. Meghalaya 9.55 8.50 4.86 359.46 407 .31 200.28
16. Mizoram 6.32 5.72 5.20 350.70 336.38 284.56
17.  Nagaland 16.02 8.47 5.76 668.66 410.70 264.07
18. Orissa 522.96 604.51 678.31 2149365 25542.96 28671.48
19 Punjab 38.57 24.36 6.44 1922.31 1673.48 408.38
20. Rajasthan 450.37 545.58 361.72 15875.91 19909.03 18204.39
21 Sikkim 10.14 7.03 9.27 273.07 189.21 618.83
22. Tamil Nadu 881 10 1027.66 1069.75 27324.02 33982.35 39415.70
23 Tripura 23.41 29.02 18.43 838.66 1131.61 788.23
24 Unar Pradesh 1791.16 1395.94 1532.46 71511.16 74606 88 83562 16
25 West Bengal 554.03 580.82 414.75 25915.32 29856.99 304%2.80
26. A & N Islands 1.81 2.59 2.59 107.20 161.26 161.26
27 D & N Haveh 2.34 2.07 0.64 80.68 91.41 33.18
28, Daman & Dw 059 0.55 1.11 2594 27.36 55.02
29 Lakshadweep 2.21 1.91 1.05 73.58 80.27 40.86
30. Pondicherry 4.27 472 3.10 122.53 t21.21 199.85

Total 10258.40 9517.07 8958.25 387870.82 426833 14 446690.62
* Includes Intensilied JRY
STATEMENT-1V 1 2 3- - 4 ;—
o e 16 Mizoram 167 222 242
S No State/UT 1993-94 1994-95 1995-96 17. Nagaland 65 0 59

T T, T g T 18. Onssa 5460 7351 8071
LTI T T T e em— 19 Punjab 343 426 293

1 Andhra Pradesh 1408 2774 3100 20 Rajasthan 2328 3054 4554

2 Arunachal Pradesh 149 148 224 21 Skkim 20 66 158

3 Assam 781 1536 1233 22 Tamil Nadu 3751 3808 2954

4 Bihar 3530 7185 11865

23. Trnpura 215 610 1031

5 Goa >8 62 > 24, Uttar Pradesh 6047 11283 19946

6. Guarai 458 464 144 25, West Bengal 1750 5372 6490

7 Haryana 700 845 895 26l A & N Islands 19 20 27

8 Himachal Pradesh 570 800 925 '

9 J&K 76 107 426 27. D & N Havels 0 112 50
10 Karnataka 5150 4935 8135 28 Daman & Dw 2 1" 1"
1 Kerals 164 214 1173 29.  Delni 0 0 0
12. Madhya Pradesh 5963 12138 13112 30.  Lakshadweep 4 2 4
13 Maharashtra 1373 6828 6350 31. Pondicherry 2 28 28

155 170 246 Total 41488 93223

A N

Manipur

70934
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LPG Distributors

888. SHRI HARIN PATHAK : Will the PRIME
MINISTER be pleased to state :

(a) the number of LPG distributors of private sector
oil companies operating in Gujarat as on date;

(b) the total number of consumers in waiting list,
and

(c) by when all the consumers are likely to get LPG
connections?

THE MINISTER OF STATE IN THE MINSTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (c). Under the parallel marketing system, private
agencies are free to appoint distributors and register
customers without any involvement of the Government.
Such information about paraiiel marketeers is not
maintained by the Government. However. the total
consumers in waiting lists of distributors of Government
Qil Companies in Gujarat 1s around 7.95 Lakhs as on
14.1996.

Efforts are constantly on to release LPG connections
to as many applicants as early as possible. The plans
have been drawn for higher availability of LPG by
increasing the capacity of existing production sources,
putting up new plants and angmenting supply through
higher imports. New tmport facilities tor LPG are under
construction at Kandla and Mangalore which are
expected to be commissioned in October, 1996. With
this. the availability of LPG shali be increased through
enhanced imports. New bottling piants and more LPG
distnbutorships are being opened by Government O
Companies to cater to higher demand. The entire
waiting ist 15 expected to be cleared by 2001 AD

Gas Based Power Stations

889. SHRIMATI VASUNDHARA RAJE - Will the
PRIME MINISTER be pleased to state .

{a) whether the Governmen! are aware of the poor
performance of the gas-nased power stations in the
country.

{(b) if so. the main reasons thereof,
{c) the remedial measures taken in this regard; and

(d) the ettorts being made to improve the operative
performance of those gas based power stations?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) (a) to (d) Performance of gas
based stations in the country during 1995-96 1s enclosed
as sfatement !t may be seen that most of the gas based
stations have achieved the target except stations where
supply of suflicient quantity of gas and load demand
were not avariable. Some of the gas based stations are
operated only as peak load stations.

JULY 17, 1996
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STATEMENT

The Performance of Gas Based Power Stations
During The Year 1995-96

Station Target  Actual %age of
(MU) (MU) Target
Anta GT 2500 2607 104.3
Auraiya GT 3500 3510 100.3
Dadri GT 3000 3795 126.5
Kawas GT 2100 1962 93.4
Gandhar GT 600 2375 3958
K' Guri GT 700 346 49.4
DESU GT 1070 615 57.5
Ramgarh GT 150 16 10.7 New
Station

Dhuvran GT 180 141 78.3
Utran 150 103 68.7
Utran GT 800 962 120.2
Uran GT 4220 4872 116.5
Vijjeswaram 500 538 107.6
B' Bridge 160 - -
Namrup GT 393 330 840
Lakwa GT & Mobile

GT 500 408 B16
Baramura GT 58 43 741
Boknia GT 154 110 714
Vatwa GT 664 555 836
GIPCL 1000 1116 1116

Trombay GT 775 1466 189.2

Total (Gas based) 23174 25470 1116

Rconstitution of Planning Commission

890. SHR!I SURESH KALMADI : Will the Minister
of PLANNING AND PROGRAMME IMPLEMENTATION
be pleased to state - :

(a) whether the Government propose 10 take steps
for the reconstitution of the Pianning Commission, and

(b) i so. the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K ALAGH) (a)
and (b) The matier 1s under examination of Government

[Translation)
LPG Agencies

891  SHRI BACHI SINGH 'BACHDA' RAWAT - will
the PRIME MINISTER be pleased to state .

(a) whether the number of LPG agencies functioning
in the districts of Uttaranchai region of Uttar Preadesh
are less as compared to other pars of the country,
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{b) if so, the number of LPG agencies in proportion
to population in Himachal Pradesh, Jammu and Kashmir,
North-Eastern States and Uttaranchal region;

(c) whether the Uttaranchal region has been
neglected in this regard; and

(d) if so, whether the Government propose to
increase the number ol gas agencies in Uttaranchal
region?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) No. Sir.

{b) to (d). From the details given below, it may be
seen that people residing in the hill areas of Uttar
Preadesh have not been neglected against those in
Himachal Pradesh, J & K, North Eastern States, in
respect of domestic LPG facilities :

Hilt  Himachal J & K North

Districts Pradesh Eastern
ot UP States
Population {In lacs) 59 22 5170 7718 31544
No of LPG 54 62 81 209
distnbutors
No of customers 428 2N 288 5499
fin lacs)
Ratio of {PG 114 110 127 152

customers o population

[Enghsh]
Diversion of Funds

B892 DR T SUBBARAMI REDDY . Will the
Ministet of RURAL AREAS AND EMPLOYMENT be
pleased o state

(a) whether Centrally Sponsored Employment
Assurance Scheme was introduced in the identifiad
backward areas having high rate o! unemployment.

(b} whether the Chiet Minister of Andhra Pradesh
had intormed the Union Government that the present
level of allocation both under (EAS) and IJRY are not
sutficient to meet the assurance ol 100 days of
employment to each family,

{c) the amount released as central assistance under
EAS and what 1s the amount including State share:

1d) whether the allocation made by the Centre under
these progtammes have been diverted for other
purposes. and

(@) 1f so. the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA} (a} and (b) Yes, Sir

{¢) The Central assistance reieased under
Employment Assurance Scheme (EAS) during 1995-96

ASADHA 26, 1918 (Saka)
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was Rs. 14550.00 lakhs and Rs. 18187.50 lakhs
including State share.

(d) No, Sir.
(e) Does not arise.

Construction of Road

893. SHRi{ CHAMAN LAL GUPTA : Will the PRIME
MINISTER be pleased to state :

(a) the exact date when the Basohli-Bhaderwah
Road Project was taken up for execution;

(b) the length of the road and ongtnal revised
estimate of the cost and the time by which the same 1s
likely to be completed,

{c) when the the Bhaderwah-Chamba road Project
was taken up for execution at what estimated cost and
amount spent every year so far with what result and
total length of the road: and

(d) the reasons for delay' in the execution of both
these projects?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S R.
BALASUBRAMONIYAN) . (a) Basohli-Bhaderwah Road
project was taken up for execution in July, 1996

{b) The length of this road is 175.8 Kms and the
onginal estimated cost 1s Rs 32 42 crores The formation
cutting and the surfacing work of the road i1s likely to be
completed by March, 1999 and 2001, respectively

(c) The earth work of Bhaderwah-Chamba Road
was taken up in 1971.72 at an estimated cost ot Rs
3.48 crores. This work now stands completed By March,
1996, an amount of Rs 3 37 crores has been spemt
The length of the road i1s 50 Kms The scheme for
improvement'upgradation at an estimated cost of Rs
3 35 crores was taken up 1in 1891 By March 1996. an
expenditure of Rs. 11.92 lakhs have been incurred on
metalling of the road.

(d) Due to the prevailing secunty situation in the
area. the State Government had to suspend turther work
of upgradation of the Bhaderwah-Chamba Road
Bhaderwah falls in doda District of J & K which has
remained badly alfected by muitancy during the last six
years of so

Cases Registered By Central Bureau of
investigation

894. SHRI JAl PRAKASH AGARWAL Wiii the
PRIME MINISTER be pleased to state

(a) the number of cases taken up so tar by the
Central Bureau o! investigation in National Capital
Terntory Delhi duning the last three years.
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(b) the progress made in this regard, case-wise;
and

{c) the number of cases in which charge-sheets
have been filed during this period?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) During the last three years,
j.e.. 1993, 1994, 1995 and 1996 (upto 30.6.96), a total
of 642 cases were taken up by the CBI in the Nationa!
Capital Territory, Delhi, for investigation.

(b) As a result of finalisation of investigations, 402
cases were disposed off from investigation leaving 240
cases for investigation as on 30.6.96.

(c) Chargesheets have been fited in 255 cases by
the CBI in the Court of Law during the above period.

Drinking Water

B95. SHRI HARIN PATHAK : Wili the PRIME
MINISTER be pleased to state :

(a) whether the Government have adopted the
availability of 40 LPD drinking water per day per head
as a national norm for urban areas;

(b) if no, the norm fixed for the urban areas;

(c) the number of towns where water supply
according to the norm has been made available together
with the number of urban areas where such lacilities
are still to be provided; and

{d) the state-wise allocation made in 1995-96, 1996-
97 for urban water supply?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) :{(a) and (b). The
norms adopted for water supply in urban areas are :

- 125 litres per capita per day (I pcd) for urban
areas where piped water supply and
underground sewerage System are
avaable.

- 70 i pcd 1in urban areas provided with piped
water supply but without underground
sewerage system

- 40 1pcd for towns with spot source/
standposts. One source for 20 tamilies within
a maximum walking distance of 100 metres.

(c) Water supply being a State subject, the town-
wise details of position of water supply 18 not maintained
centrally. As per the information furmshed by the State
Governments. 84.33% of the urban population 18
provided with safe drinking water tacilities as on 31.3.93.

(d) The allocation made by the Planning
Commission in the State Plan under Urban Water Supply

JULY 17, 1986
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and Sanitation sector and funds released as Central
share under a celerated Urban Water Supply
Programme during 1995-86 is enclosed as statement,
The outlay for 1996-97 is yet to be finalised.

Urbann Water Supply And Sanitation Outltay for
1995-96

STATEMENT
S.No. State Revised alio- Funds relea-
cation tor sed by Deptt.
1885-96 in  of Urban Dev.
State Plan  dunng 1995-96
under urban under the Cent-
water supply rally Sponsored
& Sanitation Accelerated
sector Urban Waler
Supply
Programme
(Rs. n crores)
1.  Andhra Pradesh 73.37 0.00
2. Arunachal Pradesh 9.94 0.00
3.  Assam 10.94 0.00
4 Bihar 2.12 0.94
5. Goa 18.25 0.00
6. Gujarat 2115 0.27
7. Haryana 23.00 0.77
8. Hmmachal Pradesh 57.45 0.82
9. J8&K 54.85 0.28
10. Karnataka 72.42 0.00
11.  Kerala 30.05 0.25
12. Madhya Pradesh 45 .80 3.80
13. Mabharashtra 393.79 0.36
14.  Manipur 1163 0.39
15. Meghalaya 5.05 0.48
16. Mizoram 12.05 0.07
17.  Nagaland 3.30 0.00
18. Onssa 28.64 0.0t
19.  Punjab 504 0.77
20. Rajasthan 147 20 237
21.  Sikkim 370 0.00
22. Tamil Nadu 356.08 0.00
23. Tripura 6.69 0.00
24, Uttar Pradesh 27.13 7.64
25. Wes! Bengal 384 on
26. A & N Islands 2.02 0.00
27. Chandigarh 8.29 0.00
28. D & N Havel 0.12 000
29. Daman & Duw 0.54 000
30. Delh 205.50 0.00
31"  Lakshadweep 0.07 0.00
32. Pondicherry 455 0.00
Total 1665.47 20.00
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Ground Water Development Agency

896. SHRI E. AHAMED : Wil the Minister of
RURAL AREAS AND EMPLOYMENT be pieased to state:

(a) whether the Government propose to set up
ground water development agency on the pattern of the
central water development agency; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) No, Sir.

(b) Ground water development is looked after by
the Central Ground Water Board under the Ministry of
Water Resources. It is not considered necessary to set
up ground water development agency under the Ministry
ot Aural Areas and Employment. Ground Water
development 1s also undertaken by the concerned
Depariments in the States.

Kashmiri Migrants

897. SHRI CHAMAN LAL GUPTA : Will the PRIME
MINISTER be pleased to state :

(a) the number of Kashmiri migrants residing in
vanous camps in and outside the State of Jammu and
Kashmur,

{b) the number of migrants residing outside the
camps at vanous places;

(c) the amount spent every year as ex-gratia rehef
and providing accommodation, health-care etc.:

{(d) whether any scheme has been evolved for their
settlement. and

(@) 1f s0. the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R
BALASUBRAMONIYAN) . (a) A total of 4740 families
are living in camps in and outside the State of J & K.

(b) A total of 43, 391 tamilies are residing outside
the camps in vanous places.

{c) Vanous States/UTs provide rehief as per norms;
rates apphcable in that State/UT. As per available
information the yearwise amounts speni from the year
1990-91 to 1994.95 are as follows -

Year 90-91 91.92 92.93 93-94 94-95

{Amount

in
crores) 5051 4281 3058 3055 39.23

(d) and (e). Policy of the Government in respect of
Kashmir migrants 1s based on the promise that they
would return to the Valley as soon as conditions
reasonably conducive 1o thewr retum can be created

ASADHA 26, 1918 (Saka)
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Accordingly, the permanenet settiement of the migrants
outside the State is not envisaged. Sustained eftorts
are being made to restore peace and normalicy in
Jammu and Kashmir and to create conditions conducive
inter-alia, to return of the migrants to their homes. The
Central Government is also in constant touch with the
State Govi. and representatives of the migrants in this
regard.

[Translation]
LPG Agencies

898. SHRI JAI PRAKASH AGARWAL : Will the
PRIME MINSITER be pleased to state :

(a) the number of persons in waiting list for LPG
connections in National Capital Territory of Delh: at
present;

{b) the number of LPG connections provided dunng
each of the last two years;

(c) the total number of LPG/Petrol agencies at
present in Detht, and

{d) the number of these agencies aliocated during
each of the last two years and number of them proposed
to be gwven during the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) The number of wait listed applicants with the
distributors of Public Sector Oif Companies as on
1.4.1996 in Delht 1s 7.95 lakhs.

{b) The number of LPG connections released dunng
the last three years in Delhi 1s as below .

(Figures n lakhs)

Year No of Connections Released
1993-94 0.93
1994-95 1.29
1985-96 (Prov) 097

(c) As on 1.4.1996. 279 RO dealerships and 259
LPG distributorships were functioning in Deln.

{d) Details of RO and LPG dealerships/distributor-
ships allotted dunng the last two years are indicated
below .

RO LPG
1994-95 42 38
1995-96 38 06

21 LPG distributorships have been included in the
LPG Marketing Plan 1994.96 tor Delhv Due to non-
avaiability of land. and a large number of letters of
intent still pending tor allotment ot sites. no new reta
outlet dealsrships have been inciuded in the RO
Marketing Plan 1883-96 for Delhu.
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[English]

Patenting of Neem and Turmeric

899. SHRIMAT! JAYAWANT! NAVINCHANDRA
MEHNTA Wil the Minister of SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether the Government have conducted any
study 1n patenting of Neem and Turmerc:

\b) if so. the findings and recommendations made
in this regard alongwith the names of companies and
countries, and

(c) the reasons for making such recommendations
to foreign compantes in view of ther ancient values 1n
our country?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHR! YOGINDER K ALAGH) (a)
to (ci Government have not conducted any study
pertaining to Neem and Turmaric related patents
However, patent searches made by some Government
funded institutions iike Technology Information,
Forecasting and Assessment Councii (TIFAC), Council
of Scientific and Industrial Research (CSIR) have
indicated that Neem and Turmeric related patents have
been issued by various Patents Offices including the
indian Patent Othce The hist of patents issued in this
regard by the Indian Patent Office 1s enclosed

STATEMENT

A - Neem related patents issued by the Indian
Patent Office 1972-1996 January,

Apphicant

1 2

Treatment of tieem Cil Hindustan Lever Lid

A process for treating Hindustan Lever Ltd

1Upgrading: Neem ol

A process for treating Hindustan Lever 11d
(Upgrading: Neem Qi
Having high tree tatty

acid content

A process tor the Godre; Svaps Ltd
preparation of Neem
Oil tatty acid distiltabon

residue based pesticide

A process for extraction of R Gupta
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An improved process for the
preparation of novel
hydrogented plant extract
having dihyeroazadachitin
or tetrahydroazadirachtin.

A process tor isolation of a
Nimbatiktam or Nimbidin
trom neem ol

A process for the
preparation of storage
stable azadirachitin-rich
extract from components

of the neem tree. patticularly
neem seed kernels

A process for the preparation
of an active composition
comtaining triterpenes
including azadirachtin and
Hs denvatives possessing
mnsect antiteedant and growth
inhibitory activity trom parts
of the neem plant

A process tor the preparation
of insecticidally active
compasition containing

liprds trom the neem plant

A process for the isolaticn of
new trielerpene dervatives of
azadirachtin from the parls of
neem tree
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Rohm & Haas Co

Central Council for
Research in Ayurveda
& Siddha Dharma
Bhavan.

Tricoho-M GmbH
Herstel lung
Undvetneb Hochremner
Biosubstanzen.

CSIR

CSIR

B - Turmenc related patents issued by the

inchan Patent Oftice

Process tor the making anti
inflamatory composition trom
sodium curcuminate

Improvements in or relating

to oblaimng pharmacologically
active anti inflamatory agents
from curcumin

[Transiation;

(1972-1996 Januaryi
CSIR

CSIR

Employment Assurance Scheme

900  SHRIVISHAMBHAR PRASAD NISHAD will
the Minister of RURAL AREAS AND EMPLOYMENT be

pleased to stlate

Neem Oul

A process for isolation of
active bitter and odoriferous
constiiuents from neem seeds

R Gupta

tar the amount recewved from Government tor
Employment Assurance Scheme and identihed Jawahar
Rojgar Yojana (JRY) and milion wells scheme dunny
the year 1994-95 and 1895-96 for rural development in
district Banda,
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(b) whether the amount released has been utilised
and the work has been completed.

(c) if not, the reasons therefor. and

(d) the time by which the work I1s hkely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) (a) The following
amounts were recetved from the Government (Centre-
State) by Banda distnct of Uttar Pradesh for the year
1994-95 and 1995-96

L o S __(Rs n lakhs;
Year IJRY MWS EAS
1994.95 459,39 319 51 787.50
1995- 96 113 93 196 31 825 00

(b) The 1ollowmg amounts has been uliised under
Intensified Jawahar Rozgar Yojana (IJRY). Milion Welis
Scheme (MWS) and Employment Assurance Scheme
(EAS) during 1994-95 and 1995-96

o e e - ——— e me mm e = .~ - - (Rs 'n 'akh5|
Year EAS 1JRY MWS
1994.95 774.92 470.03 298 39

1995-96 778 51 38279 148 65

{c}) The ansunt could not be fully utitsed due to
delay in the implementation of the sanctioned projects
and 1o some extent receipt o! funds in February and
March 1986

(d! The Carry-over tunds are iikely 1o be utiised for
completion of works upto November 1996

[English]
ISRO Spy Case

a1 DR YS RAJASEKHARA REDDY
SHRI E AHAMED
SHR! MULLAPPALLY RAMACHANDRAN
SHR! KODIKUNNIL SURESH

Will the PRIME MINISTER pe pleased to state

{a) whether the Government propose o reopen the
ISRO spy case.

(by f s0. the reasons therefor. and
(c) the details thereot”?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHR! YOGINDER K ALAGH) a)
No, Su

{(by and (c) Does not anse

ASADHA 26, 1918 (Saka)
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Tribals Above Poverty Line

902 SMT SHEELA GAUTAM
SHR! RAMASHRAY PRASAD SINGH -
SHRI RAMESHWAR PATIDAR :

Will the Minister of PLANNING AND PROGRAMME
Implementation be pleased to state -

{a) the percentage of tribals living above thz poverty
line 1n the Eastern States including Bihar. Assam.
Mizoram, Meghalaya and Uttarakhand in Uttar Pradesh
against the total population of these States: and

(b) the steps being taken by the Union Government
to improve their living standard?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) (a)
The Planning Commussion estimates State-wise number
of persons below the poverty line on the basis of
quinquennial survey on the Household Consumer
Expenditure conducled by the National Sample Survey
Organisation (NSSO; However, their estimates are
available only inrespect of 17 major states and that too
only upto the State level Therefore information in
respect of Meghalaya, Mizoram and Uttarakhand is not
avatlable

Based on the Below Poverty Line Estimates 19B3-
84 of the Planning Commission, the percentage ot tribals
living above the poverty line against the total population
in respect of 4 Eastern States viz.. Assam, Bihar. Orissa
and Wes! Bengal. and in the State of Uttar Pradesh has
been worked out for the year 1983-84. as grven below

Percentage of Trnibais and Tota! Popuiation Living
Above the Poverty Line 1983-84

Stales Scheduled Tnbes Totai Populauon

Rural- Urban Rural Urban

Easterr States

1 Assam T450 7980 TE24 7B 44
2 Bihar 351C 6020 4865 6296
3 Onssa 3110 4720 5524 0™
4 West Bengal 4140 6690 5618 7348
5 Uttar Pragesh 54 20 75 70 53 52 59 TS5

(b+ To improve the ving standard of the trnbals o
the above States. steps are being taken by the Umon
Government through the impiementation of vanous
Poverty Alleviation Programmes viz . integrated Rura
Development Programme [IROP. Training ot Rural Youth
tor Seit-Employment {TRYSEMY Deveicpment ot Women
and Chilaren in Rurai Areas (D\WWCRA, Jawahar Rozga:
Yojana (JRY\, Employmen! Assurance Scheme (EAS.
Drought Prone Area Programme DPAP: etc
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12.00 hrs.
(Interruptions)

[Enghish]

SHRi RAM NAIK (Mumbai North) : Sir. please allow
me to raise an important matter...(/nterruptions)

MR. DEPUTY-SPEAKER : { will call all of you one
by one.

[Translation]

PROF. RITA VERMA (Dhanbad) : Mr. Deputy
Speaker. Sir, | want to raise a very important matter in
the House. The Tailpul Dam Project a 40 M.W. Power
Project in Maithan region of Dhanbad was started in
1978 and was to be completed within two or three
years at an initial cost of Rs. 5.7 crore, but the project
could not be completed till today because of the delay
caused due to negligence and inactiveness of and the
prevalent corruption in the management of DV.C.

[English]

SHR!I BASU DEB ACHARIA (Bankura) : Sir, one
part of the project is in my constituency.

MR. DEPUTY-SPEAKER : Let her compiete first.

[Translation]

PROF. RITA VERMA : Now the cost of the project
has escalated to Rs, 40 crore out of which Rs. 11.5
crore has already been spent. Day belore yesterday.
the Chairman of the D.V.C. had announced in that area
that "the peopie of the area were not helping in
completion of the project and therefore he would stop
the work on the project”. Ever since he made this
announcement the people are highly agitated i thal
area. | would like to say that the entire delay has been
caused due to the corrruption in the D.V.C. They have
not given jobs to the actually displaced persons. The
jobs have actually been given to the wrong people after
taking bribe. We filed public interest htigation and we
won the case. Now since employment and compensation
IS to be given to the actually displaced persons. out of
tear the authorities are scared and they are saying that
the work of this project would be stopped. Such type of
injustice 1s going on. | need your protection and ! request
you to please issue direction to the hon'ble Mimister
that he should make a statement in the House and to
take some concrete measures in order to pacify the
resentment and assuage the hurt feelings of the people.
in any case, the work on this project should not be
stopped and the Government should make a statement
to this effect and assure that justice will be done to the
people.

[Enghsh]

SHR! BASU DEB ACHARIA : Sir, one part of the
project 1s in my constituency in West Bengal. in Purulia
area. | was there a day before...(Interruptions)

[Transiation]

PROF. RITA VERMA : Mr. Deputy Speaker, Sir, |
would like to say one more thing. | agree that in West
Bengal better rehabilitation work has been done. What
can we do, when our State Government is involved in
Animal husbandry scam. N does not get time for
rehabilitation of the displaced people. | would demand,
through you, from the Ministers ot Bihar Government
that they should help in rehabilitation of the people. |
want that some concrete step should be taken in this
regard.

[English]

SHRI BASU DEB ACHARIA : Sir. one part of the
project is in my constituency. | was there on Sunday to
attend a convention organised by the Samyukta
Sangharsh Morcha. They are demanding that the works
of the Talepool Dam - which 1s very important for the
sufrvival of the Panchet dam and for the Damodar Valley
Corporation - be taken up When this project was
conceived in 1978 this was the only one project with
that technology and this type of technology was nowhere
in our country. That 1s why it was delayed by the
management of the Damodar Valley Corporation. When
we approached, land was acquired and an amount of
Rs. 11 crore was spent Now the project cost has been
increased from Rs. 5.75 crore to Rs. 41 crore. Now they
are deciding to abandon this project and they are
throwing the responsibility on the State Government,
The State Government 1s not responsible. We are trying
to find out a solution, The have acquired the land. They
have not given employment There was an agreement
with the Government of Wes! Bengal to have land
reclamation to provide hit wrrigation. to construct primary
school buildings and also the roads in the villages to
be affected by the construction of Talepool Dam. but
they have not undertaken those works. Now, they are
deciding o abandon this project. If that project s
abandoned after the acquisition of land, this will not be
in the interest ot the Damodar Valley Corporation as
well as the nterest of the people both in the districts of
Dhanbad and Purulia. | urge upon the Minister. who s
present here. to take up the matter with Damodar Valley
Corporation so that they should restrat the project
immediately They should not abandon and should
undertake the works which are to be undertat.en as per
the agreement with the State  Government. The Minister
1s here and | would like 10 request him that he should
take up the matter with Damodar Valley Corporation
....{Interruptions)

MR. DEPUTY SPEAKER - Mr. Minister, do you want
to say something?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : No, Sir.

DR. JAYANTA RONGPI| (Autonomous District)
(Assam) : Mr. Deputy Speaker, Sir, | wani to raise a very
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important issue of Bihar. | do not know, with my weak
eloquence and lack of forcefulness. whether | will be
able to draw the attention of the Government. In fact, |
waited for five or six days in the hope that some of the
senior Members and some of the major political
tormations of this country will raise this issue.

This incident occurred on eleventh of this month in
the village of Bathanitola of Bhojpur district of Bihar
and - the entire nation should be shameful of the
particular day - 21 persons belonging to dalif and Muslim
community were killed. They were not only killed but
butchered inhumanly by an outlawed organisation called
Ranvir Sena of landlords. It is unfortunate that such an
incident, such a heinous crime, could not draw the
attention of the Government. where many ot the political
parties which constitute 1t declare their pious intention
ot social justice. But in their own State this incident of
butchenng of dalits and rehgious minonty community
has taken place. It has also falled to draw attention of
major Opposition parties.

| draw the attention of the Government and hope
that the Opposition parties will also condemn the incident
and demand an explanation from the Government. There
are three aspects of the incident. This incident occurred
not during night or midnight but 1n day time. in the
evening at 4 o' clock. The banned orgamsation Ranvir
sena of landiords attacked the village inhabited by dalits
and Muslims and kiled 21 persons. | can understand it
it there had been a hght, or there had been a war, or
there had been a battie. But these people were
butchared with choppers and only one person was
killed by bullet.

MR. DEPUTY SPEAKER : Please be brief.

DR. JAYANTA RONGPI . itis a very important matter.
Out of 21 persons, 15 were women, 5 were chiidren
and only one adult male member was there Even the
fingers and ears were chopped off.

MR. DEPUTY SPEAKER : Piease conclude.

DR JAYANTA RONGP! . Sir. | do not take much
time usually | am fimshing now. This was known to the
administration.

MR DEPUTY-SPEAKER * You have already taken
s0 much time. Please conclude now

DR. JAYANTA RONGPI : The District Magistrate was
informed on 3rd July and 8th July. because simiar
attacks were planned on those two days in the same
village. | request you to instruct the Government, the
Home Minister, to give a statement on this incident and
take immediate action against the DM and the SP of
Bhojpur District of Bihar.

[Translation]

SHRI JAI PRAKASH AGARWAL (Chandni Chowk.
Deihi) : Mr. Deputy Speaker, sir, | have also given notice.

MR. DEPUTY-SPEAKER : Please sit down.

SHRI JAI PRAKASH AGARWAL : | shall not deliver
a long speech and | will speak only for a minute.

MR. DEPUTY SPEAKER : | shall give chance to
everyone. Please sit down.

SHRI JAI PRAKASH AGARWAL : It I1s the senor
Member who get chance to speak most ot the time.
Please give a chance to us also.

SARDAR SURJIT SINGH BARNALA (Sangrur) . Mr.
Deputy Speaker, sir, a multi-national company named
Congentrix has been invited to set up a 1000 MW
capacity power-house at South Canara Post but the
decision has led 1o a big controversy. People of ten
villages are worned. They have approached the High
Court. Their writ 1s pending. No global tender was tioated
for this power house. Clearance neither from the
Pollution Control Board nor from the Mimistry ot
Environment has been obtained.

[English]

SHRI JAI PRAKASH AGARWAL : Sir. it 1s not an
urgent matter.

SHRI SURJIT SINGH BARNALA : it 1s an urgent
matter. Those people are worried. They are going from
pillar to post on this issue.

[Translation]

Those peoplie are worried. Many villages engaged
in fishing are affected. Many people will be affected if
the praject comes up there The fishenes will be
destroyed. A very old rain forest is located there. if that
project matenalises there. that rain forest will be
destroyed. The habitation there wili also be aftected.
The ecological balance will change there They have
not taken permission from any authornty. Neither they
have obtained permission from the Ministry ot
Environment nor from the State Government In such a
situation the project 1s coming up there. Attention should
be paid to these aspects. The name of the hon'ble
Prime Minister 1s being invoived in it | wish that his
untainted image should not be spoiled

SHRI G.M. BANATWALLA (Ponnanii M. Deputy
Speaker, sir. | want to raise a very senous Issue related
to human beings Thousands and thousands of people
are apprehensive that they may be rendered homeless
any time. Perhaps. Okhla or the whole of Batala House
colony n Delh will come in the gnp >t the demoalition
activity ot the D.D.A Thousands of people are living
there Anytime before 30th of the month the sword of
D.D.A. demolition 1s hanging on their heads. These are
not huts or jhuggis These are pucca houses
...{Interruptions) | went there...(interruptions|

| went there and saw the situation. The people are
asking whether the poor do not have a nght 1o live or
to have a sheiter. The Delhy Government had prepared
a list of 1071 unauthonsed colonies and recommended
that these colonies shouid be regularised. But till today
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that recommendation is pending with the Central
Government and approval from the Centre has not been
accorded. All these poor are Muslims and perhaps for
this reason, no imporiance has been given to them.

| therefore urge that action should be taken on this
important matter. Order for the regularisation of these
colonies should be issued and steps should be taken
to sateguard them...(Interruptions) A delegation had
met the hon'ble Prime Minister and requested to take
action...(interruptions) For how long will it continue?
We talk of the welfare of the minorities inside the House
but when it comes to the question of thousands of
Muslims becoming homeless, no action is being taken.
Therefore, immediate attention should be given to issue

which concerns human beings. They should be saved, -

sanction for regularisation .of their colony should be
given and all measures should be taken 1o protect the
colony from demolition...(Interruptions)

[English]

SHRI RAMESH CHENNITHALA (Kottayam) : Sir,
this is the same issue.

SHRI NIRMAL KANT! CHATTERJEE (Dumdum) :
Sir, this is the same issue, therefore he should get the
opportunity.

[Translation]

SHR! JAl PRAKASH AGARWAL : Mr. Deputy
Speaker, Sir, thousands of people will be rendered
homeless. | have given notice to you. Please allow me
to speak for a second...(Interruptions) These people
have permanent ration cards and they have been living
these for last thirty years. They also have their voters
identity cards. Now an attempt is being made to render
them homeless by issuing them notices. Their only fault
is that all of them are Muslims. They want to uproot the
residents with the sole aim of harassing the Muslims.
thewe are so many unauthorised colonies in Delhi but
there 1s no plan to uproot any of them. Just because
the Mushms and the poor people are residing there that
i1s why such an attitude is being adopted in their
case...(Interruptions) The United Front Government I1s
trying to uproot them by issuing notices...(Interruptions)
Shri Paswan ji, please listen to me, this IS a conspiracy
to uproot the Muslim. They have been issued notices
after your Government came to power...(Interruptions)
They have pucca houses in that colony. This Government
does not want to recognise that colony. | seek your
protection. Please have mercy on the poor. They are
also the citizens of India...(Interruptions) Please give
them protection...(Interruptions)

SHRI MANORANJAN BHAKTA (Andaman and
Nicobar Islands) : The Government should do something
for them...(/nterruptions)

SHRI VINAY KATIYAR (Faizabad) : Such a big
scandal has taken place in Bihar but hon. Minister has
not given any statement in this regard...(/Interruptions).

SHRI RAM KRIPAL YADAV (Patna) : Mr. Deputy
Speaker, Sir...(Interruptions)*

[English]
MR. DEPUTY SPEAKER : This is not going on
record.
(Interruptions)

MR. DEPUTY SPEAKER : Please sit down. This is
not fair.

(Interruptions)
MR. DEPUTY SPEAKER : Will you please sit down?
(Interruptions)

[Translation]

SHRI VINAY KATIYAR : Your party Government is
there in Bihar. You should nquire into it...(Interruptions)

SHRI RAM KRIPAL YADAV (Patna) : Your members
are there in Lok Sabha, all of them belong to Bhartiya
Janata Party...(Interruptions)

SHRI VINAY KATIYAR : Your party 15 in power at
both the places...(/nterruptions)

[English]
MR. DEPUTY SPEAKER : Please histen to him,

[Translation]

Please listen to his reply. Please take your seats
first.

THE MINISTER OF RAILWAYS (SHRI RAM VILAS
PASWAN) : Mr. Deputy Speaker, Sir, the issue raised by
hon. Member is not a Hindu-Muslim issue. | do not have
any intormation about it. So far as his allegation against .
the Government is concerned that notices have been
issued under present regime, { would like to state that
last time when our party was in power in 1990, i1ssue
of slums particularly with regard to Delhi slums was
raised and we had given unambiguous directives that
the people residing in jhuggi-jhompadis would not be
uprooted at any place...(Interruptions)

SHR! JAI PRAKASH AGARWAL : These are not
jhuggis. They have pucca houses. That i1s not a jhuggi
jhompadi area.

SHRI RAM VILAS PASWAN : Just listen to me first,

Many peopie, not only from this area but from other
areas also, had come to us aiso. Whatever the hon.
Member has stated in this regard and the suggestion
he has given...(Interruptions)

SHRI MOHAN RAWALE (Mumbai South-Central) :
All of them are 1S agents...(intefruptions) iS| agents are
also living there...(Interruptions)

* Not Recorded.
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[English]

SHRI RAMESH CHENNITHALA : Sir, | wish to raise
a very important issue.

[Translation]

MR. DEPUTY SPEAKER : All of you will get a
chance. | will give a chance to all of you one by one.

SHRIMATI SUSHMA SWARAJ (South Delhi) : Mr.
Deputy Speaker, Sir, with your permission, | would like
to draw your attention to a very unfortunate incident.
Today's Newspapers are carrying this distressing news
very prominently. You must have read the news that day
before yesterday, six tourists were killed by the terrorists
n Srinagar.

This incident has belied the claims of the
Government, that normalcy has returned in Kashmir
and peace has been restored there. Out of these six
tounists. three belonged to Jaipur, Rajasthan and three
to Allahabad. UP. These six tourists were kidnapped
from Dal Lake at 5.00 pm. In fact tweive persons were
kidnapped but six were released around 10 p.m. The
other six persons were kept hostages and it was said
that they would be released in the morning. However
they were shot dead in the darkness of the nmight.

This incident 1s very painful but more than that
...(Interruptions)

MR. DEPUTY SPEAKER : | shall give you a chance.
You will get the chance to speak.

SHRIMATI SUSHMA SWARAJ : | have also given a
notice and you have allowed me to speak. My notice
has been accepted.

More horrifying than the incident i1s the way the
Government is assessing the situation in Kashmir and
the manner in which it proposes to tackle the situation.
The senior police officers have admitted that local and
foreign terrorists have gathered in Dal Lake area. One
of the hostages. who has survived. has given the
statement that the kidnappers claimed to have been
from police task force. The Government should have
taken strong measures to tackle the situation and it
should have chalked out a plan to deal with the terrorists
firmly but instead of that the Minister of State in the
Ministry of Home Affairs. who has been elected from
Kashmir itself. has given a statement that the time has
come for the secunty forces to return to their barracks.
We would welcome the day the army can be withdrawn
trom there. We will welcome the day the Kashmur
refugees will be able to return to their homes but such
a situation should be created first; such improvement
should be brought about first and peace should be
restored there first. But before creating such a situation
it the Government keeps on giving such irresponsible
statements, the situation would further deteriorate. The
restraint and patience required for tackling a sensitive
1Issye like Kashmir, appears to be missing in this
Government. The Government should exercise restraint
and patience while issuing statements and should

try atleast not to worsen the situation with its
statements.

Adequate compensation should be paid to the
dependents of the tourists killed and the Government
should exercise restraint so that such an incident may
not recur.

SHRI MANGAT RAM SHARMA (Jammu) : Mr. Deputy
Speaker, Sir, | have also given a notice to raise the
matter during zero hour which has been raised by
Shnmati Sushma Swaraj. The Membes elected from J
& K should have been given the opportunity to speak
first.

MR. DEPUTY SPEAKER : No such distinction 1s
made.

SHRI MANGAT RAM SHARMA : | would like to say
that situation has improved to a great extent after Lok
Sabha elections in J & K. Pakistan and its allies do not
want the situation to improve. This incident has occured
because of the announcement made by Government to
hold elections for Legislative Assembly in September.
They want to stop the election process at all costs. |
demand that in order to maintain the improvement
registered in the situation of J & K, strong measures be
undertaken by the Government to control the activities
of terrorists. The police and military forces should be

-given full authority to check such activites. The tourists

from our country and abroad are coming to the valley
on being assured about the improvement in situation.
I regret to state that the State Government. does not pay
any attention to them, and does not give them proper
secunty. The tourists should be allowed to visit those
areas which are peaceful and safe. It seems as if the
Government does not have complete control over same
areas. The atmosphere created in favour of India and
the conducive atmosphere to hold elections should not .
be allowed to detenorate and the Government should
take steps to bring peace there.

The families of the tounsts trom Jaipur and
Allahabad should be given adequate compensation and
better atmosphere should be created so that the tounsm
industry of the area does not get ruined. This tourist
industry has been lying closed fro the past tive-six years
whereas most of the people there depend on this
industry. Now the situation i1s becoming normal and
people have started coming to the valley. Such incidents
cause much harm, hence the Government should pay
attention to .

SHRI MUKHTAR ANIS (Sttapur) : Hon. Mr. Deputy
Speaker, Sir, | would like to draw your attention once
again towards the subject that has been discussed in
the House earher also. The Electnicity Board of Uttar
Pradesh 1s mired in terrorism...(Interruptions)

SHRI GIRDHARI LAL BHARGAVA (Jawpur) : | should
also be given the opportunity to speak as three people
belonging to Jaipur city have been murdered.

SHRI MUKHTAR ANIS ' Ambedka: Scheme was
started in Uttar Pradesh and it was decidea that
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electricity would be provided to Ambedkar villages within
one year. Sir, please ask for a report regarding the
entire area of Uttar Pradesh and the progress made by
the Electricity Board with regard to the Ambedkar
villages in U.P. | would like to tell you about my district
Sitapur that the Electricity Board has not electrified even
a single village there. Indolent and corrupt officials are
occupying the offices in every district...(/Interruptions) .
The Chairman of the Electricity Board takes bribes of
upto one crore rupees and as they rise to the position
of Chairman by giving bribe themselves, they make up
for it later by accepting bribes. Every month a minimum
amount of two lakh rupees goes to the Chairman of
Electricity Board from my district. Hence | would like to
put forth a tew points.

Firstly | would like to state that a report pertaining
to Ambedkar villages and especially the Ambedkar
villages of Sitapur should be obtained as to how much
electrification work has been completed over there.
Secondly the Electricity Board is imposing power cuts
which s causing heavy losses. Sir, as the monsoon has
already set in. it cannot be said that there is a shortage
of water. The reservoirs are full even then the electricity
Board is deiiberately diverting the power to large scale
industries while neglecting the small scale industrialists
and farmes.

Sir, | seek your protection and request you to ask
for a detailed report and to conduct an enquiry to
pinpoint the corrupt officials.

[Engl:sh]

SHRI RAMESH CHENNITHALA - Sir, | would like to
raise a very impordant 1ssue...(Interruptions)

MR. DEPUTY SPEAKER : You will get a chance.
Now you sit down.

[Transiation)

SHRI SUKH RAM (Mandi) : Mr. Deputy Speaker.
Sir. Hon Minister has given a statemen! about the
aircrash that took place in Himachal Pradesh on 111h
However as no supplementary 1s asked and no
clarification 1s sought regarding the statement given by
the Minister in Lok Sabha. hence | would hike to draw
the attention of the Government 1o two or three points
in the Zero hour The Minister has given the statement
that so fong as the security or satety measures are not
undertaken. the air tratfic shouid be suspended. This is
what | gathered from tis statement

Sir. ever since the private companies have started
operating in Himachal Pradesh, they have shown a
very good performance The tournism of Kuliu Valley and
Himachal has benefited a lot as a result thereof. A few
points however are worth mentioning in this regard
The day the air crash took place. the communication
hnk had snapped just one minute back. Communication
hnk could not be maintained with the airport. As that
place 1s a part of my Parlhamentary Constituency and
has been my Assembly Constituency as well, | have
seen 1 The aircraft was flying at a height of approx

twelve thousand or eight thousand feet. It the
Communication link had not broken down they could
have informed the airport. There was so much of fog
because of bad weather that the pilot could not see that
there was a mountain ahead and the air crash took
place wherein nine lives were lost. Same thing
happened on 9th July two years ago not at the same
place bul at some other place. There too the reason
was bad weather conditions. Hence | would like to draw
the attention ot the Government to two points. Firstly,
all the pilots have commented earlier also about the
wrong placement of the air traffic control tower but the
officials kept on looking for other reasons to hide' their
own mistakes. The antenna placement is also wrong.
Firstly, the tower should be shitted elsewhere and
secondly VHF tfacility should be provided so that the
contact with the pilot could be maintained through that
facility.

Since this is a mountain region when one goes up
to a certain height and then lowers into valley, this VHF
facility can prove to be more useful and eftective here
rather than in the plains. This 1s the science age. We
should invent such a device with the help of which the
link would not be broken down in case the pilot enters
thick forest Mr. Deputy Speaker, Sir, electricity failure is
ailso a constant problem. The airport authorities should
make arrangements n this regard too. i the air trathc
Is suspended in Himachal Pradesh, the tourism would
sufter. Therefore, | urge the Government to undertake
safely measures at the earliest by paying attention to
the aforestated points so that the air traffic is operated
smoothly.

MR. DEPUTY SPEAKER : Mr. Yadav, please speak.

SHRI RAJESH RANJAN alias PAPPU YADAV
(Purnea) : Mr. Deputy Speaker. Sir. | am raising an
i1ssue pertaining to Bihar and if | were to mention all the
incidents in this House. almost all the Members would
get aggravated. Just now Shri Kataria was speaking
about the incidents that occured in Aara It 1s true that
wherever such type of incidents occur the reigning
government of the place has to share the blame tor «
to a certain extent. But which organisation i1s responsible
for this incident and for kiling the Haryans and the
Musiims? Who 1s protecting this organisation? 5000
members of Ranvir Sena stormed into a Harnjan colony
and for the tirst time ..(/nterruptions)

SHRI CHAMAN LAL GUPTA (Udhampur) : Mr
Deputy Speaker Sir, the Home Minister has already
given a statement regarding this 1ssue...(/nterruption)
[Enghsh]

SHRI RAJESH RANJAN alias PAPPU YADAV
...{Interruptions)®

MR. DEPUTY-SPEAKER : This will not go on record.
(Interruption)”.

* Not! Recorded.
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MR. DEPUTY-SPEAKER : Please sit down.
(Interruptions)®...
MR. DEPUTY-SPEAKER ! Nothl;wg will go on record.
(Interruptions)

MR. DEPUTY-SPEAKER : Mr. Yadav. will you sit
down? | am asking you to sit down.

(Interruptions)

MR. DEPUTY-SPEAKER
Yadav, behave properly.

. Piease sit down. Mr.

(Interruptions)

MR. DEPUTY-SPEAKER

. Mr. Paswan, please.
control your Member.
{Interruptions)

MR. DEPUTY-SPEAKER : Please sisicwn Behave
properly.

(Interruptions)
MR. DEPUTY-SPEAKER - Mr. Paswan, please ask
your Member to sit down.
[Transiation)

SHRI RAJESH RANJAN alias PAPPU YADAV : What
1s this Ranvir Singh Sena?...(Interruptions)

MR. DEPUTY SPEAKER Itis not a public meeting.
This 1s Parhament; please sit down

(Interruptions)

{English]
MR. DEPUTY SPEAKER : Please sit down hrst.

[Transiation]
(Interruptions)

MR. DEPUTY SPEAKER : This is Pariament House,
not a public place.
[English]

You will have to behave properly. Otherwise | will
have to think of some other thing Yes. Mr Nitish Kumar,
[Transiation]

(Interruptions)

{English]

MR DEPUTY SPEAKER . You all have 1o maintain
the dignity of the House.
{Translation]

SHRI VIRENDRA KUMAR SINGH (Aurangabad)
Mr. Deputy Speaker. Sir, where 1s my name?

MR. DEPUTY SPEAKER : There are 70 names in
this list.

* Not Recorded

SHRI VIRENDRA KUMAR SINGH : We have also
given our names. Names are not being calied out
according to the list.

MR. DEPUTY SPEAKER : | have a typed hist which
contains 70 names.

[English]

SHRI P.R. DASMUNSI (Howrah) : Those who gave
the notice should get priority. It 1s not that anybody can
raise hands and get a chance to speak That is the
direction of the Speaker and yourseit Those who have
given the notice should get priority,

[Translation]

SHRI NITISH KUMAR : Mr. Deputy Speaker. Sir, |
was asking for your permission time and agan to draw
the attention of the House towards a different subject
altogether. This question 1s regarding the ioans to ,
farmers waived off upto ten thousand rupees by the
previous United Front Government headed by Shri V.P.
Singh. This scheme was known as foan waivers. The
succeeding Congress Government also continued this
programme. But | state wilth regret that the loans of the
tarmers which were pronounced to be waived oft, are
being recovered with interest in Bihar. Through you |
would iike to ask the Government to give a statement
as to whether the Central Government has given its
share of money to the State Government. Who is guity-
the State Governments or the banking institutions? After
enquining into 1it. the loans of tarmers waived oft earher
under that criterion should stand wawed The Certificates
being issued or any action being taken in this regard
should be stopped.

Mr. Deputy, Speaker, Sir. the incident of Bhojpur
needs outright condemnation {f violence. in this way.
enters the politions. it will be very dithcult to solve any
problems of the country. The way. the women and the
children were butchered. those having faith in non-
violence and the Constitution. teel thoroughly ashamed.
One should not take political mileage by raising this
question but all of us should ponder over it as to how
such incidents should be stopped Such violence,
created either by ‘Ranbir Sena’ or MCC. should be
condemned and thus this ncident should be
condemned. Mr. Deputy Speaker. Sir. | would ke to
condemn this incident but | object the way in which Dr
Rongp! has raised this question The hon Home Minister
has made a statement in this regard in the other House
The hon Prnime Minister had mentioned this incident In
this House in some other context. He wanted to go
there but could not give this 1dea a concrete shape
Ever.body 1s concerned about this incident Everybody
has condemend this incident but the way. in which the
Members of Samajwad: Party have menhoned this
ncident, 1s deplorable. 1t 1s a ditterent matter that Shn
Chandradeo Prasad Verma, a Member ot Janata Dal
who 1s also a Minister in the Umon Government,
represents that constituency. Some days ago. he had
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made a statement that he wanted to solve the
confrontation between Ranbir Sena and himself by
peaceful methods. It was really a praiseworthy statement
on this issue. The Janata Dal candidate had won the
election from there. On the second position was the
Samata Party condidate Shri Ram Prasad who had also
the support of Bharatiya Janata Party. If some incident
takes place there it is given political colour. It is really
condemnable that the name of the outfit responsible for
the murders. has been attached with Bharatiya Janata
Party. Nothing can be more condemnable than adding
the name of Samata Party candidate to the outhit merely
because he was in the fray of election. | would like to
urge upon you to expunge any such statement, sentence
or part of it in which allegation has been levelied against
BJP or Samata Party because nobody enjoys the night
to serve his political interest. So far as such incidents
are concerned, these should be condemned and
concrete steps should be taken to stop the recurrence
of such incidents. Whatever is happening in Bihar.
specialty in Central Bihar - be it the confrontation
between MCC and CPIM(L)...(/Interruptions)

[English]
MR. DEPUTY SPEAKER : Shr Yadav, behave
properly, please sit down.

[Translation]

SHRI NITISH KUMAR . There 1s a confrontation
between CPIM(L) and MCC. Both of them are leftist
organisations and both are involved into ferocious
confrontation. At some places MCC has confrontation
with other people. The MCC activists attacked the
workers of Janata Party and the workers of other parties.
Not only at one place but at many other places with
Male...(/nterruptions)

[English]

SHRiI RAMESH CHENNITHALA - Sir. how much
time are you going to gtve him? There are also other
issues o be raised...(Interruptions)

[Translation]

SHRI NITISH KUMAR : Mr. Deputy Speaker, Sir, the
activites of Male have been inciting violence at othe
places aiso. All the parties shouid ponder over the
measures to stop the violence and seeing it in the
context of any particular State, will not solve any problem.
| would like to urge upon the Union Government to call
a high level meeting to think over the measures 10 stop
the violence and everybody should condemn such
activities. So tar as the State Government is concerned,
| do not want to say anything about it. | just want to
associate mysell with the statement made by the hon.
Home Minister in Rajya Sabha that the State
Government s inefficient and ineffective. It has been
stated by the hon. Home Ministér in Rajya Sabha and
in this regard | would like to honour the hon. Home

Minister-Shri Indrajit Gupta. He has made a befitting
statement.

[English]

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF TOURISM (SHRI SRIKANTA JENA)
. Sir, the killings that took place in Bihar by the so calied
‘Ranbir Sena’...{/nterruptions)

[Translation]

Nitishji. please listen. Today, the hon. Home Minister
has gone to Bihar for on the spot study. He will come
back by 7 p.m. and then a detailed statement will be
made in the House though the House is aware about
what happened there. Besides allegation and counter-
allegation in the House, the hon. Home Mtnister himselt
has gone to find out the facts and will be back in the
evening. Tomorrow, a statement in this regard will also
be made in the House...(Interruptions)

[English]

MR. DEPUTY-SPEAKER : | have called Shn Jitendra
Nath Das.

PROF. JITENDRA NATH DAS (Jalpaiguri) . Mr
Deputy-Speaker. Sir, | would ke to draw the attention
of the Government of India to the embargo imposed by
the Government of india on MPs Local Area
Development Fund and the interast earned ou! of this
Fund.

All the old schemes have been suspended since
long. The Government 1s requested to withdraw the
embargo on the MPs Local Area Development Fund
and the interest earned out of it in order to enable the
District Magistrates to execute the oid and new schemes
dentified by the MPs. .. (/nterruptions)

SHRI G.M BANATWALLA : Sir, 1t 1s an important

issue The Government should pay atiention to this
problem ..(Interruptions)

SHRI RAMESH CHENNITHALA ' | would hke to

draw the attention of the House 10 an imponiant issue
It pertains 1o my home State, Kerala.

[Transiation]

MR DEPUTY SPEAKER Do you want 1o say
anything tor the Development Funds? His point was
regarding MPs Development Funds

[English]

SHRI SRIKANTA JENA Su, as regards the MPs
Local Area Development Fund, there was some probiem
| think that it has been sorted outl by the Minister
concerned. He met the hon. Speaker also | hope by
afternoon | will be in a position to tell the House what
exactly has been done. ..(Interruptions)

SHR! RAMESH CHENNITHALA : Sir, | would like to
draw the attention of the House through you to a very
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important issue which is agitating the people of Kerala.
The hon. Minister of Food and Civil Supplies 1s sitting
here. in the Chief Ministers Conterence also, the Kerala
Chiet Minister raised this issue. According to the Press
reports, the Government of India is proposing to change
the Public Distribution System for the purpose of
excluding some people from the list. If this proposal I1s
implemented, a large number of people will be out of
Public Distribution System. | can understand the
purpose. But If there is any misuse of the system, the
Government can definitely streamline the system. But if
we implement this new proposal which i1s formulated by
the Government, a large number of people will be out
ot the system. The State of Kerala has aiready expressed
its reservation about this proposal. Nearly ninety per
cent of the people of Kerala are dependant on the
Public Distribution System. Excluding people above
povertyline, a large number of people will be beyond
the reach of PDS. The price of Foodgrains will also
increase in the State. in the Chiet Ministers Conference
also, reservation had been expressed about this
proposal. All the other political parties in the State have
given representations to the hon. Minister to have a
tresh look on this proposal for revamping of the Public
Distribution System. The Minister tor Food and Cuvil
Supplies is sitting here. | would like to hear from him
as to what 1s the position on this very important issue
which is agitating the minds of people of Kerala.

[Translation]

THE MINISTER OF FOOD AND THE MINISTER OF
CIVIL SUPPLIES, CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) -
Mr. Deputy Speaker, Sir. | have collected the information.
The hon. Member has expressed doubt because he is
unaware of the facts. The proposed new scheme s
under consideration of the Government. Therefore, |
shall keep 1in mind the doubts raised by the hon.
Member in this regard.

SHRI BANWARI LAL PUROHIT (Nagpur) : Mr.
Deputy Speaker, Sir, | would like to bring a matter of
natronal importance to the knowledge ot the House
The common man either do not get the notes of Rs.
one, Rs. two and Rs. five denomination or they get
solled notes which are good for nothing. The printing of
notes of these denominations should have been stopped
but new notes of these denominations can be obtained
at 20 per cent or 25 per cen! black. This situation Is
prevalent in the entire country. Sir, néw coins have
besn minted in the country. You too would have visited
foreign countries and seen that coins of different
denominations have different sizes, but the Government
in our country has minted coins of Rs. one, two and hve
denominations of the same size which are very dithcult
to differsntiate in darkness. In place ol Rs. one,
sometimes two or five rupees’ coins are given The
poor farmers and the uneducated are facing a fot of
difticulties. There should be ditterence in the size of

these coins like the difference in the coins of 25 paise,
50 paise and one rupees’' denominations. Rikshaw-
walas, autorikshaw-walas and the poor shopkeepers
are facing a iot of ditticulties. | would like to reques! the
hon. Finance Minister to transfer the officer concerned
in RBI responsible for doing so Notes of One, two and
tive rupee should be such, as can be easily indentitied.
Has the RB! turned bankrupt. The new notes should be
printed. It is an important issue and it concerns
everybody. Therefore the hon. Finance Minister should
make a statement in this regard...(Interruptions)

SHRI P. NAMGYAL (Ladakh) : Mr. Deputy Speaker,
Sir, you know that the Ladakh region of Jammu and
Kashmir remains closed for seven months in the year.
This time it was closed for eight months and after
remaining closed for eight months, the roads are
opened. The Border Security Force 1s responsible for
maintaining the road but that organisation 1s not
maintaining the road properly. It is marred with
corruption. Trucks get stuck there and the bulidozers
charge thousands for ruees for towing them away.
Secondly, the CCP of army 1s maintaining the traffic in
that area and they aliow only army trucks. Alleast 400-
500 trucks of army are aliowed daily and only 30-40
civilian trucks are aliowed. As a result the famine relhef
work in Ladakh did not open in time and closed early.
This year, the situation is that neither salt, fiour, rice,
match boxes nor edibie oil is available there. We have
only two and hatf months left for supply and if the
supply is not completed within this period, the situation
in Ladakh will worsen.

{. through you. would like to urge upon the hon.
Defence Minister to issue necessary instructions to army
authonties to allow the civilian vehicles inadequate
numbers. The army is harassing the people there and
extorting money for entry. Such practice shouid be
stopped and some permanent arrangement should be
made for reguiar supply. | would hike that the civillan
trucks and army trucks shouid be allowed in equal
numbet. | would like to urge upon you to bning  to the
notice of the hon Delence Minister ...(/interruptions)

[English]

MR. DEPUTY SPEAKER
...(Interruptions}

: Let him speak hrst

[Translation]

SHRI RAJIV PRATAP RUDY (Chhapra} . Mr. Deputy
Speaker, Sit, ihrough you | would like to draw the
attention ot this House towards an important issue. In
Bodhgaya area of Bihar, recently 300 human skeitons
have been found in four bags. These skeltons are of
children and aduits between the age of 5 years to 35
years. These skeltons have complete bones of human
body. | would like to draw the attention of the House
towards it because as per the customs of Hindus dead
body is burnt and according to the customs of Mushms
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dead body is buried in graveyards. Now question arises
that howcome such a farge number of human skeltons.
This matter is being hushed up on the plea that these
were gathered by traders durning a penod of time Bihar
1s a state where in todder scam it was told that 5 or 10
buftloes were taken on a single scooter in view of such
a falsehood. in today's situation it may be possible that
these human skeltons are of Congress workers or BJP
workers. Killing of 30-40-50 persons 1s a common thing
in Bihar, thus 1t is an important issue. The Government
has no reply to it and trying to hush up the matter by
linking it with traders. This requires a thorough inquiry
Does the Janata Dal Government of Bihar have a gas
chamber like Nazis in Germany. In such a situation a
statement on Bthar should be given by the Government
! would like to know the reasons behind these human
skeltons. This matter should be inquired into

[English]

MR. DEPUTY-SPEAKER - Okay. that 1s enough
Thank you.

SHRI P.R. DASMUNSI : Mr. Deputy Speaker. Sir. |
would hke to draw your attention 1o a serious matter
which concerns the Railway Ministry.

13.00 hrs.

For the last one week illegal coal-mining in
Dhanbad area has caused serious threat to superfast
rallway track between Dhanbad and Calcutta. Zee TV
Network have exposed the threat yesterday threadbare
A lot of villagers are panicky The people are hving in
the colonies within haif-a-kilometre of the railway track
Rajdhani Express and superfast trains are tn danger

International experts have expressed the opinion
that if the Railways do not caution the coalmine authority.
a dangerous accident may take place

| would request the Railway Minister to get in touch
with the coaimine authonty immediately and take
immediate steps 1o prevent any kind of accident in that
piace.

MR DEPUTY SPEAKER Now the House stands
adjourned il 2.00 PM
13.01 hrs.

The Lok Sabha then adjourned for Lunch Hll
Fourteen of the Clock

14.00 hrs.

The Lok Sabha reassembled after Lunch at
Fourteen of the Clock

(Mr Deputy Speaker i the Charr

[Translahon]

SHRI THAWAR CHAND GEHLOT (Shajapur) M
Deputy Speaker. Sir. 1 am on a pomnt of nrder
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MR. DEPUTY SPEAKER : How you can be on point
of order when there is no issue before the House.

(English]

There 1s no issue before the House. So. there is no
question of any pomnt of order.

Now, Papers to be Laid.

14.01 hrs.
PAPERS LAID ON THE TABLE

[Enghish]

Reports of the Comptroller and Audtior
General of India. Union Government for 1995 etc.

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S R.
BALASUBRAMONIYAN) On behait of Shn P
Chidambaram, | beg to lay

{1) A copy each ot the following Reports {Hindi and
Enghish versions) under article 151(1) of the
Constitution —

(1) Report of the Comptroller and Auditor
General of India—Umon Government (No
1 of 19961 for the year ended the 31st
March, 1995 (Civil)

[Placed in Library See No LT-106/96)

(i Report of the Comptroller and Auditor

General of India—Union Government (No

2 of 1996; for the year ended the 31s!
March, 1995 (Cwvilj

|Placed in Library See No LT-107/96)

tin) Report of the Comptroiler and Auditor
General of India—Union Government (No
7 of 1996) for the year ended the 31st
March, 1995 (Posts and Telecomm-
unications)

{Placed in Library See No LT7-108/96)

{2) A copy of the Union Government Appropriation
Accounts (Civil) tor the year 1994-95 {Hind! and
English versions)

[Placed in Library See No LT-109/96]

(3) A copy ot the Union Government Finance
Accounts for the year 1994-95 (Hindi and
Enghish versions)

[Placed in Library See No LT-110/96)

{4) A copy of the Union Government Appropriation
Accounts (Postal Service) for the year 1994-95
{Hindi and English versions)

(Placed in Library See No LT-111/96]
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(5) A copy of the Union Government Appropriation
Accounts (Telecommuication Services) for the
year 1994-95 (Hindi and English versions)

[Placed in Library See No. LT-112/96}

(6) A copy each of the following papers (Hindi and
Enghsh versions) under clause (c) (iv) of the
Proclamation dated the 18th July. 1990 issued
by the President in retation 1o the State of Jammu
and Kashmir .—

(1) Finance Accounts of the Government of
Jammu .and Kashmir tor the year 1994-
85,

|Placed in Library See No LT-113/96)

(v) Appropriation  Accounts of the
Government ot Jammu and Kashmir for
the year 1994.95

[Placed in Library See No LT-114'96]

{7) A copy of the Report (Hindi and English
versions) of the Comptroller and Auditor
General of India (Government of Jammu and
Kashmit) for the year ended the 31st March
1995, under article 151(2) ot the Constitution
read with clause (c) (1v; of the Proclamation
dated the 18th July. 1990 issued by the
President in relation to the State of Jammu and
Kashmir

[Placed n Library See No LT7-11596)

A copy of the Consignment (Hindi and English
versions) to the Economic® Survey 1995-96

[Placed in Library See No LT-116'96]}

8

[Transtation]

SHRI THAWAR CHAND GEHLOT (Shajapurt Mr
Deputy Speaker. Srr. when you occupy the Chaur o
means that House 1s conducted (Interruptions)

MR DEPUTY SPEAKER - There was no business
betore the House when you were on a point o! order

{Enghsh]
Let the Papers be laid

[Translation]

SHRI THAWAR CHAND GEHLOT Please hsten o
my submission

MR DEPUTY SPEAKER Yes Please

SHR! THAWAR CHAND GEHLOT . Su. day belore
yesterday you have issued instructions to the
Government from this Chair that a statement should be
made on the incident of Upain and yesterday Mr Speaker
has also given instructions to the Government 10 make
statement on the ‘incident ot __L_J”aa‘n_r»gqutjgr_!qwg_r
' Economic Survey 199596 was iad on the Table of the

House on the 27tn February, 1996

MR. DEPUTY SPEAKER . The Government has
made a promise. It may come by evening.

SHRI THAWAR CHAND GEHLOT : | am raising a
point of order because just now Shri Jaina has given
information that hon. Home Minister 1s out of Dethi today
Then who will follow your instructions. it is my humble
submission to the Chair that the Government 1s showing
carelessness in this matter | therefore. urge the Chair
to direct the Government to make a statement in this
regard. It 1s a laxity on the part of the Government that
such incidents have taken place at religious places like
Upjain, Haridwar. Onkareshwar and Patna
..{Interruptions)

SHRI RAJENDRA AGNIHOTRI (Jhansi) : it 15 an
important point of order (/nterruptions) The instructions
were issued to the Government to make a statement in
this regard and time for the statement was also hxed

{Interruptions;

SHR! THAWAR CHAND GEHLOT : Mr Deputy
Speaker, Sir, why your orders are being ignored

tInterruptions)

MR DEPUTY SPEAKER | hope that Minister wouid
make statement by 5.00 PM today.

SHRI RAJENDRA AGNIHOTRI  Mr Deputy
Speaker. Sir. your orders should be obeyed
A{Interruptions)

DR LAXMINARAYAN PANDEY (Mandsaur) . The
incidents of Handwar and Upamn were heart-rending
{interruptions)

MR DEPUTY SPEAKER Piease listen to me Hon.
Minister has said that

iInterruptions;

SHR!I RAJENDRA AGNIHOTR! There shouid be
some Instructions trom the Chair This Government
should be brought into dock as it 1s not following your
ingtructions  (Interruptions

MR DEPUTY SPEAKER Piease listen to me | am
referring to the statement

(interruptions)

MR. DEPUTY SPEAKER Listen to me for just a
minute

SHR! THAWAR CHAND GEHLOT Mr Depuly
Speaker. Sir. Your orders are being ignored This
Government 1s not complying with your orders

MR DEPUTY SPEAKER Please listen 10 me
IEngiish;

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS. LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE {SHRt RAMAKANT D
KHALAP) . Sir if there 15 any direction to the Government
by the Chau, it will be complied with
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[Translation)

MR. DEPUTY SPEAKER : Besides my directions,
Minister had promised to make a statement the next
day as yesterday there was no time.

[English]

SHR!I RAMAKANT D. KHALAP : We will carry it out,
Sir.

SHRI S.R. BALASUBRAMONIYAN : The Minister
said that he would be visiting the place and that is what
he s doing today.

SHR! E. AHAMED (Manjer) : Sir, the Minister has
gone to visit the place in deference to the wish of the
House...(Interruptions)... Now, how can we ask the
Minister to come back from Patna to speak here

[Translation]

SHRI THAWAR CHAND GEHLOT : Mr. Deputy
Speaker, Sir. what is your ruling on my point of order.
Day before yesterday you have given instructions and
a statement was to be made yesterday but it was not
made yesterday, hon. Speaker had given instructions
and the statement was to be made here today but now
hon. Home Minister is out of Delhi. In view of the
collective responsibility of the Government some other
Minister should make a statement here. Your orders are
being ignored.

| request you to give some ruling on it. Either the
Government should be censured or statement should
be made by some other Minister as the Government s
collectively responsible for it. It 1s a serious matter.

[English]

SHRI E. AHAMED . Sir. we are all very much
concerned over thhs matter...(interruptions)... This may
not be allowed to go like that.

[Translation)

SHRI RAJENDRA AGNIHOTR! The police
arrangements were withdrawn from there and now the
Government 1s trying to husp up the matter I is
deliberately delaying the statement and 1t amounts to
the contempt of the House.

SHRI THAWAR CHAND GEHLOT : The Government
shouid fix time for it. Mon. Minister shouid tell that
by what time n the evening he i1s going to make a
statement.

MR. DEPUTY SPEAKER : The Statement would
come by 6'c clock.

SHR! RAMAKANT D. KHALAP : Mr. Deputy Speaker,
Sir. | request the Members that they should not be
agitated. Home Minister has gone there...(interruptions)

SHR! VINAY KATIYAR (Faizabad) : Where has he
gone?
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[English]

SHRI RAMAKANT D. KHALAP : Whatever direction
is given by the Chair will be complied with.
...(Interruptions)

SHRI E. AHAMED : We can wait only till six of
clock.

[Transiation)

DR. RAMESH CHAND TOMAR (Hapur) : Mr. Deputy
Speaker. what happened to Zero Hour? You have given
assurance that every Member will get a chance to
speak...{Interruptions)

MR. DEPUTY SPEAKER : Just a minute. One
Member should speak at a time.

SHRI GIRDHARI LAL BHARGAVA (Jaipur) : You
have said that all the Members would get a chance to
speak in Zero Hour.

MR. DEPUTY SPEAKER : Zero Hour is over now.
Now we shall take up matter under the Rule 377.

14.14 hrs.

PAPERS LAID ON THE TABLE—CONTD.

Notifications under All India
Service Act, 1951 etc.

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHAR! S.R.
BALASUBRAMONIYAN) - | beg to lay on the Table -

(1) A Copy each ot the following Notifications (Hindi
and Enghsh versions) under sub-section (2)
section 3 of the All india Services Act, 1951:-

(i) The incian Administrative Service (Pay)
Third Amendment Rules, 1995 published
in Notitication No G S.R. 569 in Gazelle
of India dated the 30th December, 1995.

(n) The Indian Forest Service (Fixation of
Cadre Strength) Amendment Regulations,
1996 published in Notification No. G.S.R.
75(E) in Gazette of india dated the 5th
February 1996.

(iii) The Indian Forest Service (Pay)
Amendment Rules, 1996 published In
Notification No. G.S.R. 76(E) in Gazette
of India dated the S5th February, 1996.

(iv) The Indian Forest Service (Fixation of
Cadre strength) Second Amendment
Regulations, 1996 published in
Notitication No G.S.R. 77(E) in Gazette of
India dated the 5th February, 1996.
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(v) The Indian Forest Service (Pay) Second
Amendment Rules, 1996 published in
Notification No. G.S.R. 78(E) in Gazette
ot india dated the 5th February, 1996

[Placed in Library See No. LT-117/96)

(2) A copy each of the following papers (Hindi and
English versions) under article 323 (i) of the
Constitution :-

{1) Forty-Fifth Annual Report of the Union
Public Service Commission for the years
1994-95.

(n) Memorandum explamning the reasons for
non-acceptance of the advice of the Union
Public Service Commision reterred to in
Chapter VIl of the above report.

(3) Statement (Hindi and English versions) showing
reasons tor delay in laying the papers mentioned
at (2) above.

[Placed in Library See No. LT-118/96)

14.14Y, hrs.

MATTERS UNDER RULE 377

[Translation)

(i) Need to reopen Farenda Genesh Sugar Mill
in Maharajgani district, U.P. by providing it
adequate financial assistance.

SHRI PANKAJ CHOWDHARY (Maharajganj) Mr.
Deputy Speaker, Sir, Farenda Sugar mill in distnct
Maharajagn) n Uttar Pradesh under National Textile
Corporation. 1s closed for the last two years. Thousands
of employees have become unemployed due to the
closure of this mill whereas this mill could be restarted
by investing only Rs. 35-40 lakhs But due to the refusa!
by the Nationa! Textile Corporation this mill has been
reterred to BIFR it has taken a decision that either this
milt should be run by the Government or it should be
handed over 1o the private sector. Until the expansion
of this mill 1s done. 1t should be run by spending rupees
35-40 lakhs. The labourers should be paid their dues
outstanding for the last so many months.

I. therefore, request the Central Government to
restart this mill immediately so that the lakhs of people
who have become unemployed due to the closure of
the mill, couid get employment

[Enghsh]

(i) Need tor Lifting of Ban on Setting up of
industries in Dahanu Tatuka, District Thane,
Maharashtra

SHRI CHINTAMAN WANAGA (Dahanu) ' The
Government of India, Ministry of Environment and
Forests, by thewr Notfication, dated 20th June, 1991,
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declared Dahanu Taluka, District Thane (Maharashtra)
as an “ecologically fragile" area and imposed a ban on
setting up of industries not only in the Dahanu Taluka
but also in the outer periphery of 25 km. of Dahanu
Taluka. The entire area i1s a tribal area and constitutes
major part of my Dahanu Lok Sabha Constituency.

The Notification has very adversely aftected the
promotion of industries 1n my constituency depriving
thereby the opportunities of employment to thousands
of tribals. The people of my area. Zilla Parnishad. Taluka
Panchayats and also the Government of Maharashtra
have all approached the Government of India 1o
reconsider the above ban which is not only detrimental
to the economic growth but is also discriminatory. The
Government of india, therefore, constituted a Committee
to review the ban and the said Committee have also
submitted their recommendations to the Ministry. After
that, MPs, MLAs and representatives of the Industry
and youth organisations had aiso a meeting with the
then Mimster for Environment and Forests in February
1996 when he assured the delegation to take a positive
decision to help industrial growth.

The peripheral area of 25 km. around Dahanu
Taluka also covers land from adjoining Union Terntory
ot Dadra and Nagar Haveli and Gujarat State where the
ban 1s not being implemented

The people of my constituency have become restive
due to the delay in withdrawing the said ban and are
planning to launch a major agitation In view of this
situation, | request the Umon Government to ensure
early withdrawal of the ban to usher in an era of
development in my tribal constituency.

{Translation]

(iil) Need to open heavy industry in Rajasthan.

SHRI BHERU LAL MEENA (Salumber: There is no
such big industry especially in the trnibal area of
Rajasthan which may stop mugration of unempioyed
youth of Rajasthan and there s a large scale
discontentment among the people of backward areas.
Rajasthan is facing many kinds of problams Somewhere
it 1s flood and somewhere it 1s famine. |, therefore. urge
the Government of India that small and large scale
industries should be opened by the Government of India
especially in the backward areas of Rajasthan iike
Udaipur. Dungurpur, Banswara. Chittaorgarh etc. !
demand that the unemployed youth should be provided
employment so tha! people could be saved from
starvation. The Central Government should provide
financial assistance to the State Government

{Enghsh]

(iv) Need to Abolish Existing contractus!
System of Recruiting Scientists in Council
of Scientitic and industrial Research

SHRI S.D.N.R. WADIYAR (Mysore) : The scientists
working in the Council of Scienltfic and Industnial
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Research (CSIR) have observed one-day strike on July
1. 1996 to demand that the existing contractual system
be done away with and that the services of scientists
who have completed probation be made permanent. It
is the responsibility of the Government to provide its
scientists with an environment conducive to research.

. Such an environment would require financial and job
secunty. | therefore request the hon. Prime Minister to
abolish the existing contractual system of recruiting
scientists 1s CSIR.

[Enghsh)

(v) Need for early clearance of the proposal
of Karnataka Government for construction
of ‘Yatrika' at Sogalu in Beigaum district.

SHRiI SHIVANANDA H. KOUJALG! (Belgaum) : Sir,
the Government of Karnataka has sent a proposal to
the Government of India. the Department of Trouism to
sanction Yatrika (Yatn Niwas) at Sogalu in Belgaum
District and at Yellamman Gudda. Taluka Savadatt.
District Belgaum. But .he Union Government has not yet
given clearance to these projects.

Hence. | request the Union Government to give
early clearance to the proposal sent by the Government
of Karnataka.

(vi) Need to trame guidelines for laying the
alignment route of fences alongwith Indo-
Bangladesh border to minimise ioss and
Damages to the Affected people.

SHRI CHITTA BASU (Barasat) : Sir. the Government
of india have decided to construct the border tences
along the Indo-Bangladesh border to strengthen border
defence. stop dlegal mugration from across the border
and to ensure safety and secunty of Ite and property of
the people of the border areas of Assam. West Bengal,
Tripura and other border States.

The fences are 1o be constructed all along border.
The alignment of the fencing 1s 125 yards away from
the Zero Point. within the indian territory

As a result of this alignment n West Bengal.
thousands of villagers wouid be displaced from thewr
homes. Thousands of acres of the tertile and cultivable
land will be outside the fence. The land and the crops
grown will be unsate and unprotected.

The Government should frame proper guidelines
tor laying the alignment route of fences in such a manner
that the apprehended loss and damages may be as
minimal as possible. Families unavoidably displaced
should be properly rehabilitated speedily.

| request the Union Government o sent a team to
have on-spot-enquiry and recommend appropriate
measures 1o allay the fears of the villagers

{vii) Need to release the remaining fifty per cent
grant to the minority school in Kerala.

SHRI E AHAMED (Manjeri) : Sir, under the Area
improvement Programme tfor educationally backward
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minorities which is under 15 point programme, 22 lower
primary. 14 upper primary and 6 higher secondary
schools have been selected in Kerala. For the
construction of building. salary of teachers and purchase
of equipments, 100 per cent grant has been assured by
the Union Government out of which only 50 per cent
grant has been paid. Considering the tact that these
schools face certain difticulties, | urge upon the
Government to take following urgent measures among
others :

1. to release the grant for salary;

2. 1o release the remaining 50 per cent of the
unpaid amount;

3. to bring these school under direct payment
system; and

4. treat these minonty schools at a par with
other aided schools.

(vili) Need to issue No Objection Certificate for
providing civic amenities to slum-dweliers
on land beionging to Central Government
in Mumbai

SHR! RAM NAIK (Mumbai North) S, the population
of Mumbai (Bombay) has not crossed the figure of one
crore and 20 lakh By the end of the century. 1t 1s
estimated that Mumbai will be the second largest city in
the world. Presently nearly 85 lakh people stay in the
slums on land belonging to Central Government, State
Government, Mumbar Municipat Corporation and private
trusts/persons. These slums were {irst censused in 1976
when It was observed that nearly 20 lakh people were
staying on land belonging to the Deparniments of the
Central Government hike Railways. Airport Authonty,
Detence, etc.

Under the scheme of the slum improvement and
upgradation, the Maharashtra State Government have
provided civic amenities hke drinking water, toilets,
drainage. electricity to all slums except those on the
Central Government land. The State Government have
made several representations to the Central Government
to 1ssue “No Objection Certificate” but there has been
no posttive response. Lack of basic civic amenities for
these 20 fakh people has created serious environmentai
hazards in various slums

The present Maharashtra State Government have
evolved a very popular scheme under which all slum-
dwellers would get a 225 sq. ft fat free ol cost by
giving additional floor-space index to developers The
stum-dwellers on Government of india land are very
eager 10 Jjoin the Maharashtra Government scheme

I urge upon the Union Government to look into
these twin issues and arrange 10 1ssue N.O.Cs. so as
to enable the State Governmen! to provide civic
amenihes and aiso to give free houses 10 the slum-
dwellers in Mumbai

[P ——
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14.25 hrs.

STATUTORY RESOLUTION RE : DISAPPROVAL
OF THE SUPREME COURT AND HIGH COURT
JUDGES (CONDITIONS OF SERVICE)
AMENDMENT THIRD ORDINANCE, 1996

AND

SUPREME COURT AND HIGH COURT JUDGES
(CONDITIONS OF SERVICE)
AMENDMENT BILL - CONTD.

MR. DEPUTY-SPEAKER : Now the House shall take
up items nos. 5 and 6 together. | request Shr Satya Pal
Jain to continue his peech

SHRI RAM NAIK (Mumbai North) : Mr. Deputy-
Speaker, Sir, before that | am on a point of information.
Yesterday's List of Business had indicated that after this
Bill, some other Bill would be taken up. Now, in today's
List of Business. that order has been changed. If the
Office changes the order like this. it is very ditficult for
us to arrange the speakers. We have to given the hst.
We have to briet the members. There are many new
Members. So. | would urge that at least the order of two
or three Bills. which was shown in a particular order.
should not be changed suddenly It creates lot of
problems not only for us but for other Members also.
So. that order. at least for two to three next consequent
Bills. should not be changed (/nterruptions)

SHRI RAMESH CHENNITHALA (Kottayam) : Sur. |
think, you have to give a direction on this. According to
yesterday's List ot Business. we knew that one Bill would
be taken up But, in today's List of Business. we see
that another Bill 1s coming So. for preparation and other
things. it 1s very difficult for our Members.  (Interruptions)

MR. DEPUTY-SPEAKER Does anybody from the
Government side wish to say anything on this?

(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SR
BALASUBRAMONIYAN) Su. the other item. which the
hon. Member has mentioned. was taken out yesterday
with the permission of the Chair (Interruptions)

SHRI RAMESH CHENNITHALA The Members were
not intormed about this That is the problem
.. (Interruptions)

MR. DEPUTY-SPEAKER Has it been dropped?
(Imerruptions)

SHRI S.R BALASUBRAMONIYAN : It has been
taken out from today's st of Business We will decide
i 1n the BAC today (/nterruptions)
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SHRiI RAM NAIK : Sir, the order should not be
changed like this...(Interruptions)

SHRI BANGARAPPA (Shimoga) : Mr. Deputy-
Speaker. Sir, today morning | had submitted one matter
under Rule 377 well within the time. .(Interruptions)

MR. DEPUTY-SPEAKER : Your name 1s not there in
the list approved by the hon. Speaker

SHRI S. BANGARAPPA - Sir, how can you miss my
name?

MR. DEPUTY-SPEAKER : | have not missed your
name. Your name 1s not there in the list approved by the
hon. Speaker.

SHRI S. BANGARAPPA : Sir. will my matter under
Rule 377 come for tomorrow?

MR. DEPUTY-SPEAKER . | think so

(Interruptions)

[Translation]

SHR! SATYA PAL JAIN (Chandigarh) . Mr. Deputy
Speaker. Sir. an hon. Member had submitted a motion
to close down the lottery but his name was not in the
draw. Theretore the matter could not be taken up. It
seems that same 1s the case with him aiso.

[English)]

MR. DEPUTY SPEAKER : Shn Satya Pal Jain, you
please resume your speech

[Translation]

SHRI SATYA PAL JAIN Mr Deputy Speaker, Sir.
yesterday while speaking on this bill | urged that the
service conditions of the judges of the Supreme Court
and High Court alongwith the civil trial Magistrates,
Judges. additional Distnct judges of the distnct Court
should be improved They should aiso be given more
salanes and allowances Making clear that point
yesterday. | also raised the point of reviewing the transfer
policy The transfer policy with regard to the judges
should be reviewed Some judges face the probiem of
language and residence after their transier. Secondly,
there 1s no clearcut policy regarding transfer of the
judges of High courts The judges who are transterred.
in their personnel discussion raise the question that
they have been transterred trom such and such High
Court whereas some judges who are semor to them
and others who are junior to them and aiso. those who
are from the Services. are still there It they are from
Bar, then the people of Bar are aiso there In such a
situation they fail to understand as to why have they
been transferred? There 1S no clearcut policy in this
regard He has full respect for the Chief Justice of India
and Chiet Justice of any High court The altected person
has always a doubt in his mind that he has been
exploited. In the absence of a clearcut policy and having
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doubts in his mind when he will work in any High Court
he will not perform his duties sincerely and with full
attention. | would like to request you that a clearcut
policy should be adopted with regard to the transfer of
judges of the High Court.

As far as | know. in the previous transter policy the
condition was that the Chief Justice of a High Court will
be transferred to another High Court. But a person
appointed as an original judge of a High Court wouid
be appointed as Chief Justice of another High Court. |
have a request in this regard. As the Minister of Law is
sitting here, who is very reasonable and logical, | wouid
like to say to him that there is no Chie! Justice in any
High court of India from among the Original Judges of
the Punjab and Haryana High court and no judge is
there in the Supreme Court from there. This 1s the joint
High Court of the High Courts of the three States Punjab,
Haryana and Chandigarh. If we have the right under
this policy then we should get that right that our judges
should be transferred as Chief Justice in another High
Courts. If there is allevation in the High Court and the
original judge of the High court belongs to that then he
should be considered.

Mr. Deputy Speaker, Sir, yesterday there was a
mention about selection of the judge. Today we are not
getting judges in good number. Regarding the selection
of judges. | would like to suggest that while selecting
the judge the Chief Justice of the High Court, Chief
Minister of the State, Union Law Minister, the Prime
Minister and the President should consider that
whenever there is a selection for the post of any judge
then around 10 or 5 senior top talented advocates should
also be involved for their views. Mr. Deputy Speaker,
Sir, in many High courts posts of judges are vacant. Not
only in the High Court of my State but alsc in many
other High Courts. Cases are pending for the last 15
years. | joined as a lawyer in the High Court in the year
1980 and the cases filed at that time have not come for
normal discussion upto now. It can take a year or two
Please imagine that what would be happening in the
case of house. In the case of retirement, pension or
gratutity it the people will have to wait for 15 years then
how the decisions will be taken. Sometimes even after
the decision there is possibility of remand. Therefore,
the appointment of the judges should be made
immediately. | shall request the Mimister of Law.

SHRI K.D. SULTANPURI! (Shimla) : Mr. Deputy
Speaker. Sir, | would like to say that judges belonging
to SC and ST are not there in the High Court. therr
selection should be done. The judges should join
palitics after their retirement.

SHRI SATYA PAL JAIN : | shall be happy if there
are judges from Scheduled Castes and Scheduled
Tribes. But sunable persons are not available. The
Government should think over it. We agree with this. |
would like 1o say to Shn Sultanpun that there is not
difference of opinion over this.
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Secondly, there is a question of retirement of
judges. When you come to know that a particular judge
is retiring on a particular date, it would be better if the
process to declare his successor is stated six months
before his retirement so that immediately after retirement
of a particular judge his successor may take over and
there would be speedy disposal of the cases.

Mr. Deputy Speaker, Sir, had the Supreme Court or
the High Court not intervened many a cases, corruption
would not have seen the light of the day. We are grateful
to them. It is due to the courts only that these cases
have come to light. | do not want to go into the details
as to who Is guilty and who is not, but | would like to
make a mention of a case in this regard. in 1984, some
unfortunate incidents had taken place and excesses
were committed to Sikhs. Riots took place. After that
women who had been affected went to the court and
told that their husbands . brothers or some members of
their families were kiiled or burnt alive. Therefore, they
should be paid compensation for that. Some cases have
come to ight 1in Punjab also where a compensation of
Rs.20 to 40 thousand was given to those families whose
members were killed by the terrorists. Now, the Delh
High Court also in one of its judgement has passed
orders to pay Rs.3.5 lakhs to Smt. Bhajan Kaur. the
head of whose family was killed during riots. Therefore,
I would hike to submit that the matter 1s under
consideration in the Law Ministry. In this regard, the
Government should issue instructions to the State
Governments as well as to the Central Government so
that every widow need not approach the cournt like
Bhajan Kaur Every woman whose husband was killed
should be paid compensation. | would like 10 request
the Government to issue instructions to the Delhi, Punjab
and Haryana Governments where such incidents have
taken place. The Government should pay a
compensation to the tune ot Rs.3.5 lakhs to the
dependents of those who were killed in such incidents
Compensation should be paid to those families aiso
whose members have been killed in riots or by terrornsts,
be it the case of Punjab, Haryana or Chandigarh In this
regard, | would Iike to request that this matter should be
taken up by the Law Mimistry

MR. DEPUTY SPEAKER . Please conclude.

SHRi SATYA PAL JAIN . Mr Deputy Speaker, Sir, in
this conection, | would hke to tell the hon Law Minister
that | have given my amendments also. My submission
1s that the amendment proposed by the Government is
not enough. Today the people of India have more taith
tn the judiciary than the Executive and the legistature.
My request is that the Government shouid pay attention
to service conditions, transfer poiicy and the problem of
residential accommodation of judges. It would be better
if the Government paid its attention to their problems as
early as possible. It the people of India lose faith in the
judiciary, it will create a very critical situation for us. We
should avoid it. With these words, | conciude and thank
you very much for hstening to my point attentively.
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SHR! P.R. DASMUNSI| (Howrah) : Mr. Deputy
Speaker, Sir, while | support the amendments of the Bill,
it is very important and significant that in the past
sumptuary allowances are only to be increased keeping
in view the price rise.

| was very keen yesterday to listen to the eminent
jurist, now a distinguished Member of Parliament from
the other side, Shri Lodha, with rapt attention and the
manner in which he was defending the judiciary. We all
respect the Judiciary because the highest echelons of
the democracy are Parliament, that is, the Legislature,
the Executive and the Judiciary. There 1s no denying
the fact that in recent times the people of the country
have been watching with great respect the pertormance
of the judiciary and the manner in which they are
handling the issues.

Sir, just now, Shn Satya Pal Jain concluded his
speech by saying that these days people have the
highest regard in the Judiciary and not that much regard
In the Legslature. It does not convey a good massage
to all ot us. | do not agree with him. | have all expect
for judiciary, but | still consider, if | understood the
Constitution and the dream of the foretathers of the
nation, who fought for freedom and the makers of the
Constitution like Dr. B.R. Ambedkar and Pandit
Jawaharla! Nehru correctly, Parliament 1s supreme and
the supremacy of Parliament cannot be |ust equated
with that of any other organ of the Constitution. This
was vindicated on many occasions in this country and
no less than the late Shrimati Indira Gandhi, who very
nghtly in detence of the will of the people, the poorest
ol the poor of the nation, manilested the will of the
people in 1969.

Shn Lodha Somehow found an objection in the
style of functioning of Shnmat: indira Gandhi when the
judiciary and some of the judges were suspended, | do
not want to go into the ments of those things. | was a
new Member of the Filth Lok Sabha | remember well,
how from those Benches, leaders ke Shn Mohana
Kumaramangalam, Babu Jagjivan Ram, Shn Y¥.B. Chavan
and Shrimatt indira Gandhi spoke and from the
Opposition Benches leaders, no less than Shrl AK.
Gopalan of the CPI(M) have delended the nght ot the
people in the past, the manner 1n which i1 was done
and the manner in which the entire progress of the
nation was stnved to be throttied and halted by the
same process of the judiciary.

The linal message was conveyed by the people
that they could ac! in a design that Parliament desires
10 do so and Parliament did act in that tone Why has
today the judicial activism come? It i1s because
Parhament could not act tn a manner that it shouid
have acted. That 1s why judicial activism has come

That 13 why the things have come to this stage. Why
could the Parliament not act on the issue of Shri Justice
Ramaswamy, the Judge of the Supreme Court who was
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exposed right up to the hilt for his corruption? Parliament
could have acted on that day. If Parliament had acted
on that day, | tell you, today the Judges from the lower
courts to the highest court could nat point out fingers at
every politician. May be, there are two or three black
sheep. But they are making a show these days as if the
judiciary, the people who are sitting in the Judicial
Benches are sons of god and the rest of all of us, sitting
here, are all devils. That is not the case. With all respect
to the judiclary, | want to convey this message. This is
not the correct position.

The other day comiments were made by another
Judge, Shri Dhingra. Shri Chandra Shekhar and many
Members of this House did react on it. It should not only
be reaction but the Government should have taken
stringent action on such Judges. What are they doing?
What are you talking about judiciary? There is the case
of former Chief Justice A.M. Bhattacharya who was
removed from the Mumbai High Court Bench for violation
of FERA and other frauduient activities. | can cite many
examples.

Mr. Deputy Speaker, Sir. being a Member of this
House, | pieased with you to iet this new Prime Minister-
who has come from a poor peasant's family establish
an institution or an inquiry committee before which,
within two years, let all the former Ministers for the last
15 years, including M.Ps., inciuding myselt, all the former
Judges and all the former top executives ot the
Government be tried and found as 10 how much property
and wealth have they amassed. Everybody shouid be
tried and found out as to what was the salary they drew
and how did they look after their children to be brought
up in the U.S. A, Canada or London and how the
expenditure on their education is being looked after.
| know many cases. | do not hke to mention the
names.

A situation has been created nght from Yagnavalkya
Muni to Lord Ramaknshna who could not interpret what
1s Hindutwa. The Judges are finding the meaning ot
Hindutwa. Swam: Vivekananda could not interpret what
Hindutwa was. Two or three Judges are giving sermons
about Hindutwa With all respect to those judges | tell
you that sometimes they are just over-reacting. They
are crossing their hmits and they are going out of theit
jnsdiction. This should not happen. They should know
that they can catch hoid ot one or two peopie in the
Hawala case and convict them if they tind some
evidence But they should not treat all alike and make
sweeping comments and remarks when they try cases
and say that . ‘Parhament is so and so. M.Ps are so
and so and pohtictans are so and so’. One or two, who
are black sheep. can tolerate. The rest of the politicians
and other people should not tolerate this kind of things.
What can they do? Can they sand us to the galtows”
But there is a imit about thus thing. | know it.

What is happening? A man, who defied his own
athdavit in the tughest court of judiciary, for detying the
atfidavit amounting to contempt of court, which resulted
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in colossal waste of the property of the country in
Mumbai, Surat, Ahmedabad, Calcutta and where
thousands and millions came to the streets and
hundreds and thousand died. the punishment that the
highest judiciary gives is a fine of Rs.2,000 and one
hours’ VIP treatment in Tihar Jail! It was to a former
Chief Minister of Uttar Pradesh. Is this judiciary? Is this
relief? Is this called natural justice? Is this called the
essence of jurisprudence?

Shri Lodha. | appeal to you. | studied faw under no
less than a man than Shri Chittatosh Mukherjee who
became the Chief Justice. He was my teacher. He said
in the class when he used to teach us that i judges tail
to understand the reality and the mind of the people
within the periphery of law, they not only fail to act but
fail to guide the destiny of the nation.

This is what had happened. For one affidavit, for
one contempt ot court. such thing had happened and
the Judges interpreted it that way What is the contempt?
You file an affidavit and do not comply with it. The
penaity 1s a fine of only Rs.2.000. What happens was
that the entire nation suffered, What has happened to
this country? | do not approve of this kind of conduct.
This is about increasing their salary. Competent people
should come. Judiciary must be respected and must be
honoured.

Shri Kalpanath Rai was narrating yesterday about
the story of the manner in which he had been treated
inside the court and about the comments made at him
Is it the way? Is it fair to treat a public representative In
this manner? | do not like to go nto the merits of that
case. Let it be tried. The Judiciary did many good things.
| want to convey my appreciation.

SHRI BANWARI LAL PUROHIT (Nagpur) = Sir, this
IS...

SHRI PR DASMUNSI
yielding

SHRI BANWARI LAL PURCHIT | am on a point of
order

MR. DEPUTY SPEAKER Okay

Shn Purohit. | am not

[Translation)

SHRI BANWARI LAL PUROHIT Mr. Deputy Speaker,
Sir, 1 am on a point of order that the hon'ble judge has
given his verdict in the court Therefore, s not good
tc cnticise it here.. (Interruptions)

{Enclish]

SHRI PR. DASMUNS! - Mr. Deputy Speaker. Sis. in
this very House Golaknath case was praised and then.
the same judgement was cnticised...(/nterruptions)

SHRI SATYA PAL JAIN : | do not want to stop him
He has a nght to cnticise
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SHRI ANIL BASU (Arambagh) : Your party had
violated the solemn assurance given to the Supreme
Court. Why are you not speaking about that?

SHRI SATYA PAL JAIN : Rule 352(v) says :

“A member while speaking shall not reflect
upon the conduct of persons in high authority
unless the discussion is based on a
substantive motion drawn in proper terms,

Explanation-The words ‘persons in high
authonty' mean persons whose conduct can
only be discussed on a substantive motion
drawn (n proper terms under the Constitution
or such other persons whose conduct..”

The judge ot a high court can be impeached if my
fnend very strongly feels that he has given a wrong
judgement. But it will be very unfortunate. Judges have
gwven judgements on both the sides. somewhere in
tavour of one and somewhere in favour of other. | will
only draw your attention to that It will not be in good
taste. it will not be proper on the part of the Members
to criticise therr judgements even on the punishment
part. | think, today Mr. Narasimha Rao's application
must have been rejected by the High Court. That is the
reason. | think, my friend i1s speaking like that
...(Interruptions}

SHRI PR DASMUNSI - Mr Deputy Speaker |
strongly object to that | speak very frankly and openly
I do not hoid a briet for anybody. | tell you very honestly
.. {Interruptions)

MR DEPUTY SPEAKER . There is no point of order
You please continue your speech.

SHRI PR DASMUNS! { have only been trying to
pursue the matter that we are not agains! the Judiciary
not against the judges On the contrary, | have said at
the outset that the whole nation loday 1s walching the
proceedings of the courts with great attention. care and
respect because some of them are revealing some
things But what | wanted to convey i1s that it is not
correct 0 assume that the Judiciary 1s the only respected
insttution and the Legisiature has gone to dogs That
does not appear to, be correct and 1t he says il within
the House. he does not deserve to be an MP because
we go! the mandate trom the people and when the
people have chosen us. they have chosen us rightly

In the case o! the Ayodhya matter, Parliament has
reterred the matter to the Supreme Court ! was not in
the House then. | am sorry, | do no! want to comment
on any part the Opposition or the Government

| do not know how Lord Rama could have given the
message to Lord Budha as 10 where he was born
Even the Budha could not get it Meera Bai, who praised
every ime Rama and Knshna, in her dreams did not
get any dream as to where Lord Rama was born | do
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not know how Rama could give the message to one
judge of the Supreme Court as to which part of the
country. He was born in and to give judgement in that
order | do not know. it 1s not possible. Maybe some light
will come up. | do not know how 1t 1s possible.

{Translation]

It will be decided by the Supreme Court.

[English]
SHRI BANWARI LAL PUROHIT | agree with you

SHRI PR DASMUNSI  This 1s not a correct
approach It 1s not correct to say that you know where
he was born

ttell you Sir, | have seen Ramavana senal | have
seen Mushm richshawalas abandonimg their duty to
watch the hall-an-hour Ramayana seral with respect
What a great Rama' Those Mulims used tc respect
Flama and that very holy name has been tarnished. has
been guestioned has been made a sign of a particular
community by communal campaign and reterred 10 a
Beneh of the Court to decide!

Translation!

PROF RASA SINGH RAWAT (Ajmerr  Mr Deputy
Speaker Sir for hundreds of years crores of people
have been assuming that Lord Rama was born in
Ayodhya .i/nterruptions.

[Engiish]

SHRI PR DASMUNSI | would expect that some
things would come out of that It 1s the people of this
country who will decide

Sir. we are the law makers and they ate the
inerpreters of law Let us be very honest The interpreters
ot law have the nght to decide whether we are night or
wrong They can interpret the Constitution as to whether
it 15 being protected or not They can give judgement,
but they cannot interfere with the very process of the
tunctioning o! the admiistration and its day-to-day
pbusiness That 1s none of their business  Interruptions:

14.51 hrs.
iShri Nitish Kumar i the Chain

Sit now It has become a fashion with a part of the
Judiciary to taltk about pohticians 1 can understand
politicians talking about pobtics But some members of
the Judiciary have developed a new tashion which s
dangeraus ftor the future of the Judiciary and its
neutrality That fashion 1s, how to cateh the headlines in
the newspapers When they try to catch the headling of
the newspapers and telovision, then the neutraiity of
the judiciaty gets eroded They should not play that
role
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{Translation]

MR. CHAIRMAN She s on a point of order What
15 11?7

SHRIMATI BHAGWAT| DEV! (Gaya; My point of
order 1s that discussion (s going on here about Lord
Rama (Interruptions)

MR. CHAIRMAN Here. discussion is gotng on on
the Bill not on Lord Rama

[English]

SHR! PR DASMUNS! Sir. | reques! the hon
Minister of Law to please enguire as 10 in how many
High Courts of (ndia. the sons daughters and sons-in-
law of the judges are practising in the same court.

SHRI M P VEERENDRA KUMAR (Calicut) Sir, some
of the judges are giving Interviews on television so that
they can be exposed as to how great they are.

[Translation)

MR. CHAIRMAN How does 1t relate to the Bili

[English]

SHR!I M P VEERENDRA KUMAR It has a
connection. because that 1s what he s talking about

SHRI PR DASMUNSI Sir. ! only reques! the hon
Miruster of Law 1o take note of the tact as to how many
wives, sons. daughters and sons-imn-law are practising
in the same Court and how many judges, after retirement
also, actively engage themsetves in the same profession
in the respective cour's This s very wrong. morally
unethical and this should be banned by bringing a new
fegisiation. f necessary

So. Sir. with all respect to the Judiciary. | feel that
retorm s necessary in Judiciary, as retorm s necessary
in pohitics {n politcs. from all parties we shail unife to
fight corruption in the Judiciary also. reform 1s necessary
Delay defeats equity So bring competen! peopie and
see thal judicial decisions are not delayed

Sir Shn Lodha was telhing yesterday that good
things are coming trom the judiciary | would only request
Lodhay to tind out. with fis long expenence. for imsel
as 10 how the judicial process 1s delaying the decisions
on women's cases A number ot cases o! atrocities
agamnst women are lying and piing up 1n the High
Courts and Magistrates Court Thousands and
thousands of cases are getting piled up everyday and
no decision 1s being given quickly on those cases
Dates after dates are gen

Shi Lodha wiil bear me ou! on this point, because
he was aiso a judge and he knows the posiion On the
first day when | appeared tn the court a judge had
given me a message tha! the ruling wouid be wntten
within three weeks | thought thal within three weehs |
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can give reliet to my client. But three weeks had gone
to three years, three years became nine years and
even then it never came! This is the situation.

[Translation]

MR. CHAIRMAN : Here, discussion is not going on
on the Judiciary system.

It will be better if you speak on the Bill only.

[Engiish]

SHR! PR. DASMUNSI : Mr. Chairman, Sir, these
are all necessary because we are discussing about
their salaries and allowances. So, we should also
discuss a littie bit on their conduct. What is wrong in it?
Parliament is sovereign.

With these words. |, once again. say with all the
authority at my command that this Parliament i1s supreme
and not the judiciary.

SHR! C. NARAYANA SWAMY (Bangaliore North) :
Sir. this august House is discussing the salanes and
emoluments relating to the judges of the High Courts and
the Supreme Court. In the process, the hon. Members
have been expressing their views on the functioning ot
Judiciary in the country today. | have also been a
member of the Bar and now a Member of this august
House. It 1s also a fact now in our country when people
go to the law courts for justice. there is so much delay
.In the admnistration of justice due to various factors.
Probably. a common man is not in a position to get
justice in time from the highest court of the land today.
We are following,democratic tradittons in this country.
We are functioning under the provisions of the
Constitution and foilowing the principie of rule of law
There 1s also separation of powers in the country. There
1s also separation of rnights and responsibilities of the
Judiciary, the Legslative and the Executive wings of
the State. Each has a defined role for isell.

We are convinced that the members of the judiciary
must be provided with all the tacilities so as to enable
them to discharge their duties without tear or favour. We
also tind that the laciihies given to them in our country
are not sufficient to enable them to discharge their
duties and to function in a fearless manner without any
prejudice. | have. while supporting the Bill, a feeiing
that lakhs of cases which are pending in the law counts
In our country are very trivial in nature and those very
cases have been consuming the time of the cours
which should have been bestowing more attention to
more important aspects ot the litigation.

14.58 hrs.

(Shri PM. Sayeed in the Chain

Now. we have local bodies In the country, the
panchayat raj institutions which have the Constitutional
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status subsequent to the 73rd and 74th amendments to
the Constitution. Now, there is also a reference to the
setting up of Nyay Panchayats at the local levels in
order to reduce the burden on the law courts. Trivial
matters relating to civil and criminal cases and those
matters requiring urgent attention and solution could be
referred to these Nyay Punchayats. | feel it is time for
us in the country to think in terms of a statutory provision
for the establishment of Nyay Panchayats. Now that it
Is also a subject relating to the States, they will have
to bring in enactments to provide for setting up of local
bodies. | feel it 1s time for us to make 1t mandatory by
means of Constitutional amendments or otherwise to
make this concept statutorily binding throughout the
length and breadth of the country.

15.00 hrs.

| very much appreciate the sentiments expressed
by our hon. Members here on both the sides. There Is
a feeling in the country that people's representatives
are unscrupulous, corrupt and self-seeking. This 1s very
dangeroug for the functioning of democracy. We are
aware that all the three wings of the Government are
not above board There are black-sheep, as our learned
hon. friend said There are good and bad people In
every field of activity. We should condemn and take
action against corrupt practices in public life. We should
support the independence and the action of the judiciary
In expressing themselves in these matters But it should
not be a sweeping statement including all those who
are exercising their responsibiities as legisiators or
representatives of people

A question anses as to who 1s supreme the judicial,
the legislative or the executive wings of the State. We
being the people's representatives. tend to think that
we have the unbridled powers. But the judiciary has
also a role to play in interpreting the provisions ot the
Constitution and also the statute. Our hon. Members
who spoke jus! now made certain relevant observations
relating to the kith and kin of the members of the Bench
practising in the law courts and in the cours chaired by
them many a time. it 1s high time tor us to think about
these things and to see that these members In the
judiciary also remain above board in all the activities in
which they are involved. We have been seeing that
there )1s a spate of public interest hitigation in the country
being filed in the High Courts and the Suprerge Count,
These itigations are very interesting. | feel they are
necessary.

While playing its role that 1s expected of it, the
executive wing sometimes exceeds its junsdiction or
omits to exercise its jurisdiction. But while exercising
the power vested in them. there are instances where
they try to exercise the powers of the legislature aiso
and they try to exercise certain funclions which are
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exclusively within the domain of the Legislature So.
while we welcome the intervention of the law courls
wherever there 1s miscarriage of justice. wherever there
1s a grievance and wherever the rule of taw s not
observed, it 1s also necessary for them to see that there
is no interference in the affairs or activities or the reaim
of activity of the Legislature, be it the State Legislature
or Parliament. .

Dunng the discussion on the amendment to the
Bill. a reference was made to the three Ordinance that
have been issued earlier. There is also a notice of
amendment given by our seniour hon. Member Shri
George Fernandes. | have gone through that

He has also referred to the inclusion of a proviso
after the section relating to the sumptuary allowance
admissibie for the members of the Judiciary. | think it 1s
proper for us to incorporate the official amendments
because 1t cannot be on the basis of the cost of living
index Sumptuary allowance s something that s
decided from time to time We can be very liberal in
increasing the quantum of allowance While doing so.
they should not be at the mercy of the Legislature and
they must get all the necessary facilities

With this | conclude

SHRI ANIL BASU Sir. | am on a point of
information Very shortly, the discussion on floods under
Rule 193 would commence. Las! week, the hon. Speaker
observed that the preventive measure relating to tioods
should aiso be discussed tn the House because. during
the Question Hour, while a discussion on reliet measures
was going on. the question of prevention of tloods arose.
While discussing that, the hon Speaker observed that
this was a very important aspect and all sections of the
House were unaimous and so while discussing the
situation of floods. this aspect should also be discussed
in the House

Now. Sir, dunng the discussion on tioods. the
Minister of Agniculture will participate But the prevention
of tloods s the responsibility of the Minuister of Water
Resources So, the Minister ot Water Resources should
also simultaneously participate in the discussion That
15 my humble submission As the hon Speaker observed.
the Minister of Water Resources should remain presem
during the discussion and participate in nt

DR T SUBBARAMI REDDY (Visakhapatnam)
Without the Minister of Water Resources. we will not be
able 10 do justice to i,

MR CHAIRMAN Anyway. when it comes. let us
decide about it

SHRI BALAl CHANDRA RAY (Burdwan) Mr
Chairman. Sir, this 1s an amendment which 1s welcome
and 1t 15 a step in the nght direction But it must be
conceded that this is not enough The Judiciary has no
trade union. Nor can a member of the Judiciary go to
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the Press and ventilate his grievances [t 1s the
awareness of the Legislature and the Executive that
alone can place the Judiciary in a position of tirm
security and guarantee that they would be able to
perform their duties as the people expect them to
pertorm. While we are considering the conditions of
service of Judges of the Supreme Court and the High
Court. we should have also taken into consideration
the great deficiencies that remain in the grant of pension
to some of the retiring Judges of the High Court

Sir. you will be surprised to hear that members of
the Bar recruited to the High Court Judiciary, even if
they serve for 12 years, do not get full pension. But the
members, who are recruited from tugher Judical Service.
even If they serve for a couple of years or four years
only. get tull pension This is an a nomaly which is
disturbing quite a large number of High Count Judges
and | would humbly reguest the hon. Minister in charge
ol Law and Justice to look into the matter because the
source of recruitment of High Coun Judges in Article
217 lrrespective of the stream from which they are
recruted - whether they are junsts or advocates or
judges - experience of ten years in each tield is
necessary Having the same expenence. when they
join the High Court and retire. they should not leave
with different pensions The practice creates obvious
problems. It 1s also an invitaton to those Judges to
accept offices which better should have been avoided
by them after retirement.

It has been sad that we are amending conditions
of service of judges. The basic norm for amending
conditions of service of judges or maintaining proper
conditions of service of judges should be such as not
to adversely impinge upon theu etficiency. integrity and
independence Keeping this 1n mind. this august House
always will amend the conditions of service tor the
Supreme Court ang the High Court Judges. it was
appaling at one stage You will be surpnsed to hear
that as back as 1974 when the Chief Justice Shn
Gajendragadkar was charing the Law Commission. he
had pointed out that the Chiet Justice of each High
Court has 1o go out with a beggar's bow! to second and
third ranking members of the Bar. to invite them to join
the Bench with very Iittle success The result had been
extremely harmful and very bad for the entire nation

One of my tearned friends siting here had accepted
the ottice of a judge. tound it unsunable and agamn
joined the Bar That was the ime in seventies when the
standard of the judiciary in the Hibn Court has become
such as possibly the nation could nol have expected
better Some improvement has no doub! been brought
about the condition of service of judges But that i1s not
enough

While | am speaking abou! the improvement of the
conditions of service of this judges. 1t would not be
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proper to ignore the recent functioning of the High
Courts and the Supreme Court. No doubt we are unable
10 criticise the judges of the High Courts or the Judges
of the Supreme Court nor do remotely intend that. We
have the highest respect. the House has expressed its
respect, all sides have expressed their respect. It s true
that there 1s a lot of exposure of veled activities of
certain important persons by varnous orders of the
Supreme Court and the High Courts. It 1s truly weicome.
But the Press. the media has given wide pubhicity to all
these. Quite often the Press i1s in the habit of trying
cases belore those are decided by courts. The trial by
the Press is one of the evils that exist in every civilised
society. We can hardly afford to tolerate that because
our people do not have the education that could prevent
creating lasting impression of the trnial by the press The
result has been as my friend has pointed out. that this
wider exposure of the judges  activities in the media
even though has some good effects has il effects too
The ill effects in the sense that judges are presumed to
be equal. but all are not really equal. Tendencies are
likely to develop in some Judges 1o tailor their judicai
work that would have greater exposure in the media A
tendency would that be undesirable. The High Courts
and the Supreme Court judges are self-disciplined
institutton as the Speaker of this august House 1s the
Speaker is a! least accountable to this House but the
Judges of the Supreme Court and the High Courts are
not accountable to anybody. not tc the people. not to
" this Parhament. certainly not to the Executive and should
not be to the Executive. But this lack of accountabliity
has possibly had a tangential etfect on the judicial work
of the judges ever in the highest court; tangentia' effect
for exampie, nobody knows when a judge of a High
Court would sit in court. We start at 11 o'clock sharp but
some of the judges come at 1120 or 1130 am
They are expected to come a! 1030 am Wno is to
look after that?

Much has been said abou! spouses sons and
daughters practising in the home court a judge Vel
this 15 a vice which 15 well known Greater vices alst
exist. Even by elminating the spouses faclur possibly
you cannot get nd of the present day social weakness
which is perpetually exsting in the judges This House
certainly has the plenary power of legislation The
question of sovereignty does no! anse because the
Constitution 1n our country 1s sovere:gn no one else 15
sovereign A time has come 1o devise an institutinon with
the heip and concurrence of the judiciary That institution
will centainly look inte the disciphne of the High Court
and the Supreme Court judges Lok Pal or someone
else we do not know bul an instition 1s more than
necessary We are feeling that for several decades
now

Is it believable that impeachment should be the
only remedy? We have found the tate of impeachment
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We have seen Rs.30 lakh being seized from the house
of an ex-Chief Justice of Andhra Pradesh High Court.
Ramaswamy's case was debated in this House. Shri
A M. Bhattacharjee has been referred to by my friend.
There are Veeraswamys, Ramaswamys and AM.
Bhattacharjee. Who is going to prevent them trom further
sullying the judiciary self? There must be an institution
to prevent that. That institution has to be devised.

Can this House assume that during nearly 50 years
of independent India not one single judge of a High
Court or the Supreme Court has failed in his disciphne.
has not deviated trom absoiute integrity, has not tailled
to perform his duty properly? But we have to assume
that because no action has been taken against any
judge during ali these many years, not is there any
provision to take action against any High Court or the
Supreme Court judge | do not say that the executive or
even this augus! body directly take any action te! the
jucdiciary devize an institution ol (s own to look atfter
itself But aninstitution 1s more than necessary Nobody
no organ of the State in this country can be unamenable
10 the will of the people ot this country The Legislature,
the Partiament are accountable to the people the
executive 15 accountable o the people. the jdiciaty
mus! 5's0 be made accoutable to the people The form
i which ¢ well Rave to be made accountable s tor the
judiciary andg possibly tor the Speaker of this august
House and other dignitanies to find out

With these words | thank the Law Minister for having
brought this Bill ! suppor! the amendment and the Bill

SHRI SURESH PRABHU (Rajapur:  Mr Chairman
Sir | stand here to weicome the Bil ! 1s supposed 10
replace the ordinance But again unfortunately | have to
say that an ordinance had 1o be issued to introduce a
topic hike this which 1s really necessary to be brought
in the form of a taw

We have beer having a debate on the subjec!
since yesterday and | really wonder whether we are
introducing a Bill tor a judicial review commission We
have gone Intc the depth of the topic and found the
various tacets of judiciary including the conduc! and
performance of some of the judges while discharging
their dulies

I do not think that theie 1s any provision in the
Consttution which e¢nables anybody to teally have a
review of this nature Probably that s why Members
thought that Parliament is the forum to a such
gnevances | am really wondenng whether this type of
an approach would help strengthen the judiciary in the
long term

As everybody has said. we have three very
important pdlars upon which our Constitution and our
State really rost the Executive the Judiciary and the
Legisiature The Execulive s accountable 1o the
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Legislature. The responsibility of the Judiciary starts the
moment and Legislature finishes its task of making laws
The interpretation of laws and the interpretation of the
actions of the Executive are things which come under
Judicial review, many a time

We have found many people criticise the functioning
ot the Judiciary. as has been done here n this very
House. We as parliamentarians look at Parliament as a
sovereign body We call it sovereign body because we
are all accountable to the people and we derive our
power from the people The Judiciary which was so
heavily cnticised now by some Members here has really
been the concern of the people at large They really
teel that the Judiciary 1s the last resort and their rights
could be protected only by the Judiciary

There are the quasi-Judicial functions performed
by the Election Commission We have an instance where
the people feel the Chief Election Commissioner s the
sole guardian of therr interests One person has become
so popular despite the fact that there have been so
many allegatons ot maltunctiomng alleged to have
been committed by some functionaries Despite that,
the Chiet Election Commissioner 1s somebody who s
worshipped as a hero by the people at large

When we parliamentarians are accountable to the
people, people themselves teel that the Judiciary 15 the
only institution which can protect their nghts We should
remember that we being accountable to the people.
should also respect the nght of the people and respect
the will of the peopie

| would hike 1o say that we should not forget one
important tactor that the people \n our country have
elected us because we are following a democratic set
up 1n out country One of the Fundamental principles of
democracy which i1s enshrined in the Constitution 1s the
Fundamental Rights which are enjoyed by ali the peopie
of India These Fundamental Rights were introduced in
the Constitution but there 1s no measure by which these
Rights could have been exercised Therefore these
Rights have no meaning There are several countrnies in
the world which have gtven such nghts in their
constitutions but in the absence of a proper judicial
structute these rnghts could not be exercised and
democracy has become a mockery in those countrnies
What 1s more important is that we should not and neve:
should we torge! that the Judiciary 1s something which
s necessary for the good functioming of a democracy.
from which we derive all our powers. The Parliament,
the Executive and the Judiciary have got theit roles to
pertorm

The vatous judgements which have been
mentioned here and which have been very heavily
criticised were passed not against Parliament o1
pariamentanans but agamnst the Executive. We should
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not forget the fact that all the judgements have been
delivered against persons who have been occupying
public posts have been the subject matter of discussion
in the House and Parliament as such. as an institution,
or the Members of Parliament. as the people's
representatives. have not been really coming into judicial
scrutiny as has been alieged by some hon Members
here So. | feel that we shouid really have a look and
we should not forget. we should not overlook the fact
that the Judiciary has a role to perform for the smooth
functioning of the democracy.

However. | am really aware of the fact that | am not
standing up to decide about the tate of what would be
the chapter in the Constiuton in which the Judiciary.
the Executive and Parhament should function because
that has already been stated in the Constitution but
nght now | am standing here just 10 Intervene on this
very imited point of the amendment which 1s sought to
be brought in. This could be described as too littie and
t00 late we should always remember that Constitution
always thought that the Judges must be able to tunction
independent ot the interference of the Executive and
that was reason why the service conditions were
stipulated in the Constitution itself. That protection has
been given to the Judiciary. the Judges that their nghts,
their privileges their emoluments should be
implemented by the Constitution so that nobody can
tamper with it. So. 1t 1s natural that those nghts. those
privileges that they enjoy should undergo changes from
time to time.

Thanks to the new economic policy, weaith has
peen created in the hands of millions of people of fndia
The same Judiciary 1Is now supposed 1o try people who
have committed economic oftences which run into
thousands of crores of rupees So. the same Judiciary
cannot be expected to perform. deisver and duigently
work with the same service conditions which were
prevailing about thirty or thirty five years back That s
why. | teal that there 1s really a crying need to gve
proper benefits proper emoluments 1o the members of
judiciary. the judges. so that they could discharge their
responstbiities and cou'd protect the Constitution
without any intererence and without any tear or tavour

We must have the highest regard for Judiciary
There 1s already a provision in the Constitution which
allows for impeachment | know that i/mpeachment 1s a
process which 1s very difficult 1o practise in the present
torm That process may be reviewed But there i1s no
pont in crticising the Judiciary lock stock ang barrel
because of certain misdeeds committed by some
members of Judiciary 1n some parts of the country ¢
would request the hon Law Mimster 10 also ook inte
the possibility wheieby the service conditions could be
changed - the quantum increase in the amount of
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emoluments that they recewve during the passage of
time And we do not really have to wait for ten years or
twelve years to introduce one single change. That 1s
why | say that it 1s too Ittle and too late.

We should also remember one thing. The objectives
tor which this Bidl has been ‘introduced. state that
increase In the price of petrol has necessitated these
amendments. This particular object 1s dated 21st June
and on you have introduced a hefty price nise of thirty
per cent on 3rd July. | would like to know from the hon
Low Minister whether he 1s also proposing an
amendment to this so that the emoluments could be
increased by thirty per cent more. In the amendment
which 1s introduced the amount 1s not quoted in rupees
It is stated in terms of quantum ot petrof, If this 1s what
it i1s. then there 1s no need to state in the objects that
the increase In the petrol prices has necessitated this
amendment because this 1s the quantum increase In
the consumption of petrol iseit

| would like to draw the attention of the hon Minister
of Law and Justice to a very Important point !t has alsc
been rerterated by some ot the hon Members earher
The Judiciary 1s not onfy the High Court and Supreme
Court Judges. The common man hardly reaches that
stage {0 get his grievances redressed Justice 5 really
done to him at a very lower level such as distnict courts
or even fower to that The service conditions of the
judges of these district counts needs to be improved !
am aware of the fact that in Singhu Durga district ang
Ratnagri district ot Konkan the Judiciary does no! have
even a proper accommodation Probably. some
constitutional measure should be brought about to
ensure the independent functioning of the Judiciary |
wouid request! the hon Minister also to condsider as !
said earher whether there could be an enabling provision
which allows the Judiciary 1¢ get their aliowances
increased In the passage of ime due to increase in the
cost of living and not to wait for the Execulive to react
it s because. then probably there could he an
untortunate situation 1n which the Erecutive would
say tha! you are passing 106 many judgements against
us

S¢ we would not hike 10 passe judgement on you!
demand Let the Executive perform the role of the
Executive ang judgemen!s be passed by the Jidiary
| wouid welcome this amendment and | would reques!
the hon Law Minister to reply 1o cefar point that |
have made

ITransiatior,

SHR. GORGE FERNANDES (Hatanga, Mr
Chairman Sir 1t appears that it 1 beause of the feehng
of Executive towards judiciary that this Bili has been
niroduced 1n trus House st (ate Perhaps in 1958 a
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legislation had been enacted In regard to the salaries
and service conditions etc. of the judges. After that, |
am observing that their case s considered once In
every ten years period. This Bill seeks to increase the
sumptuary allowance and travellng allowance ot
judges. Mr. Chatrman. Sir. 1n both the case be 1t
sumptuary o traveling allowance | find that the Executive
has considered the case of the judiciary without taking
the tactual posttion into account Earlier, a simifar bull.
in respect of judges had been brought ten years ago
1e 1in 1986 Sir, you will be surprised 1o know that at
that tme the sumptuary allowance of Chiet Justice of
the Supreme Court was Rs.500 per month or Rs 17 pet
day You can see that the year 1886 1s not a matter of
long past it 1s almost the piesent The prices of
commodities 1n 1986 were not much low as compated
the today At that ume, the sumpluary aliowance of the
Chigt Justice of the Supreme Court and the High Court
was Rs 17 and Rs 10 per day respectively It appears
that the Executive has same hetredness in thewr minds
towards the judicary otherwise ot has no meaning |
would ke 10 know the views of the hor'ble Law Minister
m this regard

At tha! t'me the Governmen! ingreaseq the
sumptuary allowance 1o the extent they deemed fit but
¥ we thunk about today s prices. it appears that the
amengment which has been brought for Chiet Justice
of the Supreme Court or High Court will not be much
benetiztai ¢ them Therefore we have griven an
amendmeont that the Bdl which has been introduced 1ot
increasing the aliovwances etc should be hinked ath
the cost of ving index of thin miunth by taking a Jecisen
S0 thal the, need not have 10 wait for the neat 10 yearn,
As spor as cost of hving index increasen  sumpluar,
aliowanze shouid alsa he ncreased acrouding,
should be ust ke the ncrease 0 the gdearness
allowance o 1he Gouvernment and po,ate sentor
employees  Sinte  the sumptuary allowance 1 meant
Yor daily expenses 1 will be appropriate to hink ! wath
the 295 ot nang aindex thope tha! hon Mirester wouisd
Tonmger My Suggestinn >

I was not surpnsed at ali to, here the debate on ths
Bl as great reventment has been expressed against
jutdges hete Bul | am happy on some points because
it has sreated some sort of tear m the minds of pohticat
icaders which (% a welcome step Besides polhicians 1!
has alse created a tear in the minds of general people
Just nom an hon Member has sas as 16 why judiciary
15 intedenng our day 1o day work | would ke to oite
tevn, gxamples an this regard

I would ke to mention the judgement given by
Deitn High Lount on cleanhness at roads in Delh A
tew days belore it a simiar judgement was given by
Patna High Courl about the manienance and
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cleanliness of roads in Patna. Though several other
judgements have been given by Patne High Court and
I would not like to mention them ‘all as it will require a
tull day debate | would like to cite these two examples
where people moved to Courts to tile a complaint
against the negligence of politicians of ruling party who
were regsponsible for maintenance and cleanhiness of
roads and then judges gave therr ;udgen'mem on these
Issues and interfered In these matters. The similar thing
happened in case of Delhi. Secondly. in context of the
activism of judges | would ke lo mention the ‘Havala
scam’ A journaiist along with his two-three friends
knocked at every door in order to unearth this scam.
Letters were wntten to hon Pnime Minister by various
persons and MPs and | was aiso one of them but except
getting only one line reply nothing happened in this
regard A fiim was made on it but was promptly banned
who banned t” The Executive has banned 1t? But for
Mumbai High Court and later the Supreme Court this
Havala scam could not have seen the light of the day
it inciudes officials of executives and politicians as well
They would have never permitted o come 1t into the
hight Therefore we could well understand the reason
behind their anger. their opposition to 1t and why this
debate is going on this issue

On hon Member has said that whether judges do
not commit mistakes They do commi mustakes. One
judge had made some undesirable comment and we
condemned him 1n this House and said that it would not
be tolerated But what was the attitude and reaction of
this House when an impeachment Motion was moved
against a Supreme Court judge. Justice Ramaswamy?
At that ime. the Members of ruling parly who are now
on the other side had successiully managed to change
this talsehood into lruth on the basis of majonty and
now you are preaching the peopie of this country and
the worlg as to what should be the ideal conduct of
judges You should remember as to who conducted the
inquity before bringing that impeachment Motion,
wdentiied the mistakes committed by that judge and
sent thal document to the Speaker and other places It
was done by the judges of Punjab High Court and
judges ot Supreme Court who are addressed as brother
judges in Courts It was no! done by politicians of
journalists 1t 1s no! proper that while discussing the
functioning  conduct and way of living of judges we
lorge! that reality We should comment on mistakes of
a person or orgamisation But at the same time justice
should be done to the persons engaged in |udiciary

Jus! now Prabhup was saying that this New
Economic Policy has helped a special class of the
country to prosper As a resull of it 1oday stugents coming
out of the institute of Management after completing their
courses are directly appointed by multinationai
companies which offer them Rs 35 thousand &0
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thousand and in some cases Rs. one lakh as salary. So
such condition 1s prevailing in the country.

Some Members have made complaints that disposal
of cases Is taking much time whether these are the
cases pertaining to atrocities against women or labour
dispute. The cases of labour disputes are lying pending
in the Courts for last 25 years and no hearing n
conducted for them. But we cannot blame judges for «.
This Houses has also not thought about he shortage of
judges and other statt in judiciary. Had this House
thought that more appointments should be made there
and they should be given reasonable salaries and
facihties for their efficient functioning it would not
happened. In respect of lawyers | would like to mention
that many Members of this House as well as belonging
to State legislatures know this fact that hinng a Supreme
Court lawyer tor getting the case postponed for another
date costs lakhs of rupees. .

Is this not a known fact? | do not feel that there is
any need 10 express anger on judges when we are
trying to rectity the injustice done to them in the matter
of raising their salaries. | consider that this situation
wouid have not emerged if poiity of the country had
been honest and political parties had toliowed the path
of .democracy. Politics does not mean favountism or
earn money by hook and crook but it 1s a way of serving
the public. Judges would not have been activist 10 that
extent if we had done that we had been passive and
polity was confined to the Courts of political lsaders, in
Mumbai. Patna, Madras and Banglore. in such a
situation when politics does not take up the issues of
public interest then public 1s left only with one ‘option
and that 1s judiciary.

Mr. Chairman. sir, in my pohiticai career | have taken
shelter of judiciary so many times. Dunng the Prime
Ministership of Indira Gandh emergency was imposed
and the whole House chimed n. All the nghts, human
rights and right to ive were seized. The Attorney General
has said :n the Court that there is no nght to ive When
Detence Counsel! asked as to what would happen then?
Attorney-General rephed that anyone who died dunng
emergency oduid move to Court atter upliftment of
emergency It meant thal people who would die during
emergency would move to Court after their death Such
a legistation was passed in this House unanimously. A
number of Members belonging to opposition parties
were in its lavour and rest of them who opposed it were
in prison at that time

Mr. Chairman. Sir, dictatorship 18 imposed on
countries and law ltke MISA and TADA are enacted
ilegally when Judiciary and legisiative join hands
together. In such situations judiciary protect us. Sw, in
my 47-48 years political Career Judiciary has saved me
on several occasions. Madhu Limayej and Dr. Lohia
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were Members of this House and | knew that on several
such occasions Judiciary had freed them from the tyranny
of executive. Theretore while speaking on this matter in
the House we should keep in mind the history and
overall situation in this situation in this regard.

Mr. Chairman, | conclude while saying that this
initiative of Judiciary would change the polity of this
country of politicians promise to work honestly for the
progress of the nation. Mr. Chairman. sir. the same
thing has happened in {taly. Forth last 40-45 years Italy
was under the rule of maha but today its two tormer
Prime Ministers are in jails, one of them is suffering
imprisonment for eight years and the other one for five
years. The cases of both the former Prime Ministers of
italy are still going on in the Courts. It may happen that
by the end of this year three former Prime Ministers of
italy would be in prisons.

Mr. Chairman. sir. we should not discuss the 1ssues
of others but | would like to mention that an American
President had been dethroned for just telling a lie. He
said that he was unaware of the fact that a thett had
taken place in the office of Democratic Party. Later on
yournahst proved it and he had to go to jail for . 1t is
a different matter that Vice President forgave him and
thus saved him from being imprisoned. | am not
mentioning the names of other countries but same
situation is 1n Japan and other countries. While
concluding my speech | would like to mention the name
of italy again. Judges had sacrificed therr hives in Italy
while fighting against the mafia. The lawyers associated
with them were also killed.

The police officers holding higher positions, always
enjoy their life all over the world. They never lost therr
lives only the constables lost their lives. In [taly,
hundreds of persons have been killed by Mafia. The
Judicial Magistrates, Lawyers and Journalists were
present there and were engaged in searching the Mafia
The police personnels had done their work honestly in
arresting the thieves or Mafia's persons. | think that
today. only judges are most active in India. Some lawyers
are also active. | want that the police personnels may
be encouraged and strengthened in this country.

Journaksm should also be given encouragement
so that with the present judicial activism, honesty can
be revived in this country where our politics has been
unsuccessful.

[Enghish]

SHRI PRAMOTHES MUKHERJEE (Berhampore,
WB) - Thank you, for giving me an opportunity to express
my views on this important Bill. | have heard many
valuable speeches on the subject. | will not take much
of your time to finish my spsech. On behalf of my party,
RSP, | rise to support the Bill.
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The purpose of the Bill is to replace an Ordinance
which was promulgated in the month of January, 1996.
The purpose of the promulgation of the Ordinance was
to increase the sumptuary allowance of judges of he
Supreme Court and High Courts and to improve the
service conditions of the judges. Sir, the Ordinance was
promulgated to enhance the sumptuary allowance of
the judges. The demand 1s highly justified and so. |
support the Bill.

Some of my triend spoke about the judicial activism.
There is a radical difference between the judicial activism
and the judicial despotism. | do not want to refer to the
reasoning behind the judicial activism or judicial
despotism. With your kind permission. | beg to mention
here that 1t 1s not that only lawyers go to the courts. The
poltticians and the bureaucrats also go to the courts for
getting judgement There 1s a precedence that the heads
of the Governments have gone to the Supreme Court
for getting judgement, be it in respect of Ayodhya. nver
water distribution, or in respect of many inter-State
related subjects of the Constitution. This 1s only because
of the fact that the judiciary plays an important role n
our pubhc lite. The Constitution of India stands upon
three wings. namely. the legisiature, the judiciary and
the executive. Judiciary is the most important ot them
because it protects the nights and freedom of the people
It is the repository of people’s faith and conlidence It 1s
the only institution which can carry the good old
traditions of ‘Nyayshastra’ of our country. So. we can
enhance the sumptuary allowance of judges of the
Supreme Court and High Courts. Their service conditions
can be improved so as to creale a situation in which
they can render their services without fear and
tavour. 3

While supporting the Bill seeking to enhance the
sumptuary allowance of the judges. with your kind
permission, | beg to mention that there 1s another side
of the coin also. The people of our country have been
suffering from the economic stringency. from the
economic hardship of the day They are hving below the
poverty line. There Is the vast problem of unemployment.
Educated but unemployed boys and girls do not find
any avenues for their earning. The problem of
unemployment ts grave. It cannot be compromised with
other things. Naturally, it 1s my observation, that any
suggestion or any proposal of the announcement of
Sumptuary Allowance, any suggestion tor the
announcement of Pay and Dearness Allowance for the
privileged class, casts a very damp dark shadow upon
the minds of the unemployed youth in our country,

15.51 hrs.
{Shri Chitta Basu in the Char)

In these circumstances, | would urge upon the Prime
Minister and the Government to make some provisions
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for employment generation for the unempioyed youth.
At the same time | would urge upon the Members of this
august House to get the Bill passed. This 1s only
because of the fact that the standards of the Judiciary
should be maintained and that the values of the
- Judictary should be mamtained.

There 1s a question today that the inteliectual product
of the University goes elsewhere. There are different
layers in the intellectuais of a University. The first layer
of intellectuals in the Universities has a choice for the
computer and Electronic Engineering courses. After
tirishing their courses. they fly over to Japan. Amerca
or European countries to earn huge amounts of money.
There 1s a second layer of intellectuals in our
Universities which seeks medical courses etc . to earn
huge amounts of money. The brilliant product does not
choose 10 go into the law course today So. in order to
aftracl today's briliant product of the Universities towards
the Service of Judges of the High court and the Supreme
Court, this Bill should get! passed. | Support the Bill only
in order to attract the brilhant product of the University
to this Service At this stage the Judges. | think, should
be given the secunty, should be given the comforts as
far as practicable within this socio economic system
This 1s to protect our democracy, this 15 10 protect our
Constitution. this 1s to protect our tradition and
hentage

15.54 hrs.

[Transiation]

SHRI GIRDHARI LAL BHARGAVA (Japuty . Mr
Chairman. Sir. | have heard many speeches commenting
against the judgements given by the judges It hurt my
feelings because the Bdl has been brought here only
for secking enhancement the sumptuary allowance of
hon judges of to pay them the amount equal to the
actual consumption of petrol. Whenever you go to the
residence of a judge and sit in lus Chamber. your are
served with lassi, coffee. bread or L MB sweet etc
Theretare. the Bill also provides to pay them sumptuary
allowance to meet their expenses on account of this As
such you will get hospitalty and their expenses on
petrol will be compensated

] think that 1n this era, after the God. people have
taith in the judiciary. We say that the God will do justice
but he does not come here | have not seen the God.
It anybody of them has seen him, please tell me | do
no! know about him . (/nterruptions) Please listen
attentively, | am goming to tell a very important thing
After going to that side your 1deals have also changed
God is not present here, only a judge 1s there in place
of the God. Earlier, meeting of judges with the people
or visiting tfe public places were considered as a crime.
Even today. | think that the Judiciary is the most
powertul,
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Dr Ram Manohar had said that the Executive, the
Legislative, the Judiciary and the Press were four pillars
of India. If anyone of these pillars becomes weak. It can
cause great loss to the democracy. Perhaps. hon
George Saheb 1s not here otherwise he would have
supported my point.

[English]
MR. CHAIRMAN : Please address the Chair.

[Translation]

SHRI GIRDHARI LAL BHARGAVA . | am addressing
the Chair. He s asking that who was Ram Manohar
Lohiya. 1 told him to go to the Central Hall to see him,
his portrait has been installed there. According to Dr
Lohtya. out of these four piliars. the pillar of the
Executive has become weak to some extent as a result
of which judiciary has taken all these things in its own
hands. That 1s why. people are feeling 1t unusual. Now-
a-days when you watch your TV you see things going
on as to what s todays judgements and whether this or
tha! person has been granted ball or not. These petly
things today particularly. rinterruptions)

AN. HON. MEMBER : What happened today”?

SHR! GIRDHARI LAL BRARGAVA . | do not know
as to what happened today but some persons were
teeling uneasy | do not know as to what judgement has
been given about the case of the former Pnme Minister
We will come to know on TV in the evening | feel very
sad. therefore. my whole . iinterruptrons) It will be
decided on 19th Now, everybody 1s apprehensive about
the outcome. At present. Judiciary s playing a very
good role in this country

in this connection my submission 1s that an All
India Judicial Service should be tormed and judges
should be provided with the facilihes of good
accommodation. transport good library and handsome
saiaries Today | was asking him as to whether he
would accept the post of a judge if he was oftered the
post of a judge in the High Court? He told me that he
would not like to be the judge of the High Court because
he would get less salary there It a person 1s paid
handsome salary. he (Interruptions!

SHRI RAMESH CHENNITHALA You can ask
Lodhajt as to whether he got handsome money

SHRI GIRDHARI LAL BHARGAVA A Member of
Parliament gets Rs 5500 out ot which he has to pay
something to his party. and for electricity. water.
telephone and rent for using a stool, if any it means
you get a very Ittie amount You are also experiencing
tnancial hardship Today the MP is getting what | am
trying to open their heart Now you have understood
the situation because it involves money Therefore. you
have gone to that side otherwise you were enjoying
better position here
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Therefore. what | mean to say is that judges shouid
be paid handsome salaries and provided with good
accommodation. transport and hbrary tacilities only then
they can perform their duty honesty and property
otherwise. it will be very difticult tor them to do their job
properly...{Interruptions) Besides, security arrangements
for them are necessary.

Shri Guman Mal Lodha who s an hon. judge. sitting
betore us in this House He has been a judge in the
High Court of Assam and Rajasthan. During his tenure
he has given judgements assuming a post card as a
petition and in some case. he has given judgements
even one the basis of news items published In a
newspaper.

16.00 hrs.

Thus an example of a judge and the Judiciary against
whom some hon. Members were passing remarks. |
think that the Members of Parhament have no right to
pass remarks'on the functioning of judges. Whenever
injustice has been committed against anybody in the
country, Judiciary has done well. Therefore. | would like
to request that an Al india Judicial Service should be
constituted. The situation of today i1s that, | have got a
document according to which, there are many places i
the country where the posts of judges are lying vacant
| do not want to waste the time of the House by reading
out this document

[English]
MR. CHAIRMAN : Would you kindly resume your

seat” | think. at 4 o'clock. there 1s another subject to be
taken up You can continue tomorrow

Now. hon, Minister Shri Magbool Dar to make a
statement ot the incidents of death of piignms at Ujain
and Hardwar on 15th July. 1996

16.01 hrs.

STATEMENT BY THE MINISTER

incidents of death of Piigrims
at Ujjain and Hardwar

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD MAQBOOL DAR) . Si.
dunng the course of discussion in the Lok Sabha on
July 16 the hon Home Minister shared the concern of
the hon Members on the heavy loss of iife which took
place at Ujjain and Hardwar, and had promised 10 obtain
information from both the State Governments

The State Government of Madhya Pradesh has
informed that on July 15 a large crowd of devotees had
gathered at! the Mahakaleshwar Tempie. situated in
Upamn City. at around 5.30 a.m There were about 3000
persons in the temple premises and another 6000 1o
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7000 persons at gueue outside the temple. The
stampede occurred al the feet of a staircase leading to
the temple sanctum where the pigrims rushed for
worship. The immediate cause of stampede seems to
have been some persons slipping on the wet marble
floor. It was reported that 34 persons were declared
dead on arrival at the Ujain civil hospital. These
included 23 males including one child and 11 females.
29 persons were admitted to hospital with injuries of
whom seven were reported to be seriously injured. Six
of the seriously injured have since been shifted to the
medical college hospital at Indore for specialised medical
treatment. The State Government of Madhya Pradesh
has announced a high level admimistrative inquiry into
the causes of this incident which will be conducted by
a judicial official. The terms of reterence of the inquiry
include the causes of the tragedy. the adequacy of
arrangements made by the district authorities, the
promptness with which medical assistance was provided
and steps to be taken in future to prevent recurrence of
such incident The State Government has announced
ex-gratia payment of Rs 1 lakh to the dependents of
each person killed in the stampede, Rs.25,000 to those
who were serously injured and Rs 10.000 to other
injured persons Their medical expenses will aiso be
met by the State Government Whiie it 1s expected that
the responsibility for administrative lapses will be lixed
by the high ievel administrative inquiry, the State
Government has, in the meantime, transferred the City
Superintendent of Police, Uyain. the Town Inspector in-
charge of the tempbe area and the Executive Magistrate
on duty.

In so far as the incident at Hardwar 1s concerned.
the State Government of Uttar Pradesh had informed
that 20 pilgnms died and six pigrims were injured on
July 15 It was expected that about 15 lakh pilgrms
would gather on the occasion. but. (n tact, about 25
lakh pilgrims had collected a! Hardwar on the occasion
of “Somwat: Amavasya” In the past, piigrnims were using
two bndges at the Harki Paun, but on the two bridges
was not in use as it had been damaged due to rains in
the last year. The stampede occurred when a large
number of pilgnms tried to push their way through one
bndge at about 6 30 1n the morning

On receipt of the report of the incident. Shn D.K
Arya, Adviser to the Governor. DG (Police) and State
DG of Health Services immediately rushed to the spot
The State Government had also decided 1o have a
judicial inquity in the matter in the meanwhile. the
State Government had announced an ex gratia payment
of Rs. 1 lakh to the depandent of each person killed in
the incident and Rs. 25.000 to those injured The injured
are being treated al Government Hospital Further, a
senior Sub-inspector of Police and one Natb Tehsildar,
who were on duty near the bridge have been
suspended

As 18 evident from the reporis of the two State
Governments, the prima facie reasons o1 stampede
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seem to be inadequate arrangements for crowd contro!
on the occasion of such an important testival. The report
of the Government of Uttar Pradesh. for example, states
that there were only one Sub-inspector and one Naib
Tehsildar on duty at the bridge. As mentioned by some
Members and Home Minister Yesterday, there have been
mismanagement and lack of proper precautions on the
part of the authorities. The detalled reasons for the
tragedy will. no doubt be availlable as soon as the
inguiry reports come in. But we hope that the other
State Governments would, 1n the ight of these incidents,
1sue appropriate directions to their field officers to
prevent recurrence of such incidents.

SHRI MANORANJAN BHAKTA (Andaman and
Nicobar Islands) . Simply suspending ot one Naib
Tehsiidar would not do (Interruptions)

MR CHAIRMAN 1am on my legs Piease sit down

{Interruptions)

MR CHAIRMAN -
resume yout seats

t am on my legs. You please

tinterruptions )
JTranstation]

SHRIMAT! JAYAWANT! NAVINCHANDRA MEHTA
(Mumba: Southi He has told about Uttar Pradesh only
and not about Madhya Pradesh (interruptions)
(Engiish]

MR CHAIRMAN Nothing is going on record

(Interruptionsi*

MR CHAIRMAN  There 1s no rule. which allows
you 1o seehk clanfications We must go by the rules

jinterruptions:

MR CHAIRMAN You are @ senior Member There
is no rule which allows you seeking clanfications in this
House

pinterruptons)

MR CHAIRMAN  Nothing will go on record except
what | sad

Jnterruptions)

{Transtaton:

SHRI THAWAR CHAND GEHLOT (Shajapur) | am
on a pont of arder My point of order Is that
(Interruptions) please allow me

[English)
MR CHAIRMAN There is no point ot order

' Not Hecorded
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16.11 hrs.

DISCUSSION UNDER RULE 193

Flood Situation and Natural Calamities in
Different Parts of the Country

[English]

MR. CHAIRMAN : Now we go to the other item of
the Business of this House That item is regarding tlood
situation and natural calamities in different parts of the
country and 1t should be moved by Prot. Prem Singh
Chandumayra.

PROF. PREM SINGH CHANDUMAJRA (Patiala) :
Mr Chairman, Sir. under Rule 193. | want to draw the
attention of the Government on an important matter
which belongs to the whole country

[Translation]

Mr Chairman. Sir. «f you go through the facts
showing the damage done by the floods, you will come
to know that every year. floods not only destroy crops
worth crores of rupees. but also damage houses and
above of all thousands of cattle and hundreds of people
die due to it For example. in 1995 more than 600
people died. more than 2.2 lakh houses damaged and
1 66 lakh cattle died all over the country. In 1988 the
floods caused more damage than this. speciaily n
Punjab where Patiala city was fully inundated and as
a result property worth milhons of rupees was damaged
due to it The same situation was in Lugdhiana. Jalandhar
ahd Firozpur cihes of Punjab Likewise in Haryana,
1English} last year. more than 50.000 inhabitants were
compelled to come into terms

{Translation]

| am of the opinion that the Government is not
serious enough to check damage on this account This
problem was not taken senously and the measures
taken in this regard were all temporary one. A cenamn
amount was made available tor tiood reliet n
anticipation of flood and it was taken tor granted that
the tiood will come and this much amount wili be made
available tor this purpose. bul that toc was not properly
aliocated The assistance as well as funds should be
provided The Central Government provided Rs 800
crore in 1994-95 and Rs 1130 crore in 1995-96 for this
purpose This amount 1S being enhanced every vyear
but the same Is being misused The Government did not
pay any heed to it In 1988, the Government had issued
Rs 100 corre tor fiood reliet out of which Rs 32 crore
were spent as administrative expenses What rehetf did
peopie get it Rs 32 crore were spent on jeeps. aenal
survey, diesel and payment of TA, DA? The patwans
and tehsiidars aiso take their shares from it but the
attected people gel nothing out of this rehet amount.
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The concession ot Rs. 500 per acre is virtually no help.
Mr Chairman. Sir. the loss of farmers due to floods s
really a matter of grave concern The Government has
not shown the much expected seriousness in this
regard The National Water Resources Commission was
set up in 1983. The hon Prime Minister 1s its Chairman.
the Minsiter of Water Resources s its deputy chairman
and the Chiet Ministers of the States are its members.
Sir. two meetings of the commision were heid 1n October
1985 and 1987 respectively It is the seriousness of the
Government. No permanenet solution of the problem
has been found and the extra water flows away to
Pakistan Several parts of the country. at present. are
tacing the drought probiem due to lack ot water but the
Government 1s not thinking to utihse this extra water |
therefore. would like to suggest the Government to mahke
the country flood proof just as 1t has been done in
Russia. Rivers, in Russia have been canalised and
thus peopie have been saved trom its danger Even
Americans never face the ire of floods, 50 vears have
past since we became independen! but still we are
facing the fury of floods. The permanent salution of this
problem can only be tound if the Government takes
action on my suggestions.

My tirst suggestion 1s that the Government shouid
take up dredging work which will increase the tHow of
the nver and the river's capacity as well It wilf help in
proper disposal of water and the danger of Hood ran be
averned

The embankments of the rnivers are mage o' mud
and therefore 1l 15 wansed away wher rain comes My
suggesstion is thal the embankments should be
constructea with the help of stones whizh are avauabie
free 1n mountains The 3svernment nas 1o pa, a 10! of
amount as compensation 15 the hood vittims tbut o this
mone, 18 uhhsed for the constrychions o stune built
embankments. a permanent sotutior 2 the fiocd car be
achieved

Another suggesticr 1s that! irmgatiun projects should
be prepared Ar amoun! ¢ Rs 57 thousangd orofte has
been spent so f3° on these proects but only 20 mithon
acres of 1ang has beer brougnt under irnganon cover
the reason behina it i the delay 1n projects which could
not provide the desirea beniett [t these projects are
commissioned in time the sanger of fiuud can be
averted and water for rngatnr can be provided to the
pecpie It can generalte mult-purpose benefits It can
zontro! the fioods and by stonng this valer in dams we
can use 1t for irngation purposes

Mr Chairman, Sir power genesaton by thermal
power plants s costher The power generaticn tram the
hyde! projects will be cheaper sesides o wil contain
the poliuticr: When the supply of coal to the thermat
power plants of Punjat was not made : time | brought
this thin2 intc the notice of the then Prime Minister Shr
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Atal Bihari Vajpayee. He instructed the Minstry of
Raillways and the coal was supplied to the projects. The
problem of coal 1s not only being taced by Punjab but
by other States also. Irngation projects can solve these
problems but untortunately the projects are being
delayed The construction work at Thein dam in Punjab
18 going on for the last several years. The initial cost of
the project was Rs. 65 crore but now it has escalated
to Rs 2650 crore H 1s stll not known as to how long
will 1t take to complete this project. The Union
Government does not provide funds to the State
Government ot Punjab to tackle floods and as a result
the flood waters of Vyas and Satlu) nvers cause heavy
damage to the State When the issue of water anses
we talk of "‘Ripanan Law’ 1 e the regions which suffer
the loss due to fiood, should have the nght fo use the
water Therefore, we demand water for Punjab as per
the 'Riparian Law' Some day back. | had given a
suggestion for this purpose dunng Zero hour There is
a Ghagghar rniver which flows through Patiala, Ambala
Kurukshetra Hissar and Sangroor if Haryana Himachal
Preadesh and Pumjab jointly construct a dam there
tiood can he prevented besides the problem of potable
water « Chandigarh can be solved and Palala
Sangronr Kurukshetra and Ambala distnicts can be
provided water for irngation purposes | through vou.
would fike to urge upon the Government of India that it
should provide maximum aid for this purpose and that
dam should be constructed so that Punjab and Haryana
could be saved from the danger af flood

In the last | would ke 1o sugges! that tll the time
the Government finds a permanent sofution of this
probiem 1 would be beller for the Government to
INtraduce Ccrop insurance scheme 10 protect the peopie
trom the danger of flood and natural calamities Here
i othe nght of @ insured vehicle 1s broken the owner
gets ‘ull compensation 1ot it but the tarmer gets Ry 500
pe: acre i tus crop worth Ry 10000 s destroyed
Theret~re the Government should introduce ctup
nsuraANE 5Cheme as soon as possible As a permanern!
sciubor ot ths problem what Morarp Desar s
Governimont theught in 1977 s very important Belore
that Shn KL Rarn the Minister of trngaton in indua
Gangr: s Government hag suggested to ink the northern
rvers with suuthern rivers Il it gs implemented  the
country can be saved from the lood as well as ltom the
drought Cur posiion 1s hke the man who had two
gaugtters One of them was marned 1o a larmer and
the other tu a potter When the monsoon arnved some
one asked the farmer as 10 how his daughters were
doing He replied that one of them s sulfenng due to
rawn and another one o1 want of rain So it raing then
there 15 tiood and /! 1t does not rain the drought causns
haver Thetetore o would be beller f the nver hink
scheme 15 implemented Wnth these words | conclude

‘interruptions
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[English)

MR CHAIRMAN - Please sit down. The first name
1s of Prof. Prem Singh Chandumajra and the second
name is of Shrn Uddhab Barman One hon. Member 1s
to move or initiate the discusston. The name of Shr
Uddhab Berman is there in the Party list. He will be
caled at due time

Now Shri Dhananjaya Kumar will speak

SHRI v DHANANJAYA KUMAR (Mangalore) . in
the hustory of this august House. we have commenced
with the discussions on the situation of floods as well
as drought conditions prevailing in various parts of the
country [t has been a regular feature in this House to
intiate such discussions specially during the Monsoon
Session This year this Session s all the more important

because this is also being considered as the Budget
Session

We have been irecewving news about the flood
situation getting worsened in various parts of the country,
speciatly this year. in the North 1n the Western region.
in the North-East and aiso in the southern States We
have alsu seen that there have been aenal surveys
conducted by not less than the Prime Minister of this
country himsell | would say this again has become a
mere rtual After conducting the aernal survey, the Prime
Minster would stand up in this House and say that he
was helpiess that his hands were tight. that the Finance
Commission had already decided the modatities for
distribation of Central assitance which was available to
vanous States

! we go deep into this probiem this 1s nothing but
a rea! human problem The topography of this country
itself suggests that we must think of a long-ranging
programme which would have a permanent solution tor
such havocs | would like to remind this augus! House
the ambiious programme ke the inking of the Ganga
and the Cauvery which was though of and which was
envisagea ty an emiment Minister in the Government of
ngia Wumister tor Water Resources. Dr KL Rao

Urtortunately such a project has never been
impdemented and always we tind that we are unable to
provige tunds 1o impiementing such ambiticus

programmes i aodld tell vou that this would definitely
find ar everdasting solution tor the problem which s
beng faced by the countrymen dunng every monsoon
s‘eas.ur" This time Karnataka | should sav was saved
to a great eatent trom the havocs of the fioods. but
instead we nave drought ke condiions in major portions
of the State of Kinataka

The rams have st begun The other day. there has
been a heated tiscussion i this House regarding
release of water from the nver Cauvery to Tamul
Nadu

Due 1o drought conditions and due 10 scanty ratntall
i the catchment ared the tesenvors built on the nvet
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Cauvery have become practically empty The people of
Tamil Nadu, of course. always iook towards Karnataka
for water on the nver Cauvery. Now, they are armed
with the intenm Award which has been passed by the
Tribunal and very often they also go and knock at the
doors of the law courts. How do we find a permanent
solution to ail these probiems?

Sir. now even the South India also has been lashed
by the rains There were very heavy rains in the three
southern States Kerala Tamil Nadu and Andhra
Pradesh. There have been 34 deaths due to floods It
has been a regular feature tha! very often severe
cyciones hit the coastal areas of Andhra Pradesh. This
time also. due to servere cyclone there have been a
number of deaths in the State of Andhra Pradesh. The
cyclone had even reached the State of Mahrashtra this
time. Knowing lully well the conditions prevaring in
these parts ol the country. shouid we not think ot finding
a permanent solution to this probiem?

! would say that the norms which are sel. maybe.
by the Finance Commission or the modaities that have
been tixed in the meeting of the Chief Mintsters for
giving assistance are totally unsatistactory and they wili
not solve the problem | would suggest that the
Government of india should think of setting up a separate
fund other than the National Calamity Reliet Fund The
National Calamity Reliet Fund. as we know. 15 a very
small kitty. The Minister of Agniculture would aiways
stand up and say that he is heipiess. he 1s guided by
the rules and regulations ang he is guided by the
deliberations of the Finance Commission. The other
day. the Prime Minster and the Minister ot Agniculture
have been saying that they would make the releases in
advance. ¢ necessary They said that the money which
1s due 1o various States from the National Calamity
Rehet Fund would be released in instaiments and that
the States could draw the money in advance.

MR CHAIRMAN ' The time allotted for this
discussion 1s two hours and there 1s a st of a large
number ot hon. Members who want 1o speak in this
discussion It 15 quite naturai that a large number of
hon Members are wilhing to participate in this discussion
Therefore 1 1s my reguest that no speaker should take
more than 10 minutes

DR 7 SUBBRAMI REDDY (Visakhapatnam) Mr
Chairman  Sir, five minutes are sufficient because
everybody 1s repeating the same points

MR CHAIRMAN Ohay.

SHRI V DHANANJAYA KUMAR Sir my suggestion
to the Government i1s to set up a separate tund out of
which a definite asststance could be rendered t¢ the
States in case of a natural clamity Under the present
set of rules. they pu! so many restrictions for drawing
the money from the Calamity Relief Fund They say that



215 Discussion Under Rule 183

unless a particular situation is declared as a national
calamity, the fund cannot be provided. Then. while
assessing the damage either to the standing crops or
the loss of fives, loss of heads of cattle, there are certain
gurdelines.

Sir. we cannot solve the human problem looking
from the coloured glasses and saying that we are bound
by the set norms. | would request the Government of
india to think of an alternative arrangement. A fund
should be kept purely at the discretion of the Government
of India which can be made use of as and when such
calamities occur and immediate assistance should be
rushed to the needy people The Government of India
should come to the rescue of the concerned States.

As you know. the State Governments are hard
pressed for giving any kind of relief because their Budget
1s too small They cannot envisage such a clamity.
Only who are sitting here at the Centre. at the level of
the Government of india. can think of such a mechanism
$0 that the Government of India can always come 1o the
assistance of the needy people

So. | just leave this thinking with the hon Minmister
of Agriculture and | would insist that at feast now, though
late but it 1s not too late. let a thinking be started for a
project like hinkage of Ganga-Cauvery so that the actual
link between the North and the South be establised as
early as possible and we could think of a permanent
solution to such probiems

SHRI NURUL !SLAM (Dhubniy  Sir flood. drought.
earthquake, starvation and cyclone. these are the natural
calamities in our country. The Government has not
prepared any fong-term or short-term pohcy for
controling these calamities dunng the last 50 years
So. my humble suggestion to the Government s that u
shouid have a long term planning and short term
measures against the flood. drought earthquake
cycione and storms. Sir you know this country has got
many nivers and the Government has not taken til today
any strong measure [t does not have a definite water
policy about these rnivers Sc my suggestion - as | have
aiready suggested several times - 15 that the waters of
nvers of Ganga. Brahmaputra and Cauvery should be
declared national waters angd any damage done by
these rivers should adequately be compensated by the
nationat Government

S, the Brahmaputra river 1s one of the cruel ang
mighty nvers whose fiood has caused extensive damage
10 the economy of Assam because Assams economy is
agro-based Every year the llood damages its economic
backbone This thing has repeatedly been said to the
Central Government but the Central Governmen! has
not paid any heed to it The State Governments cannol
adequately hadle this coiossal probiem untii and unless
the Central Governmen! comes in a big way 1o the
rescue of State Governments. Sir. for the las! 25 years
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we have been hearing flood control and erosion of river
Brahmaputra. The Government has undertaken certain
projects for constructing dams in Dibong and Subansin.
These dams have not yet been constructed on this plea
or that plea. But the actual reason is not known to us.
The Government of India 1s avoiding it. By constructing
these dams. it will get two more imponant projects. One
i1s hydro electric project the power of which 1s less
costly and another 1s irmgation project which can provide
irmgation to half of the country So the Government's
negligence is not understood hll today For this
neglhigence, the State ol Assam s burning

The Brahmaputra river is two kilometres in breadth
in my distict Now its breadth has become 15 Km }t
reached the Meghalaya boundary. Now you can
understand the magnitude ot this problem which cannot
be tackled by the State Government which 1s suffering
from acute financial problems.

So. my humble suggestion s that the Governmen!
should immediately undertake this dam construction
work The Government should take up the construction
of hydroelectric and irrigation projects

Al the same time. | would suggest that the
Government should undertake immediately to contro!
the tributaries of the nver Brahmaputra which causes
major floods in the State This flood not only causes
damage to the standing crops. but also damages angd
blocks the roads and the bridges and distupts
communications So. these floods should be
controlled

We have been used to live with tloods due 1o the
negligence of the Government of india for the las! 50
years As a result. we are not afraid of floods now What
1s more dangerous 1S the erosion of soil caused by the
mighty rniver Brahmaputra which every year not only
renders lakhs of famihes homeless and fandless but
destroys the most precious soil of the State the soil
which can produce three crops in a year without the
apphication of any scientific means Therefcre the
Government must take all these points into consideration
and save the State The Central Government must come
in a big way in this regard It 1s understood tha! our
national Governmen! s called a national wellare
Government But we are shocked to say that it s acting
otherwise so far as the State of Assam s concerned

Since the last ten years, in my constitugncy alone
60.000 ftamiles have been rendered landiess and
homeless due 1o Noods and erosion | have repeatedly
raised this matter on the tioor of this august House bu!
nobody has lislened to me | simply cried in vain These
60.000 families are now fiving like wild amimais without
water, withou! shelter. without food and without any
modern amenihies This is the position Government
should immediately come up, belore it 15 too late, wilh
a comprehensive rehabilitation {or these homeless
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and landiess people of the Dhubrn district and
Goalpara district, in particular, and the State of Assam,
in general.

The Government of india has constituted a
Brahmaputra Flood Control Board, but it is only a hp
sympathy. It is very sad that we are used to this lip
sympathy. This Board does not have a Chairman for the
last 20 years. It is not functiomng at all for want of
tunds This is the way in which the Government of India
wants to control the floods of the nver Brahmaputra.

So. my humble suggestion to the present
Government is to have a sympathetic look at this
problem of the State of Assam. | believe they wiil
detinitely take certairr measures to controi floods and
revitalise the Brahmaputra Flood Control Board.

This year's flod 1s continuing. This Government's
callousness shows that they did not care even to sent
a team to visit the State in order to assess the magnitude
of the situation. They are sitting tight here. At least, the
Government of India can send a steam or an officer or
a Minister to assess the magnitude of the situation
They are ngt doing that and they are just taking the
plea that enough money has been given for flood telief
to the State. We do not want to live on fiood relief
aione

We want the protection measures. We want the
llood control measure. Every year, we cannot suffer. So.
we want that the Government should come In a big way
to protect the State from flood and erosion of the rniver
Brahamaputra in the State of Assam.

Lastly, | would like to draw your attention. rather the
attention of the Government of India. to the fact that
since the last hifty years they are telling something
about this dam but they are not taking any active and
eftective steps o construct it. So, my humbie suggestion
to tris Government s that they should immedately
see to 1t how tar it 1s feasible. There are lots of
teasibiity reports There are lots of technically feasible
reports

But ali these have gone In vain at our cost So, that
1s why the State of Assam is burning. We are blaming
that the State of Assam is burning. Il there is a lot of
insurgency. it there is a io1 of militancy, it 1s because of
the negiigence at every stage If | could narrate it. not
only 1n respect of flood and erosion measures but also
in respect of communication and other things. there is
neghigence They talk highly of infrastructural faciliies
ih the State But they are not doing # They will not do
That 1s out experience during the last fiteen years They
talk highty of all these things. But they do nothing. So.
my request s that betore 1t 1s too late, the Government
should come forward with a comprehensive planning to
protect the economy of the State. protect the people of
the State and protect the soil of the State from flood and

erosion
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With these few words. | thank you very much for
giving me the time.

MR. CHAIRMAN | want to announce in this House
that the Business Advisory Committee today have
decided that this debate would cénclude today. The
Minister of Agriculture will reply at 7 p.m. | seek the
cooperation of all the hon. Members in this regard

SHRAI RAMESH CHENNITHALA {Kottayam, : Sir, a
number of hon. Members want to participate in this
discussion. So. some more time may be allotted to this
item.. (Interruptions)

PROF. RASA SINGH RAWAT (Ajmer) ' There are
many Members who wish to participate in this
discussion So. the time should be increased.

MR. CHAIRMAN . It has already been decided that
the debate would conclude today. The Minister will reply
at7pm

SHRI VV. RAGHAVAN (Tnichur} : Respected
Chairman. at the very outset. | would hke to say that |
find it very hard to explain 1n words the plight of the
most unfortunate people of Kerala after the fiood havoc
this season The official higures will speak for themselves.
The number of personed died of flood 1s 31; the distncts
affected were 14 and the villages affected were 1015
The number of persons affected was 3.51 lakh. The
numbers of persons injured was 114, The houses fully
damaged were 1113. The number of houses partially
damaged was 9945. The value of crops damaged was
to the tune of Rs. 2664 lakh. To compensate this huge
loss. it has been stated by our hon. Minister ot Agnculture
that the aliotment as per the recommendations of the
Tenth Finance Commission might be used. For the State
of Kerala for the whole year the allotment 1s Rs. 55
crore. From this amount. two quarterly instaliments that
come up to approximately Rs 26 crore were disbursed
by the previous Central Government to the previous
State Government in 1995 itself.

The advance was disbursed from the allotment
made for the year 1996 | do not know how this can
work. The Finance Commussion has aliotted Rs. 55 crore
tor the tull year And to compensate this huge loss [t
has to be met tfrom the total amount. if two instaiments
are gwven 1n advance MHow can 1t work? We are not
responsible for this advance The Central Government
should take the responsibility for this We must get the
full allotment of Rs 55 crore as per the Finance
Commission's allotment That is our nght legally aiso
You have to esburse 1t in tull.

THE MINISTER OF AGRICULTURE (EXCLUDING
DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) SHR! CHATURANAN MISHRA They are
yours. You take it. For Kerala. stll we have Rs 20.775
crore. If they require. they can take 1. We will help
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them. it is thewr money as well as that of the Central
Government. But we should receive message from you.
I cannot send it by my special messenger. You come
and take it.

SHRI V.V. RAGHAVAN : That is not my point. My
point 1s, out of Rs. §5 crore due to us for this year. the
total of two quarterly instalment comes to approximately
Rs.26 crore and this wad disbursed in 1995 by the
previous Government to the previous State Government
in advance That should not be deducted from this year's
allotment. That 1s my contention.

SHRI CHATURANAN MISHRA : But the money is
still there You exhaust 1t | will compensate 1t
...{Interruptions)

SHRI A C JOS (ldukki) ~ You are from the same
party

SHRI CHATURANAN MISHRA : Flood 1s not a party
guestion.

SHRI A C. JOS. | am only reminding the Minister
to be more generous.

SHR! V.V. RAGHAVAN : For that matter. we. all the
20 Members of Lok Sabha from Kerala. share the same
view...{Interruptions)

MR. CHAIRMAN : Mr. Raghavan. please address
the Chair,

SHR!I V.V. RAGHAVAN . Another problem which
Kerala 1s facing 1s the problem of sea erosion The
damage that has been intlicted upon the people I1s such
that hutments of thousands of fishermen have been
washed away. properties of thousands have been
swallowed by the Arabian Sea. Our valuable soil I1s
also being eroded So we have to protect the lengthy
sea shore of more than 600 kilometres. But there 1s a
financial constraint to protect the sea shore The State
Government ts not able to do timely protection of the
sea Sometimes the State Government used to help us
to protect the sea shore. to protect the houses ot
fishermen But we have not received any heip from the
Central Government after 1992. We have submitted many
schemes. We are submitting again But my humble
submission to the Minister for Argiculture 1s to protect
us from the Arabian Sea. When the sea is in spate. the
fishermen cannot go to sea and thus. they starve We
have 1o give them ration., we have to help them So
protection of the sea shore by erecting a wall 15 an
urgent need. We did that 1n some parts But that too
requires maintenance. And a large portion 1s still to be
protected Sc protection of the sea shore 1s an urgent
task to save thousands of fishermen and their houses
From Trivandrum to Kasargod in every monsoon the
Arabian Sea I1s so angry that it tnes 1o swallow the soil.
the fishermen’s huts and coconut trees. This time also
it has happened. So. liberal help shouid be given to the
State Government's projects to erect sufficient protection
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walls, to strengthen the present protection walls and to
construct the remaining parts of the sea shore.

On these two scores we need help. Please give us
the full amount allotted by the Ninth Finance Commission
and help us construct the protection walls along the
Arabian Sea shore.

SHR! UDDHAB BARMAN (Barpeta) - Mr. Chairman
Sir. it is already said that every year we have been
discussing the subject of flood and drought. But concrete
steps for the removal of this problem have been taken
so far. In Assam we have aiready faced the first wave
of lood and we are waiting tor the other waves of flood
because up to the month of September there 1s going
to be difterent waves of flood in Assam damaging a tot
of property. roads. communication system, etc

In this year. the tirst waves has already aftected
2650 villages. The crop area covered 1s 1.82.276
hectares. the population aftected 1s 1B.59.103 people
and the human lves lost 1s twelve Besides, there s
loss or damage to the roads. brnidges. etc

16.58 hrs.
(Mr. Deputy Speaker in the Chair)

Mr. Deputy Speaker Sur. 1 can ctte the figure Thirteen
districts out of 23 districts have been attected by the
fiood. particularly Dhemaj district 1s the worst aftected.
So far 18.59,103 people are affected by the flood. The
crop area affected 1s 1,82.276 hectares Every year the
flood 1s taking a toll of not only the wealth created by
our people. but 1s also causing a great harm to the
economy and also to the ecological balance of our
State. The main reason for this ticod 1s the torrential
rains in the areas of Brahmaputra and its tributaries
and Barrak and its tributaries These torrentia! rains
normally bring flood and cause a ot of damage to the
people of the State and to its economy.

17.00 hrs.

Forty per cent of the water resources are being
contributed by the nvers Barrak and Brahmaputra But
these water resources are still 1o be tapped in the the
interest of the economic development of that area. social
development of that area There 1s a hydroelectric
potential in that area. In the entire river system, it s
estimated at 41,000 megawatt The total hydel potential.
1s 84,000 megawatt in the country. Hardly four per cent
10 six per cent of the potential is being utilised. As a
result of this, because of non-harnessing of the water
resources In thal area. it 1s creating flood and causing
damage to the economy, which is a purely peasant
dominated economy. In that area. So. everybody teels
that the Hloods should be controlled.

So far as the steps taken 1o control the tloods in
that area. that 1s in rivers Brahmaputra, Barrak and ther
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tributaries are concerned, some embankments were
constructed but those were not sufficient. They could
not protect the land. There 1s not only the flood damaging
the entire crop and other properties of the people but
there 1s a lot of erosion also. Practically, every year,
hundreds of acres of land is being eaten away by the
river Brahmaputra forcing the peasants to be landless
agricultural labourers. Many of them are forced to go
out to the town for earning their day-to-day hvelihood.
Land, which is of prime importance for agricultural
development is being eroded and taken away not only
by the nver Brahmaputra and Barrak but also their
tributanes. throughout the State. So. it 1s a very big
problem for Assam.

At the same time. there 1s water drainage congestion
also. As | have already said there are some measures
taken for constructing embankments here and there but
it has also created water logging in certain areas. This
1s creating a lot of problem for the peasants also. So.
| think that the entire system and the measures which
have already been taken, the entire thing needs to be
reviewed in the interest that the peasantry can cultivate
its land and they can develop their economy. A lot of
rehet 1s given by the State Government at present The
people of Assam are being given relief. There are about
136 rehet camps where a lot ot foodstufts, etc. are
being given. But this 1s not suthicient. The Central
Government should come forward to help the flood
attected people in the area

Again. as a result of the erosion. as a resuit of
flood. as a result of water drainage congestion. there is
a lot of problem created in the entire area. Some
ecological problems are also being created So.
necessanly. It 1s a question not only of control of tioods.
How to manage and how to moderate the waters of the
rivers Brahmaputra and Barak? This 1s the moot
question. We should utihise the water for the
development of that area We should utilise that not
only for the development of that area but such water
resources could be utihsed for the development of the
other parts of the country also

So. at present. it 1s not only flood control that Is
required. but what i1s needed 1s management of water
resources of that area so that not only the entire area
of Assam I1s economically developed but other areas
can also be helped tor development.

So, we the people of Assam are demanding that
these multi-mega projects which have been prepared
by the Brahmaputra Board relating to the Brahmaputra.
the Barak and their 38 tributaries should be completed
The Dehang, Subansin and Tipaimukh projects should
be completed. The Central Government should come
forward to implement these projects because the State
Governments cannot afford to spend so much money.
Huge amount i1s required. So. it is impossible for the
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State Government alone to complete these projects.
Inter-State problems are also there. There i1s Arunachal-
Assam problem and there 1s Manipur-Mizoram-Assam
problem. All these problems are there So, the Central
Government should come forward to settle this issue
and make efforts to construct the dam so that not only
1s the flood moderated but the irrigation potential is
also utilised. At the same time power generation can
also be improved. So. with the completion of this dam.
not only the flood 1s controlled but irrigation tacilities
and electric power generation aiso 1s improved. The
people of that area, not only the people of Assam, but
the people of entire. States will get some relief. They
will get nat only relief but it will also lead to deviopment
of that area. they want to develop that area economically.
So, taming the turbulent waters of the Brahmaputra and
the Borak should be the prionty consideration. So, |
hope that instead of repeatedly discussing all these
i1ssues. the Central Government should come forward to
have this programme completed so that all people of
that area can feel that we can develop our area. not
only that area but also contribute to the development of
the entire country.

Therefore, | hope that while giv..1iy avequate funds
to the State Governments, these measures will also be
taken up. Again, | want to say that when there is flood
in the entire State. in some parts of the country there
are droughts. In some parts of the country there is flood.
and In certain areas. like 1n some areas of Madhya
Pradesh. there i1s drought. In Assam aiso. before this
flood there was a drought condition. As a result of this
drought situation Ahu crop has failed Now. due to tiood.
cultivation problem 1s there Now. it 1s plantation period.
So, there 1s acute problem because of tloods damaging
in the seadhings The people of Assam are tacing
problems. economic and other problems because of
the drought and now because of flood. So. | hope that
the Central -Government in consultation with the State
Government will come torward 1o help the people of the
State so that the people can survive in spite of flood
situation. And they can also help in developing the
area. All the schemes which have already been
prepared by the Brahmaputra Board should be earnestly
taken up.

| hope the Central Government would. instead of
having an indifferent attitude. extend a sympathetic
attitude and help the people of that area so that the
economy of not only the Assam State but also the entire
North-East can be developed So. | hope that the Central
Government would come forward and help the people
of that are to develop the economy by taming the rnvers
Brahmaputra and Borak.

With these words | conclude

SHRI SURESH PRABHU (Rajapur! ' Thank you.
Sir. It 1s very untortunate that every year we have to
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keep on discussing a situation arising out ot flood n the
first six months of the year and the situation ansing out
of drought in the next six months of the year. { would
like to know and to be - enlightened from the hon.
Agriculture minister about - how much money we have
spent in the last 50 years on fiood refief as weil as on
drought relief.

| remember. when we were students. we used to
always hear of a scheme finking all the rnivers of India.
There was a scheme tor hniung Ganga with Cauvery.
there was a scheme called 'garland’ scheme: and there
was a plan called Capt Dastur Plan which would have
linked afl the rivers of the country and which would
have helped in not only making available the scarce
water which i1s very scarce now. but also would probably
prevent tlood and the situation ansing out thereform,
Probably this would also help in the national integration
It would have solved many problems including the
avalability of many things 1n the Mimistry which he
presides over and also would have helped in creating
a large number of jobs in rural india. This would also
prevent spending money on problems ansing out of
over-urbanisation. So. | wish that the Government aiso
comes out with a White Paper on this issue about how
much money has been spent and what action could be
initiated now. though 1t s late. But better tate than never.
and we have to start the action plan on that count | am
more concerned about the national issues and | am
also concerned about the issue which 1s ansing in
Maharashtra which also unfortunately has to face a
situation of fleod and drought m%nany parts

| come from a place called Konkan which 1s an
area on the shore of the sea. We always get floods. and
water comes from the sea into the villages which are
inhibited by tishermen The fiood rehief operations that
are really necessary could not be undertaken many
. times because of certain regulations imposed by the
Zentral Government You may be aware of the regulation
which 1s ansing out of the judgement of the Supreme
Court which prevents any structures to be erected on
the shores up to 500 meters from the point where the
sea touches the shore This also causes tremendous
hardships to the fishermen because they cannot even
erect a structure even if the old structure s dilapidated
because of passage of tme | would request the hon
Minister to du something on this score.

| would also hke tu draw the attention of the House
10 a decision which we took earlier in the day that even
the Minister of Surface Transport would be present here
when this debate takes place so that he could also
participate in (1 | do not know whether that Minister is
also present in the House besides the Minister of
Agnculture | would request the Minsiter concerned fo
look into this

| am aware that the environment has to be protected
at any cos! in addion to that. the hives ot millions
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people who are solely dependent on hisheries and which
is their main activity shouid also be protected; and a via
media should be found out whereby our fishermen
who are really hving for more than 500 years at that
place. should ot be aftected because ot the judgment
of the Supreme Court restricting the erection of building
up to 500 meters from the sea shore so that they can
erect small structures and carry on their activities.
Fishermen cannot carry on their activily on hilllops; and
they have to necessarily live there. Therefore, this
problem needs to be looked into because flood dmages
the source of hvelihood very badly every year.

The Central reliet which goes to a State 1s
determined by the provisions of the Finance
Commission | am aware that the resources are very
scarce and we canno! really keep on gwving money ar
dole out money to the extent to which 1t is demanded
But whenever the natural calamity occurs. whether It 1s
in Rajasthan. whether 1t 1s 1n West Bengal. whether 1t
is 1n Assam or whether it is 1n Mahrashtra, the magnitude
ot calamity ditters, and we cannol really foresee the
situation The Finance Commission which makes a report
once in five years cannot keep on judging. what could
be the damage that could be caused tn the next five
years The people in the Finance Commission are not
prophets and they can only make tinancial allocations.
So. we must have some sort of a norm which enables
the Central Government to come to the rescue of the
State Government in the event of a major calamity which
could anse

I would definitely hke to share the sentiment of my
other tirends trom other States who said the hves of the
people are devastaled beacause ot major natural
calamities

I would request the Minister to make a policy in
such a manner that it aiso remains flexible and not to
determine 1t by the provisions ot the Finance
Commisston alone

There 1s a need to have an integrated policy
because waler resources would not keep on increasing
with the passage of lime And these are hikely to deplete
with more population and more urbamisation There will
be more demands on the already available water
resources So. | would request the hon Minister to make
flood relie! operations a part of the overall operalions
where utlisation of water becomes a centr¢-point of
ptanning We should also spend more money on
planning ol water resources avaiability rather than
curing t by making flood relef as a thrust of our
acitivity.

SHR! BHAKTA CHARAN DAS (Kalahandi) Mr
Deputy Speaker. Si. so far as the tlood siuation 1s
concerned. our country has often been prone to drought
and flood For years fogether. thhs House has discussed
this 1ssue. in spite of planning and several other
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provisions, we have taled to save our people trom the
natural calamities That 1s why | would request this
Hosue to express its serous concern and find out a
way to save the poor people especially when the flood
or drought occurs. When flood or drought occurs in this
country. the poor people in the villages suffer a ot and
nobody pays any heed to that problem. Merely by
discussion or gtving a statement does not solve the
drought and tlood situation permanently

Orissa has been very much prone both to flood and
drought The distnicts of Ganjam, Purn. Kendrapara.
Bolangir. Kalahand: and Sambalpur have sutfered
heavily due ta Hoods | will especially talk about my
constituency. Kalahandi. It has drawn the attention of
the whole nation 1t has trequently suttered trom drought.
This year because ol erratic rainfall or because of no
rainfali in many parts of Kalahandi and Naupada districts
of Onssa. we have witnessed senous drought conditions.
It s not at all raming in the distnicts of Naupada and
Katahandi The loss of crops has by now been to the
vxtent of 60 per cent | would request the hon Minister
ot Agniculture to pay special attention to this and also
instruct the concerned State Government to take
necessary measures with regard to tiood and drought
~fuation in Kalahandi and Naupada districts

Kalahand and Naupada districts have been famous
for drought A lot of peopie have migrated from these
distncts to different part of our country in search ol
bread and bulter Many hmes starvation deaths and
different kinds of diseases have occurred n these
districts Al thus has rocked the nation When poverty 1s
discussed Kalahandi s not 'eft out When the leaders
discuss poverty, they compare the drought situation of
Kalahandr with Ehtiopia That 1s why | would specially
request the Government through you that instead of
giving relief, permanent measures should be taken up
Hundreds of voluntary crgamsations have rushed into
Kalahandi to undertake the 1ehief work And Government
15 spending a lot of money It s of no use unless and
untl permarent measures are taken up

The Indrawatl River Project has been estimated at
a cost of Rs 232 crore 11 was supposed 10 be compieted
in 1985 It would now take another tive to ten years The
cost ot the project has gone up to Rs 1,200 crore 1ts
a project to irugate 2.50.000 acres of land. it will
generate 600 MW electiicity on the other hand. We are
Inviting toreigners to have power projects in our country
But | do not know why such a hydiopower project 1§
being neglected m our countty (interruptions)

We are inviting the muitinationals. The Indira niver
project 1s undergoing survey {or many years but o 1s yet
to have a place in the Budget It the indira niver irngation
project or the Tehhal nver imgation project would be
there it Naupada district, it would have been beneficial
for this area Thete has baen a survey and | think there
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has been a satellite survey of this Naupada district We
do not tind water even below 200-300 feet but we do
not think of such a region The former Prime Ministers
had gone there and visited that place. starting from Shr
Rapv Gandhi to Shr Narashimha Rao. Shre Chandra
Shekhar had also gone there: he had gone by foot to
many parts of the poverty stricken areas of Kalahand
and Naupada. In spite of all these the poverty situation
has not been alleviated and permanen! measures are
not taken When | was Member of the Ninth Lok Sabha.
| had demanded for deep borewell in Naupada and
Kalahandi and other oy 2reas as a permanent measure
but the Government did not pay and heed to that Now
also nobody 1s paying any attention to this.

| specially request the hon Minister of Agriculture
and | think he 1s very much aware of the sad phght of
Naupada and Kalahand:. | think most of the party people
of his party had also been to Kalahandi in 1986-87.
Kalahandi was nch in agriculture in 1936. when Bengla
withessed drought, many vaneties of rice were supphed
from Kalahandi. So. Kalahand and Naupada are famous
for mineral deposits but | do not know why permanent
measures are not taken to save the people from
permanent attack of drought and flood | would specially
request the Government. through you. to take permanent
measuies in my constituency. Kalahandi. which s most
famous for its problems These problems have been in
existence for years together. There should be a
permanen! solution to these problems

[Transiation]!

SHRI GANGA CHARAN RAJPUT (Hamurpur - Mr
Spekaer. Sir. | thank you tor giving me the opportunity
to participate in this discussion.

Currently. the floods are in the headlines 1n all the
newspapers Thete has been a loss of lite and property
Pubhic money worth billions and trithons of rupees is
wasted by the Government in floods contro! measures
The Government has not as yet formuiated any plan to
prevent the destruction caused by tloods The
Government spends crores of rupees under Flood Rehet
Fund but the money spent by the Government so tar Io
prevent fioods is very less In 1994-98 Government
spent approxmimately 800 crore rupees under Reliet
Fund whereas it spent only 320 crore 1tupees 1o prevent
floods If the maney given by the Government 1o the
people under Flood Reliet Fund 1s spent betorehand to
prevent floods. the loss of hte property and hive stock
could be saved The Agriculture Minister 1s present here
Through you | would like to make a submission to him
especially because he s the leader of the tarmers and
the poot and belongs to the Communist Party as well
The present United Front Government compnises vanous
ideociogies It has got the support ot the Communist
Party. Samajwadi Party and the Congress Party Ever
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since this Government has been formed. the people of
the country especially the poor, the backward classes
and the farmers have many expectations from these
parties. The poorer section of the people has
expectations particularly from the Communist Party that
with the formation of their Government, the poor will be
looked after and arrangements will be made for
safeguarding their lives and properties. Simply because
the rich never suffer any losses in floods. Mr. Deputy-
Speaker, Sir, whenever there are floods, droughts or
natural clamities, the loss is always borne by the poor.
We have never heard of floods claiming the life of any
leader or a capitalist. Whenever flood claims any hfe,
it it that of a poor person. a poor farmer or a poor
labourer. Their huts are wahsed away. We have never
heard of palatial buildings being wahsed away. Hence
these people have high expectations from the present
Government that it will formulate plans to prevent the
loss of lives and property of the poor in the. event ot
floods in future.

Mr. Deputy Speaker, Sir. so far as the causes of
floods are concerned most of the ficods are caused
when either the dams give way or develop breaches or
sometimes when there 1s an overtlow because of excess
rain and the water collected therein is released in the
already swollen rivers. The Government spends a lot of
money on construction of big dams which go on to
because the cause of tloods and thereby destruction. it
causes death of the poor and loss of life. property and
livestock. If the money presently being spent on
construction of big dams i1s utilised by the Government
to construct small dams, check dams and it rain water
is conserved in the tields and villages itself, the fioods
can be prevented. But the Government 15 least
concerned about prg(ecnng the poor. it 1S more
concerned about the protection of the nch. All the plans
are formulated to ensure the safety of the nch. If the
rivers passing through the metropolitan cities are
flooded. a iot of money 1s spent. in Delhi, 'pucca’
embankments have been constructed alongside
Yamuna. One never witnesses a fiood of such magnitude
which would claim lives or property because ViPs and
rich reside in big cities. The Government never worries
about the villages where the poor, the tarmers, the
labourer live. Every year the villages are flooded and
every year houses are destroyed there. Mr. Deputy
Speaker, Sir, it a hut of poor person 1s destroyed that
person alone knows about the etfort that goes in
rebuilding 1t.

“Varsh beet jaate hain ek ghar banane mein,
veh taras nahin khaate hein bastiyan jalaane mein’

When the fury of fioods is unieashed, the villages
and the houses are washed away. Children spend their
mights on trees. Only the vilagers are familiar with this
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pain. This time 52 percent members elected to the
Parliament are farmers, that is why the farmers and the
labourers expect a iot from this Lok Sabha. They expect
that the plans formulated by the Government will be in
favour of the famers and the poor labourers.

Through you | would like to make a suggestion that
the money spent by the Government to prevent the
flood. to give compensation and to distribute relief
amount should instead be spent on the construction of
small check dams. Reservoirs should be dug up In
villages so that the water 1s conserved In villages itself
Check dams should be constructed on small rivulets in
villages so as to retain the water in the canals itself
which could then be used for irngation. This will be
beneficial in two ways. After the rains, the water could
be used for irngational purposes. Slowly that water
would be released in the fields which would help irngate
our land and 1t would also check the fiow of water in
already swollen nvers

Mr. Deputy Speaker, Sir. through you. | would hke
to tell the Government that during the year 1994-95 a
total ot £4.535 cattlie herds perished and 2038 people
lost their lives in fioods Those killed were the poor
tarmers, labourers Not a single child of the nch died
The biggest lcee was sutfered in Gujarat where 345
hves were lost. In U P. tloods claimed 317 lives
Throughout the country 92900 houses were damaged
or wahsed away because of floods Al these houses
belonged to the poor farm labourers. Apart from this.
standing crops on 41 77 lakh hectares area were
destroyed. About 2 crore 35 thousand pecle and 72,941
villages were aftected because of floods The loss on
account of floods 1s suftered not once in a while but
every year.

When we have to bear losses every year because
of floods why the Government has not formulated any
plans as yet to check this destruction, t¢ save the poor
tarmers and labourers and to preven! their losses
Perhaps it 1s because all of us who are sitting here
forget the miseries ot farmers and the poor. We care tor
their problems only when we are outside the Parliament
but once we enter the Parliament, we forget everything
about their problems Here we are surrounded by urban
people, the fiatterers who flatter us for their own selfish
ends and then we tend 1o remember theirr problems
only During the Parliamentary debates, a lot of time 1s
wasted on such 1ssues which are meaningless Such a
subject has never came up tor serious discussion in
Parliament.

MR. DEPUTY SPEAKER : Please come to the point

SHRI GANGA CHARAN RAJPUT : Yes Sir, | am
aware of the time constraint.

| would like to request the Agnculture Minister
because Shri Chaturanan Mishra 1s known as a
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prominent leader of the farmers and the tarmers have
a lot of expectations from him, Hence | suggest that the
allocation made by the Government to prevent the floods
should be utilised to formulate such plans which could
prevent floods so that it might not become recurring
phenomenon. If that 1s done. the poor farm labourers
can be saved. water can be conserved in fields and in
villages. small dams can be constructed Instead of
spending money on relief operations under flood Relief
Fund, i the Government spends crores of rupees to
prevent floods, the destruction caused by the fioods
every year wouid be checked. With these words, |
conclude. Thank you.

SHRI RAM KRIPAL YADAV (Patna) : Mr. Deputy
Speaker, Sir, | should also be given the opportunity to
speak.

MR. DEPUTY SPEAKER : Is your name tncluded in
the list given to me by your party?

SHRI V.M. SUDHEERAN (Alleppey) Sir, Kerala s
very severely hit by the recent heavy rains, f.oods and
sea erosion Agrncultural crops. houses. roads and pubiic
properties were damaged very heavily and many
kilometres of the sea coast was very much eroded. As
Shr VV Raghavan said. 32 persons died due to the
recent natural calamities Sir, with the advent of the
South West Monsoon wind, the sea coas! of Kerala is
subject 1o severe erosion resufting In a considerable
loss of property. residential bulldings. dislocation of lite
of lakhs of population. especially fishermen. The sea
erosion 1s a special problem which has to be attended
to very immediately

In Kerala. every year. we are expernencing this
problem The people of the entie sea coast have
sulfered This has been a major problem during the
season in which most of the sea coast area. including
my constituency Alleppey and other district Quion,
Trichur. Calicut, Kasergode, Enakulam are bodly affected.

A major portion of the sea coast 1s very much aftected’

very badly by the sea erosion. So. in this connection,
considering all these points...(Interruptions)

COL RAO RAM SINGH (Mahendergarh) . There is
no Minister in the House At least. one Cabinet rank
Minister should be present in the House

MR. DEPUTY SPEAKER . Shrt Balwant Singh
Ramoowalia is here

COL. RAO RAM SINGH -
...(Interruptions)

SHA! VM, SUDHEERAN : This 1s a very serious
situation which has to be attended to with utmost priority
and care. In this connection, | would urge upon the
Central Government to review the existing guidelines
rehie! operations.

| am very sorry

As | share the sentiments expressed by many of my
friends. We discuss the drought and flood; and this has
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become a routine affair. Instead of adopting a routine
method, we have to evolve a permanent practical method
and strategy to tackle this problem. There were many
expert views expressed so far and many conferences
held at the international level and at the national level
but taking into consideration ail the recommendations
of these conferences - | do not waat to go into ail the
recommendations - and expert views and practical
experience, a clear-cut approach and strategy have to
be evolved with a practical sense. | would urge upon
the Government to refix the norms for the reiief
operations. ‘

Sir, the Government of India, according to my
information. has fixed Rs. 20.000 ex gratia tor the
dependents of the deceased people. Recently the hon.
Prime Minister has sanctioned Rs. §0.000 from the
National Relief Fund to the dependents of the deceased.
But that is the kindness and the gracefulness of the
Prime Minister.

| would request the hon. Minister, as part of
assistance, the Central Government shouid sanction
Rs. 1 lakh to the dependents of the deceased due to
natural calamities. This should be made mandatory.
Otherwise we cannot satisty the dependents of the
deceased, at least. to certain extent.

I would like to invite the kind attention of the
Government that the norms fixed for other areas have
to be reviewed. Fro example. according to the existing
norms, the Government fo India had fixed Rs. 4000 as
assistance to be gwven 1n case a house is damaged
fully damaged due to a natural calamity. s it possible
to reconstruct a house with Rs. 40007

| would like to invite the kind attention of the hon.
Mimster that the assitance given to small and marginal
farmers is restncted to 25 per cent and 32 per cent
respectively subject to a celling of Rs. 2500 per hectare.
The poor tarmers are not in a position 10 meet the
expensses for further cultivation and all that So. this
has to be reviewed.

So. my tust appeal to the hon. Minister 1s Yhat to
have a fresh look should on this issue and 1o have a
pracucal view as far as the rehef operations are
concerned.

| would request the Government to have a very
serous view aiso on the issue of sea erosion. This has
‘been the major problem as far as Kerala 1s concerned.
Now. the Government of Kerala i1s not in a position to
meet the huge expenditure being incurred for
constructing sea-walls and reform the existing sea-walils.
Now, the Government of Kerala has submitted a
comprehensive proposal to the Centrali Government
regarding construction ot sea-walls. This estimate of the
comprehensive proposal 1s about Rs. 403.66 crore. |
request the Government to have a serious view of the
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proposal and clear it. Financial assitance to the
Government of Kerala tor constructing sea-walls and
for re-froming the existing sea walls may sanctioned.
Till 1992 the Central Government was sanctioning loans
tor this purpose but that was discontinued from 1991-
82 So. this aspect has to be taken into consideration
and the proposals submitted by the Government of
Kerala has to be scantioned OQutherwise the
Government of Kerala. will not be in a position 1o
construct see-walls as required. During monsoon period.
there were instances of sea erosion. In one of my
Panchayats. namely Arathipuzha. kilometres of land
have been taken ove! by sea | would request the hon
Minister of Agriculture to have on the spot study to see
the gravity ot the problem of sea erosion in Kerala
When Mr. Barnala was the Agriculture Minister. he had
been to Kerala to see the gravity of the sea erosian and
he sanctioned a substantial amount for construction of
sea walls

Sir. 1t 1s a major 1ssue and this i1ssue has to be
taken very seriously to save Kerala, to save the
fisherfolk. 10 save the people. the entire population on
the sea coast. Otherwise they will be put into utter
miseries. Their lives are very much miserable. So
considerning these aspects the Government of India has
to take a very lenient view and financial assistance has
to be provided immedately

| request the hon Minuster to convene a conference
of Members of Parliament trom Kerala in the presence
of the representatives of Government of Kerala 1o have
a detailed discussion about the question of sea-erosion
and ather areas of natural calamities | think that will
be nelpful 1in having better understanding of the
problems The pecple of Kerala have !0 be saved
immediately. the sea coas! has to be protected
immediately. otherwise In every season heactares of
land 15 being eroded into sea This i1s a very senous
problem and we have ¢ take adhoc and iong term
measures We have to take preventive steps
immedrately

So. | urge upon the Government to have a very
serous view on this

[Transiation;

MR DEPUTY SPEAKER Ten more Members wish
1o speak on this subject It each member concludes In
five to seven minutes. everyone can ge! a chance to
speak

[Enghish}

PROF JITENDRA NATH DAS (Jalpaigun; Thank
you. Sir We are very much unfortunate that every year
dunng this June-July Session we the Members of
Pariament have to discuss this i1ssue. 1e the floods
and drought issue. You know the lloods and drough!
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1ssue has become an annual feature in our country
Fioods are among the most disruptive acts of nature
Severe floods occur every year in one or the other pan
ot the country causing tremendous damage. loss of lite,
large scale damage of property and untold misenes of
the millions and miliions of people.

QOut of the countries total geographical area - 328
million hectares - 40 mihon hectares has been
assessed to be the flood prone area Qut of this. 32
mithon hectares has been assessed to be protectable
and only eight milion hectare area has been affected
by fioods every year by rotation during this monsoon
season The crops area aftected per year 1s about 35
mithon hectares The total number of ives lost annually
due to floods 15 about 1 439 and the property lost due
to floods in money value s about Rs 900 crore

It 15 no doubt a very senous and alarming news
Si as per this yeas statstics out of 32 States and
Unmion Terntonies. 16 States are tlood affected and the
crops area damaged in these 16 States are more than
2 4 lakh hectares. the hves lost are more than 760
houses damaged arc mure than thice lakhs and cattie
heads lost are more than 14 Q00

I would hike to state the State-wise damage hgures
which can easiy reveal how the magnitude of the
darnage 1s In Andhra Pradeh there were 52 deaths
6 096 hectares had been aftected and 3 421 families
had been aftected in Assam there were 22 deaths, 250
tea estates had been aftected and 3 57 lakh persons,
had been atfected In Gujarat there were 24 deaths
and 3.226 persons had been aftected In Jammu and
Kashmur- | do not have the death record tour lakh persnne
had been attected I Kamnataka, there were 14 deaths
Rs 5 84 crore werth of prupertes had been damaged
In Kerala. 3.100 hectares had been atlecled In
Maharashtra there were 34 deaths In Rajasthan these
were 86 deaths Rs 300 crore worth of property had
been damagea and 7 600 persons had been affected
inTamit Nadu. there were 31 deaths and 3.526 persons
had been alfected In Tnpwa, there were seven deaths
and 163 tamihes had been attected In Pumjab there
were 16 deaths and 4.200 persons had been aftected
In West Bengal, there were 51 deaths specially in Narth
Bengal and four lakh people had been attected

The reliet work hy the State Governmen! has been
going on pertectly in all the Stales | am very much
thanktul to the State Government for this

The Central Government had been kind enough to
react properly in time and had released already two
instalments out of the Calamity Reltet Fund 1o the State
But. Sir this amount s nol adequate. this fund is not
adequate 1o meet the cnsis of this type of high
magnitude So | reques! the Government 1o increase
the amount in this regard so that the State Government
be able to meet the cnsis easily,
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Providing retiet to the victims is not the only solution
The Government should come forward with a
comprehensive programme and a scheme to controt
the flood disaster

What 1s the statistics? Out of 40 million hectares of
fiood-prone area. as | have stated already. about 32
milion hectares have been taken to be tiood protective
This i1s due 1o the continuous ettforts of the Central and
the State Governments | would urge upon the
Government to go on with this effort so that the flood
protected area may be increased

Since the natural disaster cannot be protected fully.
the Government should make efforts towards
strengthening, improving our capacity to contront the
disaster, assunng of speedy relet and restoration of
roads commurication, power and irmgation within the
shortest possible time

In this connection. | would hke to draw the attention
of the Government to the fact that dunng 1993 tioods.
in Jaipaigun West Bengal so many bndges on the
National Highway No.31 and the Nation Highway #self
had been damaged The construction of these bridges
and repainng of these roads are yet 1o be done My
colleague. Shri R B. Roy. had visited the recently flood
affected area The brnidges and the Road 41 had been
damaged again and the irngation system of the area
had totally been affected So. | urge upon the Central
Government to give a special notice 1o this by releasing
adequate funds 1o state so that all these may be restored
at an early date There 1s a National Advisory Committee
under the leadership of the Minister of Agriculture of the
Central Government | do not know what this Committee
1s doing | would request the Government to look into
it so that the Committee may be more serous

| would like to table some suggestions in this 1egard
s0 that the flood and drought may be controlied
permanently. 11 1s essential to inciease the share of the
Centre in the tund meant for the States There i1s a need
for an indepth analysis of national efforts. there 15 a
need for a thorough survey of the attected areas. there
1s also a need to promole greater public awareness
and to launch specitic imtiatives, there 1s a need to
have a comprehensive planning of fiood control in the
fower Ganges and the Brahmaputra Basins and us
execution, and there 1s a need to draw up and implement
a comprehensive plan ol action to mitigate the efforts ot
the national disaster

Such programmes have lo be taken up immedately
tot defeating the spate ol nvets and oceans because
the depth of nvers and oceans 1s decreasing
continuously due to siltation of the land 1 1s also
suggested to build up an adequate number of reservous
on the nvers tlowing out from Arunachai Pradesh to the
Brahmaputra. This will not only control the flood of the
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area but will also facilitate the hydel power
potential

The last suggestion that | would Tike to make 1s that
a Miristry of Department must be created in the Central
Government and also in the State Governments for
involving themselves 1n an integrated disaster reduction
management scheme on a continuous basis to deat
with all the aspects of such national calamities

DR JAYANTA RONGPI (Autonomous District-
Assam; Mt Deputy Speaker. Sir. | will be very briet and
| shall not repeat what many ot the hon. Members have
alrcady pointed out and with which | also associate
myselt

| have gone through the debates of the last few Lok
Sabhas namely the Eighth. Ninth and Tenth Lok Sabhas
| have found that in every monsoon season. there is
invariably a discussion on flood and drought situation
We have been going through aimost a monotonous and
routine ritual, repeating 1t every year

When the tlood comes. the Ministers hover around
in aeroplanes or helicopters assessing floods The MPs
shout tor tunds for their respective States and
constituencies and the Minister comes out with the usual
reply that they were watiting for the memorandum from
the State Government If the memorandum comes. they
would give the tunds or he says that there 1s a shortage
of funds

This ntual has been going on tor the last so many
decades Therefore, my reguest 1s tha it 1s high and
tong enough time with four or five decades already
gone that we detinitely reviewed our flood and drought
tackling mechanism The ticod and drought
management mechanism demands a very thorough
review

Many of the hon Members have already point out
S0 many things | ais¢ agree with many of the points
that they have raisea i would hke 10 sav that in  our
vast country. we are faced with Hiood and also a drought
situation

18.00 hrs.

The need of the hour 15 a very scientihc and
comprehensive management of our waler resources
We should go nto the depth of the problem | urge
upon the government that they should review their own
mechanism of facing this situation | hope that they wit
go into the depth ot the problem

My advice 1s - such advices have come trom other
hon Members aiso - that many programmes and
decisions are pending and they should take a decision
on those rssues like the linkage of the nvers ot Norh
India and South indhia One of the reasons tor floods 1s
the massive detorestalion in the upper stream ol the
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nver sources. Therefore. afforestation schemes in the
upper courses of the major rivers is also a must
Similarly, desilting of the major rnivers and also buiiding
of the reservoirs are important.

An hon. Member from Punjab or from the other side
has suggested that dams should be constructed in the
villages. | also suggest that in the upper courses of the
nver. where 1t is eco-tfriendly. where it does not attract
environmental disaster. big reservoirs should be
constructed so that monsoon water can be kept and it
does not create floods. During the drought time or lean
time this reservoir can be opened and water can be
utihsed for irngation. So. all these things require an
inter-Ministerial coordination Through only one
Ministry—Ministry of Agriculture or Ministry of Food—
this situation will not be addressed to. Therefore. my
suggestion 1s that an inter-Ministenal coordination
Committee or an apex body should be set up which can
coordinate with the various departments So. water
resources management and an inter-Ministerial
coordination 1s a must to tackle the problem seriously

So far as floods and droughts are concerned.
science has developed to a great extent Even this
morning. the hon Minister has said as to how the space
technology and satellite system have developed. So.
they should be property utilised even in the management
of tloods especially in the early projection of the flood
situation Now. a fairly accurate method has been evolved
1n many countnies. Our country is also not lagging behind
So. proper utilisation of the satellite pictures 1s
necessary.

Now. monsoon prediction 1s fairly accurate This
shouid be properly utihsed. At the same time. in many
developed countries they have developed the
computerised flood simulator methods We can alsc
adopt that method and by putting the monsoon prediction
data we can predict the floods, sometimes months before:
or defimitely. two or three weeks before We can
predict that there may be tloods in such and such river
basins

Theretore the Ministry should take the help of those
scientific devices which are avalable now so that #f
early signal can be given to the respective States or
even the Government can prepare itself for the
impending tioods and take measures thereof. Apan trom
that a comprehensive approach should taken

Swr. | hail from a very flood prone area of Assam |
hope that some amount from the National Calamity
Reliet Fung would defintely go 1o Assam and there 1s
no doubt about it The Government has taken a decision
and the hon Minister has rephed that the Finance
Commission has alsc hixed some norms for release of
money from the National Calamity Refie! Fund

So in thus particular regard | would like to draw the
attentior: of the Government through you that in the
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State of Assam the fury of flood Is a very rare seventy,
specially this year. All people are saying that this 1s the
severest flood since 1950.

Sir. i am not aware of the norms fixed by the
Planning Commission or the Finance Commission. The
norms should not come as an obstacle in giving proper
flood relief to the people ot Assam. Therefore. | request
that if necessary. these norms should be modified or
amended Otherwise a backward State like Assam is
just not in a position to tace the situation where the tury
of flood 1s unprecedented

With these words | again draw the attention of the
Government to the situation in Assam and | hope that
this new Government will take necessary steps to face
the situation in earnest manner

[Translation!

SHRI RAJIV PRATAP RUDY ({Chhapra) Mr Deputy
Speaker. Sir. today. the august House 1s hoiding a
discussion on flood and natural calamity with reference
to the question ot 10th July | was listening to the views
of the hon Members Today the tury ot flood has reached
everywhere While some regions in the country are
experiencing famine other regions are reeling under
cyclone and tornado

Sir. when a State or a country faces war, it goes
back 20-25 years but when a country expenences flood
ke this continuously It goes back every year | want 1o
draw your attention toward this thing because the tury
of tiood is speading every nook and corner of the
country When we were young and studying in schools
we knew that Rajasthan 1s a desert area Uttar Pradesh
and Bihar came under the eastern region where there
1S a network of nvers We therefore thought that these
regions expenenced fury ot fiood Dunng my childhood.
| read that Rajasthan 1s a sandy area bu! due to some
atmospheric changes we sece floods in Rajasthan also
we also see tlood occuring in Haryana and Himachal
Pradesh It s nothing new that tioorls occur in Blhar but
we do not come across examples in the history of
Rajasthan that desert areas hke Rajasthan are
expenencing flood and the same situalion 15 seen In
the whole country Sir we are not going inlo the basic
1ssue

Mr Deputy Speaker. Sir all the hon ,Members are
expressing thetr views on this subject except Mr Rongp:
who has drawn the attention of the Government towards
explonation of the environment We raise the question
ot liood and famine and the Centre always decides thal
an amount of Rs Seven crore will be given 1o natural
calamity fund to help the attected States Every yeat
this question will be raised in the House during the
monsoon session

And the process ot some States having its large
share and the other the smaller share will continue Sir.
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this issue does not end here. The hon. Minister has
stated that 13 districts and 11 thousand willages and
one and a half crore people are affected by flood 641
persons and more than 13 thousand heads of cattle
died

Sir, through you, | would like to ask the hon. Members
of the House and the hon. Minister about the question
raised by Mr. Rongpi. The mountain range of Bihar, U.P.
and West Bengal are connected with the Himalayas. |
had put a question to the Ministry of Environment and
forests, the replies of which has since been received by
me. The question pertains to 17th July. In the course of
discussion on the sawd question | had pointed out that
due to illegal tree falling in Nepal the catchment area
1s getting reduced and whenever there 1s rain in the
hilly region floods occur in the low lying areas of the
rivers of Bihar, U.P. and West Bengal. The flood waters
carry large gquantihes of sand and siltation takes place
in these nivers

Thus the level of nver water nses | get the answer
to my yesterday's question. | have got a 'very old
newspaper chpping in which the reply given by former
hon. Minister Mr Kalpnath Ras to the question raised by
Shrnimati Kamala Sinha has been publised. The question
was related to Bihar He admitted that due to continuous
falling of trees on in the hilly areas of Bihar adjoining
Nepal quantum of siltation 1s more in Bihar. As such the
fury of flood 1s more severe In the border areas of Bihar
and U P But the Central Government in its answer to
the second question stated that no such siltation has
taken place in Bihar and Uttar Pradesh | would like to
know from the Government as to what type of
understanding has been made to run the country One
yeat they say that siltation has taken place and the
other year in reply to the question of hon Member they
say that there s no such siltation.

Mr Deputy Speaker. Si, ecological balance is being
disturbed tor the last 50 years In Asian countries the
quantum ot sitation 1s 30 times more than those in
European countries 1t s because of falling ol trees in
hilly regions and other areas is going on continuously
on for the last 50 years and the siltation s rapidly
increasing That 1s why severe flood situation has been
created throughout the coun!ﬁ:.

Mr Deputy Speaker, Sir, the whole country 1s
proceeding on the path ot development Construction
work of big lakes and dams 1s going on with the
construction of lakes the contours of Indian Geography
15 geting disturbed This disturbs the natural pace of
waler leakage It is causing a lot of problems. The old
.people deahng with the irrigation have not given due
importance to the environment and drainage system. At
present, there 1s 7 million hectare irrigated land in the
country and out of that 2 million hectare land 1s atlected
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by salanity or water logging. The people who had been
entrusted with the respansibility of running the country
by developing a proper system after independence,
have made a mockery of the entire system. Big projects
were planned in the name of development but these
projects have marred the same development Sir, when
the Bhakhara dam was under construction the whole
country was discussing about its irrigation as well as
electricity generating capacity but when the water level
In 1988 increased two metres. the water had to be
released under compulsion. As a result thereof
Ludhiana, Jalandhar and Ambala cittes were mundated.
We had never dreamt of flood in Punjab. Even those.
who had constructed the Bhakhra dam. had never
thought as to what would they do when the water leve!
increases. This havoc caused by floods 1s the result of
lack of tar sightedness.

| would hke to read out a statement of Shnt Sundar
Lal Bahuguna which is the befitting remark on the entire
system-

[English]

“Dam 1s a short-term solution of a permanent
problem and f constructed. big dams will
stand as monuments of stupidity of 20th
Century”

[Translation]

Mr. Speaker, Sir, this subject 1s important in itself. It
indicates the flood. the exploitation of the environment
and a mockery | am not gtving lecture on the
environment. | would hke a balanced integrated
programme to be chalked out In this regard. so that the
equiibnium In nature could be restablished which has
been destroyed for the last 50 years Earlier. the Minustry
of Water Resources used 10 be known as the Ministry
of irngation Sir. it 1s a mockery of a country with so
many nvers, in which one parnt experiences the flood
and the other part suffers the drought The Ministry ot
Water Resources has emerged as the Ministry of Water
calamity in the entire country We would have to consider
as 10 where Government has been at fault in this regard.
We talk of the famine The tamine and the rain are
interlinked somewhere For the balanced environment.
there shouid be 32 per cent forest area on the earth byt
at present there is only 12 to 14 per cent torest area in
india whereas 11 1s 12 t0 13 per cent as per the repont
of the National Remote Sensing The quantum of rawtall
falls down in the area where the number of trees will
be less. Today. the level of ground water 1s decreasing
!t would like to explain it with an example Hon Member
of Parliament Shri Nitish Kumar represents Natanda
Parhamentary Constituency where the level of ground
wate! has come down o an alarming point Though
development took place but the tube wells were set up
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in an unscientitic way resulting in decrease in the ground
- water level. If this decrease conlinues. one day that
area will automatically become a dry area. We will
have to set up a sequence between Science and
environment at some point otherwise we would be bound
to spend thousands of crores of rupees in place of Rs.
700 crore on preventive measures Even atter such a
long time of independence. we could not solve this
problem and it seems that we will remam entangled in
the same eproblem in future

Mr. Deputy Speaker. Sir. tour lakh tonnes of
polythene bags are being dumped in our country while
it 1s out of use tn other countries but we are using it and
throwing away the used one on the ground. The water-
absorbing capacity of the earth 1s decreasing due fo it
It 1s a Scientitic subject in itself The Government should
pay its attention as to why the water level 1s decreasing
and also to the drought conditions? (English) Science
has to be integrated with development (Transiation)
We have to think over it | would hke to present betore
you some data to prove as to how the developmental
works done during the last 50 years have generated
problems. In 1953. the flood atfected area was 22 lakh
hectare which increased to 90 lakh hectare in 1996.
Likewise, the number of tiood atfected people was two
crore and forty-two lakh in the year 1953 which
increased to the 4 crore and 83 lakh in 1896. In the
same way, the death rate was 42 per annum which has
now increased up to 2000 per annum. Likewise, the
loss of property was Rs.60 crore which has increased
to Rs 2000 crore in 1995 | would hke to ask the
Government as to how has 1t fixed Rs. 700 crore for
natural calamities? On what basis it has been fixed”?
You know that Rs 2000 crore have been provided for
this purpose in your report, then how far Rs. 700 crore
will sutfice? You have spent Rs. 30 thousand c¢rore on
the flood and natural calamities during the last 50
years

Str, in the end. | would like to state that the drought
prevention and flood relief 1s not a solution n itself. We
will have 1o think over it and the hon. Mimister will have
to pay his attention towards this problem We will have
to consult the Ministry of Irngation. The departments of
environment and Science and technology have made
much progress. In these circumstances. the work cannot
be done solely. | have the report in which it has been
stated that National Flood Commission had made its
recommendations.

[English]

SHRI XAVIER ARAKAL (Ernakulam) : Mr. Chairman,
Sir. he 1s taking too much time. The Chair has decided
to give hve minutes only to each hon. Member.

MR DEPUTY SPEAKER It seems that | have to be
more strict now. Mr Rudi, please conclude now.
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SHRI OSCAR FERNANDES (Udupi) . Mr. Chairman.
Stir. he 1s making good points. He should be allowed to
speak for some more time.

[Translation]

SHRI RAJIV PRATAP RUDY : Mr. Deputy Chairman.
Sir. this decision was taken in a conference on flood
control held in South in 1971, At that time the subjects
of Environment were not so important. It was discussed
as to how the tiood could be controlied but the
environment was not taken into conhsideration. National
Flood Commission was set up in 1991. Unfortunately.
when | went through the report, | found that 1t also
contained only flood control measures as to how the
protection trem the tlood can be made effective. flood
warning can be made but this aspect could not be
associated with the environment for the last thirty years.
| would like to ask the hon Minister who himself hails
trom Bihar to provide Bihar Rs 700 crore or Rs. 7000
crore for this purpose | do not know as to how much
money will the Central Government provide but! Bihar
Government was also to give 25 per cent of the total
amount. it had neither funds with it, nor has ever been
in a position to provide the funds. But if Bihar has 1o be
saved tfrom the devastation ot the tlood, the people of
Bihar are to be helped and if you have sympathy tor the
pecple of Bihar, any such programme shouid be
prepared by which the hon. Minister, instead of providing
money to the Government of Bihar, should initiate the
reliet work atl his own

I. once again. urge upon the Government to take
this matter seriously and announce the national tiood
policy by establishing a proper coordination. The

subjects connected with the environment should aiso
be covered

MR. DEPUTY SPEAKER Shr Subbarami Reddy

SHRI RAM KRIPAL YADAV (Patna) * You did not
invite any hon. Member tfrom the Janata Dal

MR DEPUTY SPEAKER The next speaker is from
the Janata Dal.

SHR! RAM KRIPAL YADAV . You did not give time

to any Member from our party. Our party has been
alloted much time.

MR DEPUTY SPEAKER : Your parly has sent the
names of the Speakers very late.

(Interruptions)

[English]

DR. T. SUBBARAM! REDDY (Visakhapatnam) : Mr,
Deputy-Speaker. Sir. till now a number of hon Members
belonging to various parts of the country and belonging
to varnious political parties have been speaking. So many
Members have been talking unammously that our country
has been sulfering from the devastation of floods and
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cyclones every year and that what is the solution and
salvation for this nation | do not want to repeat that. We
do know that thousands of people have been dying
every year and properties worth thousands and crores
of upees are washed every year due to floods. This
devastation 1s going on tor the last so many years We
have got only one Minister, hon Minister of Agriculture
present Stnctly speaking, this subject 1s so important
tor the nation that majonty of the Cabinet must be
present and should hear what 1s being spoken.

[Translation]

What we are talking about 1s not useless
[Engush]

Everybody irrespective of pobtical affiliations- s
talking with one voice how to prevent the floods and
how to control the cyclones It 1s everybody's concern
and anxiety (Interruptions)

{Translation]

It 1s not the department of just one hon. Minister but
of several hon. Mirusters 1tis a very important subject

[Enghsh]

Theretore, my request is that the Government must
have determination, the Government must have devotion
and the Government must have concentration {0 solve
this problem

[Translation]

Making hearing or writing speeches and having
details of 1t the next day 1s of no use

[Enghsh]

| would say nothing ts impossible if money is there
We can solve this problem by using tunds. There are so
many schemes Somebody 1s asking for canal and
somebody s asking for the hnkage of Ganga and
Cauvery Frankly speaking we need money So. when
we are giving the Budget

[Translation)

We give prelerence 1o other scheme but torget the
flood control

[English]

Theretore. | appeal to the Government and
particularly 10 the Prime Minister that they must give top
prionty to this subjec! and while preparing the Budge!
some money should be provided tor undertaking
permanent measures {01 controlling fioods and cyclones
| hope every Member accepts this and it must be
supported i one voice

There should be no discrimination between one
State and another Of course. as far as | am concerned,
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| will naturally say that my State. Andhra Pradesh. 1s
suffering 1t 1s next ta Assam Andhra Pradesh has been
hit on one side by South-East monsoon and. on the
other side. the South-West monsoon. In fact. devastations
have taken place Last October. lakhs of acres have
been washed away Hundreds of people died. The same
devastation repeated itsalf in June If you take the history
ot Andhra Pradesh for the last 25 years. in every year.
majority of distncts have been hit by tioods and cyclones
We get tears of sympathy to think how poor people
have heen thrown out without accommondation

[Translation]

They do no! have anything to eat or drink and
accommodation 1o live 1in and the extreme sorrow we
teel at then sad phight. need not be expressed in words

{English]

Theretore. my humble request is. besides merely
speaking under Rule 193 let us take a determined
decision that the Government must give top most prionity
to this problem Money 1s avaiable.

[Translation;

I would hke to disclose a secret which no other
speaker has done so far

IEngiish]

The World Bank will give the money | will tell you
how 1t will give money When Dr Chenna Reddy who
was the Chiet Minister of Andhra Pradesh and who is
now the Governor of Tamil Nadu. happended to go to
the United States for some treatment he met the World
Bank Vice-President and inspired him and got thousands
of crores of rupees for the cyclone aftected areas of
Andhra Pradesh in nineties Therelore. now the
Government of India must take up with the Worlg Bank.
ADB and all other institutions and get funds and make
this country more prosperous Poor people should not
be allowed 1o die ke this 1t 15 a great opportunity
for us to approach the Worid Bank and other
institutions

The hands of the hon Minister of Agriculture and
of the Minister ot Weitare must be strengthened Social
weltare means not only the deveiopment of sports but
also vouth aftairs and welfare of woman and chidren

{Transiation]

Attention should be paid on every one's wellare
and not only on the wellare of youth spons. ladies or
men You should provide mare powers, more secretanes
and more money

(English!

We hope that the Government will be inspited and
stimulated and they will take a sterling decision to solve
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this problem permanently. We are going to enter into
the 21st century just in a few years. We can tell the
world that india is a great country which has taken such
permanent measures to solve the problem of floods
and cyclones. You must see that the lives of poor people
are saved.

| once again hope that the Government will give
topmost priority to solve this problem.

[Translation]

Insufficient tunds have been provided to Andhra
Pradesh.

[English]

The State of Andhra Pradesh sustained a loss of
Rs. 200 crore due to floods and cyclones in June and
only Rs. 43 crore 1s given by the Central Government
| request that much more money should be given to
Andhra Pradesh. The support shouid be given not only
to Andhra Pradesh but also to Assam

The State of Andhra Pradesh sustained a loss of
Rs. 600 crore last October due to floods. The Central
Government sanctioned only Rs. 83 crore. We have to
do with it.

[Translation]

Bihar has also been provided with insufficient
funds.

[Enghish]

| once again thank you very much.

[Translation]

SHRI ANIL KUMAR YADAV (Khagartya) - Mr Deputy
Speaker. Sir, You have provided me an opportunity to
deliver my maiden speech. | express my gratitude and
want to say that the Parliamentary constituency which
| represent is a flood prone area though the north Bihar
ts the most flood affected area of the country. Bihar
suffers every year 40 percent of the total devastation of
flood in the whole country because the north Bihar 1s
mostly devasted by the rivers flowing from Nepal ke
Gandak, Bagmati, Kosi. Kamala etc. Besides Ganga.
Sone and Punpun rivers also cause serious floods which
damages the crops of the farmers, the houses of the
poor, roads and ciaims lives and livestock every year.
The fiood in the last year claimed 70 iives in Banka and
Bhagalpur. The flood in Ganga, Bagmati and Kosi revers
in my Parliamentary constituency is causing soil erosion.
The sou erosion in Koragaon in Khagariya and in
villages in Parwatshah has taken an alarming shape.

I, therefore, urge upon the Central Government to
sign a treaty with Nepal for flood control and take upon
itself ful! rasponsibility of it.
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The Committee on National calamity fund had
sanctioned Rs. 29 crore for relief works in 1995-96 but
if has not been released so far. | urge upen the Central
Government to release this fund immediately.

Mr. Deputy Speaker. Sir, Rs. 49 crore had been
sanctioned to Bihar for relief works and to face the
natural catamities. | demand that this amount should be
increased to Rs. 100 crore.

[English]

DR. ARUN KUMAR SARMA (Lakhimpur) * Mr.
Deputy-Speaker, Sir, it 1is my maiden speech. So, please
bear with me for my presentation.

Sir. we have already discussed this matter for nearly
two hours. It has been felt by most of the hon. Members
that even after fitty years of our Independence, we are
talking in terms of only certain temporary measures tor
the solution of the tlood problem now being faced by
the difterent States of this country. Before twenty years,
flood was a probiem for the States of Assam, West
Bengal, Bihar and some parts ot South India only But,
after a lapse of time, when the desert area of Rajasthan
has become flood-prone. 1t has drawn the attention of
the entire country. Now. almost the entire country has
been suffering from this problem. There 1s the possibility
that the problem will come and go. But it 1s very hard
that we could find a solution with the existing pattern of
Democracy. | must justity myself in saying this and draw
the attention of the House that the Central Government
1s always having an escapist attitude while such
problem arises i any State of this country. The Central
Government says that it i1s the hability of the State
Government to iook after the reliet and rehabiitation
wark

I will now cite an example While there was the six-
year foreigners' movement in Assam there was a leeling
that the property. the assets of Assam were the assets
of the country but the problem of Assam was not the
problem of the country. Similarly, now every State has
been compelied to do the relief and rehabilitation work
by itsell and the grants to the States are given as loan
According to the Central Government, it 1s not the
responsibility of the Central Government 1o manage the
atfected people, the tiood damages or any other
damages caused by the natural calamities. That 1s why,
some of the hon. Members have raised this point. Of
course, the Finance Commission has formulated certain
norms how the States will be provided with money. It is
given as advance. There is a definit amount like Rs. 20
crore or Rs. 30 crore given as per the population of the
State. it 1s a fixed amount. But with that meagre amount,
no permanent solution can be found to the flood problem
in any of the State. That 1s why, with the existing pattern
or Democracy. we do not believe that there can be any
permanent solution. So, | must emphasise that there
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should be proper review of the Centre-State relations.
It the problems are to be tackled by the State
Government, the States should be given more autonomy
for resource mobilisation so that can solve their
problems by themseives. If necessary, the State
Governments will have some foreign collaboration to
bring money. For example. in Assam, the Brahmaputra
Board was constituted by an Act of Parliament in 1981
which is just an eye-wash to the people

Since then, at least ten investigation work on ten
rivers was done by investing at ieast Rs. 300 crore. But
not a single project has been implemented til today.
The magnitude of the flood problem in the entire country
1s going high and high every day. The river bed has
been rising day by day because of the sit matenal
carried {rom the catchmen! area. Due to detorestation,
siit matenals are accumuiated on the river beds and the
river beds are rising day by day In 1985 on certain
points, the lavel ot rniver Brahmaputra in Assam was
compared to the level that prevailed in 1952. in 1985,
the level of the river beds came up to five metres from
the depth that was in 1952. Now in certain areas. the
river bed of Brahmaputra is equal to the ground level
of the other areas. So, detinitely there 1s no river at all
There 1s a big area where the nver flows in different
directions. This is the phenomenon in all the rivers of
Assam because the rvers in Assam start from the
neighbouring hilly areas They bring a lot of silt matenal
which gets accumutated So. the magnitude of flood
has been going high and high each time after 1952
This flood is of the highest magnitude atter 1962 There
1S no rnver whose water 1s not coming trom the hilly
areas thus washing away the entire area. The number
of embankments which were constructed on the rnivers
Brahmaputra, Subansan and Barak since 1952, ali have
since been washed away and almast all the area has
been inundated, even the town area. In my constituency.
there are nine legislative assembly segments where 80
per cent of the area is submarged The greatest river
1sland of the world 1s situated in my constituency which
is called Majuh. Two-thirds of that island are already
washed away and only one-third of that island i left.
While the rniver beds rise. erosion 1s caused to the
neighbouring areas. Thereby, in Assam. 40 per cent of
the total cultivable area under the tea gardens and out
of the remaining area, B0 per cent is a flood-prone
area. Now every year because of the devastating fioods.
the cultivable area is always inundated. Thus peasants
cannot go for cultivation, during statement

The tiood situation in Assam s ditterent from the
flood situation prevailing in other States hke Uttar
Pradesh, Rajasthan or Punjab It 1s a recurrning
phenomenon. In one year, we have a mimimum of five
and the maximum of 15 floods. So trom the month of
April till the end ot October tlood 1s there. Cultivators
cannot go for raising their crops. Ulimately. the entire
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economy suffers. These are the reasons as to why the
State of Assam has been facing a lot of economic
problem. The insurgency problem is also coming
because the entire economy Is at stake. Now, therefore.
these outlawed orginisations have thought that if they
are within India. there i1s no solution to the problem. For
any such problem, negotiations have taken place,
accords are signed but atterwards these problems are
not solved. Likewise, the Brahmaputra Board was
constituted which was an eye-wash to the people of
Assam. That Board was constituted under an Act of
Parliament. But nothing was done. Whenever there s
any problem, say, the Cauvery River or the Narmada
River problem, some committees are constituted but
there will not be any solution. This piecemeal business
1s making the country sutfer to a great extent. Now if we
aliow turther time without taking any concrete measures.
I think. this country’s integrity will not be there. | urge
upon the hon. Minister and also the Members of the
House 10 take a serious view on this matter so that the
problems of fiood and other natural calamities can be
dealt with.

| have a suggestion. | want to draw the attention of
the House and also the hon. Minister for Agnculture to
the fact that the Umited Nations General Assembly
proclaimed that the decade starting from 1990 is the
Decade for Natural Disaster Reduction to reduce through
concerted international actions the loss ot lile, damage
to property and social and economic disruption i1n the
world, especally 1n the developing countries. Probably
the hon. Miruster tor Agriculture would be able to
enlighten us about the steps taken in this regard. Since
the international orgamisation s coming forward, we
must explore the possibility of bringing some tunds to
correct the ecological imbalance through devastation
caused by fioods and tor the rehabilitation of the affacted
people.

Lastly | want to draw the attention of the hon
Miruster tor Agniculture to the fact that in my constituency.
seven sub divisions namely Dhakua Khana. Dhemay,
Lakhimpur. Jonat. Sadia, Majol. Chabua (Dibrugarh)
and parts of Arunachal Pradesh. are under water and
most of the places are cut off from the rest of the country
tor the last 20 days. The road commumcation in most
of these parts has also been affected. There 1s hardly
any space even for the purpose of opening relief camps
because the entire area 1s inundated. In such a situation
the Government of India should take appropriate steps
for restoring the road communication ang for providing
relief and rehabilitation on a war footing

With these remarks, | conclude my speech

SHRI N.K PREMCHANDRAN (Quilon) . Mr. Deputy
Speaker Sir. | am not taking much time of the Mouse
because aimost all the hon Members have aiready
desnibed the fiood situation. The natural calamities and
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the safety measures to be taken. | am just here to
supplement and support the hon. Members who have
already described the flood situation in Kerala.

It 1s well known 1o us that the flood and the drought
in earhier years were incidental ones Once in two. three
or five years they used to occur. But now the natural
calamity has become a regular feature 1n our country,
So this House has to consider how it can be prevented
In a permanent way, what are the safety measures to be
taken to prevent it permanently

This can be classified in two ways. tirstly the natural
calamities which can be prevented by human beings
which are n our control. and secondly those which
cannot be prevented. for example. cyclones In such a
case we can only take welfare measures and some
reliefs can be given. In the case of those which can be
prevented the mamn thing which | would hightight betore
this House 1s specially in regard to the State o! Kerala
The problems caused due to sea erosion in our State
have already been submitted betore this House Sea
erosion i1s a grave problem in Kerala The catving of
sea shores from Trivandrum to Kasargod s taking the
fe and property of several persons Even schools and
temples have been taken by the sea erosion A cruel
damage has been caused to the State of Kerala by the
sea erosion My submission s, it is a national boundary
in the State | think that it is the bounden duty of the
Central Government to protect the nationa! boundary
Since sea shore s a natonal boundary 1t s the
bounden duty of the Government of India to protes! this
natronal poundary Urgennt measures have to be taken
10 protec! the sea shore The only permanent measure
which can be taken is o construct sea walls una to
regularly mamtain them

18.44 hrs.
1Shn Nitish Kumar in the Char,

we have got several expernences Taenty years
bvack sea walls were constructed but no maintenance
nas been made and nothing has been done Therrfore
my submussion 1s only by constructing permangnt ceg
walls and by regularly maintaiming them we can prevint
sea erusion and the damage caused due i 5¢a ¢1usinn

As regaros the rehief measures which Rase Luorn
taken 1t ras aiready been submmtted here that they ate
very meagre and are not adequate Award of Rs 50 000
1w othe faminy of a dead person who was the bread.
winner of the entire tamily 15 no! suthzient now.a-rays
Sc the proposal ¢f enhanczing rehel measures also
may be lares inlo account

A | hase already submitted i my conshituency
there 5 a Gram panchaya! There 1s a stnp 6f land
which 15 & straight road running 10 eighteen kiumelres
s i a siliage calied Alappad Un the western sige
thete 1 sea and on the eastern side there 1s backwater
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This 1s a village having 30.000 strong population. One
kilometre ot the sea shore has already been grabbed
by the sea One temple has been lost: one school has
been lost If this trend continues, if it is not prevented
and the sea shore i1s not protected. it 1s sure that the
entire panchaya! would go into the sea

The nex! area which would be aftected s the
National Highway 47 NH-47 would be affected because
the gap between the sea and the backwater 1s just 100
metres Now. 10 protect the seashore is the mamn
problem which has to be considered | hope that the
Ministry of Water Resources in consultation with the
Ministry of Agriculture would plan certain schemes and
we hope that the peopie of Kerala would prepare some
schemes and those schemes would be submitted belore
the Government ot india My humble submission to the
hon Mimister 1s 1o take necessary steps, approve the
schemes and ensute that financial assistance 1s given
to protect the seashote of Kerala

Another submission of mine is that reliet measures
which have aiready been it exstence the norms which
have been accepted ty the Gouvernment and also by
the Finance Commission shoauld be reviewed and
adequate compensahon should be @iven

With these words 1 oconciude my speach

CTranstanen’

SHRI GIRUHAKL LAL HAARGAVA (daput, Mr
Deputy Speaker St bae tha! the amount provided
by way of expenditure o tiaod rehet works 1s not being
utthised Theretore the present Government Should think
about it and chalk out a nahotat pohicy 101 the prevention
st oo The public propetty damaged by the floods
every year and heavy amount oo rehel and rescue
WOTRE Incunred by the State Bovernment added together
amaount 1o doubie ion

Sit L oaan 10 make aperial mention of Hajasthan
Fajasthan nas bern inundaled second vear also though
mothe utrent year the State had expenonced drought
alve, Bikaner a desert gred has Deen inundaten
farwalmer Jodhpur Chory Nagpur Seckar Alwar ang
Bharatpur 1o eastern and westem regions which ate
putely esert atcas are under the gng of ood 11 s 3
strange situatun Bhartpur has also come under the
qng of liood wateo whe b has Hown down from Agra
Mathura and Haryang Unfortunately  this nationg)
calamity has ht only Hajasthan '

S Rajasthan at present hag fallen in miserable
condiron 1901 villages of Hijasthan have been attocted
by fiood B1 thousang huuses have been damaged. 43
peopie have been swept away by the tlood watet and
around 97 persons have lost thest ves Public property
worth thuusand ol rupees have been damaged The
hon Prime Minister has announced a componsaton of
He 50 thousand to cach igmily of the deceased. 1
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means that the critena of compensation being provided
to the family of a deceased 1s different 1 e if a person
has lost his ife in a rail accident or 1n an air crash the
family of the deceased gets different amount as
compensation The critena of providing compensation
to the family of a person killed in riots 1s different. The
tamily of each innocent people who lost their hves
should be given Rs 2 lakh as compensation and their
dependent should be given jobs. | demand 1t from the
Government of India specially the hon Prime Minister
who 1s not present in the House today The day when
the amount of compensation was announced to be Rs.
fifty thousand | felt very sorry that the cost of human hte
is merely Rs fitty thousand f anybody 1s ready to die
for Rs fifty thousand then | shall give lim Rs fifty one
thousand (Interruptions)

MR CHAIRMAN It s not by way of incentive
{Interruptionsi

SHRI GIRDHARI LAl BHARGAVA Pubiic property
and private property as well as the drninking water supply
system have been damaged there (/nterruptions)

MR CHAIRMAN Bhargava |i. although you speak
in brief sl try to speak in very brnief so that every one
could get a chance 10 speah.

SHRI GIRDHARI LAL BHARGAVA 1 would now
come to the salient features only In Jasalmer 219
Willages and 10 815 houses have been damaged and
143 livestock have lost their ives in this way tive wards
in Bikaner 16 wards in Naukha and 110 villages of
Bianer have sufterred damage The crop as well as
5253 houses have been damaged besides the joss of
ivestock and three lives In the same way in Nagaur
160 vilages and 10 thousand houses wete damaged
and 2% perscnys lost therr hves In Jodhpur 2000
hvestock and ¢ persons lost therr hves besides 12
thousand housens were damaged n Alwar which comes
in eastern Rajasthan which s never affected by tlood
168 willages have been attected 3000 houses have
been damaged and 15 people have iost then hves
Even today the situation ot Alwar is grave in Bharatpur
’76 wvillages have been damaged by the tlood

Linterruphons)

MR CHAIRMAN
suggestions

SHRI GIRDHAR! LAL BHARGAVA | am just coming
10 that point 35 thousand houses have been atfected
34 people lost then tives in Bharatpur  (Inter-uplions)
The water flown down from Agra Mathura and Harvana
has nundated Bharatpur Similarly damage has been
caused in Nagpur also Unfortunately the Sambhat lake
the source of salt has been filled with the rain water as
a tesull 15 thousand workers have been rendered
jobless You will not be able to get salt Other people
will have to take sallless die! hke blood pressure patients
do

Please come forward to gne
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MR CHAIRMAN
mentioned by you

SHR! GIRDHARI LAL BHARGAVA You have tasted
It 1s Sambhar sait which 1s suppliied to your kitchen Qur
hon. Minister and the members of the Cabinet. ail are
using the same sait Unfortunately. 25 thousand viliages
came in the grip of famine. last year. Entire amount of
Rs. 300 crore with the State Government was spent and
not a single paisa was left in the Calamity Rehe! Fund.
What | mean to say 15 that we did not get the funds we
needed.

| have not tasted the salt

Lastly the last year. Hanumangarh. Alwar and
Bhartpur were aftected by famine as well as by the
flocd The Government of Rajasthan had demanded Rs
365 crore from the Union Government but the State
Government was provided Rs. 21 crore and that 100
was not made avatlable to 1 | am aware of the scarcity
of time as well as your ditficuites. Alwar. Bharatpur,
Jodhpur, Nagpur. and Jaisalmer ail are aftected. Mo
theel 1s also atfected. The State Government has made
a further demand of Rs 300 crore The State
Government needs Rs 100 crore urgently and the
remaining Rs 200 crore after some time [t had
demanded Rs 365 crore earlier out of which Rs. 21
crore were to be provided but this amount also could
not be made available Therefore the State Government
should be provided Rs 300 crore—the balance of last
year, Rs. 100 crore immediately and Rs 200 crore after
4-5 days It should not be provided only Rs 21 crore
but Rs 365 crore tor the damage caused by the flood
in Hanumangarh Bharatpur ang Alwar Rajasthan has
been attected by the fiood twice It was inundated last
vear too and the property worth Rs 365 crore was
damaged and this year also it has been altected by the
flood and the water from the other States has entered
my State

Our State has suftered loss both by the ficod as
well as by famine Rajasthan s a desert area and
theretore. the people ot desert shouid gel mare money
Theretore. Sir vou are presiding the House the hon
Agriculture Minister - Mishrapi s a very good man very
kind and will do many good things | wouid like to
request tim to provide the State Rs 365 crore instead
of Rs 21 crore as a balance of last vear and this year
Rs 300 crore out of which Rs 100 crore immediately

vinerrgplions.

MR CHAIRMAN The tunds shouid be provided to
vou o1 10 Rajasthan?

SHR! GIRDHAR! AL BHARGAVA 1t should be
provided to my Rajasthan | have been depnved of
what { was 10 ge! and other have snatched share an¢
have misappropnated it and now they have changec
over 10 side and are playing a dtama You know all this
Once you had been sitting with them ang had beer
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friendly with these people now that triendship has broken
down for some time and both of you changed places.

| hope, the hon. Agriculture Minister will sincerely
reply to all my points.

Rajasthan, which is the land of the braves, the land
of humanity. the land of Todarmal. the abode of Bhakta
Shiromani Meera. As Rajasthan is a desert area, a hilly
region and as it has twice faced flood and drought also
and as there 1s deficiency of resources in villages. we
should definitely get the financial assistance.

| thank you for giving me an opportunity to speak.

SHRI KALPNATH RAIl (Ghosi) : Hon'ble Mr.
Chairman, Sir. Floods are a national crisis. When |
visited my Constituency recently, | saw that heavy erosion
was taking place at Dohrighat because of River Ghagra
and Saaroj village had been badly affected. Flood is a
big national problem. Whenever monsoon Session is
held, it coincides with the floods. Thousands of villages
would be washed away because of which there would
be an.uproar throughout the country. Then a Calling
Attention Motion would be moved here or discussion
would take place during which the Agriculture Minister.
the Minister incharge of Flood controls or Irnigation would
be present here and all the hon. members would
participate in the debate and then the discussion would
be over. Thereafter, Monsoon Session, Winter Session
and Budget Session would be held throughout the year
but nothing concrete will be done about it and again we
will have the ‘Flood’ Session.

AN HON'BLE MEMBER : What do you want to say?

SHRI KALPNATH RAI : | do not want to say anything.
| am just stating the problem being faced in the country.
The Agriculture Minister is present here but the Minister
in charge of irngation and Water Resources Minister 1s
not present. There is a Minister of State also, even he
is not present here. Members of Parliament are present
here. Please tell me as to how the Central Government
propose to control the flood?

Presently North Bihar, East Uttar Pradesh and
Assam are affected by floods. Every year crores of
rupees are wasted because of floods. | have made a
request to the Government many a times that some
controling mechanism should be set up on the rivers
originating from Nepal. The country i1s facing power
cnsis. In a country where one laks megawatt electricity
can be generated with the help of water resources only
14-15 per cent electricity i1s being generated in this
manner.

19.00 hrs.

Attention i1s not being paid to the perennial source
of electricity. The Government should construct a dam
over Sharda, Gandak, Ghaggar and other rivers
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originating from Nepal so as to generate hydel electricity.
In the same area, there is drought on one side of the
river and flood on the other side. On one hand, the
crops are destroyed because of drought and people
are facing attachment of their property and on the other
hand, the flood is causing havoc because of which
lakhs of cattle are dying, people are dying and houses
are getting destroyed. In the present scientific era when
mankind has been able to establish contact with the
moon and the stars and the science has progressed so
much, no concrete and timely action has been taken
with regard to the flood control in India even after passing
of 50 years.

MR. CHAIRMAN : The Minister would reply at
7.0'clock. So it the House permits. four or five more
members will be able to speak because all the members
are interested in expressing their views. Thereafter, the
Minister would reply.

SHRI RAJENDRA AGNIHOTRI (Jhansi) : The i1ssue
of Floods is very important. | would like the discussion
to be extended till tomorrow.

MR. CHAIRMAN : Right now those who are sitting
here should be allowed to speak. The discussion would
be extended by one more hour. .

SOME HON'BLE MEMBERS : All right.

SHRI KALPNATH RAI ; You are a farmer's son and
hail from an agricultural area. You should not speak in
such a manner that so much time has been taken and
that | should sit down.

MR. CHAIRMAN : You do not listen at all. | called
your name twice but you did not stand up The Minister
was given the time ot 7 O’ clock for giving the reply. |
have made a request to the House to extend the time
of discussion by one hour so as to accomodate
members.

SHRI KALPNATH RAI : | beg your pardon. | pay
utmost attention to whatever you say and obey you
completely.

MR. CHAIRMAN : Do not just blindly obey me. You
should obey only what even 1s night.

SHRI KALPNATH RAI : The electricity crisis has
been discussed time and again in this House. During
the Seventh Five Year Plan, Target of generation of
22000 megawatt electricity was fixed. Shrni Rajiv Gandhi
was the Prime Minister at that time. For the first time the
target of 22000 megawatt was achieved. When Rajiv
Gandhi was the Prime Minister, he said that 48000
megawatt electricity would be required in India. But
thereafter it was stated that there are no resources for
generation of 48000 megawatt. So the target was
brought down to 38000 megawatt.

MR. CHAIRMAN : Today itself we discussed the
issue of energy in the House. The Prime Minister has
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proposed that it should be taken up discusston. So you
should confine your speech a little. though your speech
is very good.

SHRI KALPNATH RAI : This issue 1s connected with
the water issue. The factor of non-utilisation of water s
also one of the factors for the destruction taking place
in Bihar. The entire area of Bihar 1s affected by flood.
They are not getting any electricity.

in 1989 Shri Rajv Gandhi told. 'we do not have
resources to generate 40000 MW power therefore we
have fixed our target at 38000 M W. In the year 1989
the next Government came to power and did not go in
tor any five Year Plans in 1991, yet another Government
came to power. They told that though the target was
fixed at 38000 M W. but the present need 1s to generate
56000 MW power but due to shortage of funds. only
32000 MW can be generated against the target of
38000 M W. Currently the Eighth Five Year Plan is on

And. Santosh Mohan ). even against this truncated
target of 32000 MW . not even 15000 M W. power has
been generated so tar Only 14700 MW power couid
be generated .. (Interruptions) Please histen to me. No
other Minister in India has done as much | have done
I don't want be get into any controversy. nor talk of any
party. | only want to submit that in our country one lakh
M W. power can be generated through hydro by
harnessing floods and energy together All nivers flowing
trom Himalayas like Rapti. Boodhi Gandak. Ghaghara.
and all other big rivers play havoc in Bihar. These rivers
can be utilised to generate hydro-electric power which
is the cheapest all over the world as also poilution tree.
If that power 1s explonted. by constructing Punchashwan
dam. like Bhakra dam. on rniver Sharda, Bhalu dam on
Karnali rniver flowing from Nepal and trom nver Saryu
and Ghaghra then 10,000 M W. power only from Karnal,
3000 M.W. power trom Panchashwari and 3000 MW
tfrom Gandak and about 50000 M W. power can be
generated from all the nvers flowing through Bihar
Hydro-electric power 1s the cheapest the world over

Su. whenever we take up the issue. they propose
to provide funds for the thermal and not the hydro-
sector for which they say they have no priority. It we use
hydro power and utihse water tor power generation
then we can, on the one hand, solve the problem of
nrigation and on the other can have sutficient electricity
in our country. Our country will also be free of fioods
and we can arrange water in case of drought | want to
urge only this because there 1s shortage of time and |
would hke to urge upon the Agniculture Minister only
this that as he belongs to Bihar and has been elected
from Madhubant, to please visit the region trom
Madhubani to Kishangan on the border of Bengal and
Panchashwar on the border of Nepal where you will
tind that God has given water in such abundance wich
can be utihsed to our great advantage
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Sir. Shn Rajiv Gandhi had talks with the Government
of Nepal 2-3 times and as aiso the successive Shr
Vishwanath Pratap Singh. Shri Chandra Shekhar and
our own previous Government also had talks with Nepal.
If the Government of Nepal and that ot our country sign
an agreement and we can utiise their water then we
can generate the cheapest power in the world at the
rate of 15 paise per unit and save hail of india trom
flood and can produce so much grain in the whole
North india. cow belt. the most fertiie region. the goiden
land Bihar, UP and North india through canal system
that we can feed the whole of india and the electricity
generated can be supplied to the whole country at the
cheapest rate and we can achieve the target ot 5. 6 and
8 per cent ot National growth. The Agnculture Minister
should bear this 1in mind while replying in the words ot
Mahatma Gandhyi this 1s the country of villages and
farmers and Gandhi ji. looking at Indias villages used
to say that science and technology shoulid be introduced
and uhblised keeping the human beings in mind.

[English]

Science and technology s for man and man s
hwing 1n villages

[Translation]

If we want {o estabhish the Swaraj of the dreams of
Mahatama Gandhi in those villages then some concrete
steps will have to be taken to nd us from such floods
It 1s good that he is now Agriculture Minister and he has '
been cnticizing us throughout his ife But now you can
at least call an all party meeting and have their opinion
of all their honourable Me . bers 1n this regard,

As these people have to face various problems,
they will have to face the wrath of their electorate when
they approach them. ..(/nterruptions)

MR. CHAIRMAN . Please conclude now that you
have covered everything.

SHRI KALPNATH RA! Please call a meeting of all
the big experts. technocrats. bureaucrats. agriculture
experts or the people belonging to all parties and having
knowledge in the field and take concrete steps in regard
to floods so that we can save the country from ticods
and help the nation march forward

19.11 hrs.
(Shn Chitta Basu mn the Chain

[English)

SHRI RAMESH CHENNITHALA (Kottayam) S,
Kalpnathji has nghtly pointed out that every year we
are discussing about flood and drought It becomes
customary tor the Parhament 1o have a discussion on
fiood and drought Every time the Minister gives reply
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at the end but the matter ends there itself. Nothing
happens afterwards.

Out of the total geographical area that we have.
that 1s. about 329 million hectare. one-eighth of the
area 1s flood wione After the disastrous flood in 1954,
a national programme on flood management was
launched by the Central Government | am very sorry to
say that though this programme was launched. nothing
substantial had been done towards this end Therefore.
! reques! the hon. Minister to review and evaluate the
exsting tlood control measures From 1954 onwards we
have undertaken a number of programmes A number
of short-term measures were also undertaken by the
Government The State Governments are implementing
these programmes according to their chimatic and
gecgraphic conditions Yet. we are not 1n a position 1o
control the occurrence of flood i our country Every
year the devastating flood takes away the hves and
property of the poor people of the country. A total new
approach to this problem s necessary This 15 my
humble suggestion

| would say that research and developmental
activities in respect of flood control should be expedited
I we see the programmes tha! we are implementing
since 1995, the research and developmental activities
are ailmost! lacking It 15 very necessary to prepare &
comprehensive master plan tor the fiood control The
State Government is assessing the total damage caused
by these floods No concrete step has been taken by
the State Government | reques! that a comprehensive
master plan should be chalkea out in this regard This
15 an area where we can get external assistance alsc
We can get assistance from the World Bank, iDA and
a lot other foreign agencies External assistance 1s being
given to various countries which are attected by a senes
of flood (n the past. india had also got a lot of assistance
from the external agencies | would say that there 1s nc
monitoning mechanism to see whether the money that
1S being provided 1S being ulihsed properly by the State
Governments ot not. You will be surprised to know that
certain State Governments are diverting the funds
earmarked for tlood control measures and are instead
utiising this money to pay saianes 10 therr empioyees
A ume has come when we should give a fresh tonk 1o
the already exishng flood control measures tha! are
there in our cauntry since 1954

Mere seminars and discussions will not solve the
problem | have gone throuth the records From 1354
onwards the Central Government! had conducled a iot
of seminars in diteren! metropolitam cities in which a iot
of mimisters and delegates participated 1t 1s very
unfortunate that nothing concrete came out of them

I do not want 1o go into the details of the devastating
floods that occurred in the country in which almost alt
the States are affecled Even today certain pars of the
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North-East and some other areas continue to be affected
by tloods.

In Kerala we have a spectal problem to which almost
all the hon. Members have referrend to. We in Kerala
have cash crops. When sudden rains and devastating
floods occur. cash crops are affected very badly | have
gone through the norms pregcribed for providing
assistance for cash crops and other crops Since Shn
Chaturanan Mishra i1s holding the very important partiolio
ot Agriculture. he has to see that farmers and
agriculturists sutfered by the recent floods are given
proper assistance -

| come trom an area where the largest! rubber
plantation is located During the last fioods and cyclone
one-fourth ot this rubber plantation got complietely
damaged Even though the Government has earmatked
funds for disbursement. for the last many years not a
single paisa was paid against the cash crops and rubbet
plantations Where 11 1s paid 1t s too meagre that it (s
not acceptable to tarmers Farmers are not ready 1o
take that money

| did not want to go Into the sea erosion aspect A
ot ot my colleagues have aiready mentioned about
that Kerala has the longest coastline of 600 km | know
that this subject does not come under the junsdiction ot
Shrn Chaturanan Mishra and it comes under the Ministry
of Water Resources It 1s unfortunate that the Central
Government has completely neglected our seacoast
We spend money on Defence This coastline alsn is a
very important boundary from the point of viewa of
Detence This 600 km of seacoast 1S compietely
negiected it 1s not protected atl all Vulnerable areas
have completely been neglected For many years now
the sea has been submerlng the coast The poor
fishermen are sultering because of this Roads are
compiete!y destroyed Human lite has become very
miserabie 1n the coastal areas of Kerala The
Government should take urgent steps for constructing
sea-walls ang for maintaing the existing sea.-walls

Finaily regarding the Central assistance § knhow,
that Shr Chaturanan Mishra 1s going to come with an
answer that as per the Tenth Finance Commission s
recommendations such and such sums of money have
been earmarked for different States Bu! 11 15 necessary
15 review the recommentations of the Thenth Fmangg
Commission Floods or no floods calamihies or ne
calamities the State Government wili get its share But
when there 1s a devastating liood when thete 15 a
severe cycione in the coastal areas of the South the
damages should be assess@d separalely by seAding
special teams from the Central Government Funds
should be provided to the State Governments accoiding
to the damages incurred so that those lunds can be
distributed to the vicims This 1s no! happening now
15 ime 1o have a fresh look into the Tenth Finance
Commission's recommendations
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1 do not want to take much of the time of the House
i hope a learned Minister hke Shrt Chaturanan Mishra
will take this aspect into consideration seriously We
discuss about floods in every monsoon Session. but
nothing comes out of it

There are irregularities in the spending of money
by the State Governments also A fresh ook into that
aspect 1s also needed By doing 1t. tiood control
measures can be effectively implemented by the State
Governments

MR CHAIRMAN Let me have your opinion
regarding the time ot this debate The hLst which s
before me contans a number of speakers—of about
1% They are yet to speak Earhier it was decided that
the House will continue tll 8 pm Let me have a
benetit of your opimion How long have we to continue”

SHRI ANIL BASU
Jiven two minutes

SHRI MADHUKAR SARPOTDAR If you want that
overyvbody should speak then you should restrict
yourselt to two minutes Thank you

Each hon Member may be

Shri Ram Kripal Yadav (Interruptions)

SHRI CHATURANAN MISHRA That includes the
tAnister

MR CHAIRMAN No the hon Minister s excluded
tie can take as much time as he likes You can speak
a8 long as you like

SHRI CHATURANAN MISHRA  Then. it will go
beyond 4 pmo (Interruptions)

MR CHAIRMAN Then 1t s left to your discretion

(Interruptions)

CTransatond
SHRI RAJENDRA AGNIHOTRI  Mr Chairman, Su
there are several Members who want to speak on this

subtect and the time upto 8 p m has been tixed tor the
discussion on this subject (/nterruptions)

iEnghsh!
MR CHAIRMAN it has aiready been decided by

the Business Advisory Committee that the debate should
conclude today

SHR!I MADHUKAR SARPQOTDAR ' In the Business
Adwisory Committee it was decided that at Seven C
clock the Minister of Agriculture will reply That was the
decision

MR CHAIRMAN Thal is all nght

SHR! ANIL BASU "1 was left to the Charr
{interruptions) Is 1t the fault of the Chair?. (Interruptions)
What is wrong with the Chair? (/nterruptions)
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[Translation|

SHRI RAJENDRA AGNIHOTR! Mr Chairman Sir
the time was alloted upto 7 p m The number of speakers
18 large since this subject is very serious. Many members
want to speak | would like to urge that the full discussion
till 8 p m. should be conducted. Let the hon. Mimster
reply tomorrow because there are several Members to
speak on this sunbject today

[Enghish]

MR CHAIRMAN Let me explain the position The
Business Advisory Committee has advised that this
debate should conclude today It was earher suggested
that the hon Minister will reply to the debate at seven
O ciock in the evening. And then since there were a
large number of participants It was decided that it may
be turther extended by an hour. including the Mimister's
time. Now. as | have told you earher that there are stll
13 Members to speak |f everybody i1s to be allowed to
speak. then you suggested - some of the hon Members
- two minutes each Then tha! may be accepted

{Interruptions;

SHRI MADHUKAR SARPOTDAR This restriction
should have been put from the very beginning Whny
should the taiienders only sufter?. ..(/nterruptions)

MR. CHAIRMAN . Then | have to go by the sense
of the House

{Interruptions)

‘Transiation]

PRO RASA SINGH RAWAT We have been sitting
here since morning to speak . (/nterruptions)

JEngiish;

MR CHAIRMAN . I know the probiem Please si
down We have been the victims of these ditficulies |
am guite aware of this problem But please say what
1s 10 be done Is it the sense of the House to continue
the gebate up to nine O clock or 1s it 10 be postponed
to tomorrow”?

AN HONOURABLE MEMBER Tomorrow atter six
O clock

MR CHAIRMAN . Let us continue ti eight O'clock

SHRt SONTOSH MOHAN DEV (Siichary  Thirteen
hon Members are lett You cannot stop anybody withir
two minutes So. you can give four ot tive minutes tc
gach hon Member As many as possibie can speak ug
to eight O clock Tomorrow. it somebody else 15 iett out
they may speak and the hon. Minister wili reply Tha
will be a better 1dea.. .{interruptions)

SHRI CHATURANAN MISHRA My point 18 thet
there 15 a Call Attention Motion tomorrow Another Ca'
Attention Motion on Sugar also i1s there Sc. you decide
accordingly
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SHRI SURESH PRABHU : We can postpone it to
some other day. It should be a proper debate. That is
what we think.

SHRI CHATURANAN MISHRA - | do not say that
you do not think proper. | am just remunding the Charr
that tomorrow aliso there is a Calling Attention Motion
on Sugarcane pricing etc. ..(/nterruptions)

SHRI SONTOSH MOHAN DEV  This I1s the
procedure in this House. After Question Hour. Matters
Under Rule 377, Zero Hour. Calling Attention Motion
and then other subjects will come

Then other subjects will come

MR CHAIRMAN . | think let us come to this decision
We shall continue tll 8 00 p.m and the rest will follow
omorrow

Mr. Yadav, please restrict yourself 1o not more than
five minutes

[Transiation;

SHRI RAM KRIPAL YADAV (Patna: Mr Charrman.
Sir. | am thanktul to you for providing me an opportunity
to speak. The House, today. has been discussing on the
subject of natural calamities for quite a long 1me | think
that the House 1s nghtly expressing its concern, specially
several hon. Members have acquainted the House with
the flood situation of their respective States and | support
the suggestion that there should be discussion on the
tiood situation In every sesston of the Parhament But
even after the discussion, no concrete measure 1s taken,
no solution 1s  found and as a result the poor peopie
ot the country have always to face the menace of the
fiood But the discussion will understoud to be meamingtu
srty when a concrete solulion s tound by the
Government Mr Chairman, Sir. | through you, would
ke 1o state tha! there are many parts in the country
which are flood prone and they hare 10 tace every year
the gevastation of fiood 1n which property worth crores
ot rupees 1s damaged Our State oo falis in the same
categury and the hon Mirster 1s alsc trom Bihar the
State | haif from Almos! half part of Bihar comes i the
gnp of the Hood every year and particularly 22 districts
+! north Bihar are damaged every year by the
Jevastating fiood The flood claims many lives 1oads
are damaged. the crops and the houses of the poor
pecpie are alsc damaged and ultimately people of that
ares have 1o pine for tiood | would like 1o give the
figures of the last year Last year the flood in Bihar
dJamaged the propeny worth Rs 1200 crore and around
two hundred people tost their ives The liood which
rame ail of a sudden in Bihar particularly in Bhagalpur
and Barra distncts damaged ali the roads. all the smal
and big bridges all the crops and the houses of the
poot This year aisc the 12 districts of north Bihar are
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badly aftected by the devastating flood and even today
the area needs rehet and rescue works. But, | think, that
the Union Government has not provided funds for the
tiood from the National Calamity Relief Fund

Not only this. last year when the State ot Bihar was
affected by the tlood. the Union Government. on the
demand of the State Government had allocated Rs. 21
crore but the Union Government has not released that
amount to the State Government so far |, through you
would hike to uwige upon the Agriculture Minister and the
Government of India that the amount of Rs 21 crore
should be immediately made avallable to the State
Government

iEnglish]
SHRI CHATURANAN MISHRA  The Ministiy of
Agriculture has already sanctioned it It s pending with

the Mimistry of Finance. | just wanted to remind the hon
Member about this

[Translation’

PROF RASA SINGH RAWAT When you on behall
of the Government of India. have already sanctioned
the amount that should be made available 1o the State
Government

[English|

SHRiI CHATURANAN MISHRA All of us know the
way we tunction

/Transiation]
SHRI RAM KRIFAL YADAV i through you would
hke to urge upon the hon Prime Minister t¢. make

avalabie the amount of Hs 21 crore sanctioned trom
the National Calamity Reliet Fund 16 Bihar Government
immediatety

Sir, geographically. India has 3200 lakh hectares of
iand out of which 320 lakh hectares of lang is altected
by Hlood in one way or other every year The Government
of india has been managing to control the tiood since
1994 After so many years and despite being fully aware
ol the situation the Government of india 15 nol taking
any concrele measure | demand that the Government
of tndia 1o think over the matter senously so that the
loss of hife and property on such a large scale every
year could be prevented and the poor peopie could be
provided rehef

The flood does not damage property of the slates
nnly but the property of Union Government too There
are railway hines in every State and the other properties
belonging to the Union Government are also there which
are damaged every year The lood claims the hves of
a number of hvestocks and the people Unless concrete
and affective sleps are taken 10 preven! the ficods.
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will be impossible to escape the damage and loss due
to it 1t is not the loss of any particular State but 1t 1s a
national loss

Therefore. after putting some suggestions | will
conciude my speech. Dera a vast area under Danapur
segment of Patna district 1n my Parliamentary
Constituency where around one lakh people reside. 1
attected by the flood every year Due to the flood in
Ganga and Sone rivers. soil erosion on large scale
takes place there resulting in heavy loss to the poor
residing 1n that area Since the State Government has
resource-crunch. 1. despite having good intentions. finds
itself unable to prevent the soil erosion Therefore |
would fike to urge upon the Government of india to take
some concrete steps so that lakhs of people residing in
Dera area of Danapur could be saved and the area
could also be saved frum the soil ernsion taking place
every year

As an hon Member has just mentioned. the problem
of the flood that we have to face every year. Rapv) had
said was due 1o nivers flowing through Nepal The rnivers
that tiow from Nepal to India cary heavy guantum of
water with them which 1s transformed into the tiood
after coming to india For example Gandak Boodhi
(:andak Kamala Bagan. Kosi and Bagmati are such
rvers due to which a vast area ot Bihar 1s inundated
vvery year | demand that the Government of India
whould discuss this 1ssue with the Governmen! of Nepal
Such discussions have taken place many times in the
:ast but no concrete solution could be found | demand
that there should be a pact at internatianal level These
rers are the fiood prone and Bihar 1s attected by the
fiond every year Theretore, unless a pact 1s signed on
thhs matter or a permanent solution 1s tound those
people of Bihar could not be saved from the devastation
o the flood The problem of sit piing  up 1In heavy
quantty s also there. theretore. desiting measures
should alse be taken Gradually. the width of the each
el 1S sncreasing causing the overtlow of water
Therefore the silt should be dredged out so that the
Hood could be prevented and the people of Bihar as
well as the other parts of India could get a sigh ot relet

MR CHAIRMAN Please conclude

SHHR!I RAM KRIPAL YADAV | would like to give a
suggestion Unless the Ganga Flood Control Programme
i completed Bihar cannot get nd of the flood It 1s
tesuling it flood in ditterent areas of Bihar and the
people are sultering (/nterruptions) Mr Chairman  Su
many hon Members are objectng | never interrupted
any Member while speaking The time for other Members
has also been hixed | shall not take much time |, through
you would like to urge upon the Union Government to
take some concrete steps 1o save the country as well
as Bihat from the devastalion of the flood so that Bihar
and the crops ot the farmers could be saved and the
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normal lite of the people could aiso be saved from
being disturbed.

I through you. would like to raise one more demand
There 1s a scheme of constructing pucca houses tor the
poor whose houses are damaged in the flood because
they are made of mud and straw They should be
provided more money to built pucca and sohd houses
50 that they could get a sigh of rehe!

| would aiso ke to demand to implement the crop
insurance scheme on large scale since ours 1 a larmers
country and the larmers die or injured on large scale
Therefore | request the hon Minister to implement this
scheme In elaborate form | hope the hon Misler
wouid pay attention towards the nther parts of the country
specially the flood attected people of Bihar and find out
a concrete solution for them With these words, |
conclude my speech

[English]

SHRI T GOVINDAN Kesargoda: Mr Chairman. |
am going to raise some small 1ssues My inends from
Kerala have already explained the damages due 1o
flood in Kerala So | need not repeat them

I would hike 1o point out one ar two things only The
recommendations of the Tenth Finance Commission are
not suthcient The Central Government has to reconsider
the recommendations of the Tenth Finance Commission
because of high inflahon and devaluation of rupee So.
| humbly request the Centrai Government 1o reform the
recommendations of the Tenth Finance Commussion

Secondly. Keraia is facing a serious problem of sea
erosion The Go.ernment should consider the sea coasl
as the international border of the country The Central
Government should take steps 1o prevent sea erosion
Every year. thousands ot acres of iand s being lost in
Kerala due to tidal attack and thousands of houses and
coconut trees coltapse It 1s the bounden duly of the
Central Government 10 prevent sea erosion The Kerala
Government 1s having a meagre exchequer and it cannot
construct sea walls Hence the Central Government
shouid take the responsibilty of construching sea wails

With these words | conclude my sreech

[Transiation)

SHRI RAMASHRAY PRASAD SINGH iJahanabadi
Mt Chawman. Sir

MR CHAIRMAN Picase try 10 be briet

SHRI RAMASHRAY PRASAD SINGH Mr
Chairman, Su | always try to be bnet. theretore. there
IS no need 10 say SO

Sir. first | would like to say that several hon Members
have taken part in this debate and they have spoken
about their respective States and areas | have been
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taking part in such discussion since the Eighth Lok
Sabha and now speaking in Eleventh Lok Sabha But
I would like to point out that atter debate on such an
important 1ssue the Government maintaing siertce on
this 1ssue and no attention 1s paid towards it.

Mr. Chairman. Sir. flood problem has become a
curse and no Government could rescue the country
from it. The loss due to flood could not be compensated
even today The most fertile land of our villages has
been filled with sand and stones due to flood as a
result thereof this land has been useless Now i 1s not
suitable tor cultvation Owners of this land have been
ruined and rendered homeless They are on verge of
starvation and compelied to take up some other means
to earn their hvelihood

Mr Chairman Sir, late Shn K.L. Rao had prepared
and submitted to this House a masterplan to save the
country from the ftiood problem But this plan was
dumped and no action was taken in this regard Had
the Masterplan been implemented. there would be no
need to debale this issue of flood and country would
have got some reliet But no attention was paid towards
it and the country sutters a huge loss due tu flood.

Mr. Chairman. we debate this 1ssue in different
manners and feel that we have performed our duty by
discussing the issue.

But | would fike to say that the huge Joss suffered
by the counlry due to fioods and thousands of millions
and bilhions rupees being spent for protecting the country
from 1t this all could have been saved if that masterpian
was implemented Today we are not able 10 save the
Iite and property being destroyed by tiood So. | reques!
you to implement that masterplan to save the wnole
country trom the curse of floods

Mr Charrman Sir. due to paucity of ime whiie
concluding | would tike to say that Bihar has suffered
a huge loss due to tioods and theretore sulficient tunds
should be given tc Bihar Government so that it could
protect the people from floods With this | conclude

SHRI PRABHU DAYAL KATHERIA (Firgzabad, Mt
Chairman Sir hon Members have expressed therr
anguish in this House over the probiems being taced
oy the flood affected States in the country Whern | was
elected for the 10th Lok Sabha. this 1ssue was being
discussed at that time Similarly, during the year 1991.
92-93 this 1ssue was debated time and again Bu! what
is the use of such debate? This House has debated the
floud problem time and again whether this problem 1s
faced by Uttar Pradesh Punjab. Bihar Rajasthan,
Haryana or any other State

Mr Chairman, Sir. fiood has caused a loss of Rs
742 crore in Agra-Firozabad area of Western Uttar
Pradesh. Lakhs of hectare of land has been affected
badly Crops have been destroyed and several houses
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have been damaged. What 1s the justification of this
debate” | want that 1t should be taken serously. Pohicies
have been formulated tor it time and again but the
same could not be implemented as corruption on large
scale 1s prevaling n the present Government. Hon.
Chief Minister has given an assurance to provide Rs.
50 thousand to the tamihes whose houses and cultivable
land was atfecled by floods. but | would like to say tha!
this amount 1s not sufticient

I demand that thhs amount should be increased
from Rs 50 thousand to Rs 2 lakh Secondly. the flood
policy shouid be formulated unarmimously atter getting
the views of the leaders ot all the political parties.

SHRI ANANT GANGARAM GEETE (Ratnagin) Mr
Chairman. Si. we heard the views of the Members of
Bth Lok Sabha We generally discuss the issues on
flood drought and other natural catamities in the House
but we forget them after leaving this House We cannot
control natural calamities but the only thing we can do
1s that we can provide relief to people and places
aftected by the natural calamities

Mr Chairman, Sir the people ot Konkan area of
Maharashtra have suffered a huge loss due to Cyclone
this year | hail from Konkan it compnses of the four
districts Thana Raigarh Ratnagin and Sindhu There
are mountain ranges in the eas! and Arathan Sea 1n the
West ot Konkan This is a hilly area The whoie Konkan
area 15 surtounded by sea The area taces natural
calamities every year This vear cyclon has caused huge
loss to Konkan

In this House while repiying to an oral question,
hon Minister ot Agriculture has stated that nine persons
were killed in Mumbai it an incident of fall of a wall 40
persons were kiled by stnking of fightering houses
were damaged in Ratnagin and Sunandadurg area of
Konkan due 10 heavy ramny Fishermen live along the
shore of Arabian sea As per my information about 22
tishermen have been reported missing during Cyclon
perhaps they have los! theo lives in the sea But 1l has
not been mentioned in the reply given by hon Minister
ot Agniculture | reguest you 10 collect intormation
regarding the loss suttered by these hshermen

b would ltke to draw your attention towards an
impertant point Natural Calamities struck almost every
year People sufter and hope for relief At the time ot
such natural calamities whether o 1s caused by flood.
drought or Cyclon. people of this country first render
their help to the atfected. foliowed by the Government
It 1s a fact that humanity s stili there In our people

| would hke to draw your attention to the lact that
the State Government has imposed ban on tishing after
7th ot June It is very essental because heuvy ramn
pours during June and July and Cyclon struck the region
which cause huge loss to fishermen Fishermen are
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compelled to go for fishing inspite of imposition of ban
because fishing 1s their occupation They are compelled
to take the risk of their hves. | urge upon the Government
to provide compensation to those hishermen who
become the victims of such incidents and whose ships
are damaged therein before the date of imposihon of
the ban re 7th June The Government should pay
attention 1o 1t and should provide compensation to the
affected fishermen of our State which 1s surrounded by
the Sea

[Enghish]
MR CHAIRMAN  Shn Arakal

THE MINISTBR OF PARLIAMENTARY AFFAIRS
AND MINISTER OF TOURISM (SHRI SRIKANTA JENA|
May | make a reguest to complete the debate today
itselt becasue tomorrow. there 15 so much of
business” (Interruptions)

[Transiation]

SHRI RAJENDRA AGNIHOTRI This 1ssue has
already been raised and hon, Chairman has given his
ruling on it The time of the House uptill 8’0 clock i1s not
suthicient because every Member wish to speak on this
1ssue (Intertuptions)

[Enghsh]

SHRI SRIKANTA JENA it 1s posstbie that we may
sit for one more hour and complete the debate and
Minister can also reply today itselt? Tomorrow, it will be
impossible as there 1s so much of business That 1s why
it was discussed in the Business Advisory Committee
where Speaker was also present and it was decided
that we must sit late today.. (interruptions

[Transiation]

PROF RASA SINGH RAWAT Have you made
arrangements for those hon Members who are here
since the morning (interruptions)

SHRI SRIKANTA JENA  There will be no probiem
it this discussion is continued tomorrow also

[Enghsh’

MR CHAIRMAN There are stil nine Members to
SPear

SHRI RAMESH CHENNITHALA  Only ten Members
are siting here

MR CHAIRMAN As [ stated earher the Business
Advisory Committee requested the House lo complete
the debate today Therelore, f we have to accommodate
one and all. naturally. we will have to sit either today
for longer house or tomorrow

SHHI ANIL BASU It has already heen agreed by
all sections of the House that Members who want to
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paruicipate in the discussion can participate loday and
Mirister wilf reply tomorrow

MR. CHAIRMAN s it the sense of the House”?

[Translation]

PROF RASA SINGH RAWAT Mr Charman. Sir.
kindly listen to me My pomnt is that you have already
given your decision and have spectied the number of
Speakers as well The hon Members who are to speak.
have left the House after your decision. presuming that
the discussion has been postponed lll tomorrow. As a
discussion has been taken 1t would be untair to the
hon members who have aiready lett. | reques! you to
extend the time of the House upto 8 p m . (Interruptions)

SHR{ RAMESH CHENNITHALA Those who have
left are not interested in the discussion We are sitting
here even after participating in the discussion This s
not good Those who are not interested have left You
cannot do like this

{English]

MR. CHAIRMAN . Let um speak Mr Arakal. please
continue.

[Transiation]

SHRI RAJENDRA AGNIHOTRI  Mr Chairman, it
has already been decided (Interruptions;

PROF RASA SINGH RAWAT There should be a
consensus on this The supporters of the ruling party
are only agreeing 10 it You are not seeking our opinion
There should be a consensus. rinterruptions)

[English!
SHRI XAVIER ARAKAL May ! continue?
MR CHAIRMAN Yes. please continue

SHRI XAVIER ARAKAL Tnank you. Mr Chairman
Sir This House interruptions:

SHR! SRIKANTA JENA The Members who are
hete and interested to participate n this debate may

speakh now It 1s a serous debate Do not tracture this
debate (Interruptions!

,Transiation;

PROF RASA SINGH RAWAT Sir this 1s a serious
matter interruphions!

SHRI SRIKANTA JENA | have heard you You
should also listen to me (interruptions:
{Enghsh;

SHRI SRIKANT JENA  Sir those Members who ate
stil n the House and interestea to participate in the
debate let them participate let them complete thew
speeches and hon Minister can teply tomorrow
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[Translation]

SHR!I RAJENDRA AGNIHOTRI : You have given a
decision that we will sit till 8 O' clock today and this
discussion will be resumed tomorrow.

The hon. Minister may reply tomorrow.

20.00 hrs.

[English]

SHR! SRIKANTA JENA : | request the Chair to aliow
the hon. Members to speak. We can accommodate many
hon. Members today itself

[Translation]

PROF. RASA SINGH RAWAT : If it 1s your wish, we
are leaving and then you may do whatever you like to.

[English]

SHRI MADHUKAR SARPOTDAR : Mr Chairman,
Sir. it was decided earlier that the discussion would
continue upto seven QO'clock and at seven o'clock the
hon. Minister ol Agriculture would reply to the
discussion. Then, the time of the House was extended
upto 8 o'clock and we agreed to that. Now, we are

JULY 17, 10896

Discussion Under Rule 133 268

again extending it further. It 1s not fair. | think we should
continue the discussion tomorrow,

MR. CHAIRMAN
your cooperation.

. Nothing can be done without

[Translation]

SHRI RAJENDRA AGNIHOTRI : We are prepared
to sit even after 7.00 p.m. tomorrow it we are asked to
do so.

[Enghish)

SHRI SRIKANTA JENA : Tomorrow, if you are
prepared to sit tll midnight we are prepared for it
Tomorrow, after the Government business Is over we
will take up this issue.

SHRI MADHUKAR SARPOTDAR - All right
MR. CHAIRMAN : The House now stands adjourned

20.01 hrs,

The Lok Sabha then adjourned tll Eleven of the
Clock on Thursday. July 18, 1996,Asadha 27,
1918 (Saka)
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